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LOK SABHA 0 BATES 

lOKSABHA 

Thursday, February 23, 19891Phalguna 4, 
1910 (Saka) 

The Lok Sabha nlet at Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

[English] 

Modernisation of liSCO 

*22. SHRI BASUDEB ACHARIA t: 
SHRIINDRAJIT GUPTA: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Government have ac-
cepted a modernisation plan for the Indian 
Iron and Steel Company (liSCO), Burnpur, 
with the assistance of Japan; 

(b) if so, the details thereof? 

(c) whether a number of regular and 
contract labourers are expected to be re-
trenched as a result thereof; 

(d) whether this issue was discussed 
with the trade union representatives of the 
company; and 

(e) if so, the details and the outcome 
thereof? 

THE MINISTER OF STEEL AND 
I MINES (SHRI M.L. FOTEDAR): (a) to (e). A 

, ,tatement is given below 

STATEME T 

(a) Government have approved 'in prin-
ciple' the modernisation of Burnpur Works of 
IISOO considering the suggestion mad in 
the Feasibility R port prepared by Japan 
International Cooperation Agency. 

~ (b) The J ICA have proposed the 
following major facilities: 

i) Installation of one larg 
capacity battery; 

Ii) Introduction of sintering 
facilities; 

iii) Installation of 2 nos. modern 
blast furnaces of 2250 cubic 
metre size in place of existing 
four; 

iv) Scrapping of existing steel mak-
ing facilities and to install 3 nos. 
130 T basic oxygen furnaces 
alongwith 2 nos. of lime calcining 
plant. 

v) Introduction of can inuous 
casting; 

vi) Scrapping and re-modelling of 
existing mills and introduction of 
2 nos. of bar & section mill; and 

vii) Installation of a cap ive power 
plant. 

(c) No regular employ e will r • 
trenched. The requirement of contrac 
labour will depend upon quantum of wo k 
from time to time. 
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(d) and (a). Yas, Sir. The modernisation 
and its implications regarding manpower at 
liSCO are still under discussion with repre-
sentatives of the five unions viz. INTUC, 
HMS, AITUC, CITU and BMS at liSCO. 

SHRI BASUDE:b ACHARIA: Indian 
Iron and Steel Company Ltd. is tha oldest 
steel manufacturing company of our coun-
try. This company was taken over by the 
Government in the year 1972. The objed of 
taking over was the ravival of the company 
as it was threatened with imminent techno-
logical breakdown. This company was then 
nationalised in 1976. But the Government 
did nothing since 1976 to revive the com-
pany. only some patch work was done. 

No the modernisation is urgently 
needed. We have been demanding in this 
House also that this company should be 
modernised because the duplex method 
which is there in liSCO can be found no-
where in the world. But now with this method 
steel is being produced th~re. 

The Goverhment have violated all the 
assurances given to the workers and the 
unions of IISCO~ Already onf' unit has been 
phased out and there is a programme to 
phase out another three-four units and when 
all these units are phased out, about 5000 
workers will be rendered surplus. 

May I know from the Minister as to when 
the agreement has been finalised; whether 
the Government has worked out regarding 
the number of workers that is required after 
modernisation and the number of workers 
that will be rendered surplus; whether there 
is any proposal for redeployment of these 
surplus workers? 

MR. SPEAKER: I wantto know whether 
you have any intention to get answerto your 
question. 

SHRI M.L FOTEDAR: I agree with the 
Hon. Member that liSCO plant is one of the 
old st plant in the country. It is so ageing and 
so obsol te that the Government in its wis-
d m '" n. A"",ilC't"" tn m d roise it. 

I am happy to inform the Hon. Member that 
the Government has i"principle given clear~ 
ance for modernising liSCO plant; the steel 
plant and such as more so that liSCO reflect 
the sweat and toil of the working class. 

I assure the Hon. Members that we 
don't oontemplate nor is it our intention to 
retrench any regular employee of any steel 
plant under SAIL. This is the assurance that 
I have all along been giving and this is the 
assurance that I am making even today. 

SHRI BASUDEB ACHARIA: He has 
giv9n assurance as regards regular work-
ers. But there are 3500 contract workers who 
have been doing perennial nature of work 
inside the plant and who are connected with 
the produC?tion of the plant. So after moder-
nisation what will happen to these 3500 
workers who have been rendering or who 
have been working since years together? All 
the unions unanimously have demanded 
that the 3500 contract workers should be 
absorbed. A meeting is now being held be-
tween SAIL management and the represen-
tatives 'of the unions. Today also there is a 
meeting. I would like to know whether this 
aspect js being oonsidered by the Govern-
ment regarding the absorption of 3500 con-
tract workers who have been doing peren-
nial nature of work? 

SHRI M.L. FOTEDAR: I differ with the 
han. Membersofar as number isconcerned . 
I would not like to give the correct number. I 
leave it to him to verify from his agency what 
is the correct number. Sir, a distinction has to 
be made between the employees of liSCO 
who are on regular basis and those who 
have been employed by the contractors. The 
Government, as such, is under no obligation 
under the the law to give them employment . 
I agree that we have to regulate welfare 
schemes of sllch employees working under 
the contractors but Government is under no 
obligation to make them permanent and we 
will not do anything which is in-consistent 
with law. 

SHRI BASUDEB ACHARIA: Is this not 
in ·consistent? 
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SHRI M.L FOTEDAR: I said which i 
not in-consistent with law. I may tell the han. 
Member that it is Regulation and Abolition 
Act. So far as the regulatory powers of the 
government are concerned we will fully util-
ise these. We will see that they get wages as 
prescribed under the law. We will see that 
they get welfare measures as provided by 
law. So far as their permanent employment 
is concerned I cannot make any assurance 
which will be contrary to law. 

DR. KRUPASINDHU BHOI: The an-
swer given by the han. Minister for moder-
nisation of liSCO is thatthe existing technol-
ogy is obsolete but whatever Japan Interna-
tional Corporation has prepared the feasibil-
ity report now that technology is also obso-
lete. I also want to know what is the position 
of the pilot plant tests based on DR & KR 
process and whether the Minister will con-
sider to request Japan International Corpo-
ration to give DR technology by which they 
are producing 4 million tonnes 01 steel which 
will require non-coking coal? 

SHRI M.l. FOTEDAR: I may tell the 
hon. Member that so far as the question of 
technology is concerned, there will be trans-
fer 01 the latest feasible technc. logy that is 
available in Japan or in the world. But what 
is new today wi" become old tomorrow. So 
nothing is new everyday. I can assure ·the 
hon. Member about the DPR or the engi-
neering.studies report tilat is under progress 
at this time but I cannot firmly commit at this 
time as to what will be the final report of the 
company which is looking into this at this 
stage. 

DR. DA ITA SAMANT: It is not only in 
liSCO but also in Railways and other public 
sector undertaking there are a number of 
contract labourers. In Railways they are 
there for the last 10 years whereas in NTC 
mills they are there for the last 8 years. So 
while modernising these public sector 
undertakings, Government is 90iil9 to face 
this problem everywhere. Modernisation is 
needed but I want to know whether Govern-
ment is going te issue any broad guidelines 
for protecting the interests of 1hese 21 lakh 

workers and also whether they will be ad-
justed. There are not only contract and cas-
ual workers. They ar like permanent work-
ers. They cannot be used as a guinea-pig 
anywhere. So, modernisation is needed. I 
would like to know whether the Government 
i going to issue any guidelines for adjust-
ment of all the workers. 

MR. SPEAKER: He has already done it. 
There is nothing new to add. 

SHRI M.L FOTEDAR: I must tell the 
hon. Member that there are certain vested 
interests in the country who do not want our 
country to prosper and progress. Some 
vested interests are such that they don't 
want to modernise the steel plants. I have 
given assurance all along that no regular 
employee of the steel plants will get re-
tr.enched. 

I here are some people who say that 
modernisation is going to lead to retrench-
ment of employees. I emphasise this th ing 
that no retrenchment of regular employees 
is going to take place. (Interruptions) 

MR. SPEAKER: He is not going to be a 
part of an irregular thing. 

Coconut Plantations In Non-coconut 
Growing States 

*24. SHRI S.M. GURADDlt : 
SHRI T .V. CHAN · 

DRASHEKHARAPPA: 

Will the Minister of AGRICULTURE 
De pleased to state : 

(a) whether the Coconut Development 
Board has chalked out a plan to take up 
coconut plantations in non-coconut growing 
States; 

(b) whether the Board has d citi d Lv 
popularise coconut cultivation in Orissa. 
Bihar and Madhya Pr desh; and 

(c) if sc, the details of the plan pr pared 
in this ~e ard? 
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THE MINISTER OF STATE THE 
DEPARTMENT OF. AGRICUL TORE A D 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAl 
YADAV): (a). The Coconut 0 velopment 
B~ard h und rtaken a Scheme, -expan-
sion of Are Under Coconuf', in various 
States including non-coconut growing 
States. 

(b) and (c). "Expansion of Area under 
Coconut" Scheme has been undertaken in 
Orissa, Bihar and Madhya Pradesh. In addi-
tion to the above scheme, the Board has Iso 
undertaken the following Schemes:-

(i) Coconut Plantation on Canal 
Embankment in Orissa; 

(ii) Production & Distribution of T x 
o Hybrid Seedlings in Orissa; 

(iii) t:stablishment of Hybrid seed 
Gardens for production of 0 x 
T Hybrids in Orissa; and 

(iv,) k:stablishment of Demonstra-
i'1Qn-cum-Seed Production 
Farms in Bihar and Madhya 
Pradesh. 

SHRI S .. M. GURADDI: Sir, rr.ay I know 
why has the Government not considered 
expansion of programme in coconut cultiva-
tion in the State like Kerala, Karnataka and 
Tamil Nadu where coconut pr:OOuction has a 
supreme position instead of going to the 
States where there is no coconut cultivation 
uptill now? Whether the expenditure in-
curred in these States will be much more 
than it would have been had the expansion 
programme in coconut cultivation been 
taken in th States? 

SHRI SHY AM tAL YADAV: Sir, the 
question mainly relates to Orissa, Bihar and 
Madhya Prad she Therefore, I h ve given 
the details about thes thre State. 

So far s the major coconut growing 
States are ronc rned, there re 14 States 

and 2 Union T erritorees. The schemes are 
already In progre here and ufficie 1-
cation has been mad in thas State. 

SHRI S.M. GURADDI: I would Ii to 
know whether there ar better char c ·of 
increasing the area under cultiva ion spe-
cially in Karnataka. Whet er it is a fad that 
yield per plant in Karnatak . much more 
than in any other State? 

"MaY'1 also know whether the Hoard has 
proposed to set up a coconut research 
centre in Kamataka w' h the help of the 
World . Bank? 

SHRI SHYAM LAL Y OAV: The area 
under--:coeQ._ rodoction in the country at 
presant' 1 ~ million hectares and the total 
prQCjucoon is 6,404 million nuts. Therefore, 
th area is already there. We are making 
intensive cultivation possib e. 

So far aSiKarnataka is concemed, there 
is already one research centre in Kasargod 
in ~erala . We have got one Cernral Planta-
tion Crop Research IAstitl!fe there. We have 
also got 15 sub-stations under all-India _ 
coordinated research projeds on palms. 
Therefore, there i no proposal at present to 
establish any separate one. 

SHRIMATI BASAVARAJESWARI: I 
want to know whether it has come to the 
notice of the Government about a tree be-
longing to a sitting MP, Mr. Ramulu, yielding 
5000 fruits and that the people are going in 
a queue to see that particular tree. Is the hone 
Minister interested in seeing that tree and ,~ 

so, what is the technology which is adopted 
so that the same technology can be ex-
tended to other farms also? 

MR. SPEAKER: 00 I hear correctly-( 
it 50001 

SHRI TI BASAVARAJESWARI: 
Yes, Sir. It is 5000. You can com and 

9 . 

SHRI SHYA LAL YADAV: The yield 
per h are is 520 uts. (/ntel'l1Jptions) 
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SHRI V. SOBHA ADREESWARA 
RAO: I would like to know from th han. 

inistar whether the Govemment· e 
adequate steps to provide due rapr nta-
~n to States like Andhra Pradesh. Kam -
h;.ka and Tamil Nadu, of course standing 
next to Kerala. in the Coconut De opm nt 
Board and extend the activities of this Board 
in thase States to increase the production 
and take care of the mart<eting facilities 
properly so tha the coconur-gro rs get 
maximum justice arid fair price thair Pr0-
duce. 

SHRI SHYAM LAl YADAV: II staps 
hay been takaJ' in ln9Se States of Karna-
taka. Tamil Nadu and Andhra Pradesh and 
sufficient allocation have been made by the 
~nut Development Board. The States 
are well represented in the Boar • Apout 
marketing there was marketing int8rv~ntion 
once by the State agency NAFEO but after 
that there was no need for intervention. 

SHAI V. SOBHANADAEESWARA 
RAO: h is mainly confined to KeraJa but not 
for other States. 

SHRI SHYAM LAL YAOAV: Kerala is 
the State which has' got 55 percent of the 
coconuts. 

SHRI P. M. SAYEED: Our economy 
depends exclusively on coconuts. You are 
surprised to know of one tree yielding 5000 
nuts. You may be further surprised to know 
of a single tree with two or three heads in 
Lakshadweep yielding very well. I want to 
show you also but you have not accepted my 
invitation. 

MA. SPEAKER: I will accompany you. 

SHRI P.M. SAYEED: Especially in the 
coastal areas. the root disease i the major 
disease. Therefore. exclusively we a~ sup-
plying the seedlings from Lakshadw p.1 do 
not mind his taking the seedling to either 
Bihar or Madhya Pradesh or anywhere. ThG 
be seedling and the best variety of cx>conut 
comes from Lakshadweep. I ant to kno 

at 

ny programme to have 
team m ant for production farms to 

:du!Wt!lllv located 1Q/L kshadweep. 

LAL YADAV: appreci .. 
of the hone Member. 

o U DANDAVAT : In La-
kShaf:'w~wan, the number of coconuts are 
more th th number of human beings. 

SHRI P.M. SAYEED: H i factually 
correct. 

SH I SHYAM LAL YADAV: In La-
ksh • the total area under thi ceco-
nut crop, in 1986-87. as perthe figures, is2.8 
thousand hectares and th production is 
about 24.6 million nuts. There wa market-
ing intervention also done in Lak hadweep 
in 1985-86. So far as r search centre is 
co~rn • I do no think that there i ny 
propo al at present. "ther is ne d and, if 
money is available we can consider it. 

R vi Pay Seal for grlcul ur I 
Sci ntl t 

*25. SHRI P.M. 5AYEEDt: 
SHRIMA I GEETA MUKHER-

'JEE: 

Will the Minister of AGRICULTURE b 
pleased to stat : 

(a) whether the Scientist orking in 
the Indian Council of Agricultural Re arch 
have not been granted the revised pay 
scales so far; 

(b) . so, the reasons ther for, 

(c) 
made 
and 

~.Mher the new cats ould 
ith retrospectiv ad; 

tim by hie th 
granted 0 h sci-
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[ Translation] 

THE MINISliER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) to (d): Sir, Govern-
ment have already decided to revi e the pay 
scales of the scientist of th Indian Council 
of Agricultural Research retrospectively with 
effect from 1 st January, 1986. 

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
· is cl arfrom Shri Bhajan Lal's reply that the 
Government have accepted 'to give the re-
vised scales of pay to the scientists w.e.f. 
1986. It means that the matter of revision of 
th pay scales of scientists was long over-.. 
due than the revision of the pay scales of the 
hon. Members of Parliament. This revision is 
being given retrospective effect from 3 years 
back. It is a fact that the scientists have been 
categorized into 4 categories and in'the pay 
scales there is a difference of Rs. 1500 
between the first category and top category; 
if so, what are the reasons thereof? 

SHRI BHAJAN LAL: Mr. Speaker. Sir, 
as I have just stated, these pay scales were 
given effect to after the repd,rt of Fourth Pay 
Commission, but there were certain anoma-
lies. The pay scales of the scientists of 
U.G.C. were higher than the scientists work-
ing in ICAR. Therefore, this issue was con-
sidered. Scientists fall under various catego-
ties. We have revised the pay scales of all 
the categories from category S-O to S-1, 2, 3, 
4, 5 with effect from 1 st January, 1986 and 
there is no anomaly now regarding the pay 
scales of these categories. 

SHRI P.M. SAYEEO: My second sup-
plementary is that, as I have stated, there are 
4,5 categories of scientists in U.G.C. You 
make 5 yearly assessment and that too only 
for technical staff. It is only they who are 
given promotions whereas others are de-
prived. Why it is not implemented for the 
other categories also? You should make five 
y arly assessment for non-scientific staff 
also and they should be given prom01ions 
also. 

SHRI BHAJAN LAL: The scientists are 
given promotions after the review of their 
performance after 5 years. We take jnto 
account the research work done and the 
varieties released. The employees other 
than the scientists have their own cadre and 
they get promotions in their cadre. 

[English] 

SHRt M. RAGHUMA REDDY: May 'I 
know from the han. Minister whether the 
revised pay scales are at par with those 
recommended in V.N. Rao Committee re-
port , as als,? the pay scales of the other 
University teachers and professors? Is there 
any anomaly between the two? 

In this oonnection. I wOl,lld also like to 
bring to your notice that the agricultural 
graduates have to study for four years, that 
is 10 plus 2 plus 4, whereas it is only three 
years, that is 10 plus 2 plus 3 years, in 
respect of other graduates. In view of this, 
they should get more than the other Univer-
sity teachers etc. Further, they have to work 
in the rural areas, in the fields and in every 
nook and corner of the country. I hope, the 
Minister would take into consideration these 
facts also and give them the pay scales at 
par with the other university teachers and 
scientists. 

[ Translation] 

SHRI BHAJAN LAL: Mr. Speaker, Sir, 
the Fourth Pay Commission studied all 
these things and then made recommenda-
tions. But there was some anomaly left 
which affected about four thousand and five 
hundred scientists. Scientists working in the 
universities got the seats recommended by 
the pay commission whereas others did not 
get or got less. We have not made a revision 
and decided to implement it for the 4352 
scientists of I.C.A.R. If you are not satisfied, 
you can ask those scientists. They are now 
fully satisfied. They have now got what was 
their due. tf you want, you can ask them. 
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[English] 

Policy Centre of Jawaharlal Nehru 
University 

*26. SHRJ BHADRESWAR TANTI: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the annual average expenditure on 
each student of the poficy Centre of 
Jawaharlal Nehru University; 

(b) whether any important research 
work has been done by the students of that 
Centre so far; 

(C) if so, the brief details thereof; 

(d) whether any complaints have been 
received about wasteful expenditure in the 
Centre; and 

(e) if so, the steps taken to check it and 
to ensure that the research work is con-
ducted there smoothly? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAH I): (a) to (e). liThe Centre for Studies 
in Science Policy in the School of Social 
Sciences of the Jawaharlal Nehru University 
was established in 1971 with the objective of 
developing science policy as an independ-
ent applied discipline. The Centre has 
awarded 10 M.Phil. and 6 Ph.d. degrees to 
its students, undertaken six research proj-
ects and published a number of papers. On 
the recommendations made by a Review 
Committee the Executive Council of JNU 
decided to suspend the Centre as an admin-
istrative unit in 1980. However, some re-
search work continues to be undertaken by 
the Centre. The total expenditure incurred 
on the Centre since its inception is approxi-
mately Rs . 25 lakhs. 

The Univei'sity is making efforts to re-
'JIve the Centre by recruiting su itable per~ 

sons 0'1 the faculty . 

SHRI BHADRESWAR TANTI: Sir, 
though the Han. Minister has replied the 
question, my main question is yet to be 
answered. My specific question was, 

far. 

·y·vhether any important research work 
has been done by the students of that 
Centre so far; 
jf so, the brief details thereof; 
whether any complaints have been 
received about wasteful expenditure 
in the Centre; and 
jf so, the steps taken to check it and to 
ensure that the research work is con-
ducted there smoothly." 

This question has not been repfjed so 

My other question i$ also very important 
and that is, how much money is spent on 
each student in the Centre. I would like to 
have asp' .::ific reply for this. 

SHRI L.P. SHAHI: Sir. I have specifi· 
cally replied that up till now a su~ of Rs. 25 
lakhs has been spent since the beginning. I 
have also said that 6 Ph.D. and 10 M.Phil 
degrees have been awarded and a number 
of researc. projects are still being carried on. 
If I may be allowed to state, with yourpermis-
sian, presently research projects under-
taken by the Centre are: India's Nuclear 
Power Policy by Dr. Dhiren Sharma; Devel-
opment of a Solar Energy Crematorium in 
India by Dr. Dhiren Sharma; Growth of 
Modern Science in India, the role of Indian 
Association for the Cultivation of Science by 
Dr. John; A Study of Social factors affecting 
adequate planning in the Manipur Hill Re-
gions by ... 

MR. SPEAKER: Why are you giving an 
these details? 

SHRf BHADRESWAR TANTJ: Sir, the 
Han. Minister is relying only on the ,lote 
given by his Department. 'My specific ques-
tion was, how much money i spent on ach 
student. This Centre was establish d in 
1971. What is the outcome today? In the 18 
years only 10M. Phil and 6 Ph.D. degre s 
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have been awardad. Is this the type of teach-
ing given tathe students? I would like to have 
a specific reply on this, Sir. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): I submit that this Centre had 
been in a very bad shape. There is no 
denying the fact that there had b en a lot of 
bickerings and indiscipline. as a result of 
which the Centre was not working in a proper 
manner. Two committees have gone into its 
working. One was the Srivastava Comm ittee 
in the year 1978. After the report of the 
Srivastava Committee was received on how 
to better the working of this Centre, it was 
kept under observation also. Then the V.S. 
Jha Committee had also gone into it and it 
was decided that the Centre seemed to be 
incorrigible and that was why h working of 
the Centre was suspended. But since this is 
an important Centre, later on certain other 
committees were also set up. In particular, 
the Committee headed by Dr. Ramanna had 
gone into the matter and it was decided that 
the Centre should be revived. But the efforts 
made by the University to get a proper pro-
fessor have not yielded results for the last 
five to SIX years. As mentioned in the main 
answer. efforts are being made to revive the 
Centre. 

It is. of course, not possible for me to 
work out the expenditure on each and every 
student because the expenditure is incurred 
on the staff and the students .both. But it does .. 
appear that the expenditure has not been in 
proportion to the staff and the students in the 
Centre. T is is the state of affairs and there 
is no denying the fact. 

SHRI BHADRESWAR TANTI: No 
doubt. this is the fact. I am happy but my 
apprehension is that Rs. 251akhs were spent 
on 16 students who were awarded M.Phil 
and Ph.D. degrees. This comes to about Rs. 
1.50 lal;<hs per student per year. And the 
outcome i almost nil. In our country there 
are institutions and schools which do not 
have even the minimum requirements like 
black·boards, sitting accommodation, etc. 
The Government should come forward to 

see that those schools are also provided all 
the amenities so that illiterate masses also 
can be.nefit. 

SHRI P. SHIV SHANKER: The point is 
that the expenditure incurred is from the year 
1971 onwards. Also, this expenditure is not 
merely on the students alone but on the staff, 
laboratories and other equipme!1t as well. 
So, it is not proper that we should work out 
the expenditure at the rate of Rs. 1.50 lakhs 
per student, taking the total number of 16 
students into consideration. These 16 stu-
dents were those who had obtained M. Phil • 
and Ph.D. degrees. There are also students 
who are still continuing research without 
getting the degree. SO, this is not a proper 
parametre by which it could be judged. Since 
it is not possible to work out the expenditure 
per student, we have not been able to give 
the details. It is not the intention of the 
Government to hide the facts. The Publfc 
Accounts Committee has also gone into it 
and commented about the working of the 
Centre. In fact, its report its~lf is there. 
Therefore, the assessment of Rs. 1.5 lakhs 
that is now being made does not appear to 
be correct. 

International Exchange of Faculty at 
National Institute of Rural Development, 

Hyderabad 

*28. SHRI G. BHOOPATHYt: 
SHRI MANIK REDDY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any facility for International 
Co-operation and Exchange of Faculty 
Members is available at the National Insti-
tute of Rural Development, Hyderabad; 

(b) if so. the details thereof and the 
results achieved from this programme of 
exchanges and visits; 

(c) whether any separate boarding and 
lodging facilities exist on the campus of the 
InstItute for such visiting faculty. members 
from abroad ' and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE I THE 
DEPARTMENT OF RURAl.: DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) to (d). A statement is given below. 

STATEMENT 

(a) and (b). National Institut of AuraJ 
Development, Hyderabad does not have 
any programme for exchange of Faculty at 
international levels. 

The Institute, however, had a three-
year collaboration arrangement with British 
institutes from 1979-80 to 1982-83 under 
wh,ich British assistance was provjded for 
Faculty development of NIRO and for serv-
ices of British experts in designing training 
programmes, acting as resource persons 
and advising on. research efforts with the 
Institute. 

This arrangement has baan extended 
for a further period of three years from 1986-
·87. The extended arrangement also pro-
vides assistance from British experts on the 
establishm'ent of training of trainers facility in 
NIRD, preparation of training modules for 
such training and training of staff of NIRD 
and selected state Institute of Rural Devel· 
opment in UK each year. 

NIAD has found the collaboration ar-
rangement with British institutes very useful 
for their Faculty development 

(c) and (~). Nq separate boarding and 
lodging facilit)es are provided for visiting 
experts from abroad. 

[ Translation] 

SHRI G. BHOOPATHY: Mr. Speaker, 
Sir, it appears from the stateman, furnished 
by the han. Mini~terthat British experts were 

called for the development of this Institut 
and these experts provided som additional 
help also. I want to know that how much 
expenditure has been incurred by the Cen-
tral Government on this account? 

[English] 

SHAI JANAADHANA POOJAAY: No 
financial ass' tance has come from this col-
laboration arrangement. Th assistance 
came in the form of expertise. They have 
also sent their experts here for imparting 
training. We also sent out trainees forgetting 
training in their institutions. So far we have 
sent fourteen middle and junior level faculty 
members of NIRD for long term and short 
term courses. The senior facutty members 
were also deputed to U.K. for study visits. All 
expenses - to and fro air fares, boarding, 
lodging etc. - were borne by the Government 
of U.K. 

[ Translation] 

SHRI G. BHOOPATHY: My second 
question is about the poverty alleviation 
programmes like tR.D.P. , D.R.D.A. and 
R.L.E.G.P. etc. May I know whether there 
exist any arrangements forthe train ing of the 
people working in these programmes? If 
such a training is being imparted, I want to 
know the category of the employees to 
whom this training is being given. 

[EngHsh] 

SHRI JANARDHANA POOJARY : 
There is a facility for giving training for the 
grass-root level workers not only in NJRD but 
also in SIRD. So, the people are trained. For 
the benefit of the hon. Member I would give 
you the figures. At BOOs' level, th total 
number of people working in the country ar 
7630. The number of trained personnel ar 
2812 and about 4801 are to be trained. At 
EOs' level about 30, 684 per cnnel ar the 
and 6107 were trained. The number of vil-
lage level offic rs are 1140 and abou 15. 
342 officers ar trained at SIRD lev L 
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Expan IOn Progr mme Undertaken by 
Qu) rat Narm d Valley Fertilizer 

Company 

*30. SHRI SHANTILAl PURUSHOT· 
TAMBHAI PATEL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Gujarat Narmada 
Valley Fertilizers Company has under-
taken a massive expansion and diversifi-
cation programme; 

(b) if so, whether Union Government 
was approached to clear this project; 

(c) whether the project has been 
cleared, if not, the reasons therefor; and 

(d) the time by which a final decision 
in this regard is likely to be take ~ 'I? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU) : (a) to (c). Yes. Sir. Mis. Gujarat 
Narmada Valley Fertilizers Company Ltd. 
(GNVFC) have obtained LettE.1 s of Intent 
approval from the Government for the fol-
lowing projects for their expansion and di-
versification programme: 

I) , Formic acid JJroject, 

ii) Methanol (Expansion) 

iii) Acetic acid project, 

iv) Printed circuit Board Project, 

v) Nitrophosphate project, and 

vi) Colour TV Glass shell project. 

(d) Does not arise. 

[ Translation] 

SHAI SHANTILAL PURUSHOT-
TAMBHAI PATEL: When did the Union 
Governm nt r celve the scheme irom the 

Gujarat Government and when will they 
approve ~? 

[English] 

SHRI R. PRABHU: Sir, I have already 
answered in reply to (d): Does not arise. It is 
because the Government has given permis-
sion for all these projects. So, there is no 
question of Government having not consid -
ered this and kept anything pending. 

[ Translation] 

SHRI SHANTILAL PURUSHOT-
TAMBHAI PATEL: How much time has the 
Government taken to approve these 
schemes and on what date was the approval 
given? 

(English] 

SHAI R. PAABHU: He is probably 
asking about the dates on which the applica-
tions were received and cleared. Fro the 
Ammonium Nitro-Phosphate and Calcium 
Ammonium Nitrate Projects, the GNFC was 
issued an industrial licence on 11 th August, 
1988. I do not have the details as to when the 
applications were received. 

MR. SPEAKER: You send him the 
details. 

SHAI A. PRABHU: I will send him the 
details. 

Hike In Price of Milk In Deihl 

*31 . SHRI LAKSHMAN MALLICKt: 
SHRI BANWARI LAL PURO-

HIT: 

Will the M'nister of AGRICULTURE 
be pleased to state: 

(a) whether there has been steep hike 
in the price of milk distributed through Delhi 
Milk Scheme and Mother Dairy in Delhi ; 

(b) i1 so, the detans thereat and the 
reasons theretor~ 
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(c) the requirement of various types of 
mil!~ in the Union Territory of Delhi and per-
centage of demand met by the Delhi Milk 
Scheme and the Mother Dairy put together; 
and 

(d) whether Government propose to 
evolve a clear cut uniform price policy for 
milk and milk products? 

[ Translation] 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) and (b). The sale 
price of Mother Dairy Toned milk was in-
creased from Rs. 3.50 to 5.00 per litre and of 
Delhi Milk Scheme (OMS) Toned Milk from 
Rs. 3.30 to Rs. 4.50 per litre w.e.f. 
30.12.1988. The reasons for the increase 
are:-

i) Higher procurement prices of 
fresh milk paid to rural producers. 

Ii) ' Increase in the prices of conserved 
commodities like 8 Jttsr 011. 
Skimmed Milk Powder and Butter 
used for recommendation. 

iii) Increase in other operating and 
overhead costs. 

(c) No recent estimates of' market 
demand for various types. of milk in Delhi are 
available. Tentative projections indicate that 
the estimated household demand for milk 
currently in Delhi would be around 20.00 
lakh liters per day. Roughly 45 percent of this 
demand is being met by the Mother Dairy 
and Delhi Milk Scheme. 

(d) No such proposal is currently under 
consideration. 

[English] 

SHRI LAKSHMAN MALLICK: There is 
a hue and cry over th supply of milk in the 
Capital. The shortage of milk d an.· \n-
crease \n its pr\ces became the hottest topic 
for discussion in the CapitaL After three 

years, the prices of milk have risen in Delhi. 
It rs for the first time that such a substantial 
increase in the prices of milk as been an-
nounced at a time by the government. It will 
mostly affect the physical and mental health 
of the children belonging to ·the weaker 
section of the society. Is there a y proposal 
to remove such shortage of milk supply? Is 
there any proposal to step up the supply of 
milk through IMS. The Mini~ter has admitted 
that there is such a decline in the supply of 
milk through OMS. 

[ Translation] 

SHRI BHAJAN LAL : Mr. Speaker. Sir, 
the price of milk has been increased after 
due consideration. Mr. Speaker, Sir, you 
know that the prices of milk in the Mother 
Dairy and Delhi Milk Scheme had not been 
increased since 1985. However in Decem· 
ber last, the price of milk had to be increased 
out of compulsion because D.M.S. and 
Mother Dairy had incurred a loss of As. 50 
crores within one year. The price at which 
milk was purchased from the dairy owners 
and milkmen was higher than the selling 
price. Thus, when it is purchased at a higher 
rate and sold at a lower rate, it creates a big 
problem. Besides, the prevailing price in the 
market is even higher. I would like to quote 
the comparative price of milk in other cities: 

In Bombay it is As. 5.40 

In Bangalore Rs 4.50 

In Jaipur Rs. 4.50 

In Lucknow Rs 5.50 

In Trivandrum As. 5.00 

In Patna Rs 5.50 

In Chandigarh Rs. 5.40 

In Ahmedabad Rs. 5.75 

In Jamshedpur As. 5.80 

In Bokaro Rs 6.20 
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In Ranchi Rs 6.00 

In Ambala Rs 5.20 

In Jabalpur Rs. 5.S 

In Meerut Rs. 6.00 

In Gurgaon the price· Rs. s.oo per . re. 

In no other I market is the price of mil 
lower than this. (Interruptions) Kindly listen 
to what I hav to say. In Calcutta t 9 price of 
milk is As 4.50 and the pr" of D. .S. mi 
in Delhi is also the same. Th price of milk 
sold there is not higher than that Calcutta 
But the supply of milk there is nadequate. 
Mr. Ch~irman, Sir. we want tha the con .. 
sumer should get milk of proper uality and 
in time and the dairy owners should get 
fair price. If fair price is not paid to them . will 
result in sh rt supply of milk because nobody 
will be interested in produci · g mi and in 
that case irom where will the consumers get 
milk? We ther fore, want that the fair price 
should be given to both the dairy as 
well as the milk consumers. "lthough the 
price of D.M.S. milk has be n ra" · 0 Rs 
4.50, yot D.M.S. will b i curring loss of 
Rs. 22 crores per 3nnum. Mother Dairy runs 
on the principle of no-profit no-loss and the 
question of earning profit does not arise 
there. You know that the requirement of milk 
in Delhi is 20 lakh litres per day_ So h these 
organisations provide about 8-91akh litres of 
milk per day. We want that the supply of 
required quantity of milk should be ensured 
in Delhi. Today, the Government purchases 
milk from the dairy owners at the rate of Rs. 
5.52 per litra. yet it sells it at a fair price to the 
consumers by subsidising it and by mixing 
separata and butter oil in it. 

[English] 

SHRI lAKSHMAN MAll CK: ay I 
know from the hone Minister whether it is a 
fact that in some areas of De hi there has 
b en som black-marketing nd hether 
that is one of the reasons for the shortag of 
milk. and, if so, what steps have theGovern-
ment taken to curb such bla mati<efng? 
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[ Translation} 

SHRI BHAJAN lAL: Mr. Speaker. Sir, 
no s thing has -come to our notice yet. If 
t hone Member is aware of any such thing. 
h hould bring it to the notice of Govern-
ment. Th Gov mment will certainly get it 
verified and take action against it. 

SHRI BANWARI LAl PUROHIT: Mr. 
Speaker. Sir, the hon. Minister was asked 
about the reason of hike in the price of mil . 
The Government has increased the price of 
mil from Rs 3.50 to Rs 5.00 which comes to 
an increase of 40 per cent at a time. Mr. 
Chairman, Sir, you will agree with m9 that 
there should be a balance between the 
prices of milk and the prices of fodder and oil 
cake. I want to know why were the prices of 
mi increased in November in spite of the 
fact that the price of fodder and oil cake were 
reduced by 30 per cert. Now that the prices 
of fodder are falling and the farmers have a 
profit margin, the Government is increasing 
the price of milk from Rs 3.50 to Rs 5.00. 
What J want to say is that some balance 
should be maintained between the two. 

MR. SPEAKER: Have you reared a row 
at home? 

SHRI BANWARI LAL PUROHIT: The 
price of oil cake has gone down by 30 per 
cent. .. ( Interruptions) I can provide the fig-
ures of one month. If the price of oil cake has 
not gone down. you may say so. 

SHRI BHAJAN LAL: Mr. Speaker, Sir, if 
we take into account the whole country. then 
... ( Interruptions) 

SHRI BAlKAVI BAIRAGI : Mr. 
Speaker. Sir, Shri Banwari has reared bulls 
not cx:~s. 

SHRI BHAJAN LAL: Even bulls need to 
be provided fodder. In case he domesticates 
something else which can be left to roam 
astray then I cannot say anything about it. 

MR. SPEAKER: They leave them in the 
fields of others. 
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SHRI BHAJAN LAL: Mr. Speaker. Sir, I 
told you that the price of milk haQ not been 
increased since 1985. It has been increased 
after thorough consideration since O.M.S. 
and Mother Dairy were incurring a loss of Rs. 
50 crores per annum. In order to offset that 
loss and to provide quality milk to tha con-
sumers besides paying fair price to the dairy 
)wners, this step has been taken. You know 
that during lean season, milk has to be 
purchased at a price of Rs 6.00 per litre but 
it has to be sold at a price of Rs 5.00 or Rs 
4.50 per litre. As I submitted just now, still 
D.M.S. alone will be incurring a loss of As. 2a 
crore and the Mother Dairy which functions 
at a no-profit-no-Ios basis, too will be incut ... 
ring loss during lean season. Therefore, a 
fair price has been fixed and it does not aim 
at earning profit, but to provide quality milk to 
the consumers in time. As I have just submit-
ted, in no other state is the price of milk less 
than that in Delhi. It is not proper if someone 
makes a political issue out of it. This step is 
in the benefit of the consumer as well as 
dairy owners. The price of milk has been 
fixed only after keeping the interests of both 
in view. 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir, it is not fair to raise the price of 
milk because it is an essential commodity. 
The price of milk has increased considerably 
in Calcutta as well you can buy blood there 
but you can't get milk for children. It is very 
unfortunate. (Interruptions) Please, pay at-
tention to my submission. Dandavate ji, 
kindly listen to me because we want your 
opinion in this regard. A conference of the 
students organisation of the CPI (M) is going 
on in my State since yesterday and in this 
connection, the State Government has in-
structed the Government ·dairies to divert 
their milk supply to the conference as it has 
to be served to the members of the party 
cadre. What I have submitted is true and in 
case it is not so, you may move a privilege 
motion against me. I want to know from th 
hon. Minister whether an enquiry will be 
conducted in this regard or not? 

SHRI BHAJAN lAL: Mr. Speaker, Sir, 
as regards Kumar; Mamata Banerjee's sub-

mission that the mik upply i Calcutta i 
being diverted for the consumption of the 
party cadre, J want to state that she ha 
never field such a compJaint befor and that 
we shall enquire into this matter nd in cas 
if it is correct we shall convey it to the 
respectiv State Government. 

[English] 

Mining of Diamond with th h Ip of 
Fr nc 

*32. SHRI V. TUlSIRAMt: 
SHAI AADHAKANTA DIGAL: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether an agreement between 
Indian and France has been reached in the 
field of mining of diamonds in the country; 

(b) if so, the details of technical know-
how and financial help to be provided by 
France; and 

(c) the States where diamond mining 
and the development of diamond mines will 
be undertaken and when? 

THE MINISTER OF STEEL AND 
MINES (SHAI M.L.FOTEDAR): (a) to (c). A 
statement is given below. 

STATEMENT 

(a) to (c). An Agreement has been 
signed between Mineral Exploration Corpo-
ration Limited (MECL). under the D part-
ment of Mines and the Bureau de A cher 
ches Geologiques at Miniers (8RGM) of 
France for transfer of technology from 
BRGM to MECL in diamond exp or tion 
which envisages association of GeologIcal 
Survey of India and National Mineral Devel-
opment Corporation. 

The agreemen cover evaluation 0 aU 
existing geo .. scientific, remote sensing and 
economic data through state of th art 
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computer assisted data processing tech-
niques leading to election of techno-eco-
nomically viable diamond mining prospeds. 
The agreement does not rover actual mining 
of diamonds. The project costs about Rs 85 
lakhs out of which 2 million French Francs 
will be financed out of French Government 
grants. 

The agreement envisages a detailed 
review of the data on diamond bearing areas 
of Andhra Pradesh (Krishna Gravels and 
Wajrakarur) and Madhya Pradesh (Panna 
area). 

[ Translation] 

MR. SPEAKER: Tulsiji's Job is to write 
poetry. why should he be concorned with 
stones? 

SHRI V. TULSIRAM: Mr. Speaker, Sir, 
han. Shri Pant was in charge of this Ministry 
earlier. At that time in his reply to one of my 
questions, he had stated that th·. diamonds 
available in Andhra Pradesh are of a very 
superior quality. My qUestion relates to the 
agreement betweefl India and France in the 
field of diamond mining. You have stated 
that Andhra Pradesh is on of the States 
where this work will b carried out. I want to 
know from the hen. Minister as to what 
allocations have been made for Andhra 
Pradesh in particular underthis joint scheme 
and what will be the extent of profits earned 
by the Government with the adoption of the 
French technology for the mining and devel-
opment of superior quality diamonds and 
what will be the extent of employment oppor-
tunity generated by this project ?The hon. 
Minister may ciarify this matter. I can see the 
hon. Minister smiling at my referring to dia-
mond but I want to inform him that diamonds 
are available in plenty in Andhra Pradesh 
and everything is like diamond out there. 

MR. SPEAKER: What can be a better 
quality diamond than Shri Tulsiram? 
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SHRI M.L.FOTEDAR: Mr. Speaker, Sir, 
I do not know whether diamonds are avail-
able in Andhra Pradesh, but heroes are 
definitely available there. I do not know 
where these diamonds have disappeared? 
The diamon s are found underground and 
effort!i are being made for their exploration. 
It is on this account that we have entered into 
an agreement with France. The work is still 
at the exploration stage anc it is only at the 
mining stage that we can tell the exact 
10cation of the site where diamonds can be 
found. Diamonds are hidden underground 
and cannot be found overground. 

SHRI V. TULSIRAM: The h~n . Minister 
was stating that the hidden diamond ... 

MR. SPEAKER: A diamond in rags. 

SHRI V. TULSIRAM : When they 
emerge, their brightness will force you to 
shut your eyes. We have many diamonds in 
store for you and they are preparing them-
selves. ' You should neither refreat nor be 
afraid. Similarly, Rs. 85 lakhs have been 
earmarked but I want to know whether this 
amount is adequate? Will the Government 
enhance this amount and accelerate the 
pace of the exploration work so that dia-
monds of superior quality could be found. It 
will not matter if you keep some of these 
diamonds for yourself but the exploration 
work should make progress. I also want to 
know whether therA is any proposal for 
exporting diamonds and if so what will be the 
amount of foreign exchange earned and 
what will be the extent of profit to the Govern-
ment? 

SHRI M.L.FOTEDAR: We will not only 
make efforts to recover superior quality dia-
monds but we will also ensure that they are 
real diamond . This project is at an initial 
stage and that is why only Rs 85 lakhs have 
been allocated forthe time being. When this 
amount is spent, we will consider as to what 
to do next. After th9 exploration stage min-
ing will be taken up only when a decision in 
this regard is taken on the relevent reports. 
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Manufacturing of Atomic Bomb by 
PakJ tan 

*34 SHRI BALWANT SINGH 
RAMOOWALI t: 

SHRt H.N.NANJE GOWDA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether Government are aware that 
Pakistan is using atomic pow9rto manufac-
ture atomic weapons with the assistance of 
some western countries instea(J of using it 
for peaceful developmental purposes; 

(b) if so, the details thereof; 

(c) the precautionary measures taken 
by Government to protect the country's 
security; 

(d) whether Government have held 
talks with Pakistan in this regard; and 

(e) if so, when and the details thereof? 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI . 
K. NATWAR SINGH): (a) and (b). Govern-
ment have seen reports that Pakistan is 
manufacturing nuclear weapons and are 
aware that it has been clandestinely procur-
ing technology, m'aterial and equipment 
from several countries for its weapons-ori-
ented nuclear programme. 

(c) Government keep under close 
watch all suc;h developments and take all 
necessary measures to ensure the country's 
security. 

(d) Yes, Sir. 

(e) Our concern on this issue has been 
conveyed to Pakistan on several occasions, 
most recently by the Prime Minister to Prime 
Minister Benazir Bhutto during his visit to 
Islamabad in December 1988. 

[ Translation] 

SHRI 8ALWANT SINGH AAMOO'N-
ALIA: Mr. Speaker, Sir, the hon. Minister of 

State has expressed his deep concern over 
the matter just now. J want to know from the 
Government, through you, at what stage is 
Pakistan in the development of th nuclear 
bomb? Let the oountry know about it. 

SHRI K. NATWAR SINGH; Thl que -
tion has been raised several times. A per 
the reports in the Press and the statements 
of the ministers and officers of the Govern-
ment of Pakistan. eith r Pakistan has al-
ready mad th bomb or i about to make it 
in the near future. 

[English] 

SHRI C. MADHAV REDDI: Has j com 
to the notice of the Government that Paki-
stan has not only nuclear weapons but it has 
perfected the delivery system recently and it 
has already succes fully fired a fi cket? 

SHRI K. NATWAR SINGH: We have 
seen reports about this. Recently, a state-
ment was made by a very fairly senior official 
of the Pakistan Government in this regard. 
As the hon. Member has said, not only th ir 
programme of nuclear weapons is oriented 
in a particular way but their progress in oth r 
areas of defence, of launching cert:.lin mis-
siles also is going on very rapidly and this is 
a source of concern to all of us. 

[ Translation] 

SHRI SHIV PRASAD SAHU: Mr. 
Speaker, Sir, I want to draw the attention of 
the hon. Prime Ministsr and the hon. Minis-
ter, through you, towards Aanchi, Regarding 
the Jadugor mines in Chotta Nagpur area, ! 
had raised a point during the zero-hour last 
year and I want to repeat the same now. 
Uranium worth crores of rupees is being 
smuggled out clandestine!y, thereby posing 
a threat to 1h acurity of our country. I want 
to know once again as to what ron.9 m as-
ures is the Government going to take to curb 
the smuggling of uranium from th Jadugora 
mines of Chaibasa district in Chotta-Nagpur 
to China and Pakistan? 

[English) 

MR. SPEAKER; The question hour i 
over. 
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WRITTEN ANSWERS TO QUESTIONS 

[English] 

N.P.P'. R.comm ndatlon R g rd-
Ing Loc I Political R pre ntatlon of 

Women 

*23. SHRt C. JANGA REDDY: Will the 
Minister of HUMAN RESOURCE DEV L .. 
OPMENT be pleased to state: 

(a) whether the National Perspective 
Plan on Women has recommended reserva-
tion vf 30 per cent seats from Panchayat to 
the Zila Parishad level and in the loCal 
municipal bodies for women: and 

(b) if so, the steps taken in this regard 
and with what results? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) Yes, Sir. 

Yesr Assessed 
Demand 

1988-8° 

Flat Produc1s 5.57 

Non-Flat Products 7.94 

Others 0.24 

(otal 13.93 

(b) As an immediate measure, imports 
are permitted to bridge the gap between 
demand and supply. Long-term measures 
being taken to achieve self·sufficiency in-
clude modernisation and expansion of exist-
ing ste I plants. creation of additional ca-
paci4:es in the integrated steel plants as well 

(b) I The recommendations are under 
consideration 

Self Sufficiency In St 

*29. SHRI AJIT KUMAR SAHA: Will the 
Minister of STEEL AND MINES be pleased 
to state; 

(a) the demand and supply position of 
steel in the country, category-wise 

(b) the steps taken to bridge the gap 
between the demand and supply for various 
categories of steel; and 

(c) when is the country li~ely to achieve 
self sufficiency in steel? 

THE MINISTER OF STEEL AND 
MINES (SHRI M. L. FOTEDAR) : (a) The 
demand and supply position of stael in the 
country category-wise is as follows: 

(In Million tonnes) 
Estimated availa-
bility from indi-
genous production 

5.12 

7.29 

0.10 

.... -..... . ./ :.:: 

as secondary sector. 

(c) The gap between demand and " 
availability does not exist in all categories of 
steel. For instance in non-flat products, 
although certain sizes are imported, the 
indigenous production matches the demand 
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in quantitative terms. There is however. a 
gap in flat products. 

Allotment of Seat to Employe ' 
Association In JCM In Kendrlya 

Vldyalaya Sangathan 

*35. SHRI MUHIRAM SAIKIA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the rules regarding allotment of 
seats to the associations of employees of 
different categories of Kendriya Vidyalaya 
Sangathan on the COuncil provided for in the 
JCM Scheme of Kendriya Vidyalaya San-
gathan ; 

1 . Vice-Chairman, 
Kendriya Vidyalaya Sangathan 

2. Finance Member. 
K~ndriya Vidyalaya Sangathan 

(b) the actual composition of the Coun-
cil as on date; 

(c) whether any of the associations of 
Kendriya Vidyalaya Sangathan has repre-
sented against the composition of the Coun-
cil;a d 

(d) if so. the details thereof and 
Government's reaction thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIY 
SHANKER): (a) to (d). The composition of 
the Council Under the Joint Consultative 
Machinery Scheme of Kendriya Vidyalaya 
Sangathan is as under:-

Chairman 

Member 

3. Two members of the Board of Governors. Member(s) 
Kendriya Vidyalaya Sangathan 
(to be nominated by the Chairman, KVS ) 

4. Commissioner, 
Kendriya Vidyalaya Sangathan 

5. Joint Commissioner {Admn.), 
Kendriya Vidyalaya Sangathan 

6. Deputy Commissioner, (Admn.), 
Kendriya Vidyalaya Sangathan 

Member 

Member 

Member 

7. Representatives on the Staff side: Seven seats on the Staff side of the Joint 
Consultative Machinery are to be distributed according to the numerical strength of 
members represented by these Associations in the following manner: 

(i) Teachers' Associations 

(ii) Non-teaching staff 

fiii) Headquarters Staff 
A~sociation 

04 

02 

01 
07 
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The Sangathan constituted that staff 
council under the Joint Consultative Machin-
ery on 2.2.88 with 4 seats to the teachers' 
associations as per approved constitution. 
The two teachers' associations were gjven 2 
seats each provisionally, pending verifica-
tion of their relative strength. 

The All India Kendriya Vidyalaya 
Teachers Association had represented 
against provisional allocation of two seats to 
each of the teachers' Associations and re-
quested that the staff council should not be 
constituted until relative strength of the two 
teachers associations has been verified. 
After the verification of number of members 
with each association, the Kendriya 
Vidyalaya Sangathan has decided to allo-
cate two seats each to A!I India Kendriya 
Vidyalaya Teachers Association and 
Rashtriya Kendriya Vidyalaya Adhyapak 
Sangh on the staff council of Joint Consulta-
tive Machinery. 

Socio-Economlc Profile of Students In 
Navodaya Vldyalayas 

*36. SHRI MULLAPALL Y RAMA-
CHANDRAN: 

SHRI HET RAM: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any study has been made of 
the socia-economic profile of the students of 
Navodaya Vidyalayas; 

(b) if so, the findings thereof; and 

(c) the numberof Navodaya Vidyalayas 
functioning at present and their total student 
strgngth? 

TAE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). There are at present 
256 Navodaya Vidyalayas with an enrol-
ment of 34.227 students. Although no study 
as such has been made, data on some 
important aspects of the socia-economic 
statur of the parents of students of Na-
vodaya Vidyalayas establ,ished upto 
30.4.1988 was collected by the Navodaya 
Vidyalaya Samiti which reveal as under:-

(i) 80.7% students belong to rural 
areas and 19.3% are from urban areas. 

(ii) 18.7% are from the Scheduled 
Castes, and 

(iii) 12% from the Scheduled Tribes. 

(iv) The percentage of girls in 17.1 % 

(v) 41 % Parents of the students 
studying in Navodaya Vidyalayas have 
income upto Rs. 6,000 per annum, i.e. 
below the poverty line. 

(vi) 16% of the students are first 
,generation learners and 70% come from 
families with no college education. 

Amount Allocated to Kerala Under 
IRDP, RLEGP, NREP 

*37. SHRI T. BASHEER: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) the amount sanctioned for Kerala 
under the different poverty alleviation pro-
grammes like Integrated Rural Develop-
ment Programme (IRDP) Rural Land less 
Employment Guarantee Programm e 
(RLEGP) and National Rural Employment 
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Programme (NREP) etc. during the last two 
years; and 

(b) .t~e amount spent by the Kerala 
Govarnment on these programmes during 
this period? 

THE MINISTER OF STATE IN THE 
DEPARTME~T OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) and (b). A Statement i given below 
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R&--!Op nlng of Durgapur Unit of H.F.C. 

·38. SHRI PURNA CHANDRA MALIK: 
Will the Minister AGRICULTURE be pleased 
to ~1ate: 

(a) whether any agreement has been 
reached with the employees union of Our-
gapur Unit of the Hindustan Fertilizer Corpo-
ration for starting production in the unit: and 

(b} if so, the details thereof? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) Yes, Sir. 

(b) The agreement provides for-

(i) reduction of undue absenteeism 
leading to unproductive over-
time, 

(ii) strict adherence to leave rules 
and other standing orders and 
statutes; 

(iii) intra-plant rotationltransfer of 
shift personnel within certain 
parameters; 

(iv) merger of Steam Generation 
and Captive Power Plants to 
facilitate manpower deployment 
and their operation as one unit 
with the agreed man-power of 
cpp numbering 101 hands; 

(v) merger of the atmospheric 
ammonia storage and effluent 
treatment plants with the urea 
plant; 

(vi) Conversion of the existing cate· 
gory of Chargemen into Sr. 
Operators/Sr. Technicians for 
which a committee will be consti-
tuted to go into further details; 

(vii) The manag me t and the 
Unions will co-operat in over-
coming operational difficultie , 
maintenanc of di cipline. im-
provement of produdion/pro-
ductivity with a view to achieving 
all-round efficiency of the plant's 
performance; and 

(viii) The lighting up of plant for re-
suming production by 
10.1.1989. 

The lighting up of th plant actually took 
place on 6. 1.1989. 

Mass Exodu from Drought Strick n 
Bol nglr R glon of Orl 

*39. SHRI RAM BAHADUR SINGH: 
SHRI DHAAAM PAL SINGH 

MALIK: 

Will the Minister of AGRICULTURE b 
pleased to s1ate: 

(a) whether sevoral deaths have taken 
place due to hunger in the drought-stricken 
Bolangir region of Orissa and there has been 
mass exodus from that region; 

(b) if so, the details thereof; and 

(c) the steps taken by Government to 
meet the situation? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) and (b). According 
to the Government of Orissa there has been 
no death due to hunger nor mass exodus in 
the Bolangir district of the State. 

(c) The Government of Orissa hav 
taken up labour intensive works and emer-
gency feeding programmes .n areas, includ-
ing Bolangir District. wher c p failur ha 
been reported during 1he 1988 South-was 
Monsoon. 
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*40. SHRI KAMAL CHAUDHARY: Will 
the Minister of Agriculture be pleased to 
state: 

(a) whether the Punjab Government 
had sent a proposal for providing relief to 
flood victims in the State during 1988; and 

(b) if so, the details of the financial 
assistance demanded and released till 31 st 
December, 1988? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) Yes, Sir. 

(b) Ceilings of expenditure of Rs. 
150.30 crores for flood relief were approved 
for Punjab on 17th November, 1988 for 
und rtaking various relief, rehabilitation and 
restoration measures during the year 1988-
89, as against the demand of Rs. 857.94 
crates of central assistance made by the 
State Government in their revised memo-
randum dated 24th October, 1988. 

Allocation of Funds to State for 
Ollseeds Production 

State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Jammu & Kashmir 

Karnataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

(Rs. in Lakhs) 
Budgetary 
allocation 

437.70 

40.50 

60.70 

339.60 

35.25 

12.90 

400.50 

319.80 

344.20 

259.20 

94.45 

,272.50 

4.50 

354.50 

325.40 

.. 185. SHAIMATI BIBHA GHOSH West Bengal 
GiOSVVAMI: Will the Minister of AGAICUL-

35.90 

TUR be pleased to state the State-wise Tripura 
allocation of funds during 1988-89 under ______________ _ 6.00 

(\ ;1.J~eds Production Thrust Project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL URE AND 
C( OP RATION IN THE MINISTRY OF 
A "RICU TURE (SHRI SHYAM LAL 
Y A. A V): State-wise budgetary allocation of 
fund un r Oilseeds Production Thrust 
P (.lj ct ( PTP) during 1988-89 is given 
b ,. 

Supply of SMP to Karnataka 

186. SHRIH. B. PATIL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Government of Karnataka 
has made any demand for the supply of 
skimmed milk powder; 
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(b) if so, the details thereof; and 

(c) the reaction of Union Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

External Assistance for Supply of Clean 
Drinking Water 

187. SHRI MURLlDHAR MANE: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether any offer has been received 
from any of the international organisations to 
assist. India to enhance the capacity to p 0-

vide more drinking water and to contain 
endemic diseases; 

(b) if so, the precise nature of the help 
offered; 

(c) whether the States have been inti-
mated about this offer; and 

(<I) if so, how many States have since 
rE~sponded thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY) : 
(a) No, Sir, 

(b) Does not arise. 

(c) Does not arise. 

(d) Does not arise. 

Setting up of Additional Fertlllz r 
Project at Ambalamedu 

188. SHRJ K. PRADHANI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is any proposal to set 
additional projects of Amonia and Urea 
based on naptha and OJ-Ammonium phos· 
phate at Ambalamedu; 

(b) if so, the details thereof; and 

(c) the progress made in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE: (SHRJ R. 
PRABHU): (a) No, sir, there is no proposal 
at present, for setting up any additional or 
new projects of ammonia and urea or of Di-
ammonium phosphate at Ambalamedu. 

(b) and (c). Do not arise. 

Varsity Industry Call In Dalhl Unlv r fty 

189. PROF. NARAIN CHAND PAR· 
ASHAR: Will the Minister of HU'MAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the University of Delhi has 
launched the Varsity-Industry Cell, keeping 
in view the emphasis on Universr y-industry 
linkage in the National Policy on Education 
(1986); 

(b) if so, the broad outline of the obi c-
tives and functioning of the Cell, as s up I 
the university; 

(c) whether such cells have also been 
set up in any other Central or Sate ivar-
sity and tf so, the namt:)s thereof· an 

(d) whether such cells would be s up 
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in all universities in the near future? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION ' AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRt L.P. 
SHAHI): "'(a) The ' University of Delhi has 
launched a U ~versity Industry Interaction 
Cell in January, 1987. 

, (b) The board objectives of the Cell 
are:-(i) Entrepreneurship Development (ii) 
Short term and long term training program-
mes for the students to enable them to be 
absorbed in Industries, (iii) to organise moti-
vator camps for the students for choosing 
entrepreneurship as career, (iv) to establish 
information and consultancy Cells in the 
University for guiding the future entrapre· 
neurs, (v) to set-up Science and Technology 
Entrepreneurship Park in the University to 
provide central facilities like workshop, stan-
dardising and testing equipment and practi-
cal training to the students who want to 
develop entrepreneurship projec1s (Tech-
nology innovation and Quality Control will be 
other important objectives of the STEP pro-
gramme) and (vi) to introduce syllabus re-
forms at various stages of teaching so that 
. ~ entrepreneurship Culture is developed in 

the University. 

(c) and (d) . Linkages between Univer-
sity and Industry exist to some extent in 
Faculties of Engineering and Technology 
and Management Studies of some Universi· 
t ies. Some Universities also have place-

• ment calls/machinery for this purpose. The 
UGC is exploring modalities for promoting 
and st rengthening university-industry link-
e gas. 

Central Institute of Vocational Educa-
tion 

190. SHRI AMARSINH RATHAWA: 
\A/i ll the Minister of HUMAN RESOURCE 
DEV LOPMENT be plaased to state: 

(a) whether Government have-set up a 
Central Institute of Vocational Education ; 
and 

(b) if so, when and the naturn ot work 
undertaken by it? 

. THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION ANI) 
CUL T{JRE IN THE MINISTRY OF HUMAN 
RE~OURCE DEVELOPMENT (SHRI /L.p. 
SHAHI): (a) No, Sir. 

(b) Does not arise. 

Flood Lighting of Blr Singh Palace of 
Oatla In Madhya Pradesh 

191. SHRI KRISHNA SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to refer to the reply 
given to Starred Question No. 863 on 30 
April, 1987 regarding Food lighting of the Sir 
Singh Palace of Datia and State: 

(a) whether the proposed flood lighting 
of the Centrally protected monument, Sir 
Singh Palace of Datia (Madhya Pradesh) 
has not been done so far; 

(b) if so, the reasons for the delay ; and 

(c) when the work is likely to be com-
pleted? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI . L.P. 
SHAHI): (a) Yes, Sir. 

(b) and (c) . The proposal of .the State 
Government for Flood lighting of the Sir 
Singh Place of Datia from exterior was ap-
~roved in principle. The work is to be taken 
up by the State Government after getting the 
detailed plans approved. These are yet 
awaited from the State Government. 
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[ Translation] 

Participation of Industrial Houses In 
Implementation of Rural Developmant 

Programmes 

192. SHRI R.M. SHOYE : Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether Government's attention 
has beAn drawn towards the nece~sity of 
participation of business and Industrial 
houses in tt\@ rural development program-
mes; 

(b) jf so, the reaction of Governrnent 
thereto; and 

(c) the action proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) to (c). The Union Government have al-
ready set up a scheme entitled "National 
Fund for Rural Development" which is being 
administered by the Department of Rural 
Development where in all tax-payers and 
others including the business .and industrial 
houses can participate in the implementa-
tion of rural development schemes. 

The National Fund for Rural Develop-
ment has been set up under the Resolution 
of the Government of Indi~ in the Cabinet 
Secretariat No. 81/1 /4/83-Cab. dated the 
10th February, 1984. all tax-payers and ' 
others including the business and industrial 
houses are eligibleto donate tothe Fund. All 
such donations are fully exempt from in-
come tax and all donors can claim income-
tax deduction on their donation under Sec-
tion 80 G of the Income Tax Act, 1961. 

[English] 

Schem for S If Employment of 
Educat d Unemployed Youth 

193. SHAI T. BALA GOUD: Will the 
Minister of AGRICULTURE be please/to 
state: 

(a) whether Government propose to 
Introduco schemes like Employment for the 
Educated Unemployed Youth and the Self 
Employment Programmeforthe Urban Poor 
in Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE, 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL· 
TURE (SHRI JANARDHANA POOJARY): 
(a) The Centrally Sponsored schema of 
Training of Rural Youth for Self Employment 
(TRYSEM) is in operation in all States and 
UTs. of the country. The objective of 
TRYSEM is to provide technical skills to rural 
youth from families below poverty line to 
enable them to take up self employment or 
employment on wages in the fields of Agri-
culture, Industry, Services and Business. 

(b) The target group for TRYSEM com-
prises of rural youth between the ages of 18-
35 from selected families living below the 
poverty line. The trainees receive stip nds, 
a free tool kit etc. during the period of tr in-
ing. After completion of training they ar 
entitled to loan and subsidy facilities und r 
the Integrated Rural Developm n Pro-
gramme for setting up self-employmen 
ventures. 

A Statement showing th progr ss 0 

TRYSEM during th last hre ears in 
Andhra Pradesh i~ . 
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STATEMENT 

Progress under TRYSEM in Andhra Pradesh during the last 3 yesrs. 

1985-86 1986-87 1987·88 

1. Number of youth trained 1188 , 10394 11382 

2. Number of youth self-employed 4389 4633 6406 

3. Number of youth wage employed NR 1068 1039 

4. Total Number of trained youth 
employed 4389 5701 7445 

5. Expenditure on Training (Through 
IROP) (Rs. in lakhs) 126.59 138.40 168.54 

6. Infrastructure assistance to training 
institutions (Central Share) Rs. in lakhs) 7.09 30.05 38.80 

Export Committee to Review the 
Recommendations Made by ACPC on 

price Polley for Rabl Crop 

194. SHRIMATI N.P. JHANSI LA-
KSHMI : Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Union Government had 
constituted an expert Committee for deter-
mining FAO specifications for oilseeds on 
the recommendations of the Agricultural 
Costs and Prices Com mission on price 
policy for Rabi crops of 1987-88; 

(b) whether the Committee has submit-
ted its reports; and 

(c) if so, the details thereof and whether 
the r oommendations of the Committee 
have been considered by Government? 

THE MINIST R OF STATE IN THE 
o PARTMENTS OF AGRiCULTURE AND 
COOPERATION IN THE MINISTRY OF 
AG ICUlTURE (SHAI SHYAM LAL 
YADAV): (a) Yes, Sir. However, such an 

Expert Committee was set up on the racom· 
mendations of the Commission in its report 
for Aabi crops of 1986-87. 

(b) and (c). The Committee has since 
submitted its report. The recommendations 
given by the Committee cover standardisa-
tion of Fair Average duality and one grade 
below Fair Average Quality for oilseeds such 
as groundnut pods, mustard, toria, soy-
abean, sunflower and safflower under price 
support scheme. Besides. the Committee 
has recommended upgradation of technical 
facilities at Mandi level. The Government 
has accepted the recommendations of the 
Committee and necessary guidelines have 
been issued for follow up action by all con-
cerned. 

Karnataka High Court Judgement 
Regarding Kannada Language 

195. SHRI SYED SHAH ABU ODIN : Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 
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(a) whether Government have taken 
note of the recent judgement of the Karna~ 
taka High Court on the imposition of Kan-
nada as the only First Language both at the 
primary and at the secondary level on lin-
guistic minorities; 

(b) whether Government propose to 
review the implementation of the three Lan~ 
guage Formula, specially by central educa-
tional authorities in the light of this ruling; and 

(c) whether Government propose to 
advise all States/Union territories to provide 
fortheteachingof mothertongueto students 
as the first language at the primary level as 
well as at the secondary level under the 
three Language Formula and of the principal 
language of the State/Union territories as 
compulsory second language of the upper 
primary and the secondary level to the stu-
dents belonging totheir linguistic minorities? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) to (c). A copy of the said judge-
ment of the Karnataka High Court along with 
full details of the facts has been sought from 
the Government of Karnataka. It is awaited. 
After examining the facts and the judgement 
of the High Court the Government will take 
appropriate decisions. 

Loan As Istance by Japan for th 
Modern lsatlon of Som Steel Plant 

196. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the Government of Japan is 
giving loan assistance for the modernisation 
of some of Iron and Steel Plants in India; 

(b) if so, the names of these Iron and 

Steel Plants; and 

(c) th details of loan likely to be given 
by Japan for implementing th moderni a-
ticn programme of those steel plants? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L.FOTEDAR): (a) and (b). 
Loan has been provided by overseas Eco-
nomic Co-operation Fund of Japan for ngi-
neering services relating to the proposed 
modernisation of the Burnpur Work of th 
Indian Iron and Steel Company Limited. 

(c) Negotiations for financial assistanc 
to implement the modernisation programme 
of liSCO Burnpur are yet to commenc 

Solution of K mpuch n I u 

191'. SHRI ANANTA PRASAD S THI: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Association of South -East 
Asian Nation foreign Ministers have agr ad 
on the need to involve India, the United 
States and Japan in the final proce s leading 
to a political solution of the ten year old 
Kampuchean question; and 

(b) if so, the reaction of Government In 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAI'AS 
(PROF. K.K. TEWARY): (a) A joint Pres 
Statement issued after a meeting f AS A 
Foreign Ministers in Brunei on 21 st January. 
1989 states inter aIls'. They w re of th vi 
that in order to facilitate the reaching of a 
comprehensive political olution, the 
Jakarta Informal Meeting proC6ss could 
eventually b expand d to incJud ra-
regional countrie concerned . Th s ooun· 
tries have not been identified. 

(b) Question does no ads . 
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Construction of cold 5tor ge ",y 
N.C.D.C 

198. SHRt SYED MASUDAL HOS-
SAIN: Will the Minister of AGRICUL lURE 
be pleased to state: 

(a) whether National Cooperative De-
velopment Corporation is having any pro-
posal of constructing cold storages in the 
country ; 

(b) if so, the details thereof ; and 

(c) the names of the places where these 
cold storages woyld be constructed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI SHYAM LAL 
YADAV): (a) The National Cooperative 
Development Corporation (NCDC) itself 
does not construct cold storages. However, 
\ in the Cooperative Sector, additional cold 
storage facilities are organised based on the 
actual needs of a partic~lar cooperative for 
its area and assistance or ~ viable unit~ is 
provided by NCDC with equity support of 
respective State Governments. 

(b) The NCDC has received a project 
profile from the Registrar of Cooperative 
Societies, Uttar Pradesh envisaging expan-
sion of 24 exist ing cooperative cold stores by 
2500 tonnes each and setting up of 24 new 
cooperative cold stores of 4000 tonnes 
each, making a total additional capacity of 
1.56 lakh tonnes. 

(C) The names of the places where 
thes cold storages are proposed to be set 
up ar qiven !n the statement below:-

STATEMENT 

As per the programme drawn by 
Registrar of Cooperative Societies, Uttar 

Pradesh, Cold stores are envisaged al the 
following places: 

Expansion of existing cold stores (by .-
2500 tonne each) 

/ 

1. Mathura (DC01=) 

2. Badaun (DCDF) 

3. Unnao (DCDF) 

4. Muzaffarnagar (DCDF) 

5. Bisalpur 

6. Mainpuri (OCDF) 

7. Ehawah (dCDF) 

8. Ghaziabad 

9. Pilibhit 

10. Jangipur (Gazipur) 

11 . Bindki (Fatehpur) 

12. Ujhani (Badaun) 

13. Hardoi 

14. Khutan (Janunpur) 

15. Lakhlmpur Kheri 

16. Balia 

17. Etah (OCDF) 

18. Budhanpur (Azamgarh) 

19. Doharighat (Azamgarh) 
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20. Plhani (Hardoi) 24. Darshann gar (Falzabad) 

21. Sahajahanpur 
(DCDF - Unit owned by the Dis-

22. Joya (Moradabad) triet Cooperative Development 
New Cold Stores (400 tonnes 

23. Bharthana (Etawah) eaoh) Federation of the area) 

Location No. of Units 

1. Mainpuri 2 

2. Farrukhabad 4 

3. Jaunpur 2 

4. Gazipur 2 

5. Unnao 2 

6. Mathura 1 

7. Agra 1 

8. Barabanki 1 

9. Bulandshar 1 

10. Aligarh 1 

11. Badaun 1 

12. Etawah 1 

13. Raibareily 1 

14. Balia 1 

15. Hardoi 1 

16. Lucknow 1 

17. Etah 1 

24 
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New Policy R gard n l .i can Ing of 
01 till rl 

199. SHRt GURUOAS KAMAT: Will the 
Minister of FOOD AND PROCESSING 
INDUSTRIES be pleased to state: 

(a) whetherGovernment have,drawn up 
any new policy regarding· licensing of distill-
eries and Indian Mad Foreign Liquor units; 

(b) if so, the details thereof and whether 
it will apply uniformally to all the 'States; and 

(c) if not, the present poHcy of the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER) : (a) 
to (c). The policy of the Government in re-
gard to the creation of additional capacity for 
the manufacture of alcohol based on non-
molasses raw materials has been an-
nounced in the Department of Industrial 
Development Press Note No. 8 (1988 Se-
ries) dated the 4th April, 1988. A copy of this 
press Note is given in the Statement below. 

STATEM NT 

Government of India 
MinistrY of Industry 

Department of Indu'strial Development 

New Delhi, the 4th April, 1988. 

Press Note No.8 
( 1988 Series) 

Subject: Creation of additional capacity 
for m nufacture of alcohol based on non-

molasses raw materials. 

Consequent on the introduction of pro ... 

"ibition in ~he States, ,the Government of 
Indra lhad banned ,creation of additional 
capacity or expansion of existing capacity 

r 'diStillation or brewing . alcoholic drinks 
XCEtpt in 1 Ooo/o export oriented cases. It was 

decided that no industrial licenses for setting 
up new undertakings or expansion of exist-
'ing capacity for distillation of alcoholic drinks 
would, be granted except in cases where the 
'production is exclusively for exports. This 
\d-ecisf()n was communicated in 
Government's Press Note of 19.11.1975 
and reiterated in a subsequent Press Note of 
1 st April, 1981. 

2. The position has since reviewed and 
in order to make available additional quan-
tum of molasses for manufacture of indus-
trial alcohol and to reduce the illicit distillation 
of aleoholic drinks, it has been decided that 
thp policy of total ban on creation of addi-
tiunal capacity be relaxed to provide for 
creation of additional capacity by way of 
setting up new units anQ, expansion of exist-
ing units for manufacture of potable alcohol 
based on non-molasses raw materials. Such 
raw materials will include potatoes, tapioca, 
mahuwa flowers, cashew apple, sugar beet, 
beet-root fruits of various types, coarse 
grains (maize, jawar, bajra), spoiled wheat! 
rice. The industry would, however, continue 
to remain in Schedule IV of Government's 
Exemption Notification dated 16.2.1973 as 
amended from time to tima. It WOUld, there-
fore, be obligatory to obtain an industrial 
license under the provisions of the I (0 & R) 
Act before setting up capacity in this line of 
manufacture irrespective of the levels of 
investment. Even small scale units desiring 
to take up manufadure of this item would be 
required to obtain industrial licences. 

3. It may be noted that relaxation ap-
plies only to con-molasses based alcohol 
and the ban continue to operate in so far as 
molasses-based alcohol and beer are con-
cerned. 
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4. Interested partie may apply for grant 
of letter of intent In the prescribed format to 
the Secretariat for Industrial Approval in the 
Department of Industrial Dev Iopm nt, 
Government of India with th r qui it fees. 
One copy of the application should be sent 
by the applicant to the nominated authority 
such a the Excise Commis ioner of th 
State Government concerned, who e rec-
ommendation on the propo d application, 
particularly from the point of vi w of contin-
ued availability of the requi ita quantity of 
raw materi I . would be nee ary. The 
applicants should preferably go in for a 
composite technology allowing for use of 
various types of raw materials throughout 
the year so that the manufaduring units do 
not have to depend on one raw material or 
depend upon their availability from other 

, states. For the present the alcohol 0 pro-
duced Will not come under th pric control 
of .the Central Government. 

F.No. 10 (84)/87-L.P. 

New Delhi, th 4th April, 1988 

Forwarded to Press Information Bureau 
for giving it wide pUblicity. 

Sd/-
(P.K.S. IYEA) 
DIRECTOR 

Principal Information Officer. 
Press Information Bureau. 
New Delhi. 

Navod ya Vldya'ay nd dlum of 
In tructlon 

200. SHRI CHINTAMANI JENA : WIll 
the Mini ter of HUMAN' RESOURCE 0 • 
VELOPMENT be plea d to 

(a) th number of Navod y VJdyalay 
opened In 8 ch Stat by the nd of 1988; and 

(b) th medium of instruction in Na-
vodaya Vidyalay thro hout th country? 

THE MI ISTER OF STA \ I THE 
DEPARTMENTS OF EDUCATIO AND 
CULTURE IN THE MINISTRY 0 HUMAN 
RESOURCE DEVElOPMEN (SHRI l.P. 
SHAHI): (a) A tat m nt 'v n below. 

(b) Admi ion to Navod y Vidyal ya 
m d at th lev I of Cf VI. In view of th 

fact that mo of the tud nt dmitt 
would have been taught rli r through th 
medium of mother-tongu Iregion I lan-
guage. in truction wHi provid through 
the same medium upto VII or VIII Cia 
during which tim inten iv t chin of 
HindilEnglish, both as Ian u ubj ct 
and co-media will b und rta en. Th rafter 
the oommon medium would 
fish it' all the N voday Vidy 

Statement showing the Navodaya 
Vidya/aya SanctionedlopsntHI St gAlTs-

wise by the End of 1988. 

1. Andhra Pr d h 19 

2. Bihar 23 

3. Gujarat 6 

4. Haryana 9 

5. Himachal Prada h 8 

6. J mmu & K h'mir 14 

7. Karnataka 18 

8. 10 

8. Madhy Prad h 28 

10. Mah ra htra 19 
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11 . Manipur 

12. Meghalaya 

13. Nagaland 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Sikkim 

18. Tripura 

19. Uttar Pradesh 

20. A & Nisland 

21 . Arunachal Pradesh 

22. Chandigarh 

23. Delhi 

24. Goa 

25. Dadar & Nagar Haveli 

26. Lakshadw ep 

27. Mizoram 

28. Pondicherry 

29. Daman & Diu 

Total: 
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'7 

3 

1 

12 

7 

20 

1 

1 

29 

2 

5 

1 

1 

2 

1 

1 

2 

4 

2 

256 

Allocation of Fund to States for 
Agriculture 

201. SHRI MATILAL HANSDA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the State-wise allocations for agri-
culture and the amount utilized thereof, 
during the Sixth and Seventh Plan; 

(b) the estimated production and pro-
curement during these periods for rice and 
wheat and the extent to which the targets 
fixed were achieved; and 

(c) the reasons for shortfall, if any? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICU LTURE (SHRI SHYAM lAL 
YADAV) : (a) Statement-I given the details 
is given below. 

(b) Statement-II on estimated produc-
tion of rice and wheat as also procurement of 
rice and wheat during the Sixth Plan and the 
first three years of the Seventh Plan is given 
below: No targets of procurement are fixed 
as paddy and wheat are purchase~ against 
voluntary offer by farmers and rica i~ pro-
cured mainly under levy on millers and 
dealers. 

(c) Doe not arise since the targets of 
procurement are not fixed. 
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Ca . h Crop Damag d In Mahara htr 

202. SHRIPRAKASH V. PATIL:Wilithe 
Minister of AGAICUL TURE be pleased to 
state : 

(a) whether substantial quantity of cash 
crop gets damaged every year due to spread 
of disease In Maharashtra; 

(b) if so, the details of cash crops dam-
aged during the last three years in Mahar-
ashtra; and 

(c) the steps taken to control and eradi-
cate the disease and the success achieved 

SI.No. Crop 

1. Santara 

2. Mango 

3. Chilli 

4 . Potato 

I 

5. Cashew 

so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGHICIJL TURE (SHRI SHYAM LAL 
YADAV) : (a) The Government of Maharash-
tra has reported damage to cash crops like 
Santara, mango, cashew, potato and chilli 
due to pests and diseases. 

(b) The crop-wise areas reported af-
fected by Government of Maharashtra by 
various pest and diseases during the recent 
years is given below:-

Year Area 
affected 
(ha.) 

1985-86 12840 

1986-87 45609 

1987-88 49955 
, 

1985-86 2714 

1986-87 4257 

1987-88 1118 

1986-87 19337 

1987-88 18000 

1986-87 3136 

1987-88 3782 

1985-86 193 

1986-87 221 

1987-88 192 
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(c) The pest and diseases on all the 
crops as mentioned in part (b) of the reply are 
reported to have been controlled by under-
taking plant protection measures over the 
entire aft ct d area . . 

Subsidy towards the cost of pesticides 
and operation'al charges has been given 

SI.No. Crop 

1. Santara 

2. Mango 

3. Chilli 

4. Potato 

5. Cashew 

Accidents Involving Private Buses on 
OTe Routes 

203. SHRI KAMLA PRASAD SINGH: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether a number of private operate 
buses on Dle routes in Delhi were involved 

under the Centrally Sponsored Scheme 
'Control of Pests and Diseases of Agricul-
turallr:nportance'to the affected farmers to 
enable them to undertake plant protection 
measures in Santara, mango, ch 'lIi and po-
tato. The State Government ha ... l reported 
expenditure under the scheme on plant 
protection measures as under:-

Year 

1985-86 

1986-87 

1987-88 

1985-86 

1986-87 

1987-88 

1986-87 

1987-88 

1986-87 

1987-88 

1985-86 

1986-87 

1987-88 

in fatal accidents ; and 

Expenditure 
(Rs. in /akhs) 

18.72 

109.63 

448.06 

10.98 

5.75 

5.15 

11.20 

14.81 

2.16 

2.90 

0.45 

0.46 

0.49 

(b) if so, the number of agre men s 'of 
such private buses terminated during th 
last six months? 

THE MINISTER OF S A E OF 
MINISTRY 0 SURFACE TA SPORT 
(SHRI RAJ SH PiOn: (a) Yes, Sir. . . 
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(b). OTC disengage th Private Bus s 
where the driy rs r h Id re pon fbi for 
fataJ ccid nt . During th last ix month , 
OTO ha t rminat d agreement in respect 
of ix private buse and 18 ca ar~nd8r 
scrutiny with regard to r sponsibility of the 
drivers of privet _buses in the accidents. 

Propo I to u. lag Cem nt P nt 
At Rourk I 

204. SHRI HARIHAR SOREN: Will th 
Minister of STEEL AND MINES be plea ad 
o stat: 

(a)whetherthepropo alto etupaslag 
cement plant at Rourkela i pending Inee 
long; 

(b) if 0, the reasons for not sanctioning, 
the propo al so far; and 

(c) whether Government propose to 
recon ider the proposal and set up a slag 

I 

cem nt plant at Rourkela during 1988-89 or 
1989-90 ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) No, Sir. 

(b) Does not arise. 

(c) Since there is no surplus slag avail-

ICAR Res 
Schemes 

K.V.K. 

National 
Demonstration 
Scheme. 

Lab to land 
Programme 

1985-86 

5.09 

0.94 

0.21 

able. the propo al cannot be con idered at 
pre ant. 

expansion of ICAR unit In Imph •• 

205. 'SHRI N. TOMBI SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(8) whether Gov rnment are consider-
ing for the expansion of the ndian Council of 
Agricultural Re earch Unit in Imphal so as 
benefit reach the peopt living in interior hill 
areas; 

(b) the expenditure incurr~ in imple-
menting various programme during last 
three years. year-wise; 

(c) whether Government have made 
any evaluation of the benefits and prospects 
of the ICAR activities in this State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MIN IS-
TRY OF AGRICULTURE (SHRI HARI 
KRISHNA SHASTRI): (a) No, Sir . ... 

(b) Expenditure details are as under: 

1986·87 1987-88 
(Rs. in lakhs) 

57.8 17.5 29.1 

6.00 26.31 

0.79 0.88 

0.07 0.53 
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(c) Yes, Sir. 

(d) The Council has reviewed the work-
ing of the Imphal centre from time to tim by 
appointing quinquennial review team. So 
far, two Quinquennial review teams for the 
periods 1975-80 and 1981-86 have re-
viewed the work. The team ha uggested 
the centre to intensify its efforts on various 
aspects like Farming Sy terns Research, 
Animal Breeding, Animal Nutrition and 
transfer of technology. 

The centre has undertaken field dem-
onstrations under multiple cropping pro-
grammes in three selected villages viz. 
Dinann Yumanam, and Keinou in Bishnupur 
Distt. The centre is endeavouring to dis-
seminate the proven technologies to the 
farmers in the region. 

Further a Vaccine has been developed 
successfully by this centre for one of the 
dreaded diseases of cattle viz. Black quar-
ter. During 1987; 50.000 does of vaccine 
were prepared. tested. standardised and 
supplied to the State for mass vaccination. 

Changes In Education System 

206. SHRI H.G. RAMULU: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether in view of Prime Minister'S 
observations made recently at Calcutta on 
the occasion of birth centenary of C. V. 
Raman, Government propose to make any 

, changes in the existing educational system; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMA 
RESOURCE DEVELOPMENT (SHRI L.P. 

SHAHI): (a) and (b). The shortcomings of th 
education sy tern referred 10 by the Prim 
Minister were k pt in view whil formulating 
the National Policy on Educatlo -1986. The 
introductory chapter of th n w Policy 
clearly stat that the xisting educational 
system suffer from a variety at shortcom-
ings and problems relating to access, qual-
ity, quantity, utility and financiar outlay. To 
bring about the de ired change in th edu-
cational sy tem, the Policy lays down, 
among other things. that a human being i a 
positive asset and a precious national r • 
source which needs to be cherished, nur· 
tured and developed with tenderness and 
care. coupled with dynamism. For impl m· 
entation of the New Policy, a detailed Pro-
gramme of Action was drawn up and the 
same was approved by the Parliam nt in 
August, 1986. The Program m of ActioI') 
covers all a~pects of restructuring and re-
organisation of education at variou lever , 
including appropriate changes ,in th con-
tents and process of education, improv -
ment in mathematics teaching nd oiene 
education. A number of measures have 
been initiated under the Program me of Ac-
tion to provide new orientation to education 
and to promote creativity and to nurtur 
talent. 

Int gr t d Policy on 011 Produc-
tion, Import te. 

207. SHRI G.S. BASAVARAJU: 
SHRI T . V. CHAN-

DRASHEKHARAPPA: 

Will the Minister of AGRICUL TUR · be 
pleased to state: 

(a) whether Gov rnm nt haY ap-
proved hint rated policy on oil eed 
production. import, distribution nd prici g' 

(b) if so, th alien featu e ,of e 
policy; and 
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(c) the buffer stock of oilseeds planned 
under the policy? 

tHE MINISTER OF STATE IN DE-
PARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION INTH MINIS-
TRY OF AGRICULTURE (SHRI HARI 
KRISHNASHASTRI):(a) to (c). Yes, Sir. The 
Government have approved an integrated 
policy on oilseeds, production, import, distri-
bution and pricing. This policy has the follow-
ing main elements: 

i) Support to farmers with technol-
ogy, inputs, etc, to increase pro-
duction; 

ii) Review of price of edible oil dis-
tributed in the public distribution 
system to ensure that it has a 
relationship to the domestic cost 
of production of edible oil; 

iii) Procurement of domestically 
produced oilseeds/edible oils by 
National Dairy Development 
Board soon after harvest at in-
centive prices for building a 
buffer stock for release in the 
market in the lean season, at 
reasonable prices within a pre-
scribed price band. 

2. The Integrated Policy will harmonise 
the interests of farmers, consumers, trade 
and industry, as well as the economy as a 

.. whole, accelerating self-reliance in edible 
oil. The country had to import edible oils of 
the value of Rs. 4700 crores in the five years 
ending October, 1988. The imports in the oil 
year November '88 October' 89 are ex-
pected to b less than half the imports in the 
preceding year. 

3. National Dairy Development Board 
will procure domestically produced oilseedsl 
edible oils on commercial basis and will also 
be given a part of the imported stocks for 

buffer stock operations with the overall ob-
jective of maintaining the wholesale prices 
within the prescribed band. 

Impl mentation of leDS In Orissa 

209. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Integrated Child Develop-
ment Services Scheme has been introduced 
in Orissa and since when; 

(b) if so, the different areas in the State 
where such Integrated Child Development 
Services Scheme is being Implemented; 
and 

(c) the details of the service package 
provided to children, nursing and expectant 
moth€ I s under the Integrated Child Devel-
opment Services Scheme in last three 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) The 
Integrated Child Development Services 
(ICDS) Scheme was introduced in the coun-
try, including Orissa in 1975-76. 

(b) Starting with one ICDS project in 
1975-76, Orissa now has 105 10DS proj-
ects. Statement .. 1 showing, district wise, 
locations ot these projects, is given below. 

(c) The ICDS Scheme is providing the 
following integrated package of services to 
pregnant women, nursing mothers and chil-
dren of 0-6 years of age:-

i) Supplementary nutrition; 

ii) Immunisation; 
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iii) Health Check .. up; 

iv) Referral Services; 

v) Nutrition and Health Education; 
and 

vi) Non-formal pre .. school educa .. 
tion. 

The number of beneficiarie of different 
services in Orissa, as on 31 .12.86.31.12.87 
and 31.12.88 is given in th sta1 ment-II 
below. 

STA TEMENT-I 

Statement showing, District·wise, the locations of ICDS projects In Orissa 

S. No. District Name Name of the Project/Block/City 

1 2 3 

1. Balasore 1. Nilgiri 

2. Remuna 

2. Bolangir 1. Khaoera-Khole 

2. Birmaharajapur 

3. Patnagarh 

4. Tureikela 

5. Titilagarh 

6. Muribehal 

7. Bangamunda 

3. Cuttack 1. Athagarh 

2. Salepur 

3. Ballikuda 

4. Binjharpu 

5. Rajkanika 

6. Rajnagar 

7. Suknida 

8. Cuttack Sadar 
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1 2 3 

9. Raghunathpur 

10. Oa rathpur 
• 

11. Cuttack City 

4. Dhenkanal 1. Kankadahad 

. 2. Athanalliok 

3. Pall ahara 

4. Kishannagar 

5. Ganjam 1. Khalikote 

2. Kukudakhandi 

3. Buguda 

4. Gumma 

5. Kavisuryanagar 

6. Ray'agada (Mahendragirh) 

7. Nuagada 

8. R-Udayagiri 

6. Kalahandi 1. Lanjigarh 

2. Golamunda 

3. Bodan 

4. Koksara 

5. Sinapalli 

6. 
( 

Th. Rampur 

7 . . Kamma 

8. Khariar 
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1 2 3 

9. awapara 

7. Keonjhar 1. BanspaJ 

2. Harichandanpur 

3. Jhu PUT 

4. Joda 

5 . Chatgaol1 

6. Sa'harapada 

8. Koraput 1. Pottangi 

2. Umerkote 

3. tv arkangiri 

4. Narayanpatha 

5. Bandhugaon 

6. Cnandrapur 

7. Govindapalli 

8. Gudari 

9. Katanara 

10. Kudumuluguma 

11, laxmipur 

12. Mathili 

13. Podia 

14. Gunapur 

15. Ramanguda 

16. Bisham-Cuttac 
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1 2 3 

17. Padampur 

18. Munlguda 

9. Mayurbhanj · 1. Joshipur 

2. Samakhunta 

3. Moroda 

4. Khunta 

5. Bijatola 

6. Jamda 

7. Thakurmunda 

S. Tiringi 

9. Bisoi 

10. Udala 

11 . 8aripada 

1v. Phulbani. 1. Oaringbadi 

2. Nuagaon 

3. Phirangia 

4. Khajuripada 

5. Kotagarh 

6. Phulbani 

7. Tumudibandh 

8. Chakapad 

9. Tlkabadi 

10. G. Udayangiri 



89 Wrinen Answers PHALGUNA 4,1910 (SAKA) Written Answers 90 

1 2 3 

11. Raikia 

12. Baliguda 

13. Harabhanga 

11. PUrl l 1. Brahmagiri 

2. Bhubaneshwar city 

3. Dasapalla 

4. Khurda 

12. Sambalpur 1. Padampur 

2. Paikamal 

3. Naktideul 

4. Bamra 

5. Jamankira 

6. SoheUa 

13. Sundargarh 1. Subdega 

2. , Lahunipara 

3. Rajgangpur . 

4. Gurundla 

5. Kutra 

6. Lathikata 



91 Written Answers FEBRUARY 23, 1989 Written An 92 

STATEMENT .. 

Detail of beneficiaries of different ICDS Service in Oriss in last 3 year. 

Item As on 

31.12.86 31.12.87 31.12.88 

1 2 3 4 

(1 ) Supp/err.'Jntary Nutrition 

(8) No. of reporting projects 54 61 66 

(b) No. of beneficiaries 

i) Children 0-6 years 301260 507240 589700 

ii) Pregnant women and 61020 87700 102620 
nursing mothers 

iii) Total 362280 594940 692320 

(2) Pre-School Education 

(8) No. of reporting projects 54 61 66 

(b) No. of children 3-6 years 141910 154160 178210 
receiving the service 

(3) Immunisation Since 1st April 

(in each 
year) 

(a) No. of reporting primary 41 68 76· 
health centres 

(b) No. immunized against: 

I) OPT. I 37362 61162 81268: 

ii) DT 26907 22694 11198· 

Un BeG 40491 81503 78073-

Iv) POLIO 35404 54375 81729* 
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j 2 3 4 

v) MEASLES 18055 40489* 

vi) IT (Pregnant women) 29359 49692 66624* 

( Translation] 

Aluminium Plant 

210. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) the details of Aluminium plants 
earning profit and those incurring losses; 

(b) whether there was a proposal to shift 

Name of the Company 

1 

-
Hindustan Aluminium,Corporation Ltd. 

Indian Aluminium Company Ltd. 

Madras Aluminium Company Ltd. 

Bharat Aluminium Company ltd. 

National Aluminium Company Ltd. 

(b) and (c). The shifting 01 variou 
fices of Public Sector Undert i located 

* As on 31. 11 .88 

the Head Office of the Bharat Aluminium 
Company Limited from Delhi to Madhya 
Pradesh; and 

(c) if so, the decision taken by Govern-
ment thereon? 

THE MINISTER OF STEEL AND 
MINES (SHAI M.L. FOTEDAR): (a) The , . 
~etails of Aluminium Plants earning profit 
and tho- 9 incurring losses duriog 1987-88 
are as under:-

(Rs.lCrores) 

Y8arIPedod Profit (+) 
Loss (-) 

2 3 

1987 (+) 14.01 

1987 +) 4.6 

Year ending 
30.6.1988 (-) 2.30 

1987-88 (+) 8.31 

Trial operations 
commencert nry in 
1987-88. 

in Deihl includin th H Offic of t 
Bharat Alumin·um Com any imit 0 
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pJac out ide wa considered by the Gov-
ernment, and it was decided that the Head 
Office of BALCe may continue in Delhi but 
no further expansion may be allowed. 

[English] 

Prot t Lodged with US GOY rnment on 
Supply of F-16 Fighter Bomber to 

Pakistan 

211. SHAI PARAS RAM BHARD-
WAJ: 

SHRI JAGANNATH PAT-
NAIK: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether Government have lodged 
any protest with US Government on the 
possibility of its supply of F-16 fighter bomb-
ers to Pakistan; and 

(b) if so, the reaction of U.S. Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY, OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) The Govern-
ment have expressed their concern to US 
Government over this possibiHty. 

(b) The US Government has indicated 
that. while Pakistan's pending requests for 
arms supplies had been listed by the outgo-
ing Administration. the present Administra-
tion h d not taken any decisions in this 
matter as yet. 

Exclu Iv Iy Br a t F d Infant 

212. DR. G. VUAYA RAMA RAO: Will 
th Mini ter of HUMAN RESOURCE DE· 
VELOPMENT be pleased to state: 

(8) the stimated percentage of popula-

tion of infants exclus;vely breast fed in the , 
country; 

(b) whether as per United Nations Inter-
national Children'S Emergency Fund Report 
of 1988, the position is far superior in this 
regard in many other oountries; and 

(c) if so, whether Government have any 
specific plans to encourage breast feeding in 
the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELO~MENT 
(SHRIMATI MARGARET ALVA):/ (a) No 
country-wide estimate of infants eiclusively~ 
breas'~ fed, is available. 

(b) The UNICEF report 1988 does not 
contain information on breast fed infants in 
India. However, as per UNICEF report 1988, 
the percentage of mothers breast-feeding is 
more in developing countries than in the 
developed countries. 

(c) Government of India has adopted 
the Indian National Code for Protection and 
Promotion of Breast-Feeding in 1983. The 
Infant Milk Foods and Feeding Bottles 
(Regulation of Production, Supply and Dis-
tribution) Bill, 1986, which seeks to protect 
and promote breast feeding has been 
passed by the Rajya Sabha. Further action is 
being taken to get the Bill passed in the 
current session of Parliament. 

Through the ICDS programme, the 
nursing and expectant mothers are encour-
aged to prolong breast feeding. The Health 
~~inlstryts "Manual of Health Workers'" 
stresses the importance of breast feeding. 
and education on breast feeding is provided 
to mothers by the health workers. 
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Central Assistance to Flood Affect d 
Maharashtra 

213. SHRI SAMBHAJIRAO KAKADE: 

team and recommendation of High Level 
Committee on Relief, a ceiling of expendi· 
ture of As. 21.97 crores were approved to 
the State Government. 

· Will the Minister of AGRICULTURE be 
pleased to state: claration of N w atlon I High BY 

(a) whether central team had visited 
Maharashtra to assess the loss caused due 
to heavy rains; and 

(b) if so, the details of the central assis· 
tance sought and actually given to Mahar-
ashtra? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 

,. YADAV): (a) Yes, Sir. 

(b) The Government of Maharashtra 
submitted a memorandum seeking Central 
assistance of Rs. 174.96 crores for flood 
relief. Based on the report of the Central 

214. SHRI V.S. VIJAYARAGHA-
VAN: 

SHAI H.G. RAMULU: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether any decision has been 
taken to declare new National Highways in 
the country; and 

(b) jf so, the State·wise break-up of th 
roads to be declared as National Highways. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Yes, 
Sir. The details are as under: 

51. No. Name of the Road Roads passing through Total Length 
(in Kms) 

1 2 3 4 

(1 ) Cochin-Madurai Kera1afTamii Nadu 280 

(2) Nizamabad~agdalpur Andhra Pradesh/ 460 
Maharashtral 
Madhya Pradesh 

I 

(3) Beawar-Sirohi-Kandla Rajasthan/Gujarat 450 

(4) Pathankot-Mandi Punjab/Himachal 220 
Pradesh 

(5) Link Road from Rajasthan 64 
Manoharpura on 
N.H. 8 to Dausa 
on N.H. 11. 

Total : 1474 Kms. 
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[ TranslaticJn] 

215. DR. CHANDRA SHEKHAR TAI-
PATHI: Will the Minister of HUMAN RE-
SOURCE 0 VElOPMENT be p:eased to 
stat . 

( ) wheth r Gov&rnment propose to 
start lib~arle. in various localities in Delhi: 

(b) if so, the details of such loealities; 

(c) whether Government propose to 
stablish libraries in various ,:>ther towns of 

the country also; 

(d) ~ so, whether Government would 
con darto start any library in Basti District ot 
uttar Pradesh: and 

(e) if so, by when and if not, the reasons 
th .. refor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) to (e): The establishment of 
libraries in a particular area is for the con-
e rn d State/Union Territory Government to 
d id. Th Central Government looks after 
c r1 in major librartes and the Raja Rammo-
h n oy library Foundation, an autono-
mou organi atlon fu!ly financed by this 

ini try. gIves rants to State lovel librades 
* nd I 0 to voluntary organisations render-
ing library serv 'ce. The Central Government 
has no proposal 0 set up any library. 

Shortag of Milk in Deihl 

216. SHRI HARI H RAWAT: 
SHRI DHARAM PAL SINGH 

MA IK: 
Win the ~inister of AGRICULTURE b 

plat,sed to stat : 

(a) whether there has been a short e 
of mil in some areas of Derhi during th 
recent past: and 

(b) if so, the reasons thereof and the 
steps taken to remedy the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). Delhi Milk Scheme and 
Mother Dairy have been meeting the liquid 
milk demand in Delhi consistent with their 
installed capacities. The remaining demand 
is being met from a variety of sources in both 
the organised and unorganised sectors. 

[English] 

Oil Palm Cultivation 

21-/. DR. DATTA SAMANT: WiiI the 
Mmiste. of AGRICUL TUR be pleased to 
state: 

(a) whether Union Government. with 
the help of Maharashtra Government, have 
proposal for Oil Palm cultivation In 

Sindhudurg District in Konkan' and 

(b) if so, the details theraof and esti-
mated total expenditure for the same? 

THE MINISTER OF STATE IN THE 
DEPARTM NT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUl TUR (SHRI SHYAM LA 
YADAV): (a) Yes Sir. 

(b) The Government of India and Gov-
ernment of Maharashtra have jointly 
launched Oilpalm Demonstration Pro·ect in 
the Sindhudurg District (Konkan region of 
Maharashtra) over an area of about 1.000 
ha, with effect from the current year. The 
total cost of the project is As. 820.34 lakhs 
over a perod of 5 years. About 700/0 of the 
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ar will be planted with imported seed while 
t Ia ' 30% will be planted with indi-
g nou tY produced planting material. 

[ Translation] 

Import of Nu~l.ar T chnology by 
Neighbouring Countrl 

218. SHAI KAMLA PRASAD RAWAT: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government are aware that 
some of the neighbouring countries are 
importing nuclear technology from other 
countries; 

(b) if so, the names of such countries; 
and 

(c) the action beinr taken by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Yes, Sir. 

(b) Pakistan and Bangladesh. 

(c) (i) Pakistan:- Government are 
aware that P~kistan has been acquiring 
nuclear technology from several countries 
for its clandestine weapons-oriented nu-
ctear programme. Our apprehensions on 
Pakistan'S weapons-oriented Programm 
have b~en conveyed to all concerned from 
time to time. This was also discussed during 
Prime Minister's recent meeting with Prime 
Minister Ms. Benazir Bhutto of Pakistan. 
Meanwhile Government continue to monitor 
closely all developments having a bearing 
on our security. 

(Ii) Bangladesh:- The Bangladesh 
Government has approved the setting up of 
a Nuclear Power Plant at Ropur as a joint 

venture between the ~V8mment and expa .. 
triat investor. In addition, Bangladesh has 
an operational Nudear Reactor for re earch 
purposes. Import of nuclear technology into 
Bangladesh is safeguarded under the NPT 
to which Bangladesh is a ignatory. As long 
as the nuclear programme of a country 
remains peaceful there is no call for any 
action on the part of the Government of 
India. 

[English] 

Construction of Allepp y By -P 

219. SHRI VAKKOM PURUSHOTHA· 
MAN: Will the Minister of SURFACE 
TRANSPORT be pleased to statA: 

(a) the progress of construction of Al1ep-
pay bye-pass on National Highway No. 47; 

(b) the estimated cost of the projectj 

(c) the amount allocated for the work 
during 1988-89; and 

(d) the steps being taken to expedite th 
project? I 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PilOT): (a) Land required 
for the construction of bye-pass has almost 
been acquired. 

(b) the estimated cost of the proj ct 
yet to be ked out 

(c) A sum of As. 15 lakhs has n 
allocated for the land acquisition and con 
struction of bye-pass during 1988-89; 

(d) Proposal in regard to phasing of th 
construction of the bye-p 5S i being ur-
sued with the Stat Government. 
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220. SHRJ HET RAM: 
SHRI MOHO. MAHFOOZ U 

KHAN: 

Will the Minister of HUMAN RE-
SOURCE 0 VELOPME T be pleased to 
state: 

. (a) the names of the States which are 
lagging behind in regard to opening of Na-
vodaya Vidyalayas; and 

(b) th taken to fuHiII the targets 
I id down in this regard? 

THE MINISTER OF STATE IN THE 
OEPAR NTS OF eOUCATIO AND 
ClJL TURE 'IN THE MINISTRY OF HUMAN 

RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (8) In aooordancewith the scheme, 
StateAJnion Territory Governments are re-
quired to offer suitable 30 acres of land, free 
of cost, w~h adequate vacant buildings for 
temporary use to run the schools, in the first 
instance. No such offer has so far been 
received from the State Governments of 
Assam, West Bengal and Tamil Nadu and as 
such no Navodaya Vidyalaya has been es-
tablished in these States. A statement, indi-
cating the present position regarding the 
opening of Navodaya Vidyalayas in respect 
of other StateslUnion Territories, is given 
below. 

(b) Keeping in view the financial con-
straints the programme for opening of new 
Navodaya Vidyalayas . "as been slowed 
down. 
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221. OR. G.S. RAJHANS: Will the Min-
isterof FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) whether there is any proposal to set 
up new food processing units in Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF TI-lE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHAI JAGDISH TYTLER): (a) . 
There is no proposal at pres.ent to set up now 
Food Processing units in . Central Public 
Sector in Bihar. 

(b) DOQs not arise. 

Demolition of HI orlc Monu nt. In 
Deihl 

222. SHRI MOHO. MAHFOOZ All 
KHAN: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be 'pleased to 
state: 

(a) whether most of the historic monu-
ments in Delhi have either been demolished 
or are in the process of being demolished by 
property dealers for building multi-storeyed 
flats; 

(b) if so, the detail of such historic 
monum nts; and 

(c) 
litionof 
and· 

ther p ior approv I for the demo-
mOnument had been obtained 
d II thereof? 

ISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATIQ A 0 
CULTURE I THE MINISTRY OF HUM N 
RESOURCE DEVELOPME T (SHRI LP. 
SHAHI): (a) No, Sir. 

(b) Doe no ari • 

(c) Under th Anc n Manum nt and 
Archaeological Sitas and r mains Ad 1958, 
any d molition of a protected monum nt j 
not permitted. 

[T tanslation] 

10 

223. SHRI KALI PRASAD PA DEY: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Governm nt h va tak n 
any specific tap to improv the rei Ion 
with USA after the new pr d nt of h US 
assumed office; 

(b) if, so, the details thereof; 

(c) the reaction of U.S. admJnl tr tlon n 
t . r ard? 

. 
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARI): (a) nd (b). In th 
short period since President Bush took offic 
on January 20, 1989, a number of bilateral 
interactions have taken place: exchange of 
message and letters betw en the Pre ;-
dent. Prime Minister and Pr sident Bush 
and be 99n the External Affairs Minis! 
and the United States Secretary of State; 
bilateral discussions on technology trans-
fers; and the current participation of the 
Un· ed Sta1es as the Partner Country in h 
6th Indian Engineering Trade Fair a Ne 
De hi. All these developments bear t r· 
mony to th determination of bo h cou tr 
tocontinu8 to improve bila sr 'relation d 
o Cf ate a better under anding of 

o (s perceptions. 

(c) In hi Republic ay m ss 9 to 
Pre . Pres'd nt Bush ha start d a 
fa 10 : 
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"As President, , look forward to further 
strengt ning the tteS which hind our coun-
tries. India . nd the United States share a 
com mon f i h In th ideals of freedom and 
democracv. Today, our two great democra-
cies cooperate in a thousand fields, working 
toge ar for our mutual benefit and that of all 
mankind. As President, I pledge to continue 
those efforts during the years of my adr:nini-
stration". 

{EngHsh] 

Furnishing of Birth Certificate a10ng-
with Application at RPO Banga lore 

224. SHRI V.S. KRISHNA IYEA: Wil! 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the applicants born on or 
after 26 January, 1950 are required to fur-
nish a copy of the birth certificate alongwith 
the application at Regional Passport Office, 
Bangalore; 

(b) if so, the reasons for not accepting 
the school certificate as proof for date of 
birth ; 

(c) whether Government are aware that 
number of people who were born after 26 

January 1950 have not obtained birth certifi-
cate from the Corporation/Municipalities : 
and 

(d) if so, the steps Government propose 
to take to the hardship caused to such appli-
cants. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) to (d). The 
measure was introduced since passport 
applications were being received from non-
Indian nationals. However I in view of difficul-
ties faced by applicants in producing original 
municipal birth certificates, revised instruc-

tions were issued on 14th February, 1989 
giving the option to applicants born before 
26th January 1989 to furnish any other 
documents such as birth certificates, School 
Certificates, certified copy of extract from 
Voters' List, Certificate from the Chief Medi-
'Cal Officer etc. Only applicants born on or 
after 26th January, 1989 are now required to 
'furnish birth certificates issued by Municipal 
authorities or office of the Registrar of Births 
and Deaths. 

Voluntary Agencies in Orissa to 
Remove Illiteracy 

225. OR. KAUPASINDHU BHOI: 
SHRI HARIHAR SOREN: 

Will the Minister of HUMAN AE .. 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) thedetails of the Voluntary Agencies 
engaged in Orissa for the removal of illiter-
acy ; and 

(b) the steps taken by tho State Govern-
ment for removing illiteracy in the State? 

THE MIN :STER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINiSTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) A listof Voluntary Organisations 
who are currently implementing Adult Edu-
cation Projects sanctioned during 1987-88 
and 1988-89 by [he Government of India in 
the state of Orissa, is given in the Statement 
below. 

(b) The Government of Orissa is run -
ning Adult Education Programmes through 
19 Rural Functional Literacy Projects; 6 
State Adult Education Projects and 28 Vol-
untary Agencies. In additicn, the School and 
College students are being mobilised 
through Mass Programme of Functional Lit-
Hacy and University Grants Commission 

• 
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aided Adult Education Programmes through 
Universities. Nehru Yuvak Kendra San-
gathan has also undertaken Adult Education 
Programme in the State. 

STATEMENT 

Voluntary Organisations Sanction9d Adult 
Education Projects during 1987-88 & 
1988~89 in the State of Orissa by the 

Government of India. • 

1. Anchalik Jana Kalyan Yubak 
Sangha 
At Oayanidhipur, 
P.O. Krishnachandrapur, 
Via: Salimi, Ot. Ohenkanal. 

2. Arthik-O-Samajik-Hith-Ayog 
(ASHA) 
Mission House, 
Loisingha, Dt. Bolangir. 

3. Sapu;i Pathagar 
P.O. Sukha, Block-Oungipali. 
Dt.-Bolangir. 

4. Chakradhari Village Welfare Club 
Village·Shiarimalia, 
Ot. Dhenkanal. 

5. Chhatribaradayini Mahila 
Samiti, Basela, Dt. Dhenkanal. 

6. Council of Cultural Growth and 
Cul1ural Relations 
Maitresarani, 
Cuttack. ! 

7. Dangaberei Mahila Samiti 
At. Dangaberai, 
Dhenkanal Taluk & Ot. 

8. Ganapati Yubak Sangha 
Benupur. Dt. Cuttack. 

9. Gram Mangal Pathagar 
At/P.O. Salepali, 
Ot. Bolangir. 

10, India Rural Reconstruct' nand 
Disaster Aespons Servic 
College Road Gandhi Nagar, 
AtIP.O. Rayagada, Dt. Koraput. 

11. Jagannath Jubak Sangha, 
Jailliadhera, 
Ot. Bolangir. 

12. Jagannath Jubak Sangha 
At & P.O. Kandhakelgaon, 
T aluk Titilagarh, 
Dt. Solangir. 

13. Jaypore Evangelical Lutheran 
Church, At/P.O. Kotpad (Koraput) . 

14. Juba Krushak Sangha, 
At Naupali, Via : Jarasingha, 
P.O. Uparjhar, Dt. Bolangir. 

15. Juba Jyothi Yubak Sangha 
Post & Village Ghatipir, 
Odapada, D1. Dhen,kanal. 

16. Kanyabeda Mahila Samiti 
Kanyabeda Block. 
P.O. t<andasar, Banarpal , 
Dt Ohenkanal. 

17. Moden'J Youth Club 
At Mahr.tbi Chak 
P.O. Jajpur, Ot. Cuttack. 

18. Moon Light Club 
At & P.O. Santhapur 
Dt. Dhenkanal. 

19. Netaji Yuvak Sangha 
Goilbhad. Ot . Bolangir. 

20. Netaji Jubak Sangh 
Balipokhari, 
At & P.O. Paramanand pUff 
Ot. Balasore. 
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21. NVSCAP (National Yuva S 
for 
Community Action Programme) 
P.O. Motta, Block Kamak 'f 
Nagar:, 
Dt. Dhenkanal. 

22. Pragati Pathagar, 
Nimakhandipentha P.O. 
Dt. Ganjam. 

23. Radhakrishna Pathagar. 
P.O. Samara, 
Gudvella Block, 
Dt. Bolangir. 

24. Ramjee Yuvak Sangha, 
Sadaipalli P.O. 
Ol. Bolangir. 

25. Sarvodaya Samiti, 
Gandhinagar, 
Dt. Koraput. 

26. Sambadika, 
A. Baseli Sahi, 
P.O. Puri sadar Block. 
Dt. PurL 

27. The Divine Life Society, 
Bhanjanagar Branch, 
P.O. & Block Bhanjanagar. 
01. Ganjam. 

28. VISWAS. 
Khariar Road, 
Nawapara Block. 
Kalahandi Of. 

Import of Seed 

226. SHRI P .R. KUMARAMAN(,~M: 

Will th Minis er of AGRICULTURE be 
plea ed to state: 

( ) the details of seeds proposed to be 
mported under the n porcy on seed 
development indicating the countries and 

value thereof; 

(b) whether in the past the country has 
been exporting various seeds and eaming 
foreign exchange during the Fifth. Sixth and 
Seventh Plan periods; 

(c) if so, the details thereof; 

(dl whether the imports have been 
necessitated due to failure of ICAR. Agricul-
tural Universities and other R&D bodies; 

(8) if so, the corrective steps taken! 
proposed to be taken in this regard; and 

(f) the total expenditure on Agricultural 
R&D during the Fifth, Sixth and Seventh 
Five Year Plans, both by States and Union 
Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YAOAV): (a) A total of 190 applications we~ 
received for the import of seeds of vege-
tables, pulses, coarse cereals, oilseeds as 
well as for propagating materials like bulbs, 
cuttings, etc. from 1.10.88, the date from 
which the New Seed Policy came into force 
till 10.2.1989. So far, 45 permits have been 
issued for import of 14.820.937 Kgs. of 
seeds and 5.28,828 numbers of the planting 
material. 11 ,265.75 Kgs. of seeds and 
2,40,178 numbers of planting material has 
already arrived in the country. 

(b) and (c). Information is being 001-
lected and will be laid on the Table of th 
Sabha. 

(d) No, Sir. 

(e) Does not arise. 

(1) During Fifth. Sixth and Seventh (upto 
January. 1989) plan periods the Indian 
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Council of Agricultural Research has spent 
Rs. 19,322.68 la1<hs. As. 29,029.07 takhs 
and R . 27,396.07Iakhs on Agricultural R & 
D. Information in this regard from Statel 
Union Territories is being collected. 

227. 

Influx of Refugee from 
.Banglade h 

SHRI M . V. CHAN· 
DRASEKHARA MUR-
THY: 

SHRI V. SREENIVASA 
:.JRASAD: 

Will the Minister of EXTERNAL AF· 
FAIRS be pleased to state: 

(a) whether the Prime Minister has 
expressed his concern at the continuous 
influx of minority refugees from Bangladesh 
since early last year; 

(b) if so, whether Government have 
since taken up the matter with the officials of 
the Bangladesh Government; and 

(c) if so, the details thereof and when an 
amicable solution is likely to be reached in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARV): (a) Yes, Sir. 

(b) and (c). Government's concern 
about the continuing illegal influx into India 
has been conveyed to the Bangladesh 
Government. A close watch is being kept on 
developm ants. 

Fertilizer Production 

228. SHRI RAM PYARE PANIKA: Will 
th Minister of AGRICULTURE be pleased 
to statE': 

(a) the target for production of fertilizers 

laid down for the current year; 

(b) whether the target i likely to be 
achieved; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHAI R . 
PRABHU): (a) The targets fixed for produc-
tion of nitrogenous and phosphatic fertilizers 
in terms of nutrients during the current year 
19.88-89 are 64.00 lakh tonnes and 22.00 
lakh tonnes respectively. 

(b) Keeping in view the trends of pro-
duction so far. the targets are likely to be 
achieved. 

(c) Does not arise. 

Discussion on Combating of rerrorlsm 
on Cooperatlv Sa I at SAARC 

Summit 

229. SHAI UTTAM RATHOD: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the question of combatin 
the menace of terrorism on a cooperative 

... basis was discussed atthe recent summit of 
SAARC in Islamabad; and 

(b) if so, the decisions taken in th 
matter? 

THE MINISTER OF STATE IN TH 
MINISTRY OF EXTERNA AFFAIRS 
(PROF. K.K. TEWARV): (a) and (b). At th 
Fourth SAARC Summit in Islamabad, the 
Heads of State or Government noted with 
satisfaction that the SAAAC Convention on 
Suppression of Terrorism ad been notified 
an had come into effect on 22 Augu t, 
1988. They called for th adoption of ena· 
bling measures by memb r Stat s to imple-
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mont the Convention at the earliest. 

[ Translation] 

T sting of Atomic, Bomb t>y Pakistan 

230. SHRI JAGDISH AWASTHI: 
SHRI R.M. SHOYE: 
SHRI PARAS RAM BHARD-

WAJ: 

Will the Minister of EXTERJAL AF-
FAIRS be plea.sed to state:, 

(a) whether Government are aware of 
the "epart which appeared in 'Hindustan 
Times' dated 13 January 1989 regarding 
Atomic Test by P .. kistar, In near future in 
L;_hinese terri10ry lor Nor with 1he as~,s · 

tance 01 China , 

(b) if so, whether the matter was raised 
by Government with concemed countries at 
diplomatiC level : 

(c) if so, the out(;orne ther8oi ; 

(d) if not, the reasons therefor: and 

(e) the action proposAd to be taken by 
Government for the security of the country In 

this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF _XTERNAL AFFAIRS 
(PROF K.K. TEWARY) : (a) Yes, Sir. 

(b) to (d). Government are aware of 
Chines assi"tance to Pakistan in the nu -
e ear field but hav no contirmed evidence to 
substantiat this particular report. The Chi· 
ne e Gove, nment have denied the report 

nd stat d that China does not stand for 
n cI at weapon proliferation. Our appre-
hensions regarding the non-peaceful di 
mansions of P i tan's nuclear programme 
are kno ~n to all concern ci 

r 

(e) Government constantly monitor all 
developments having a baring on India's 
security and take all necessary measure to 
safeguard it. 

Drought Assistance to M.P. 

231 . SHRI PRATAP BHANU SHARMA: 
Wtll the Minister of AGRIClJL TURE be 
pleased to state. 

(a~ whether a central team has made a 
study on the serious drought situation In 

some parts of Madhya Pradesh; 

(b) if so, the dl:')tails thereof; 

(c) whether Madhya Pradesh Goverr; -
mGnt has sought additional amount from 
Union Government to meet the drought situ -
ation; and 

(d) if so, the details of central aSslsta1ce 
released to Madhya Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) and (b). The Agriculture 
Commissioner, Department of Agricultu re & 
Cooperation. Government of India visited 
the aff~cted areas in the eastern districts at 
Madhya Pradesh. 

(I 

(c) Government of Madhya Pradesh 
submitted a memorandum seeking Central 
assistance of As. 88 .03 crores for drought 
relief. 

(d) A Ways and Means Advance Of Rs. 
10 crores has been released to the State 
Government for undertaking emerge'1t reli t 
works. An additional amount of Rs . 12.69 
crores has been releas.3d under Aural lan· 
dless Labou:,ers Employment Guaranteo 
Progral:1rne (RLEGP) to the State forgenor· 
atirg employment. 
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[English] 

Conferance of Chief of Panch vat 

232. SHRIMATI GEETA MUKHERJEE: 
Will the . Minister of AGRICULTURE be 
pleased to state: 

(a) whether a Conference of about 8000 
chiefs of Zila Parishads. Panchayat Samiti 
and Village Panchayats, from twelve North-
ern and Western States, wa conv ned in 
New Delhi recently; and 

(b) if so, the purpose of the Conference 
and the outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
rURE (SHRI JANARDHANA POOJARY): 
. (a) A Conference of Chairman of Zila 
Parishads, Panchayat Samities, Village 
Panchayats and Chairman of Municipal 
CouncilsfTown Area Committees was or-
ganised in New Delhi from 27th to 30th 
January, 1989. The Conference was at-
tended by about 6000 delegates from 11 
North & Western States. 

(b) The object of the Conference was to 
have grass-root level consultations with 
Panchayati Raj bodies or similar s9If-Gov .. 
ernment structure available at the district, 
block and village levels on Issues like struc-
ture of Panchayati Raj district planning and 
decentralisation, planning and execution of 
development programmes etc. The views 
expressed by the delegates on various is-
sues would be useful in arriving at a national 
consensus on Revitalisation of Panchayatl 
Raj system. 

Mea re to Check ellnlng Tr nd In 
Aver 9 Catch of Shrimp 

233. SHRI DAULATSINHJI JADEJA: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether Government have xam· 
ined the representation of Fishing Trawl 
Owners Asso9iation of Visakhapatnam, 
clarifying the distinction between total 
shrimp catch and the declining individual 
average catches of shrimp; and 

(b) if so, the details of the mea ure 
proposed to check the declining trend in 
average catch of shrimp per boat? 

THE MINISTER OF STATE OF THE . 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTlER): (a) 
and (b). Shrimp catche during th la t flv 
years are indicated below:-

Year 

1983 

1984 

1985 

1986 

1987 

Shrimp production 
(in lakh tonnes) 

1.93 

2.03 

2.72 

2.15 

1.92 

The above figures do not indicat ny 
declining trend in shrimp catches, although 
marginal fall i observed in 1988 & 1987 
which is due to natural fluctuation in catch 
and reoent increase in number of fl hing 
vessels. In order to reduce pre ur on 
exploitation of shrimp resource , Govern-
ment encourage the industry 0 adop diver-
sified fishing and introduction of re ourc 
specific fishing vessels. 

234. SHRI KAMAL 
Minister of EXTERNAL 
pi ased to ate: 

h 
b 

(a) whether Governm nt · con·d r-
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ing to open a visa office In Tel-Aviv, Israel; 

(b) whether Government also propose 
to upgrade its relations with Israel; and 

(c) the broad outlines of the discussions . ~ 

held in this regard with Mr. Stephen Solarz, 
U. .' Congressman during his recent visit to 
this country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY) : (a) and (b). There 
is no proposal under consideration either to 
open a visa office in Tel-Aviv or to upgrade 
relations with Israel. 

..... • ... . . A.. . 

(c) The subject of relations with' lsrael 
was incidental to other substantive discus-
sions on regional issues with Mr. Stephen 
Solarz Chairman of the US Congressional 
Sub-Committee on Asia and the Pacific. Our 
consistent and principled policy on the Pal-
estinian question and the related issue of 
relations with Israel was explained . 

Crop Insurance Scheme 

235. SHRI SHARAD DIGHE: 
SHAI VIRDHI CHAN-
DER JAIN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whe her review of Comprehensive 
crop InsiJranG~ Scheme undertaken by 
Government .0 make it financially viable 
has bean comple.ed; 

(b) jf so, the outcome thereof; and 

(c) the tima by wh ich the revised 
':> h~m _ is likely to be implemented? 

HE MINISTER OF STATE IN TH 
l;EPARTMENT OF AGRICULTURE AND 
ceo _RA nON IN THE MINISTRY OF 

AGRICUL TU E (SHRI SHYAM LAL 
YADAV): (a) to (c). A Group to co"duct an 
indepth and critical review on the functioning 
of the Comprehensive Crop Insurance 

\ 
Scheme ( .ICIS), was constitut~d under the 
Chairmanship of an Additional Secretary in 
the Department of Agriculture & Coopera-
tion with a review to suggesting policy 
changes therein. The Group haS since sub-
mitted its Report to the Government which is 
under consideration. 

[ Translation] 

Amount spent under Mini Technol-
ogy Missions to Sorve the Drinking 

Water 

236. SHRI VIRDHI CHANDER JAIN : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the amount spent district -wise in 
different States under Technology Mission 
on drinking water and the achievements 
thereof ; 

(b) whether the achievements made oy 
the above Mission in the desert areas of 
Rajasthan are in sufficient; 

(c) whE)ther Government propose to 
solve th~ drinking water problem in these 
areas by taking speci~ 'interest in til ,; im· 
plementation of the above Mission ; and 

(d) if so, the steps proposed in this 
regard? 

1 HE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY) : 
(a). A Statement showing the amount spent 
in mini m'ssion project areas (districts) in 
various Statas/UTs under the Nat :onal 
Drinking Water Mi~sicn is given below. Out 
of 13084 hard-core villages in these I11mi 
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mission districts. sources have already been 
identified for 6710 villages. Out of this, bore 
wells have been completed in 2445 villages 
and works in remaining villages are at vari-
ous stages 01 completion. Apart from this, 
schemes are implemented for conservation 
of water, rain water harvesting structures, 
water quality analysis, health education and 
awareness campaigns, activities under the 
various ~ub missions on control of brackish-
ness, control of fluorosis, control of excess 
iron and eradication of guineaworm 
etc.Schemes are also taken up under the 
Centrally Sponsored Accelerated Rural 
Water Supply Programme and the State 
Sector Minimum Needs Programme in the 
mini mission projects districts. However, 
achievements under ARWSP and MNP are 
not monitored on district wise basis at the 
level of the Central Government. 

(b) No, Sir, 

(c) Yes, Sir. 

(d) Steps taken to piovide sat6 drinking 
water facilities in problem villagas in desert 
areas of Rajasthan include installation of 
treatment plants, supply of safe drinking 
watsr from alternAtive sources, conversion 
of step wells into sanitary wells in the guinea-
worm affected villages, monitoring of quality 
of drinking water etc. Apart from the normal 
assistance under the Centrally Sponsored 
Accelerated R.ural Water Supply Pro-
gramme, a sum of Rs . 14.27 crores has been 
provided as special assistance for supply of 
potable drinking water in DDP areas without 
the condition of matching provision under 
the State Sector Minimum Netads Pro-
gramme. This special assistance w s pro -
vided to the State Gavernment In 1987-ea 
and the sa.me will be given ir. 1989 - ~ a a150 . 

STATEMENT 

21.2. 1989 

STATE 

~ 
I 

Details of Expenditure in Mini MiSSIon District-:; 

Name of the loAmi Mission 

2 

_ ._-----
Expenoitul D J(j~UIf ' d 

(Rs . In lakht;) 

3 
--------------------------------_._--~ 

Anc!tlra Pradesh Kurnool 143.50 

Mehboobnagar 3.1 '1 

East Godavari 10.00 

/\runachal Pradesh East Siano ... 

Cachar/Oarrang 2.16 

Palamau 2557 

Rohta .. 6.50 

Giridih o 
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1 2 3 

Singhbhum 5.50 

Sahibganj 1.90 

Goa Entire State 3.73 

Gujarat Kachchh 47.82 

Jamnagar 27.54 

Oangs 9.00 

Haryana Gurgaon 99.97 

Ambala 61.45 

Himachal F'radesti Kangra 49.88 

J&K Udhampur 1.56 
Anantnag 

Karnataka Gulbarga 118.75 

Dharwar 33.83 

Raichur 25.36 

Kerala Palghat 66.16 

Madhya Pradesh Jhabua 260.68 

Rajgarh 170.47 

Shatidol 6.65 

Maharashtra Satara 31.43 

Latur 9.85 

Manipur South Manipur 15.00 

Meghalaya West Khasi 78.72 

Mizoram Aizwal 59.51 
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1 2 3 

Nagaland Kohima 86.66 

Orissa Koraput 37.25 
Phulbani & 5 Blocks 
of Ganjam 7.41 

Mayur Bhanj 0.00 

Punjab Firozpur 85.09 

Amritsar 53 .77 

Rajasthan Barmer 147.58 

Churu 10. 09 

Nagaur 10.20 

Sikkim South/East Distt. 9 13 

Tamil Nadu Ramanathapuram 105.00 
South Areot 
Salem 

Tripura North Tripura 14.00 

Uttar Pradesh Mirzapur 235.77 

Agra 66.45 

Unnao 30.00 

Sultanpur 10 O() 

West Bengal Bankura 18~ 32 

Midnaput 3 ~ .t:': 

Puruil8 27. 88 

A & N Islands Entire I..) T 

Lakshadweep Entire UT 

Pondicherry Ent ire UT 
TOTAL: ... _ ._... ----
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Setting up of Central Poultry Farm In 
U.p. 

237. SHRI RAJ KUMAR RAI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

. (a) whether Union Government pro-
pose to set up Central Poultry Production 
farms in various districts of Uttar Pradesh; 

(b) if so, the details thereof; and . 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV). (a) No Sir. 

(b) Does not arise. 

(c) The existing Central Poultry Breed-
ing Farms located at Hessarghatta (Banga-
lore), Bombay, Bhubaneswar and Chandi-
garh are in a position to meet the require-
·ment of quality chicks of Uttar Pradesh. As 
such, there is no need to set up any new 
Central Poultry Breeding Farm in any part of 
the country including Uttar Pradesh. 

Issue of Permits to run Matadors under 
OTC Operation 

238. SHRI JAI PRAKASH AGARWAL : 
Will the Mints ter of SURFACE TRANSPORT 
be p leased to state : 

(a) whe her Government propose to 
'S ~U P f n1lt S to private contractors to tun 
r atadors Jnder Delhi Transport Corpora-
tion 0 ration to carry passengers on spe-

t IC routes to ease rush of commuters in 
[ 91111: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) There is no 
such proposal under consideration of either 
Delhi Transport Authority or DTe. 

(b) Does not arise. 

(c) The traffic requirements are being 
met through standard size buses and other 
buses permitted by State Transport Author-
ity of Delhi Administration. 

[English] 

Interest Evinced by Poland in Ship-
building In India 

239. SHRI MOHANBHAI PATEL: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whethar Poland has evinced inter-
est in joint ventures with India in shipbuild -
ing, especially in building of fishing trawlers ; 
and 

(b) if so, the reaction of Government 
thereto? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b) . DlJ ring 
the discussions in the 12th Session of the 
Indo-Polish Joint Commission on Economic, 
Trade and Scientific & Technical Coopera-
tion held in Delhi on 9-12 .January, 1989. the 
Polish side had shown their interest for the 
transfer of technology as well as equip-
ments/main engines for the manufacture of 
these vessels in India_ government would 
consider such proposals, when received on 
merits. 
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Navodaya Vldyalaya at Trlvuru, District 
Krishna Andhra Pradesh 

240. SHr~1 V. SOBHANADREES-
WARA RAO: Wi!! the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government have received 
leq~est from Government of Andh ra 
Pradesh to start Navodaya Vidyalaya at 
Tlruvuru in Krishna District · 

(b) whether Government propose to 
start Navodaya Vidyalaya there from the 
next academic year ; and 

(c) if so, whe~her entrance examina-
t ions for admission to the proposed 
Vidyalaya will be held in May, 1989? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAH I): (a). Yes, Sir. 

(b) and (c) . No, Sir. Keeping in viewthe 
financial constraints, it has been decided by 
the Executive committee of the Navodaya 
Vidyalaya Samiti recently that opening of 

1987-88 

(i) Mainland-Lak~hadweep Service. 

(Ii) Mainland -Andamans Service. 

new Navodaya V'dyalaya during 1989-90 
shou Id be slowed down. 

Shipping Service between Mainland 
and Lakshadweep/Andaman and 

Nicobar Islands 

241. SHRI E. AYYAPU R ()OY: Will 
the Minister of SURFACE TRANSPO r be 
pleased to state: 

(a) the number of cargo and passenger 
ships of Shipping Corporation of India oper-
ating between mainland and Lakshadweep 
and mainland and Andaman and N;cobar 
Islands ; 

(b) the rates charged for transporta Ion 
of passengers and cargo , and 

(c) .he loss incurred by the Corporation 
in operating these services? 

THE MINISTER OF STATE OF TH 
MINISTRY OF SURFACE TRANSPORT 
(SHRI ~AJESH PILOT): (a) and (b). The 
details ;.re indicated in the Statement below. 

(c) The losses incurred by SCI in oper-
ating these services during 1987-88 are as 
follows:-

(As. In lakhs) 
(P rovisional) 

563.49 

1853.72 
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STATEMENT 

) Th details of the passenger-cum-~argo ships operated on the mainland-La-
k _~ llad\IVeep and m~ inlnnd -Andaman & Nicobar island Services are as follows:-

MainJand-Lakshadweep ServIce 

(i) M.V. Amindivi 

(ii) M. V Bharat Seem a-J 
(i ii) M. V. Tipu Sultan 

(iv) M. V. Dweep Setu 

MainJand-Andaman Service 

Passenger-cum-Cargo vessels 

(i) M. V. Harshavardhana 

(ii) M.V. Andamans ] 

(iii) M.V. Akbar 

(iv) M.V. NAJD II 

J (v) M.V. NAJD III 

Cargo vessel 

(i) M. V. Diglipur 

Owned by Shipping Corporation of India Ltd . 

Owned by Lakshadweep Admn. 

Owned by Shipping Corporation of India Ltd. 

Owned by Andaman & Nicobar Admn. 

Chartered vessels. 

Owned by Shipping Corporation of India Ltd. 

(b) Passenger fares and freight rates charged on these services are indicated 
below:-

I. Mamland-LSkshadweep Service 
Accommodation Fare charged (excluding diet charges) 

M. V. Amindivi 
For For others 

Islanders 

1 2 3 4 

(A) Deluxe Cabin 103.75 445.00 

M. V. Bharat M. V. Tipu 
Sesma Sultan 

(Figures in rupees) 
5 6 

250.00 224.00 

M.V. Deep 
Setu 

7 

(Own~r's Cabin) (First Class Cabin) 
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2 3 4 5 

(8) Two Berth Cabin 82.50 380.00 82.00 

(C) Four and six 
berth Cabin 

62.50 315.00 62.50 
(4 berth Cabin) 

(D) Second class 
Cabin 

(E) Bunk class 

(F) Deck class 

(G) Pullman Chairs 
(Air Conditioned-
for visitors/others 
only) 

41.25 200.00 

31.25 155.00 

(ii) Freight rates on important commodities 

Commodity 

-
(A) Rice, Wheat, Sugar, Salt 

31.25 

(8) Provisions, Sand, Cement, Granite, Chips etc. 

(C) HSO/Kerosene oil 

(0) General cargo 

(E) Cement (In bags of 50 Kgs.) 

(F) Rice, wheat etc. in 50 Kg. bags 

(G) Sugar in 50 Kg. bags 

II . Mainland-Andaman & Nicobar Service 

(i) Passenger fares (M. V. Harshavardhana) 

Accommodation 

• 
(A) Single berth Deluxe Cabin with attached Toilet 

(8) Two berth deluxe cabins with attached toilet 
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6 7 

85.00-

31 .25 31 .25 

120.00 

Freight rate 

Rs. 46.90 per ton 

Rs. 46 .90 per ton 

Rs. 37.50 per ton 

Rs. 58 .6S per ton/CBM 

Rs. 2.55 per bag. 

Rs. 3.45 per bag. 

Rs. 4.65 per bag. 

Fares (excluding 
diet charges) 

Rs 837.00 

As. 769.50 
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Accommodation 

and 1 st clas 4 berth Cabins with attached 
toilet 

(C) Four berth/Six berth 2nd Class 'A' with common 
toilet and portholes. 

(D) Four berth 2nd class 'B' with common to~et. 

(E) Bunk (Air Conditioned) 

Passenger fares (M. V. Andamans) 

(A) Deluxe Cabin with two Bath and drawing room 
(Two Berths) 

(8) 'A' State Room with attached bath and W.C. 
(Two berths) 

(C) 'B' State Aoom with two beds and no attached 
bath. 

(D) 'C' State Room with four and six berths 

(E) Bunk Class (ordinary) 

Passenger fares (M. V. Akba!) 

(A) Deluxe Cabin with attached bath (ACC) 

(8) Cabin without attached bath (ACC) 

(C) Dorm itory (ACC) 

(D) Special Bunk (provided with mattress) 

(E) Bunk class (Ordinary) 

Passenger fares (M. V. NAlD II & M. V. NAJD II!) 

NAJD-II 

(A) First Class Cabins As. 583.50 

(8)- Second Class Cabins As. 375.00 
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Fares (excluding 
diet charges) 

RS.583.50 

As. 532.50 

As. 125.00 

As. 770.00 

As. 769.50 

Rs.732.00 

RS.583.S0 

As. 86.25 

As. 837.00 

Rs.750.00 

As. 375.00 

As. 125.00 

Rs.86.25 

NAJD-III 

As. 583.50 

Rs.375.00 



141 Wrinen Answers PHALGUNA 4, 1910 (S~KA) Wrinen Answers 142 

I 

NAJD·II NAJO-III 

(C) Reclining Chairs As. 125.00 Rs.125.00 

(D) Sofa Rs. 125.00 Rs. 125.00 

(E) Arm Chairs Rs. 125.00 

(F) Floor Sitting/Sleeping Rs. 100.00 
space. 

(ii) Freight rates on important commodities 

Commodity 

(A) Copra in bags 

(8) General cargo. 

(C) Timber logs 

(D) Plywood, veneers etc. 

(E) Cement ... 
(F) Foodgrains 

(G) On ionslPotatoes 

(H) Edible Oil 

(I) Salt/Sugar 

Farm Credit 

I 

242. SHRI K: RAMACHANDRA 

Freight rates 

Rs. 468. 15 per ton 

Rs. 534.85 per ton 

Rs. 413.65 per CBM 

Rs. 400.93 per ton 

Rs. 524.05 per CBM 

Rs. 470.37 per CBM 

Rs. 357.73 P r tOri 

Rs. 394.03 per ton 

As. 224.23 P r ton 

As. 534.85 per ton 

As. 413.65 per CBM 

Rs. 272.43 per ton 

(a) whether the demand for farm credit 
ha.s increased manifold with th adoption of 
new agricultural technologie ; 

REDDY: Wilt the Minister of AGRICUL-
TURE be pleased to state: 

~b) the yearly increas in farm credit 
during the Seventh plan; 
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(c) whether the amount allocated for 
farm credit is not adequate to meet the 
growing demands of the griculturists; and 

(d) jf so, th steps taken to prov d 
.., adequate credi1 to the farm sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT 0 AGRICUL lURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YAD~,V) : (a) Yes, Sir. 

(b) Total agricultural credits disbursed 
through institutional agencies during first 4 
years of the Seventh Five Year Plan were as 
follows: 

Rs. in crores 

1985-86 7354 

1986·87 7602 

1987-88 8214 
(Provisional) 

1988-89 11751 
(Target) 

(c) No viable agricultural activity has 
been held up for want to finance. Credit 
institutions have by and large been able to 
m et the growing demands of agriculturists. 

(d) Does not arise. 

Fellowships in French-Studies in 
France 

243. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of HUMAN 
R SOURCE DEVELOPMENT be pleased 
o state : 

(a) whether University Grants Commis-
sion has call d for nomination of teachers 
from Universities and colleges for award of 
f 1I0wshlps In French Studies in France; 

(b) if so, the details thereof; 

(c) whetherthe nominations have been 
received; 

(d) if so, the details thereof. universi-
ties-wise and college-wise; 

(e) the total duration of the fellowships; 
and 

(f) the amount expected to be spent for 
studies in France and results to be 
achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) and (b). The University Grants 
Commi~sion has ca!led for nomination of 
teache.rs from universities and colleges, for 
10 fellowships, which have been offered by 
the Government of France for the teachers 
of French language and literature. The de-
tails about the eligibility, duration, amount of 
feilows'lip etc. is given in the statement 
given below. 

(c) and (d). The Commission has, sofar 
received one nomination each, from the fol-
lowing universities and colleges' 

Universities 

(i) Banaras Hindu University 

(ii) Jawaharlal Nehru University 

(iii) Delhi University 

Colleges 

(i) K.C. College of Management 

(ii) Bharathidasan Govt. College for 
Women, Tamil Nadu. 
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(iii) · Fergusan Collage. Poona. the expenditure on 1he fellowships, both 
ways air fare and maintenance in France. 
The commission is only required to make the 
selections and recommend the candidates 
to the French Government. 

(e) There are three categories of fellow-
ships. The category wise duration is given in 
the attached statement. 

(f) The Government of France will meet 

Category (A) 

Eligibility 

Duration 

Type of 
Fellowship 

Amount of 
Fellowship 

Category (B) 

Eligibility 

Type of 
fellowships 

Duration 

Amount of 
Fellowship 

Category (C) 

Eligibility 

Duration 

Type of 
Fellowship 

Amount of 
fellowship 

STATEMENT 

All Indian teachers of French with M.A. (French) 

One month in July. August or September, 1989. (An additional 2-
week Socio-Cultural Programme in Paris and one of the regiosn of 
France will be organised from June 15 to June 30, 1989 specially 
only for teachers following a course in July) 

Candidates are required to get prior information 
on the different courses offered. 

3200 FF per month (to be reduced to 900 FF 
if Boarding and lodging are provided). 

University and College teachers only. 

Short-term fellowship for high level research 
or submission of a Ph.D. thesis. 

Two months preferably before July or from September, 1989. On 
extra month may be granted to candidates who wish to follow a 
teache(s' summer course. 

4830 FF per month and a lump-sum of about 100 FF for books. 

Only students enrolled for Ph.D. in Indian University. 

Two months. 

To collect documentation. unavailable in India. 
for a Ph.D. thesis done in India. 

4030 FF per month and a lump-sum of about 
1000 FF for books. 
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In addition , the Government of France 
III al~o provide the following facilities: 

(i) Return excursion air-fare 

(ij) Tuition fees 
(iii) Medical benefits 

IV) Travelling expenses inside 
France as and when required by 
the programme of studies. 

Fruit Proce sing Unit 

244. DR. PHULRENU GUHA: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) the approximate value offruits being 
wasted every year in the country; and 

(b) the number of fruit processing units 
in the country alongwith their installed ca-
pacity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
No authentic report is available to indicate 
the value of fruits being wasted every year in 
the country at pres nt. However, a High 
Powered Committee under the Chairman-
ship of Dr. Swaminathan known as "Perish-
able Agriculture Commodities Committee" 
has estimated in May, 'S1that a substantial 
percentage (even upto 40%) of various agri-
cultural produce went as waste. 

(b) as on 1.1.89. there were 2291 units 
licensed under the Fruit Products Order, 
1955 engaged in the ma:1ufacture of fruit and 
vegetable products. Their totai annual in-
stalled capacity was 5.99 lakh tonnes. 

... 
• 

Sc rcity of Fodder 

245. DR. C.P. THAKUR: Will the Min-
1< , (of AGRICLJL TUR be pleased to state : 

(a) whether there has been acute scar-
city of fodder in the country due to drought 
and flood; and 

(b) if so, the steps taken to improve the 
situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). No report of scarcity of 
fodder necessitating import of fodder from 
outside the State has been received from 
any State affected by flood/drought during 
the period commencing south ~west mon-
soon, 1988. 

Reduction of Interest Rates on Loan to 
Small Scale Trawel Owners 

246. PROF. K. V. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the interest rate for the 
loans Jiven to small scale trawling owners is 
likely to be reduced; 

(b) if so, the details thereof; 
(c) whether the loans to the fishing 

industry will be considered at pnr with the 
agricultural loans; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) to (d). Loans to fisheries are 
classified under Agricultural Lending and 
are eligible for various concessions ex-
tended to agricultural advances. The inter-
est rates for agriculture advances are 
concess ·onal. Interest rates on short term 
advances for agriculture were reduced in 
March, 1988 and at present they are as 
under: 
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Range of advances 

(i) Upto Rs. 75001-

(ii) Over Rs. 75001- and 
upto Rs. 15000/-

(iii) Over Rs. 15000/- and 
• upto Rs. 250001-

(iv) Over Rs. 25000/-

The rates of interest for investment 
credit for a period of not less than 3 years are 
10% per annum for small farmers and 12.5% 

per annumforothers. There is no proposal to 
further reduce the rates of interest. 

Reduction in the Strength of Indian 
~mbassy at Kabul 

247. SHRI N. VENKATA RATNAM: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government have reduced 
the strength of our Embassy at Kabul, Af-
ghanistan; and 

(b) if so, the reasons therefor and the 
quantum thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) and (b). The 
functional requirements of our mission in 
Kabul and the security situation in the city is 
kept under constant review. The strength of 
the mission may be reduced, if and when 
necessary. 

Cultural Agreement with Pakistan 

248. SHRIMATI O.K. BHANDARI: Will 
the Minister of HUMAN RESOURCE DE· 
VELOPMENT be plea ed to sf te : 

Rate of interest % 
per annum 

10.00 

11.50 

12.50 to 
14.00 

14.00 to 
15.50 

(a) whether Government propose to 
have cultural agreement with Pakistan in 
near future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) and (b). The Cultural Coopera-
tion Agreement between India and Pakistan 
has already been signed on 31 st December, 
1988 at Islamabad. It envisages to promote 
and develop relations and unders an ding 
between the two countries in the realms of 
art, culture, archaeology, education mass 
media of information and sports. It ch ief 
features cover exchanges of academicians , 
experts, artists, writers, musicians, sports 
teams, material/information, books. publ;ca-
tions, art object, are and other exhibitions : 
participation in seminars, international f tlm 
festivals ; offer of scholarships and establish-
ment of culture centres 

N tlonal S~eds Corporation 

249. SHRI H.e. PAT IL: Will the lOist r 
of AGRICULTURE be pleas d tv s at . 

(a) when the National Seeds Co por e. . 
tion was s t up the amoun ,nv s . , h ; ~ 
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Corporat. n and the number of branches of 
the National Seeds Corporation at present in 
the country: and 

(b)' the details of different varieties of 
seeds distributed through Corporation and 
the procedure followed for procurement of 
seeds? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a). National Seeds 
~ rporation(NSC) was set up in March, 
1963. A sum of As. 15,53,13,0001- has been 
invested in this CorporatiOn so far.i National 
Seeds Corporation has 16 Regional Office, 
4 Divisional Office, 18 Sub-Units and 3 Small 
b reeder farms in the country. 

(b) National Seeds Corporation (NSC) 
is handling seeds of 72 crops consisting of 
286 variet ies as per details g iven\ below. 

Crops Varieties 
(i) Coarse Cereals 34 

(ii ) CeFaals 65 

(i ii) \ Pulses 31 

(iv) Fibre 9 

(v) fodder 20 

(vi) Oilse ds 41 

(vii) Vegetables 84 

(viii) Others 2 
Total: 286 

Bulk of the breeder seeds are procured 
from the Agricultural Universities and Indian 
Council of Agricultural Research Institu-
tions. Small quantity of breeder seeds is also 
produced in NSC's own farms . Foundation 
seE:!ds are procured from the Agricultural 
Universities, ICAR's institutes and contract 
grower~.~C?rtified seeds are procured from 
NSC's seed growers. National Seeds Cor-
poration en~rs into agreement with the seed 
growers, agricultural Universities and ICAR 
institutes 'or the procurement of seeds every 
season. 

Cashew-Nut Production 

\ 

250. SHRI H.B. PATIL: Will the Minister 
of AGF .CUl TURE be pleased to state: 

(a) whether Cashew-nut is one of the 
major crops inthe State of Kerala. Karnataka 
and Goa; and 

(b) if so, the steps taken by Government 
to open a fully developed research centre to 
promotetheyield and improve crop quality in 
the States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI HARI 
KRISHNA SHASTRI): (a) Yes, Sir. 

(b) A National Research Centre for 
Cashew research has been established at 
Puttar, Karnataka. 
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For Ign ColJaboration In Food Proc· 
88 Ing Sector 

251 , SHRI K. PRADHANI: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) the number of foreign collaborations 
in the food processing sector approved dur-
ing the last three years and the current year 
so far; 

(b) the number of those collaborations 
which involved technical fees alone and the 
number of such collaborations which in-
volved equity participation; 

(c) the estimated, outflow of the foreign 
exchange by companies in the food proc-
essing sector on account of foreign collabo-
rations; and 

(d) the details of the project reports and 
the agreements signed with the units during 
the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
to (d). The requisite information is being 
collected and will be laid on the Table of the 
House. 

Increasing Consumption of Coconuts In 
Non-Traditional Area 

252. SHRI T. BASHEER : Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether any steps have taken to 
increase the consumption of coconut and its 
products in non-traditional areas in the coun-
try; and 

(b) if so, the details thereof and the 
results achieved? 

.. 

THE MINISTER OF STATE IN THE 
OEPARTMEN OF AGAICU TURE AND 
COOPERATION IN THE MINISTRY 0 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b) . The Government have 
not taken any specific measures to increase 
lhe consumption of coconut and its products 
in non-traditional areas of the coLJntry. 
However, Coconut Development Board i 
publishing an Indian Coconut Journal and 
participation in exhibitions to popularise 
coconut and its products. 

Passport Application Pending In 
Regional Passport Office, eachln 

253. SHRI T. BASHEER : Will the Min-
ister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) the number of passport applications 
pending in Regional Passport Office, Cochin 
as on 31st December, 1988; anq 

(b) the steps taken by Government to 
expedite the disposal of these application. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K.TEWARY): (a) Total pendency 
is 40,964 out of which 3,890 applications are 

, penCJing for over 3 months. 

(b) The delay in the issue of Passports 
is mainfy due to a sharp increase in the 
number of applications during 1988. Ar-
rangements for overtime payment and ddi-
tional staff on contingency ba is have been 
made. A fresh SIU study has also been 
initiated to increase staff in.various Passport 
Offices commensurate with the incr as d 
work load. 

15.289 ca as are p nding with Polic 
CIO/othar authorities. who hev f 
remind d to exp di their r ort . S 
hav been tak n 10 n ur 
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lice 
requirem 

SHRI . BASHEER: Will the ini tarof 
SURFAC lBANSPORT be pleased 0 
state: 

(a) th number nd n me of th bye-
passes which are under construction on 
National Highway No, 47; 

(b) the amount sanctioned for those 
works; and 

(c) the new bye-passes which are 
planned on the National Highway wittl th 
9 imated cost of each of such bye-pass? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Particu-
lar of two bye-passes under construction 
on NH-47 are as follows:-

Name of the 
byepass 

Sanctioned 
amount 

(i) Chatakudy A . 147.162 lac 

(ii) Trivandrum As. 390.89 lac 
(Part length) 

Beside ., stimates for acquisjtion of land for 
the following bypasses hav also been 
anctioned: 

(i) Alleppey R . 84.674 lacs 

(ii) Quilon R . 139.04 
(P rt I ngth) 

(iii) Colmbator R. 36.43 , 
(LA compl ted) 

thi N i nal . • hway in venth 'Plan. 

In 

255. SHRI T. SASHEER: Will the Minis-
ter of HUMAN RESOURCE ·DEV,ELOP-
MENT b pLeased to state: 

(a) the amDunt released ·to Kerala for 
adult education during the ourrent financial 
year; 

(b) the amount which has been spent in 
Kerata during this period; and 

(c) the resutts achieved in .the state 
during this period? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT: (a) An 
amount of Rs. 1,41,11,9141- has been re-
leased by the Central Government so far to 
Kerala under different scheme of Adult 
Education Programme during the current 
financial year. 

(b) and (c). The actua! expenditure in-
curred and the result achieved unoer adult 
education programme in j(erala will be 

, known only after the close of the current 
financial year. 

ellnlng of VI Id of C!:?'uundnut 

256. SHAI T. BALA GOUD: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the yield of groundnut is 
declining in major ground nut growing States 
like Gujarat, Andhra Pradesh, Karnataka 
and Tamil Nadu; 

(b) if so, the reasons therefor and the 
remedial measures being taken in this re-
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gard; and 

(c) whether th high level of aflatoxin 
(cancer producing cells) contents in ground-
nut extraction ha eriou Iv reduced it 
exports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRV OF 
AGRICUL TURE(SHRI SHVAM LAl 
VADAV): (a) During the long term period of 
1967-68 to 1986-87, the Vield of groundnut 
in the State of Gujarat, Andhra Pradesh, 
Karnataka and Tamil Nadu has shown a 
growth rate of 0.36, 0.50, 1.78 and 0.54 per 
cent per annum respectively. During the 
recent period. yield of groundnut in these 
States has been fluctuating becau e of 
aberrant weather conditions. 

(b) In order to increase the production 
and productivity of various oilseeds includ-
ing groundnut, two Centrally Sponsored 
Schemes-National Oilseeds Development 
Project (NODP) and Oilseeds Production 
Thrust Project (OPTP) have been launched. 
Various facilitie and incentives through fi-
nancial assistance are provided under these 
projects to promote the cultivation and in-
crease the productivity of groundnut. Gov-
ernment has also set up a Technology Mis-
sion on Oilseeds to accelerate self-reliance 
in oilseeds/edible oils. 

(c) Some overseas buyer of groundnut 
extractions are reluctant to offer suitable 
prices on the ground that such extractions 
have high level of aflatoxin. The Central 
Food Technological Research Institute at 
Mysore has offered technology for control-
ling aflatoxin levels. 

Incentive Scham to Boo t 011 ed 
Production 

251. SHRI T. BALA GOUD: Will the 
Minister of AGRICULTURE be pleased to 

state: 

(a) whether Govemm nt ar contem .. 
plating any immediate incentive ch m to 
boost oil eed production in Andhr 
Pradesh, Kamataka and Tamil Nadu taking 
into mnsideration th ir more than 40 per 
cent oontribution to Oilseed' production in 
the country; and 

(b) if SO. the d tails thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE A 0 
COOPERATIO IN THE MINISTRV OF 
AGRICUL TURE(SHRI SHVAM LAL 
YADAV): (a) and (b). Two Centrally Spon-
sored Scheme • namely, National Oilseed 
Development Project {NODP) and Oilseed 
production Thrust Project (OPTP) are in 
operatic~ in Andhra Pradesh, Karnatak 
and Tamil Nadu for · the development of 
Oilseeds. Incentives by way of financial 
assistance is provided to the ~tate for criti-
cal inputs like quality seed, plant protec ion 
measures, improved farm impfements, cal-
cium sulphate applieat on, rhizobium cultur 
large sized demonstrations, sprinkler S8 s 
etc. in orderto induce the farmers to take up 
oilseeds cultivation on large seal under 
thes$ programme . 

etlng of Aligarh u 11m Un v r Ity 
Court 

258. SHRI SYEO SHAHABUODIN: Will 
the Minister of HUMAN RESOURC DE-
VELOPMENT be pleased to stat : 

(3) the number of meeting of th Court 
of the Aligarh Muslim Univer ity held in 
August, 1987; 

(b) whether any m ting of th fig rh 
Muslim University court convaned for 0 
cember. 1987 w cancelled by th Vic 
Chancellor and if 0, th ra on t r for; 



159 Wntt n Answers FEBRUARY 23, 1989 Written Answers 160 

(c) whether Government have receiv d 
any repr sentation tram Members of the 
Court urging a direction to the Vice Chancel-
lor to cony n m e iog of th Court and if 

0, th action taken by Gov rnment thereon: 
nd 

(d) th year or which 1h Annual Report 
and Annual Accounts of the University have 
beefi submitted/approved by the Court and 
th years for which th se are yet to be 
submitted and pproved? 

THE MINISTER OF STATE IN THE 
o PARTMENTS 0 EDUCATION AND 
CUL UR'" IN TH· MIN IS RY OF HUMAN 
RESOU CE DEVELOPMENT (SHRI L.P. 
SHAH!)' (a, None. 

(b) Th Vic ·Chancellor, AUg rh Mus-
:i m University, decided to postpone the 
Court me ting scheduled for 19.12.1987 as 
he was of the view that the legality of the said 
meting, and the de isions tak n therein, 
l,,;ould b called in que tion in a Court of law. 

(c) Yes, Sir. According to the Statutes of 
AUg rh Mu lim University the dat for an 

nnual meting of th Court shall b fixad by 
h Ex cutiv Council unless some other 

date ha been fix d by th Court in respect 
of any year. As a matter of policy the 
GO'l rllmen~ does not intervene in the day to 
d y affairs of the Universities. 

(d) The Annual Report and Annual 
Accounts of the University for the year 1985-
86 were considered and adopted by the 
Aligarh Mu lim University Court at i s last 
meting held Oil i 1.8.1987. The Annual 
Reports and annual Accounts for the years 
1986·87 and 1987-88 are yet to be consid-
ered and adopted by the Aligarh Muslim 
University Court. 

Amount Provided to States Under 
A.R.W.S.P. 

259. SHRI AJIT KUMAR SAHA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the State-wise amount given during 
the Sixth Plan and Seventh Plan for the 
various Accelerated Rural Water Supply 
Programmes; and 

(b) whether the amount given to States 
was adequate to meet their requirements? 

'fHE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) A Statement is given below. 

(b) Yes, Sir. 

STATEMENT 

Stats:;/UT 

Andhra Pradesh 

chal Pr desh 

Vhh Plan Total 
Release 

2 

33.220 

1.670 

35.330 

V /I Plan Total 
Release 

(from 1.4.85 to 20.2.89) 

3 

84.380 

3.188 

55.620 
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1 2 3 

Bihar 43.210 81 .700 

Goa 1.360 0.910 

Gujarat "25.670 63.720 

Haryana 23.630 23.990 

Himachal Pradesh 22.800 38.170 

Jammu & Kashmir 51 .420 79.220 

Karnataka 35.420 71 .870 

Kerala 45.370 46.170 

Madhya Pradesh 69.860 116.010 

Maharashtra 40.160 101 .970 

Manipur 10.010 14.700 

Meghalaya 15.410 12.850 

Mizoram 1.030 5.940 

Nagaland 12.500 16.860 

Orissa 44.360 49.630 

Punjab 13.020 24.aQ1 

Rajasthan 122.710 127.200 

Sikkim 8.680 12.540 

Tarnilnadu 45.190 72.250 

Tripura 8.110 12.760 

Uttar Pradesh 123.BOO 157.1 20 . 

West Bengal 59.730 43.931 

0 & N Haveli 0.000 0.060 



163 ~Vrjtten Answers F BAUARY 23. 1989 

2 

A & Nisland 0.820 

Lakshadweep 0.000 

Pondicherry 0.660 

Dalhl 0.230 

Damar) & Diu 0.002 

895.38 

Famllte B naflt d Under IROP During 
1988 -89 

260. SHRI SRIKANTHA DATA NARA-
SIMHARAJA WADIYAR: Will the Minister of 
AGRICULTURE be pleased to state: . 

The number of families in different 
States which have been benefited and are 
likely to be benefited under Integrated Rural 
Oevelopm .nt Programme during 1988-89 
according to th 'latest estimate? 

STA 

3 

1.250 

0.050 

0.610 

0.065 

0.140 

1319.77 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY); 
Under Integrated Rural Development Pro-
gramme (IRDP) 01.64 lakhs families are 
targetted to be benefitted duril')g 1988-89. 
As against this target 23.62 lakhs families 
have been benefitted upto December, 1988. 
Statewise families to be benefitted and 
benefitted upto December 1988 are given in 
Statement below. At the national level, it is 
anticipated that the target of 31.64 lakhs 
families to be benefitted will be achieved. 

Ft milies ben_ited Under IRDP during 1988-89 

51. No. Stat 

1 2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

Total Families 
to be assisted 

3 

234905 

18554 

Total Families 
benefited_ 

( In Nos.) 

(upto December, 1988) 

4 

192491 

2239* 
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--------.-------------------------
2 3 4 

3 Assam 69690 33754 

4 . Bihar 430492 284172 

5. Goa 4282 3598 

6. Gujarat 114472 87931 

7. Haryana 45802 34667 

8. H!machal Pradesh 21174 20115 

9. Jammu & Kashmir 28030 13484--

10. Karnataka 137794 91130 

11. Kerala 84054 64954 

12. Madhya F? adesh 300717 213972 

13. Maharashtra 226410 170301 

14. Manipur 5630 3118 

15. Meghalaya 8547 3131 

16. Mizoram 7160 3029 

17. Nagaland 9073 1942-

18. Orissa 169845 124474 

19. Punjab 40133 30700 

20. Rajasthan 149596 118526 

21. Sikkim 1712 1042 

22. Tamil Nadu 224928 216859 

23. Tripura 8272 11850 

24. Uttar Prades.h 610842 444769 

25. West Bengal 233938 185253 
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1 2 3 

26. A & Nisland 1742 

27. Chandigarh Nil 

28. 0& N Haveli 385 

29. Delhi 2360 

30. Daman & Diu 732 

31. Lakshadweep 370 

32. Pondicherry 1905 

AII- India 3193546 

• Figures upto November, 1988 . 

.. Figures upto October, 1988. 

Capacity Utilisation of SAIL VIS-A-VIS 
TiSeO 

261. SHRI GURUDAS KAMAT: Willthe 
Minister of STEEL AND MINES be pleased 
to state: 

(a) the capacity utilisation in steel plants 
under Steal Authority of India vis-a-vis the 
plants under Tata Iron and St~el Company; 

(b) whettler the capacity utilisation in 
Steel Authority of India plants is lower as 
compared to plant capacity utilisation in Tata 
Iron and Steel Company plant; 

4 

1053 

Nil 

231 

1173 

394 

309 

1346 

2361962 

capacity utilisation of saleable S1991 in SAil 
plant and TISCO during the last two years 
have bgen as under: 

• (in %) 

Year SAIL TiSeO 
(including 
TiSeO) 

1986-87 79 110 

1987-88 80 110 

(b) Yes. Sir. 

(c) if so, the reasons therefor; and (c) the reasons of 10'!Yer utilisation of 
capacity are as follows:-

(d) he steps taken to improve the ca-
pacity utilisation in the plants under Steel 
Authority of India and Tata Iron and Steel 
Company? 

THE MINISTER OF STEEL AND 
f"\TI= ~\. {a\ The 

(i) Ageing and obsolescence of 
equipments. 

(ii) Non-availability of adequate 
quantity and required quality of 
inputs viz . coking coal and 
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power. 

(iii) 1988-89 being the first year of 
integrated operation of 4 MT 
capacity at Bhilai Steel Plant. 

(d) The steps taken to improve the 
capacity utilisation in the SAIL plants are 
as under::-

1. Ensuring adequate availability 
of inputs of right quality and in 
the required quantity including 
import of low ash coking coal. 

2. Augmentation and optimisation 
of captive power generation. 

3. Improved maintenance of plant 
and equipment for better 
availability. 

4. Strict adherence to technologi-
cal norms. 

5. Change in work culture 
conducive to higher production. 

6. Increasing awareness and 
spirit of accountability. 

7. Modernisation and technologi-
cal upgradation of plants. 

The capacity utjljsation of TISCO is al-
ready above the licensed capacity. 

Incr Ing FI h Production 

262. SHRI MATILAL HANSDA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the inland fish production vis-a-vi 
the targets fixed for the last three years, 
State-wise; and 

(b) the assis ance p ovided by Union 
Government to West Bengal for fish produc-
tion? 

"., 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR1CULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICL '-TURE(SHRI SHYAM LAL 
YADAV) : (a) State-wise inland fish produc-
tion targets and achievements during the 
last three years are furnished 1n the state-
ment below. 

(b) So far, the Central Government 
have provided an assistance of As. 487.285 
lakh to Government of West Bengal during 
the VII Five Year Plan, for Schemes directly 
contributing to fish production. 
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Target Fixed for Foodgraln Produo: 
tlon Durl g 1988-89 

263. SHRI MUlLAPPALL Y RAMA-
CHANDRAN: Will the Minister of AGRICUL-
TURE be pte ad to tate: 

(a) whether the foodgrain production 
targ for 1 ~88-89 has been proportion-
ately met as on 31 December, 1988; 

(b) th target fixed nd quantity of 
foodgrain production during the first th~ 
quarter of 1988-89; 

(c) whether Government propose any 
change in procurement price of foodgrains; 
and 

(d) if so, the detail thereof? 

THE MINISTER OF STATi IN THE 
DEPARTMENT OF ~GRICUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). Target of roduction 
of foodgrain are fixed eason was (kharif 

nd Rabi ep r tely) very y are For th 
year 1988-89, a target of 166.57 million 
tonnes of foodgrains production campri ing 
of 92.50 million tonnes for kharif and 74.07 
million tonn for rabl ason ha been 
fixed. According to th present as • 
ment • the target of kharif food rain 
duction 1988-89 i Ilk Iy to b ex d 
the production of kharif foodgrain i x-
peeled to be in the range of 95 to 96 million 
tonne. 

(c) and (d). Government ha air ady 
fixed procurement/minimum upport pric 
in r sped of foodgrain for 1988·89 crop t 
the followin level: 

Procur9m9ntIMinimum Support Prices 

. Commodity 

(i) Paady (Common) 

(ii) Coar Cereals (Jawar, Bajra, 
Maize and Ragi) 

(iii) Wheat 

(iv) Barley 

(v) Gram 

(vi) Arhar, Moong and Urad 

c:t.1 .... ,. by Employee of H.F.C. 
nd F.C.I 

264. SHRI V. TULSIRAM: 
SHRIBALASAHEB 
VIKH PATll: 

(R . per quintal) 
Price 

160.00 

145.00 

183.00 

145.00 

325.00 

360.00 

Wm th Mini t r of AGRICU TU 
pie ed to ate: 

(a) w ther hemp y 
dustan Fertlliz rCorper io 
izer Corpo tion of India ltd. we 0 
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(b) if 80. the details of the main demand 
of the employee ; and 

. 
(c) the steps taken by Government to 

meet their demands? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) Yes Sir, 

(b) The main demand of the workersl 
employees i revision of wages and non-
recovery of house rent, bonus etc on interim 
reHaf. 

(c) The negotiations in this regard are 
continuing and the next meeting is fixed for 
, 6th and 17th March. 1989. 

Prime Mini ter' VI It to China 

265. SHRI K.P. UNNIKRISHNAN: 
SHRI G. BHOOPATHY: 
SHRI HARISH RAWAT: 
PROF. P.J. KURIEN: 
SHAI HET RAM: 
SHRI MOHO. MAHFOOZ ALI 

KHAN: 
SHRI KALI PRASAD PAN-

DEY: 
SHRI RAM PYARE PANIKA: 
SHRIG.S.BASAVARAJU: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether th Prime Minis er visited 
the People's Republic of China rae ntly; 

(b) the composition of the Prime 
Minister's party including those who accom-
panied him for media coverages. 

(c) the outcome of the talks held by th 

Prime Minister with the Chinese leaders in 
Beijing; 

(d) whether any breakthrough or agree-
ment was reached during the talks on the 
question of normalisation of diplomatic rela-
tions and unresolved questions like border 
dispute; and 

(e) the specific steps being taken to 
continue the achievements, if any, during 
Prime Minister's visit to China? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Yes, Sir. 

(b) lists are given in the Statement I, II, III 
below. 

(c) afld (d). During his talks ~~ meet-
ings witt I Chinese Leaders, Prime Minister 
had a wide ranging exchange of views on 
bilateral relations and internatiQnal issues of 
interest to both countries. These discus-
sions included mutual understanding. Both 
sides agreed to restore, improve and de-
velop good neighbourly and f~ndly rela-
tions between India and Cftb1~ on the basis 
of the Five Principles of Peaceful Coexis-
tence. Both Governments have raised their 
determination to arrive at a fair, reasonable 
and mutually acceptable settlement of the 
boundary question through peaceful and 
friendly consultations. 

(e) There will be bilateral discussions in 
various fields of functional cooperation such 
as in science and technology and in civil 
aviation. Among the concrete steps being 
taken are the establishment of a Joint Work-
ing Group on the boundary question and a 
Joint Group on Eoonomic Relations, Trade 
and Science and Technology. These 
Groups will meet at dates to be mutually 
8gre d upon through diplomatic channels. 
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STA 'lEMENT--I 

PRIME MINISTER'S PARTY 

The Prim Minister 

Smt. S'onia Gandhi 

Shri P.V. Narasimha Ra 
Mintster of External Affairs 

Shri Dinesh Singh 
Minister of Comm13rce 

Shri B. Shankaranand 
Minister of Law & Justice & Water 

Resources 

Shri K. Natwar Singh 
Minister of State for External affairs 

Shri K.P. Menon, 
Foreign Secretary 

Smt. Serla Grewal 
Secretary to PM 

Shri G. K. Arora 
Secretary. 
Ministry ' of Information & Broadcasting 

Shrl Montek Singh Ahluwalia 
Special Secretary, 
Prime Minister's Office 

Shri Suman Dubey 
Adviser 
Ministry of Information & Broadcasting. 

Shri Manl Shanker Aiyar 
Joint Secretary, 
Prime Minister' Office. 

Shri G. Parthasarathy, 
Joint Secretary. 
Prime Minister's Office. 

Shri R. Sen, 

Join Seer ary I 
Prime Minister's Office, 

Shrj V K. am lar. 
Joint Secretary, 
Mini try of External Affai . 

Smt. Nlrupama Rao, 
Director .. 
Ministry 0 External Affairs. 

Smt. Meera Shanker, 
Director, 
Prima Minister's Office. 

Shri V. Georg , 
Privat Secretary to P. M. 

Dr.. A. Sahal .. 
Parsonal Phycisian. 

STATEMENT-II 

lok Sabha Unstarred au tlo o. 265 
for 23.2.89 regarding Prim Min t r' 

vi It to ChIna. 

OFFICIAL MEDIA 

Shri Harish Awasthy 
Doordarshan 

Shri Rajesh Bhatia 
Doordarshan 

Shri N. Sukumar 
Doordar han 

Shrj H.G. Sagon 
All India Radio 

Shri Y.P. Singh 
All India Radio 

Shri O.R. Haldankar 
Aim., Division 

Shri V. YaJlappa 
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Film Divi ion 

Shri Michael Shylla 
Photo Division 

Shri S.G. Lal 
P·.I.B. 

Shri N.K. Jain 
Telex Operator 

Shri R.K. Kathuria 
Telex Operator. 

STATEMENT....,.an 

ACCOMPANYING MEDIA 

Shri Harihar Swarup 
P.T.1. 

.. 
Shri ,Virendra Mohan 
U.N.I. 

Shri M.K. Dhar 
Hindustan Times 

Shrl Subash Chakravarty 
Times of India 

Shri R.K. Mishra 
Patriot 

Shri K.V. Rama Sharma 
National Herald 

Sh ri T.N Ninan 
Economic Times 

Shri V.N. Narayanan 
Tribune 

Shri N. Ram 
Hindu 

Shri Had Kumar 
o ccan Her Id 
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Shri G.S. Chawla 
Pioneer 

Shri Dinesh Sharma 
Amrita Bc:\zar Patrika 

Shri M.J. Akbar 
Telegraph 

Shri Venkatrama Reddy 
Deccan Chronicals 

Shri Binod Misra 
Hindustan 

Shri Praful Mahashwari 
Nav Bharat 

Shri Anil Narendra 
Vir Arjun 

Shri Abhay Chajlani 
Nai Ouniya 

Shri Gopesh Pandey 
Aaj. 

Shri Anil Agarwal 
Amar Ujala 

Shri Madan Mohan Gupta 
Jagran 

Shri Vijay Kumar Chopra 
Hind Samachar 

Shri Mein Farooqi 
Angarey 

Shri Mohan Chiragi 
Quami Awaz 

Shri Shahid Siddiqui 
Nai Duniya 

Shri Yash 
Dally Milap 
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Smt. Gowri Chatterji 
Anand Bazar Patrika 

Shri R. Krishnamoorthy 
Dinamalar 

Shri T. R. Ramaswamy 
Makkal Kural 

Shri I. Venkata Rao 
Andhra Jyoti 

Shri B. Obeidullah 
Malayala Manorama 

Shri V.K. Madhavan Kutty 
Mathrubhoomi 

Shri Venkat Narayan 
Samyukta Karnataka 

Shri 0.'9. Chaudhary 
Dainik Navjyoti 

Shri Yashwant N. Shah 
Jai Hind 

Shri R.K. Karanjia 
Blitz 

Shri Dilip Bobb 
India Today 

Shri Udayan Sharma 
Ravivar 

Shri Harbhajan Singh 
Indian Observer 

Shri Rajan G ta 
Freelance Columnist 

Shri Munish Gupta 
Asian News InternationaJ 

Dr. S.D. Gokhale 
Kesari 
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Smt. Simrita Grewal 
Simi Grewal's Team 

Shri Navroze Rustomji 
Simi Grewal's Team 

Shri G. V. Somashakhar 
S,mi Grewal's Team 

Shri Saeed Naqvi 
World Report 

Shri Inderjit 
IN FA 

Father Alexander Paikado 
Deepika Daily. 

INOO-PAK Agre ment for Mutual 
Cooperation 

266. K.P. UNNIKRISHNAN: 
SHRI S.M. GURADDI: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

PROF. P.J. KURIEN: 
SHAI HET RAM: 
DR. G.S. RAJHANS : 
SHRI MOHD. MAHFOOZ ALI 

KHAN: 
SHRIMATI JAYANTI PAT-

NAIK: 
SHRI KALI PRASAD PAN-

DEY: 
DR. KRUPASINDHU SHOI : 
SHRI MAHENDRA SINGH: 

Will the Minister of XTERNAL 
AFFAIRS be pleased to state: 

(a) the outcom of issues discussed 
by the Prime Minist r with Pakistan 
Government during his recent visit to that 
country ; 

(b) wh ther Pakistan Gov r ment has 
assured to take effective steps tu ~.·i f"l h 
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nd tr: ining to Indi n t rror-
of Pakistant rritorybythem; 

(c) wheth th Government of th 
two countrie have Ignad graemant of 
mutu I cooperation; 

(d) if so, th detail th reot; and 

(e) the stap taken to implement 
these agreements? 

THE MINISTER OF STATE IN THE 
MINISTRy OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): .(a) Recent discu -
siens between our Prim Minister and th 
Prim Mini er of Pakistan have opened up 
po ibilities for establishm nt of an im-
proved and mutually beneficial India-Paki-
tan relationship based on sovereign equal-

ity and non-interference in each other's 
internal affairs. 

(b) During the Prime Minister's visit to 
Paki tan, Prim Minister Benazlr Bhutto 

ured h' m of her commitm nt to the policy 
of non-intarf renee in our internal affair • 

. (c) to (e). During the visit of Prime Min-
ter to Pakistan the following bilateral 

agr ments were signed: 

(1) Agreement on the Prohibition of 
att ck gainst Nuclear Installa-
tion and Facilitie , 

(2) Cultural .Cooperation Agre -
m nt. d 

(3) Agr ement on the Avoidance ot 
Double Taxation on Incom de-
rlv d from International Ir 
Tr naport. 

Requi it procedural formalit re 
underway to n UII ffectiv impl m' nta-
ion 0 th 

In 

267. SHRt K.P. UNNIKR1SHNA • Win 
the Mini t r of ' ICUL TURE I pleased 
to state: 

(a) wheth r the ,Minister of S in the 
Department of Rural Development had re-
cently made a statement in Kerala that there 
has been some diversion of funds meant for 
National Rural Employment .progra~me 
and large amount meant for National Rural 
Employment Program me, Rural Landless 
Employment Guarantee Programme for 
Kerala has been allowed to lapse by the 
State Government of Kerala; 

(b) if so, the details thereof, 

(c) wi" 3ther the Ministry has received a 
protest and reply from the State Government 
of Kerala repudiating the statement of the 
Minister; and 

(d) rt so, whether the Minister is satisfied 
with the explanation of the State Govern-
ment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHAI JANARDHANA POOJARY): 
(8) to (d). The requisite information is being 
collected and will be laid on the Table of the 
House. 

Rei a of POWS In Pakl tan 

268. SHAI C. JANGA REDDY: Will the 
Minist . r of EXTERNAL AFFAIRS be 
pi ased to state: 

(8) Whether the issue of release of 43 
prison r of war under detention in Paki an 
wa discussed by the Prim Minister during 

i ree nt visit to that country; 
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(b) if SO,· the response of the Pakistan 
Government thereto; 

(c) the follow up action taken in this 
regard by Government and the modus-
operandi of the release of these prisoners of 
War; 

(d) whether the kith and kin of these 
POWs have been infof1T'TeCf-ab9ut. th posi-
tion of their release; 

(e) if not, the reasons therefor; and 

(1) whether an advance Medical Team is 
proposed to be sent to Pakistan to look after 
the deteriorating health of some of these 
POWs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) yes, Sir. 

(b) Once again the Government of 
Pakistan agreed to make fresh investiga-
tions into this matter. 

(c) Government of Pakistan have since 
been reminded in this matter. 

(d) Representatives of their kith and kin 
have been kept informed. 

(e) Does not arise. 

(f') At this stage the question of sending 
an advance medical team does not arise. 

Foodgraln Production During Rabl 
1988·89 

269. SHRI S. M. GURADDI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there are good prospects of 
rabi cropdueto rains in June and December, 
1988; 

(b) if so, the targets set for foodgrains 
production during rabi 1988-89; and 

(c) the extent to which it is likety to be 
achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHVAM LAl 
YADAV): (a) Yes, Sir. 

(b) A target 01 production 74.07 million 
tonnes of foodgrains during rab; season of 
1988-89 has been fixed. 

(c) It is too aarly to indicate the final 
estimates of production of foodgrains for 
Rabi 1988-89 now. However, according to 
the present assessment, the rabi foodgrains 
production target is likely to be achieved. 

alnstat ment of DTC Employ e 

270. SHRI S.M. GURAUOI: 
SHRI T.V. CHAN -

DRASEKHARAPPA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to State: 

(a) whether Government have been 
urged to reinstate employees of the Delhi 
Transport Corporation whose services 
were terminated during the strike; 

(b) if so, the number of employees 
reinstated so far; and 

(c) when the decision in respect of 
other employees is likely to be taken? 

I 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TBA SPORT 
(SHRI RAJESH PilOT): (a) Repr senta-
tions have been received from tim to time 
for reinstalment of dismissed mploy e of 
Delhi Transport Corporation. C rtain di .. 
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missed employees of DTC had filed writ 
petitions in the High Court of Delhi for 
reinstatement.. While disposing of the said 
writ petitions, High Court has asked the 
petition rs to seek remedies under Industrial 
Disputes Act as also through appeals under 
DRTA Regulations. 

(b) Of the appeals so far disposed of, 37 
employees have been reinstated. 

(c) Since the high Court has ordered 
adoption of enquiry procedure a1 appellate 
state, it is not possible to Indicate time frame 
for final disposal of all appeals. 

Recommendation of Tran port Devel-
opm nt Council 

271. SHRI S.M. GURADDI: 
SHRI G.S. BASAVARAJU: 

Will th Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Transport Development 
Council has recommended introduction of 
one time tax on personalised vehicles in all 
States and Union Territories; 

(b) th other recommendations made 
by the Council; 

(c) the recommendatioAs which have 
been accepted by the States; and 

(d) the steps taken to implement them? 

TH MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PIL01): (a) Yes, Sir. 

(b) Th oth r recommendations made 
by T.D.C. in its 21st meeting held on 18-11-
88 are-

that the State GovtslUT Admns. 
should take step for strengthen-

ing of Motor Vehicles Departments 
and enforcement machinery; In-
stallation of Computer system for 
collection and processing data in 
respect of driver licences, registra-
tion of vehicles, accidents etc. and 
abolition of Octroi. The Council 
desired IWAI to expeditiously final-
ize and notify ruleson National Wa-
terways. Emphasis has been laid 
for use of Central Road Fund for 
improving roads for high density 
trattic corridors and rehabilitating 
weak bridges, use of rumble strips 
etc. in place of speed breakers on 
National Highways. 

(c) Recommendations of the TOC 
which has Transport Ministers/PWD Minis-
ters of all States/UTs as members have 
been unanimous. 

(d) The recommendations have been 
forwarded to all State Go\t1s/UT ·Admns. for 
further necessary action. The central agen-
cies have also been asked for early action in ..... 
respect of recommendations pertaining to 
them . 

Clo ur of Indian Mis Ion In Kabul 

272. SHRI P.M. SAYEED: 
SHRI BALASAHED 
VIKHE PATIL: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the security situation at present in 
Kabul and the main reasons for its deteriora-
tion; 

(b) whether Government have evacu-
ated the families of its staff in the Indian 
Mission in Kabul; 

(c) if so, the number of persons moved 
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out so far and those who are still there; and 

(d) whether Government are thinking of 
closing down their Mission in Kabul? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARI): (a) The lack of 
agreement between the Afghan Govern-
ment and the Afghan Opposition on the 
formation of a broad based Government is 
"ainly responsible for the prevailing itu-
ation in Afghanistan. 

(b) and (c). All the families of our Em-
bassy in Kabul have returned to India and as 
on the 15th February there were 36 India 
based officials in our Embassy. Keepjng 
inview the functional requirements of the 
Mission and the security situation in Kabul, 
the strength of India based staff may be 
further reduced, if and when necessary. 

(d) No, Sir. 

Summer Camps In USA 

273. SHRI P.M. SAYEEO: Will the 
Minister of HUMAN RESOURCE OEVEL-
OPMENT be pleased to state: 

(a) whether a large number of school 
and coll9ge students from India are being 
sent to the United State of America to partici-
pate in summer camps to be held this year; 

(b) if so, the details of the programme 
including the places where such camps are 
proposed to be set up in USA and duration 
thereof; and 

(c) the basis on which selection of the 
students has been made? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAr L.P. 

SHAHI): (a) to (c). There is no programme 
under implementation by the Ministry for 
sending a large number of school and col-
lege students from India to USA to partici-
pate in summer camps. However, there is 
an ongoing programme since last three 
years with the Centre for Excellence in . 
Education, Virginia, USA under the Rickove 
Foundation under whic,h 5 Indian students 
are selected on the basis of their perform-
ance in the C.B.S.E. Board Examination 
every year and are sent to USA for a period 
of about 6 weeks. The Indian students are 
offered th~ opportuni~y of mixing with other 
talented students there and to interact with 
Scientists in educt\tional and research Instj· 
tutions in the USA. On a reciprocal basis a 
group of US students comes to India .... 

The programme is being reviewed in 
the light ,.A the experiet:lca of last three years 
and the decision to continue it will be taken 
in due course. 

D mend of Re earch Student of 
Deihl University 

274. SHRI P.M. SAYEEO: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

, (a) whether the Delhi University Re-
search Students have been demanding 
certain facilities to enable them to seriously 
purs~e their research work: 

(b) if so, the main demands put forth by 
them and the reaction of the University au-
thorities thereto; 

(c) whether th res arch rs held a 
demonstration outside the offic of the Vice-
chancellor recently and hav threa enad to 
resort to hunger strike; and 

.(d) if so, the reaction of Governm nt 
thereto? 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) Delhi University Researcher's 
Association (DURA) submitted a Charter of 
Demands to the Vice-Chancellor, Delhi 
University on 1.12.1988. 

(b) The main demands were that the 
existing facilities in respect of library, labora-
tory; instrumentation. reprography, accom-
modation. and University-Industry linkage, 
should be improved upon, while additional 
facilities should be created to meet the grow-
ing needs of the Researchers. 

(c) yes, Sir. 

(d) The Vice-Chancellor has consti-
tuted a Committee to look into the demands 
and submit its recommendations. 

Op rations by Punjab Agro Industries 
Corporation 

275. SHRI G. BHOOPATHY: 
SHRI MANIK REDDY: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

. 
(a) whether the Punjab Agro Industries 

Corporation has since gone into operation ; 

(b) if so, the places where manufactur-
ing or allied units have been established, 
items being produced or proposed to be 
produced by them and when are these to be 
marketed; 

(c) whether any agencies have been 
allotted by the Corporation and if so the 
criteria and the procedure followed in this 
r gard, state-wise details; and 

(d) if not. the time by which the agencies 
are to be allotted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
to (d). It is presumed that the question refers 
Punjab Agro-Pepslco-Tata proposal. This 
project has not yet gone into operation. 

Punjab Agro Industries Corporation 
have Informed that a new Company is being 
incorporated as a joint venture between 
Punjab Agro Industries Corporation, Voltas 
Limited and Pepsico Inc. to implement the 
project. The new company will formulate 
and implement the procedure for assigning 
distributorship, agencies, if any, for its prod-
uct. They have' also informed that the range 
of production to be produced in the project 
will be ready-to-eat snaCk foods, soft drinks 
concentrates and fruit juice concentrates/. 
pulps and rel,ated products. The fruit and 
vegetable products will be primarily ex· 
ported. Marketing of soft drinks Y,lill be done 
by the individual franchises to whom the soft 
drink concentrates will be supplied. Distribu-
torships/agencies, if any, may be given only 
in respect of snack foods. 

Establishment of New Research 
Centres In Andhra Pradesh . ., 

276. SHRI G. BHOOPATHY: Will the 
Minister of AGRICULTURE be pleased to 
state; 

(a) Whether the Indian Council of Agri-
cultural Research has any proposal to es-
tablish new research centres in Andhra 
Pradesh; 

(b) if so, the details thereof; and , , 

(c) the achievements made by ICAR 
units in Andhra Pradesh during the current 
year? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF AGRICULTURAL 
RESEARCH AND EDUCATION .IN THE 
MINISTRY OF AGRICUL TURE(SHRI HARI 
KRISHNA SHASTRI) : (a) Yes, Sir. 
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(b) A proposal to establish a National 
Research Centre for Allied Fibres at Viz ian .. 
agaram in Andhra Pradesh under the aegis 
of leRA has been approved. 

(c) The achievements made by the 
leAR units in Andhra Pradesh during the 
current year are given in the Statement be-
low. 

I 
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Kanddya Vldyalaya In Hyderabad and , 
Secunderabad 

277. SHRI G. BHOOPATHY: Will the 
Minister of HUMAN RESOURCE DEVEl-
OPMENT be pleased to stata: 

(a) the details of Kandriya Vidyalayas 
functioning in the twin cities of Hyderabad 
and Secunderabad: 

(b) the class/standard up to which these 
Vidyalayas offer education; . ) 

./ 

(c) the details of tt .ew Vidyalayas 
proposed to be opened in the year 1989-90; 
and 

(d) the number of Vidyalaya~ which 
hav,e provided accommodation to its staff 

and the number of Vidyalayas .which \ ar~ 
likely 10 construct staff quarters?" 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) and (b). A statement giving the 
details of Kendriya Vidyalayas functioning in 
the twin cities of Hyderabad and Secundera-
bad is given below. 

(c) The decision to set up new Kendriya 
Vidyalayas in 1989-90 has not been taken so 
far. 

(d) Staff quarters have been provided in 
12 Kendriya Vidyalayas and in one Kendriya 
Vidyalaya, they are under construction. 

STATEMENT 

Details of Kenci.riya Vidya/ayas at Present Functioning at Hyderabad and Secunderabad 

51. No. Name of Kendriya ~ Idyalaya 

1 2 

,. Golconda No. " Langar Houses. 
Golconda~ Hyderabad- 500 008 

2. Golconda No. If, Mohammad. lines, 
Golconda, Hyderabad - 500 008 

3. Dundigal No. I. Air Force Academy 
Hyderabad - 500 043. 

4. Dundigal No. II. Air Force Academy, 
Hyderabad - 500 043 

5. Uppal No. I, Hyderabad - 500 039. 

6. Uppal No. II, Survey of I dia. 
Hyderabad - 500 039. 

7. B gumpet, Hyderabad (AFS), 
Begumpel, Hyder b · - 500 01 1. 

Classes upto which functioning 

3 

12th (with all streams) 

9th 

12th (with all streams) 

7th 

12th (with all streams) 

10th 

12th (with Sc. Stream) 
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1 2 3 

8. Kanchan Bagh, Hyderabad- 500 258 12th ( ith SeA m. Streams) 

9. CRPF Hyderabad, Barkas, Hyderabad, 1 Hh (with Sc. tream) 
PIN- 500 005. 

10. Gachibowli, CPRA Campus, Gachibowli, 7th 
Hyderabad ·- 500 133. 

11 . Hyd rabad, SVP, National Pol ice 9th 
Academy, Shivarampally- 500 2S2. 

12. Bowenpaly, Secunderabad- 500 015. 6th 

13. Bolarum, Mercury Lines, 12th (with Sc. & Hum. Streams) 
Secunderabad- 500015. 

14. AFS, Hakimpet, Secunderabad, 11th (with Sc. stream) 
PIN- 500 014. 

15. Secunderabad, Picket, Secunderabad 12th (with all streams) 
PIN-500 003. 

16. Secunderabad, Trimulgherry, 
Secunderabad - 500015. 

Strategy for Corr ctlng Imbal nee In 
Agricultural Growth 

278, SHRI SHANTILAL PATEL; 
I 

SHRI G.S. BASAVARAJU: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether agricultural experts have 
suggested formulation of a strategy for cor-
recting imbalances in agricultural growth in 
various regions of the country to achieve the 
target of foodgrains production required by 
the end of 2000 A.D. 

(b) if so, the reaction of Government 
erato' and 

12th (with all streams) 

(c) the details of the schemes being 
considered in this regard? 

THE MINISTER OF STATE I THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM AL 
YADAV): (a) to (c). A number of schemes 
have been undertaken with emphasis on 
exploiting the growth potential of the variou 
regions, in particular the less developed 
areas with a view to maximising foodgrains 
production. These include Special Ric 
Production Programm in th ast rn 
States, Assistance to Small and Margi al 
farmers for increasing agrk .. u ural pro tJc· 
tion, National Wat (shed 0 v 10 m nt ro-
gramme in Rainfed Areas, Na jonat ulses 
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Development Programme and the Special 
Foodgrains Production Programme. 

Besides, agricultural planning is to be 
based on agroclimatic zones with a view to 
utilise the potential of the different regions of 
the country. These steps will contribute esti-
mated requirements by 2000 A.D . . 

Shrl Lanka 's Proposa! for fresh Treaty 
of Peace and Friendship 

279. SHRI SHANTILAl. PATEL: 
SHRI AMAR ROYPRADHAN: 
SHRI UTIAM RATHOD: 
SHRI SHARAD DIGHE: 
SHRI CHITTA MAHATA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whetherthe Sri Lankan government 
has proposed to have a fresh bilateral treaty 
of peace, friend ship and cooperation with 
India; 

(b) if so, whether any draft was for-
warded to the Government of India in Janu-
ary, 1 989 in this regard; and 

(c) if so the main features of the draft 
and the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAI RS 
(PROF. K.K. TEWARY): (a) Yes, Sir, 

(b) No draft has been received from Shn 
banka. 

(c) Does not arise. 

Testing of Missiles by Pakistan 

260. SHRI SHANTILAL PAT 
SHRI SRIBJ\LLAV ANI -

GRAHl: 
W ill the Minister of XTERNAL AF-

AIRS be pleas d to stat : 

(a) whether Pakistan has successfully 
fired and tested an indigenously manufac-
tured surface-to-surface missiles recontly : 

(b) if so, the range of these missiles ; 

(c) the reaction of Government thereto; 
and 

(d) to what extent the security of India 
has been threatened by It? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) On the 5th 
February, 1989 the Chief of Army Staff of 
Pakistan made this claim and reports of his 
statement have been seen by Government . 

(b) According to Pakistani authorities 
these missiles have ranges of 80 km . and 
300 km . respectively. 

(c) and (d). Government have taken 
note of this development. Government con -
stantly monitor these developments with a 
bearing on India's security, and always keep 
under review the necessary measures re-
quired for safeguarding our security. 

Withdrawal of Russian Troops from 
Afghanistan 

281. SHRI SHANTILAL PATEL: W ill 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether USSR troops have been 
withdrawn from Afgh anist(1n: 

(b) whether this withdrawal has created 
tEfnsion in Afghanistan which will hove impii-
cation for India: and 

:, C:;) 1f so. what steps Gov rnmant of In L;: 
have t'i' en in th iS reg rd? 



• 

217 Written Answers PHALGUNA 4,1910 (SAKA) Written Answers 218 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K.TEWARY): (a) Yes, Sir. 

(b) and (c). The situation in Afghanistan 
continl:les tense and uncertain. Only a politi-
cal solution worked out by the Afghans them-
setves, taking into account the existing reali-
tieas, will offer any hope for restoration of 
peace ~nd normalcy in Afghanistan. Gov-
ernment are keeping a close watch on a" 
dev~lopments having a bearing on India. 

Fiscal Incentives to Food Processing 
Industries 

282. SHRI V. TULSIRAM: 
SHRI BALASAHEB VIKHE 

PATIL: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) Whether the proposals to provide 
fiscal incentives to food processing indus-
tries ave been finalised; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
No, Sir. 

(b) Question does not arise. 

Relaxation In Cabotag Laws 

283. SHRI T. V. CHANDRASHEKHAR-
APPA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether Government propose to 
relax cabotage laws; 

(b) whetherthe National Institute of Port 
Management. Madras has been asked to 
study the pros and cons of the issue; 

(c) if so, the main purpose of relaxing 
those laws; and 

(d) the time by which the report is likely 
to be submitted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (d). The Na-
tionallnstitute of Port Management (NIPM), 
Madras was entrusted with a study of actual 
and potential volumes of transhipment traffic 
and the loss o(gain likely to result to national 
shipping lines and the ports in the event of 
the policy on Cabotage being changed or 
telaxed. The report of the NIPM has been 
received. No decision has been taken by the 
Government to relax Cabotage Laws. 

[ Trans/ation] 

Production of Foodgraln 

285. SHRI BALWANT SINGH RAI. 
MOOWALlA: 

SHRI DINESH GOSWAMI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the estimated quantity of production 
of foodgrains during the Kharif season in the 
current year; 

(b) whetharGovernment have any plan 
under consideration to provide maximum 
benefit of this bumper crop to the producers; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN TH MINISTRY OF 
AGRICULTURE (SHRI VA LAL 
YADAV): (a) The final estimates of Kharif 
foodgrains production for the year 1988-89 
are yet to be received from he States. 
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However. according to present assessment. 
the produdion of foodgrains during ' Kharif 
1988-89 i expected to be in the range of 
95.0-96.0 million tonne . 

(b) anq (c). In order to provide t~e 
maximum benefit of the bumper crop to the 
producers. the Government have fixed 
remunerative procurement/minimum sup-
port prices of all the major agricultural com-
modities including foodgrains and have 
made necessary arrangements for makinp 
purchases at the declared price . 

Sup,ply of St I and Pig Iron to Indua-
tr' In Punjab 

286. SHRI BALWANT SINGH RA-
MOOWALIA: 

~HRI DINESH GOSWAMI: 

Will the ~inister of STEEL AND MINES 
be pleased to state: 

(a) whether Government ha'. a been 
3ble to supply steel and pig iron as per the 

demand 0.1 .Punjab Government for th 
smooth , rvnning of industries there during 
last year and in ·the current y~ar; 

(b) if so, the quantity of pig iron and iron 
demanded and allotted during these years ; 

-(G) whether the iron industry in Punjab 
is facing closure due to shortage of pig iron 
during the current year; and ' 

(d) if so, the decision taken by Govern-
me.nt in regard to supply of this raw material 
as per their demand? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAA): (a) As there 
is no statutory control as such on distribution 
of steel and pig iron, Government does not 
supply these items to any State Govern-
ment. Consumers obtain their supp,lies di-

y 

redly from the main steel producers. Con-
sumers like Small Scale Industries 'Corpora-
tions of States get their supply based on 
allocations made by the Development 
Commissioner for Iron and Steel. 

,----------------------------------------------------------------(b) 
Quantity in tonnes 

Demand , Allocation by DC (I & S) 

St991 

1987-88 2.50.125 35,908 

1988-89 2.20,500 46,155 

Pig-Iron 

1987·88 2,00.000 1,61.000 

1988-89 2.pO,OOO 1.'6"1.000 

(c) No such development is in the 
knowledge of the Government. However, 
pig iron is in short supply. 

(d) mport of pig iron to the level of2. la~h ~ 
!C''1nes is being resorted to , to ease the 
shortage sit'Jation. 



221 Written Answer. PHALGUNA 4.1910 (SAKA) Wrinen Answers 222 

R In Pr ce of Ilk uppl d by OMS 
and Mother Diary 

287. SHRI BALWANT SINGH RA-
MOOWALIA: 

SHHI DINESH GOSWAMI: 

Will the Minister of AGRICULTURE be 
.. pleased to state: 

(a) the prices of milk sold by Delhi Milk 
• Schern and Mother Diary at present and 

before the last price rise; 

(b) whether Delhi Milk Scheme and 
Mother Diary have also increased the prices 
vHhe milk procured from farmers in the rural 
areas; 

Current prices (in force 
from 30.12.1988) 

Prices before 
30.12.1988 

(b) OMS and Mother Diary are getting 
supply of fresh milk from State Diary Coop-
erative Federations who, in turn, procure the 
same from the rural milksheds. The prices of 
milk procured from these State Diary Fed-
erations were increased by the OMS and 
Mother Diary with effect from 1 st November, 

(c) if so, the prices at which milk is baing 
purchased from them at present and the 
percentage of procurement of milk from 
them to total production; and 

(d) the fat content in the milk being 
procured from the farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) The current prices of Toned 
milk sold by Delhi Milk Scheme (OMS) and 
Mother Diary and the prices prevailing b -
fore 30.12.1988 the date of last price rise are 
as under:-

(Rs. Per litre) 

OMS MOTHER DIARY 

Rs. Rs. 

4.50 5.00 

3.30 3.50 

1988. 

(c) and (d). The procurement prices 
payable to those State DiarylFederations for 
supply offresh milk as perthe current agree-
ment and the d tails of fat contents are as 
under:-

(Rs. p9r kg.) 

Type of 
Milk 

Fat 
Contents 

Lean 
S8ason 

TransitolY 
Season 

Flush 

Mixed MilK 6.50/0 6.61 6 .04 . 8 

Cow Milk 5.04 5.04 .0 
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The total procurement of fresh mil by 
OMS and Mother Dairy at p~ sent· aboUt 
61 % and 76% respectively of their daily 
Production. 

[English] 

Revl ed Pay Scale to Teacher of 
Kendrlya Vldyalaya 

288. SHAI MUHIRAM SAIKIA: Willthe 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the teachers of Kendriya 
Vidyalayas have been paid salaries as per 
pay scales revised and announced on 12 
August. 1987; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRl L.P. 
SHAHI): (a) to (c). Salaries to teachers of 
Kendriya Vidyalaya Sangathan are being 
paid as per the revised pay-scales an-
nounced on 12.8.87. Instructions have been 
issued to Assistant Commissioners, Ken-
driya Vidyalaya Sangathan, alongwith clari-
fications sought by them with regard to grant 
of senior scale to various categories of 
teachers. ' 

Financial irregularitle In Kendrlya 
Vidyalaya, Jorhat 

2ij9. SHRI MUHIRAM SAIKIA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT pleased to state: 

( ) whether financial irr ulariti s in the 
i of Kendriya Vidyalaya. Jorhat 

( m) have recently b en detected by a 
Speci 'Audit Team; 

(b) if so, the details thereof; and 

(c) the details of the adion taken 
ainst the persons found guitty? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) to (c). On receipt of complaints 
alleging financial irregularities being 
committed by the Principal, Kendriya 
Vidyalaya. Jorhat. a special audit of the 
accounts of Kendriya Vidyalaya, Jorhat was 
conducted by the Kendriya Vidyalaya San-
gathan. The Special Audit Report has re- 4 

vealed financial irregularities and non-ob-
servance of purchase procedure. The audit 
report has been forwarded to the Principal 
with instructions to forward his comments! 
reply through the Assistant Commissioner, 
Silchar region under whose region the 
Vidyalaya falls. On receipt of the comments 
from the Principal and the Assistant 
Commissioner, further action will be taken. 

Decisions taken by Board of Governors 
of Kendrlya Vldyalaya Sangathan 

290. SHRI MUHIRAM SAIKIA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the details of various decisions 
arrived at in the meeting of the Board of 
Governors of Kendriya Vidyalaya San-
gathan held on 27 December, 1988; and 

(b) the date from which each of these 
decisions are proposed to be implemented? 

THE MINISTER OF STATE IN THE 
DEPAR~ENTS OF EDUCAT~N AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI l .P. 
SH HI): (a) A statement indicating various 
decisions arrived in the meeting of the 
Board of Governors of Kendriya Vidyalaya 
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ath h Id on 27.12.88 is given belo . 

(b) While the decision in regard to 
revised guklelines for transfer of teachers 
w I have effect from 1.1.89, aU other deci-
sion will be" implemented from the date 
these decisiOns were taken. 

STATEMENT 

Statement indicating various d6Cisions 
arrived at in the Meeting of the Board of 
Governors of K9ndriya Vidya/aya San-

gathan held on 27. 12. 1988 

1. The Board desired that the question 
of payment of special duty allowance 
to teachers recruited specifically for 
North-Eastern Region in 1984 may 
be referred to the Ministry of Finance 
again. 

2. The Bbard au~horised the Chairman, 
KVS to appoint a committee to look 
into the question of transfer uf teach-
ers recruited for North-Eastern Re-
gion and also recom mended facilities 
that may be provided to teachers so 
as to make postings in North-Eastern 
Region attractive. 

3. The Board ratified the implementa-
tion of Three-Language Formula in 
Kendriya Vidyalayas and noted the 
following details: 

(a) The teaching of 3rd language in 
Class VII in all Kendr;ya 
Vidyalayas from December 88 
and then extended to Class X on 
year to year basis subsequently. 

(b) The teaching of Sanskrit as a 
part of Hindi should continue as 
before in Class V onwards going 
upto Class X. Maximum number 
of students should be encour-
aged to study Sanskrit as an 

additional subject Secondary 
and +2 stag unCi th new 
scheme for study of I uage 
laid down by the CaSE. 

4. In regard to teaching of Vog in 
Kendriya Vidyalayas, it w decided 
as under: 

(a) Yoga would be taught from 
Classes VI to XII. 

(b) Out of 6 period per w per 
section for Physical Education, 4 
are devoted to Games & Sport 
and 2 for Yoga. 

(c) That in Kendriya Vidyal ya 
which have upto 15 action in 
classes VI to XII either part-
time Yoga teacher would b 
sanctioned or one of the existing 
teachers trained in Yoga would 
be entrusted with this work. For 
Vidyalayas with 16 to 25 sec· 
tions, in these classes, one full 
time Yoga teacher would be 
sanctioned. There will be two full 
time Yoga teachers in Kendriya 
Vidyalayas having 26 to 35 ac-
tions and three full time Vog 
teachers in Kendriya Vidyalaya 
having 36 or more section in 
Classes VI to XII. The num r of 
Yoga Teachers required for 
Kendriya Vidyalayas wi 
worked out and sanc1ion 
the Commissioner as for oth r 
subjects. 

(d) Yoga Teachers who h v r ui-
site qualificafon of P T nd 
who have been conv rt 
PET will be giv n op ion °t 
continu as PET or ,r 
back as Yoga Tach r. 

(e) All thes Yoga T at.:he 
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have not Obtained 9 months to 
oney t ining ",Yog Educa-
tion ·0 be required to obtain the 

m at soma recognised Yoga 
Institution uch a Kaival-, , 

yadh m Lonavla. Similarly, 
who are not graduate will be 
required to acquire that qualifi-
cation in addition to training in 
Yoga. Services of Yoga Teach-

who 'do not possess the 
Nqul 8 qualifications will ' be 
Continued on ad hoc basis till 
tMy · nth. Th ervices of 
t who do not attain these 
qu Hfication in three years 
would be terminated. This period 
may, however be extended in 
special circumstances. 

5. The Board decided that while draw-
ing select panels for various teaching 
po t , ize of main panel could be 30 
to ~O% more than the actual vacan-
cies existing at that time. 

6. The Board approved the Revised 
guidelines for transfer of teachers in 
Kendriya Vidyalayas. 

7. The Board approved the Recruitment 
Rules for Three-Wheeler Driver. 

8. The Board approved the proposal for 
creation of the post of OSD (Adven-
ture Activities and Publications) in the 
pay scale of Rs. 3000-4500 by down-
grading one post of Education Officer 
in the scale of As. 3000-5000 in 
Kendr:ya Vidyalaya Sangathan 
(HQ.). 

9. The Board agreed to the merging of 
th post of Vigilance Officer with the 
Senior Administrative Officer in the 
Sanga han, ubjed to the clearance 
of the Central Vigilanc Commission. 

291. SHRI MUlLAPPALL:Y RAMA 
CHANDRAN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether PEPSICO has recently 
expressed any reluctance to set up the pro· 
posed agro based project in Punjab; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH, TYTlER): (a) 
and (b). In a Telex message Pepsico have 
expressed their serious concern over their 
understanding that the Government of India 
is considering the approval of the application 
filed by their leading soft drink competitor to 
set up a wholly owned concentrate manufac-
turing facility to source the domestic as well 
as international markets . . 

Study to determine Ulcerative Disease 
Syndrome In Fishes 

292. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Ministerof AGRICUL-
TURE be pleased to state: 

(a) whether experts have made any 
study to determine the details of the Ulcera-
tive Disease Syndrome (UDS) present in 
fishes living in the waters of North-Eastern 
States; 

(b) if so, the details of the findings 
thereof; 

(0) whether the disease has effectively 
been brought under control; and 

(d) if not, the measuras adopted and 
contemplated to deal with the disease in 
fishes and to protect the consumers? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MINIS· 
TRY OF AGRICULTURE (SHRI HARI 
KRISHNA SHASTRI): (a) Yes, Sir. 

(b) The disease commences as inflam-
matory red spots on the body. In advance 
stages, such spots spread causing loss of 
scales. de-generation of skin and deep ul· 
cers. Investigations have revealed percep-
tible role of bacteria and association of some 
viral forms. Affected water bodies showed 
hardness and low alkalinity of water and 
were related to acidic and low calcium soils. 

(c) Adoption of remedial measures 
have helped in controlling the incidence of 
the disease in the affected States. 

(d) The question does not arise. 

Functioning of C.I.F.T. Callcut 

293. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the number of years for which the 
Central 'n.stitute of Fisheries Technology 
(CIFT) has been functioning at West Hill. 
Calicut in Kerala; 

(b) the annual expenditure incurred for 
the maintenance, water an electricity 
charges and the rent for this institute; 

(c) the nature of work carried out at this 
Institute; 

(d) whether the quinquennial review 
team has recommended for the closure of 
this unit; 

(e) if so, the reasons put forth for this 
recommendation ; and 

(f) the Government's decision in thi 

regard? 

THE MINISTER OF STA IN THE 
DEPARTMENT OF AGRICl!JllURAl RE-
SEARCH AND EDUCATION IN THE MINIS-
TRY OF AGRICULTURE (SHRJ HARI 
KRISHNA SHASTRI): (a) A Centre of the 
Central Institut of Fisheries Technology 
(CIFT) has been functioning at Calicut forth 
last 26 years. 

(b) The centre of CIFT is housed In the 
premises of the Central Marine Fisherie 
Research Institute (CMFRI) at Calicut. A 
such, no separate expenditure is being in-
curred towards maintenanc • water and 
electricity charges and rent for the C ntre. 

(c) The centre is working on improved 
fish c,Jring techniques and problems related 

I 

to the local fish processing industrie . 

(d) Yes, Sir. 

(e) The Quinquennial Review T am 
was of the opinion that Calicut Centre of 
CIFT has accomplished its research m n-
date and any further research programme 
could be taken up at the Headquarter of th 
Institute at eochin. However, if need be, an 
Extension Call may be maintained at CaHcut 
for loeational advantages. 

(f) No decision has been taken in this 
regard. 

VI It of I ra II Dlplom t 

294. SHRI RAM BAHADUR SI G 
SHRI THAMPAN THOMA : 

Will the Minister of EXTER LA· 
FAIRS be pleased to state: 

(a) h ther a nlor I ra Ii d plom t 
vi it d India recently and m t senior 0 icjal 
of th ministry; 
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(b) if so, what wa 1h purpose of hi 
visit; and 

(c) whether Government propose to 
upgrade its relations with Israel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) and (b). 0 Sir, 
no Israeli official has visited India for discus-
sions with Indian officials. 

(c) There is no propo al under consid-
eration to upgrade relations with Israel. 

Siaught ring of Sick nd InJur d 
Animals 

295. SHRt CHINTAMANI JENA: Will 
the Minister .of AGRICULTURE be pleased 
to state: 

(a) whether Government are aware that 
a larg number of sick and injured animals 
are being slaughtered in abattoirs in Delhi; 

(b) if so, the steps taken by Govemment 
to check the condition of animals before 

laughtering them in abattoirs; and 
(c) the number of persons appre-

hended in Delhi during the last three years 
for slaughtering sick and injured animals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No Sir. sick animals are nQt 
slaughtered in abattoirs in Deihl. Injured 
animals are slaughtered only, if found fit after 
proper examination in emergency cases. 

(b) and (c) . Do not arise. 

Mod rnl tlon of R.S.P. 

296. SHRI CHINTAMANI JENA: Will 
th Minister of STEEL AND MINES be 
pi d 0 state: 

(a) whether th attention of Govern-
ment has been drawn to the news item 
captioned IFRG aid soon to update Rourkela 
Plant' appearing in the Hindustan Times 
dated 27 January. 1989; 

(b) if 0, whether the West German 
Government has chalked out a plan for 
modernisation of the Rourkela Steel Plant; 

(c) if so, the details thereof; and 

(d) the time by which the modernisation 
work is likely to be started? 

THE MINISTER OF STEEL AND 
MINES (SHAI 'M.L. FOTEDAR): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). Modernisation plan for 
Rourkela Steel Plant 'has been drawn up by 
the Steel Authority of India . Limited on the 
basis 01 a Detailed Project Report prepared 
by MIs Dastur & Co. 

It is envisaged to undertake the technologi-
cal upgradation and renovation program,!,e 
in two phases. While. the phase I. estimated 
to cost Rs. 415 crores, already stands sanc-
tioned in June, 1988, the proposals regard-
ing phase II are currently under examination 
by the Government. The work of phase I has 
already commenced. 

Sino-Indian Joint Working Group on 
Border I u 

297. SHRI H.N. NANJE GOWDA: 
PROF. RAMKRISHNA MORE: 
DR. G.S. RAJHANS: 
SHRI UTTAM RATHOD: 
SHRI MAHENDRA SINGH: 
SHRI O.B. PATIL: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 
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(a) whetherlndi and Chin h v. tup 
a joint working group to go i~to th conten-
tions of the border iasu 

~) If 80. th detai th reof; and 

(c) the tlmeframe In which th border 
issue with China i likely to be Ived? 

THE MINISTER OF ,STATE I THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) During the re .. 
cent visit of the Prime Minister to China, it 
was decided by India and China to set up a 
Joint Working Group on the boundary ques-
tion. 

(b) The Joint Working Group will ad-
dress the question of an overall boundary 
settlement as well as ensure the mainte-
nance of peace and tranquility in the border 
areas. The Group will be headed on the 
Indian side by the Foreign Secretary and on 
the Chinese side by the Vice Foreign Minis-
ter. 

(c) The boundary question is a complex 
one which will require detailed negotiations. 
A time-limit cannot arbitrarily be set for the 
completion of these negotiations. 

U .. of Aust~ lIan Mining Method 

298. SHRI H.N. NANJE GOWDA: 
PROF. RAM KRISHNA MORE: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a> . whether the Federation of Indian 
Chambers of Commerce and Industry has 
opined thal Australian exp8t'ti in mining is 
far better than other methOd of mining; 

(b) if 10, wh th r Government have 
sin<» decided to m of th ell rt' 
at diff rent pi In t country for mining; 
and 

(c) if , the details thereo and the other 
means Government propose to adopt for 
minin ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) In a 
discussion paper prepared recently by Fed .. 
eration of Indian Chambers of Commerce 
and Industry on increasing .India-Australia 
bilateral Trade & Cooperation in Engineer-
ing/Mining Projects, it has been stat d that in 
the matter of computer aid d planning and 
designing of open cast mines, Australia has 
forged ahead of other nations. 

(b) and (c). Piparwar opencast coal 
mining project of Central Coal Fields .has 
been separately identified for bilateral coop 
aration with Australia. 

Efforts are being made on a continuing 
basis to upgrade technology in mine 
through induction of state of the art technolo-
gies wherever necessary both in the under-
ground and opencast mines particularly in 
the minas operating in the public sector. 

Improv m t In Productivity 

299. DR. G. VIJAYA RAMA RAO: Will 
the Minister of AGRICULTURE be pleased 
t05t8ta: 

(a) whether there has been a decline in 
productivity under green, white and blue 
revolutions; 

(b) if so, th reason ther for; 

(c) the steps proposed to be taken to 
improv drastically the prC?ductivity i the 
actors; 

(d) wh ther the Scieoti 
pre sed any r serv ion ou 
Governm nt' ed import policy; and 

(8) if so, the details thereof and the 
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reaction of Government thereon? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF AGRICULTUR AND 
COOPERATION IN THE MINISTRY OF 
AGRrCUllURE (SHAI SHYAM LAl 
YADA V): (a) No, Sir. 

(b) Does not arise. 

(c) Concerted efforts hay been made 
to apply improved technology and develop-
ment programmes have be n Undertaken in 
the areas of crop, milk and fish production in 
order to improve productivity. 

(d) No reservation from Sc ntists 
about th Government's S ad Import Policy 
ha been l'8C8ived. 

( ) Does not ri 

300. SHRI B NWARI LAL PURU-
HIT: 

PROF. RAMKRISHNA MORE: 

WiU th Minister of AGRICULTURE be 

( ) wh th r some of the harmful insec-
ticid which are not being used in the ad-
vanc countri r still being imported in 
the country; 

(b) if so, the details of such imports and 
the reason ther for; and 

(c) the steps taken to ban import of 
hos h rmful insecticides? 

THE MINISTER OF STATE IN THE 
o PAATMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (~HRI SHYAM LAL 
YADAV): (a) There is a tatutory require-
ment for the registration of pesticides by the 
Regi tration Committee constituted under 
the Insecticid s Act, 1968. The Committee 
registers only those pesticides for import! 
manufacture/use which ar considered safe 
to human beings, animals and are bio·effec-
tive, based upon the evaluation of scientific 
data/studies. Consequently, the pesticides 
which are found harmful/dangerous have 
not been registered for importlmanufacturel 
use in the country. 

(b) and (c). In view of the reply to part (a) 
above, the question does not arise. 

Import of F.rtlliz r. 

301. SHRI BANWARt LAL PURO-
HIT: 

~HRI S.G. GHOLAP: 

~ Will the Minister of AGRICUL ruRE be 
p!eased to state: 

(a) th import of fertilizer during the 
last three years: 

(b) whether Government have urged 
the fertilizer industry to improve the capacity 
utilisation of the existing plants; and 

(c) the other step Government pro-
pose to take to boost the production of fertil-
izers in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) The quantities of fertilizers 
imported during 1985-86 to 1987-88 are 
given below: 
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Year Urea DAP 

1985-86 29.02 17.81 

1986-87 21.82 5.62 

1987-88 3.80 

(b) Yes, Sir. 

(c) New fertilizer plants are being set up 
to increase the production of fertilizers and to 
reduce the dependence on imports of ni-
trogenous and phosphatic fertilizers. Be-
sides, various schemes of revamping/mod-
ernisation of the older units, with a view to 
improving their production performance, 
have been taken up. Captive power plants, 
wherever considered necessary, have also 
either been installed or are under installation 
in order to avoid production loss on account 
of power cutsftnstability. 

Diseases affecting P pp r Plant In 
Kerala 

302. SHRI V.S. VUAYA RAGHA-
VAN: 

PROF. P.J. KURIEN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the disease affecting pep-
per plants is rapidly spreading in Kerala; 

(b) if so, the details thereof and the 
estimated financial losses suffered due to 
this disease; 

(c) whether any central tearA has. been 
deputed to study the sit4ation; 

(d) if so, the details of theirfindings; and 

(In lakh tonnes) 

sop' Total 

15.05 61.88 

15.65 0.16 43.25 

13.40 0.10 11.30 

( ) th st .... un br Gov mm nf to 
check and elimin ? 

THE MINISTER OF STATE THE 
DEPARTMENT OF AGRICU TUR AND 
COOPERATION I TH I TRY OF 
AGRICULTURE (SHRI SHYA lAl 
YADAV): (a) The Government of K ral has 
reported severe attack of pepper wilt dis-
·ease. 

(b) The 'Quick Wilt' disease or the 'Foot 
Rot' di a . i ~u ad by fungus 
Phytopthora capslcl. According State 
Govemment, the annual financial 10 tl-
mated at the current market pric i R .3.20 
crores. 

(c) to (e). No, Sir. However, the problem 
was considered at a High Level meeting of 
Experts of Central Institutions viz. C ntral 
Plantation Crops Research Institut, a-
tional Research Centre for Spices, Central 
Plant Protection Station, Directorate of 
Cocoa, Arecanut and Spices and th Stat 
Department of Agriculture at Kayamkulam 
on 4th January, 1989, with a view to 01'1 
a strategy to control the diseas . 

The rategy evolved by th 
Group include the followi 9 important 
measures:-

(i) praying of one 
Jun wit recomm 
cide after t mon oon 

"'''"'''''''ftFft, fo cond 
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round Of trealm during Au-
gust-Septem r. 

(ii) Application of bord paste to 
the Collar region during May-
June period. 

(iU) Application of recommended 
fertilizers in two 0 s during 
May-June and August-Septem-
ber. 

(iv) Avoidance of ater stagnation. 
lopping of th standards during 
May. pruning of runner shoots 
lying on ground. 

[ Translation] 

Navodaya Vldyalaya In Uttar Prad h 

303. SHRI HARISH RAWAT: Will the 
Minister of HUMAN RESOURCE DEVEL· 
OPMENT be pleased to state: 

(8) the target fixed for opening Na-
vodaya Vidyalayas in Uttar Pradesh during 
the y ar 1988-89; 

(b) whether th sama have been 
opened according to the target; and 

(c) if not. the reaso-n therefor? 

THE MINISTER OF STATE I THE 
DEPARTMENTS OF EOUCATIO AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELO MENT (SHRI L.P. 
SHAttl): ( ) It w plan 0 open 18 Na-
vod y Vldy Y in P h du ·ng 
1988-89. 

(b) ainst the targe 0 18 avoday 
VItII~."IV_, only 1 0 could be up du · 

(c) As th avodaya Vidy ya 
Schem • th S Q/Union Terr ory Govem,.. 

ments are required to offer 30 aaes of suit .. 
ab land, fr of coSt, alongwith adequate 
vacant buildings to run the Vidyalayas, in the 
first instanc'- The State Government of Ut-
tar Pradesh was not able to provide the 
:18Cessary physical facilities to open 18 
Navodaya Vidyalayas, as planned. during 
1988-89, by the stipulated date. 

Incr a In the Price of St I and PIg 
ron 

304. SHRI KAMLA PFtASAD RAWAT: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether Government tJave in-
creased the prices of Steel and pig iron; 

(b) if so. the percentage thereof; 

(c) whether this increase in the prices is 
likely to result in inflatio." thereby affecting 
the eoonomy adversely; 

(d) if so, whether some steps are pr0-
posed to be taken to cheek the prices of steel 
and pig iron; and 

(e) if not. the detailed reason therefor? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L FOTEDAR): (8) and (b). 
Joint Plant Camm" .....,.".... an in-
crease in prices of Pig Iron and Steel In 
January. 1989. The prica of Pig Iron was 
raised by about 5.8% and that of Steel by 
8.6%. 

(c) Th impacl of ~h. ~ I 
price on t Wholesale Pric8 Index ax-

ed 0 be m rginal ( than 0.5%). 

(d) ( ). Price of pig i & I wU 
d " . Improvements in 

meet nlIA_M • uti productiv-
modemisation of the ax' 0ng Q 

plants "( help in reducing the impact of 
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price increase of inputs. 

[English) 

rlbutlon of Land 0 La d 
Far .... • ... 

305. SHRI AMARSINH RATHAWA: 
Wil the Minister of AGRICULTURE be 
pleased to stale: 

(a) -the details of land distributed so far 
to the landless farmers in each State and the 
numbor of farmers benefited so far in each 
State: 

(b) whether there is not much progress 
in the distribution of surplus land to the 
landless in the past few years; 

(c) if so, the reasons therefor; and 

(d) the steps being taken to acquire 
surplus land for distribution to the landless 
farmers in the country durin the remaining 
period of Seventh Five Year 'Plan and in the 
Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARy): 
(a) A statement showing the cumulative 

achieveme regard to area distributed 
and na.m r of beneficiari under the distri-
.. _...... of 00· .ng surplu land programm till 
December 1988 i given below. 

(b) No Si _ The land distributed during 
the past four yea ;s as follow : 

Year 

19~86 

1986-87 

1987-88 

1988-89 
(1i Decem be r'88) 

Area distributed 
(Acres) 

109245 

90517 

82198 

64121 

(c) Does not arise. 

(d) Based on the consensus of Reve-
nue Ministers Conferences, States have 
been suggested various measure for get .. 
ting more surplus land for distribution such 
as plugging loopholes and defici ncies in 
the ceiling laws. setting up Tribunal under 
Article 323-8 of the Constitution for expedit-
ing dO posal of cases, strengthening legal 
and administrative machinery, r oonside • 
tion of ceiling limits, review of exemption 
granted under the laws etc. 

DistriJution of Ceiling Surplus Land (Cumulative)-till December-198B 

(Are In Acre ~ 

SL StateAJT Area distributed No. of ben fi-
No. ciari 

1 2 3 4 

1. AndhraPrad h 328130 

2. Assam 362933 
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3 4 

3. Bihar 241087 274157 

4. Gujarat 107535 24486 

5. Haryana 111256 37435 

6. Himachal Pradesh 3340 4400 

7. Jammu & Kashmir 450000 450000 

8. Karnataka 113756 28591 

9. Kerala 61126 125651 

10. Madhya Pradr..lsh 142626 53286 

11. Maharashtra 524645 132325 

12. Manipur 1685 411 

13. Orissa 144488 121563 

14. Punjab 100487 258n 

15. ' Rajasthan 409480 73632 

. 16. Tamil Nadu 127170 100758 

17. Tripura 1596 1416 

18. Uttar Pradesh 352172 296628 

19. West Bengal 836022 1726361 

Union Tenitories 

20. Cadra & Nagar Haveli 5424 2546 

21. Delhi 312 654 

22. Pondich rry 956 1165 

All India 45.13,228 41,72,406 
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Amount rei. . for Improv m nt of 
In Central Road In K ral 

306. SHRI VAKKOM PU -
RUSHOTHAMAN: 

PROF. P.J. KURIEN: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the amount sanctioned 10 
the State Government for improvement of 
the Main Central Road from Trivandrum to 
Angamali in Kerata has been released; 

(b) if not, the reasons therefor and the 
time by which it is expected to be released; 
and 

(c) the target date fixed Tor completion 
of the work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Audit 
authorisation for incurring an expenditure of 
Rs. 751akhs (Central loan assistance) for the 
work of improvement of Main Central Road 
(in 15.31 Kms) in Trivandrum District (Ker-
ala) against estimated cost of Rs. 160.00 
lakhs has been issued in September, 1988. 
The funds are released in lumpsum to the 
State as a whole and not workwise, taking 
into consideration the requirements pro-
jected by the State Government and also the 
availability of funds under this scheme. 
However during the year 1988-89. an 
amount of Rs. 74.00 lakhs has been ear-
marked for release to State Govt. 

(c) The State Gavt. has been advised to 

complete this work by 31.3.1991 . 

Promot on of Coconut 
Ker I 

nln 

307. SHAI VAKKOM PURUSHOTHA-
MAN : Will the Minister of AGRICULTURE 
be pleased to refer to the reply giv n on 24 
November, 1988 to Unstarred Question No. 
1981 regarding Self Sufficiency in oil seeds 
and state: 

(a) the number of coconut growers in 
Kerala who have availed of the incentiv 
promotion of coconut cu'ltivation in the State; 

(b) the amount of money allocated for 
each of the schemes during 1987-88 and 
1988-89 and the amount released; and 

(c) thl" procedure laid down for availing 
these inc&ntives and tha agencies respon-
sible for the disbursal of the amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) The number of coconut grow-
ers in Kerala who availed of subsidy during 
the period from 1 st April, 1987 till January, 
1989 for new planting of coconut i 2,870 
under !lArea Expansion Scheme", and 386 
for installing irrigation pump-set under 
uproviding Assistance for Irrig tion 
Scheme". 

(b) The information is given in the 
Statement below. 

(c) The information is given belo :-

Name of the Scheme PrOC9dure 

(i) Area Expansion 
Scheme. 

(ii) Aid to Processing 

Subsidy is disbursed by the Coconut 0 IoP)m n 
Board directly to the farmer on the r comm nd -
tion of the State Agriculture Department. 

Eligible Proc ssing Industria and Artisan 
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Nams of the Scheme 

Industries. 

(iii) All the remaining 
Schemes. (mentioned 
in the Annexure). 

FEBRUARY 23, 1989 Written Answers 248 

Procedure 

identified by the Board and subsidy disbursed 
directly. 

Funds are released periodically to the State Gove-
rment based on the progress of implementatjon of 
each scheme and utilisation of funds. 
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Assl lance to Ganga Bridge Project at 
Bhagalpur in Bihar 

308. DR. G.S. RAJHANS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

. (a) whether Union Government have 
agreed to provide substantial assistance to 
the Ganga bridge project at Bhagalpur 
Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE, 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). No, Sir. 
However in November, 1988 a loan agree-
ment has been signed with the World Bank 
fcr financing certain selected State road 
projects which inter-alia include construc-
tion of a two lane bridge with foot-paths, 
across the river Ganges at Bhagatpur al'1d 
approach roads. 

RI In Price of Milk 

309. SHRI MOHD. MAHFOOZ ALI 
KHAN: 

SHAI BANWARI LAL PURO-
HIT: 

SHRI HARISH RAWAT: 
SHAI RAM PYARE PANIKA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there has been rise in milk 
prices in other States as a consequence of 
rise in milk pric s in Delhi recently; 

(b) the impact of the price rise on the 
~onsumers particularly belonging to the 
weaker sections of socIety; 

(c) whether any representatio shave 
beon received ~ainst this price increase; 
(. nd 

(d) if so, the measures proposed to be 
taken to bring down the prices of milk? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATON IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM lAL 
YADAV): (a) At the time of price increases by 
OMS and Mother Diary I the prices of compa-
rable quality marketed by various State/ 
Cooperative dairies in major cities were 
generally higher than those charged by OMS 
and Mother Dairy. Government have not 
received any reports of rise in milk prices in 
other States as a consequence of price 
increase effect&d by DMS and Mother Dairy. 

(b) No survey has been conducted to 
assess the impact of price increase on con-
sumers balonging to different eoonomic 
categories. 

(c) and (d) , Representations in general 
against price increase have reffected 
consumer's Interes,s. No measures are 
being proposed to bring down the price of 
milk charged by OMS and Mother'Diary . 

Sino-Indian talks on Mutual Relations 

310. SHRIMATI JAYANTI PAT-
NAIK: 

SHRI SRIBALLAV PANI-
GRAHl: 

Will he Minister of EXTERNAL AF-
FAIRS be pleased to state: 

• (a) the recant $fforts made by Govern-
ment to establish better relations with China, 

(b) whether any further bilateral talks 
are proposed to be held between both the 
countries in near future; 

(c) if so, the main issues propos'ad to be 
raised in tne forthcoming bilateral discus-
sion" and 
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(d) the response of Government of 
China to the various suggestions given by 
Government on border issue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Prime Minister 
visited to China at the invitation of the Pre-
mier of the State Council of China, Li Peng in 
December, 1988. During the visit, both sides 
agreed to restore, improve and develop 
good neighbourly and friendly relations be-
tween Inrlia and China on the basis of the 
Five Principal of Peaceful Coexistence. 

(b) and (c). Yes, Sir. There will be bilat-
eral discussion in various fields of functional 
cooperation such as in science and :echnol-
ogy and in civil aviation . Among the concrete 
steps being taken are the establishment of a 
Joint Working Group on the boundc.;-y ques-
tion and a Joint Group on Economic 'Reia-
tions, Trade and Science and Technology. 
These Groups 'Nill meet at dates to ' ,Ie mutu·· 
ally agreed upon through diplomatic chan-
nels . 

(d) 0:1 the boundary question both 
Governments have expressed their determi -
nation to arrive at a fair, reasonable and 
mutually acceptable settlement through 
peaceful and friendly consultations. 

Withdrawal of IPKF from Sri Lanka 

311. SH81MATI JAYANTI PAT-
NAIK: 

SHRI UTrAM RATHOD: 
SHRI K. RAMACHANDRA 

REDDY: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the withdrawal of Indian 
Peace Keeping Force from Sri Lanka has 
started; 

(b) if so, tha total number of IPKF and in 
how many batches have come back from Sri 
Lanka so far: and 

(c) the time by which th entire IPK IS 

expected to be back from Sri Lanka? 

THE MINISTER OF STATE IN TH 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.t<. TEWARY): (a) and (b). With the 
improvement in the situation in Sri Lanka ' 
and the progressive implementatio('l of tht:. 
Indo- Sri Lanka Agreement, three battalions 
of the IPKF have been withdrawn . 

(c) The duration of thelPKF's stay in Sri 
Lanka has to be seen in the context of 1h 
implementation of the Indo-Sri Lanka Agree-
ment. As the situation in the North-Eastern 
Province improves further; as the devolution 
of powers becomes eHective; as the Indo-Sri 
Lankan Agreement gets progressively im -
plemented and as the mischief-making po~ 

tential of extremist elements opposod to lhe 
Agreement is reduced, Government is hope -
ful of rnaking further withdrawals . Given 
these considerations, no exact time frame 
can be spelt out for the withdrawal of the 
IPKF. 

Resident!al Women Polytechnics 

312. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HUMAN RESOURC 
DEVELOPMENT be pleased to state : 

(a) the number of Residential Wom n 
Polytechnics set up in the country on A -
gional basis in Central Sector; 

(b) the location of those Polyt chnics, 

(c) whether Government of Ori sa 
requested for estabfi hment of uch ra I-

dentl~! polytechnics for women in Orj sa a 
Bhubaneshwar; and 
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in that regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRJ L.P. 
SHAHI): (a) None. 

(b) Does not arise. 

(c) Yes. 

(d) The proposal is under considera-
tion. 

[ Translation] 

MI management In Depot of OMS 

313. SHRI KAU PRASAD PANDEY: 
Will the Minister of AGRICULTURE be 
pie seq 0 state: 

(a) whether there are complaints of 

mismanagement in many depots of D.M.S. 
and sale of milk in black market; 

(b) if so, the details of milk depots 
against which complaints havo been re-
ceived since November, 1988; and 

(c) the broad details of the action taken 
in this regard including action taken against 
the employees found guilty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI S~YAM LAL 
YADAV): (a) Since November, 1988 Delhi 
Milk Scheme received 79 complaints alleg-
ing irregularities in the sale of milk at the 
depot level. The involvement of depot staffl 
concessionaires has been establishod in 18 
cases. 

(b) and (C). A Statement is given below. 
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[English] 

Inclu Ion of Kabaddlln th next Asian 
Game 

314. SHRI V.S. KRISHNA IYER: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether Government are aware that 
Kabaddi is a traditional sport; 

(b) if so, whether Kabaddi wiil be in-
cluded as one of the games in the next Asian 
Games; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFr AIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SMT. MARGARET ALVA) : (a) Yes, Sir. 

(b) Due to our sustair,ed efforts 
Kabaddi has been included as one of the 
games in the next Asian Games. 

(c) Does not arise. 

Computerisation of Regional Passport 
Office, Bangalore 

31.5. SHRI V.S. KRISHNA IYER: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government propose to 
computerisethe Regional Passport Off ice at 
Bangalore ; 

(b) if so, the time by which it will be 
computerised; 

(c) whether Government also propose 
to link all the Regional Passport Office:, in 
tr.e count y with computers at Central Pass-

port Office. New Delhi; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY) : (a) to (d) . It IS pro-
posed to {computerise 16 Passport Offices 
including the Passport Office at Bangalore in 
the first phase as well as to link them appro-
priately with the Headquarters of the Central 
Passport Organisation in New Delhi by 
December 1989. 

Targets set for production of 
Foodgralns by the end of Seventh Plan 

316. DR. KRUPASINDHU SHOt : 
SHRI S.G. GHOLAP: 

Will the Minister of AGRICULTURE be 
pleased to state the State-wise targets set 
for the production of foodgrains for the Sev-
enth Plan and achievements made so far? 

THE MINISTER OF STATE I TH 
DEPARTMENT OF AGRICULTUR 0 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHRI SHYA tAL 
Y ADA V) : A Statement based upon 
IISeventh Five Year Plan- incf t 
State-wise targets of foodgrains production 
(tentative) is given below. 

The foodgrains production achieved 
during the first three years of the Seventh 
Five Year Plan is as follows:-

Year 

1985-86 

1986-87 

1987-88 

Production 
(in million 
tonnes) 

150.44 

143.42 

138.41 
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State- ';se targets of foodgrains production in the Seventh Five Year Plan 

S. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

'\ 2 . 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

.. 

Name of the State 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

MadhYa Pradesh 

Maharashtra 

Man\pur 

Meghalaya 

Nagaland 

Orf sa 

Punjab 

Rajasthan 

Sikkim 

Tamil adu 

ripura 

Target (Mil/ion Tonnes) 

13.00 

4.00 

13.00 

6.50 

8.50 

1.40 

1.80 

8.50 

1.60 

15.50 

12.50 

0 .50 

0.20 

0.17 

8.00 

17.00 

10.00 

0.13 

10.00 

0.47 
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21. Uttar Pradesh 36.30 

22. West Bengal 10.00 

23. OtherslUnion Territories 0.93 

All INDIA 180.00" 

* The all-India target, however, was revised on the basis of Mid-term appraisal of the 
Seventh Plan to 175.2 million tonnes. 

Raising of Loan by SAIL from World 
Bank and Japan . 

317. DR. KRUPASINDHU SHO'I: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether Steel Authority of India 
Limited propose to take loan from the World 
Bank and Japan; 

(b) if so, the total amount Of loans 
sanctioned by them; and 

(c) the purpose of taking these loans? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) and (b). 
Steel Authority of India Limited have already 
signed a Technical Assistance Loan Agree-
ment with World Bank in May, 1987. The 
total amount of Loan is equivalent to US $ 50 
million. 

World Bank has also arranged a grant of 
Japanese Yen 450 million from the Govern-
ment of Japan to SAIL to supplement the 
loan. 

(c) The loan is being provided by way of 
Technical Assistance and would be used for 
financing five consultancy studies for im· 
proving performance of SAIL, purchase of 
study related equipment and training of SAl 

personnel. The five studies are in the areas 
of 1) Environment Management and Pollu-
tion Control, 2} Marketing and Distribution 
Operations, 3) Productivity Improvement, 4) 
HRD and Training, and 5) Technological 
upgradation of Alloy Steels Plant. Durgapur. 

Control of Hellothis Disease in Cotton 

318. SHRI P.R. KUMARAMANGA· 
LAM: Willthe Ministerof AGRICULTURE be 
pleased to state: 

(a) whether Heliothis disease of cotton 
in Andhra Pradesh has finally been con -
tained through u~, e of pesticides or any other 
methods such as integrated pest manage-
ment; 

(b) if so, the details thereof; and 

(c) whethej' farmers from Andhra 
Pradesh and our R&D scientiits will be sent 
abroad to study the methods to contl'ol Helio-
this disease in cotton? 

THE MINISTER OF S1 ATE IN THE 
DEPARTM_.NT OF AGRICULTURE A 0 
COOP RATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LA 
YADAV): (a) and (b). Hefiothlspeston cotton 
in Andhra Pradesh has been COfl 'ned y 
differG! ~ \ rateg ies evolved by the Agnc I· 
tural Unlve sities of Andhra rade h, Tamil 
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Nadu, and Indian Council of Agricultural 
Research. These strategies from a package 
of Integrated Pest Management which has 
been crystalised during National Work-
shops. The components of Integrated Pest 
M nagament are: 

(i) Growing of less susceptible va-
rieties of cotton. 

(ii) Proper monitoring of Heliothis 
population and spraying of in-
secticides when needed. 

(iii) Restricted use of broad spec-
trum insecticides particularly 
synthetic pyrethroids. 

(iv) Crop rotation with non host 
plants. 

(v) Use of bacterial and biological 
control agents. 

(vi) Hand picking of Heliothis larvae 
wherever possible. 

(vii) Use of recommended dose of 
nitrogenous fertilisers. 

(viii) Use of quality insecticides in 
proper doses by effective spray-
ers. 

(c) There is no such pr9posal. 

hortag of Seeds 

319. SHRI P.R. KUMARAMANGA-
LAM: Will the Mir.isterof AGRICULTURE be 
pleased to stat : 

(a) whether serious shortage of wheat 
and gram seeds was anticipated in the coun-
try during 1988·89' 

(b) whether the shortage has been met 
through imports; and 

(c) if so, the details thereof including 
value of imports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Shortage of certified/quality 
seeds of wheat and gram was anticipated in 
the country during 1988-89 to the extent of 
3.59 lakh quintals and 0.65 lakh quintals 
respectively. In addition, due to unexpected 
floods towards the end of rainy season in the 
previous year, SOme local additional short-
ages of wheat seeds was reported. The 
State Governments were advised to procure 
quality seed from various reliabl~ sources, 
viz., Seed Growers, State Cooperatives, 
Food Corporation of India and State Civil 
Supplies Corporation etc. after duly testing 
for germination etc. to meet the shortage. 

(b) No, Sir. 

(c) Does not arise. 

Exodus of Indian Merchant Navy 
Personnel to Foreign Flag Ships 

320. SHRI M. V . CHAN -
DRASEKHARA MUR-
THY: 

SHRI V. SREEN IVASA 
PRASAD: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether there is 1arge scale exodus 
of Indian Merchant Navy personnel to for-
eign flag ships; and 

(b) if so, the remedial steps taken to 
resolve the problem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Indian 



269 Wrltt9n Answers PHALGUNA 4,1910 (SAKA) Written Answers 270 

National Ship Owners Association including 
Shipping Corporation of India have reported 
th~, shortage of officers due to employment 
of Merchant Navy Personnel on foreign flag 
ships. The following remedial steps have 
been taken to tackle the problem:-

(1) The intake of cadets for training 
in pre-sea training institutions 
viz., T.S. "Rajendra" and 
D.M.E.T.. Calcutta has been 
increased to their full capacity 
from 1988 onwards. 

(2) Special Scheme for training Sci· 
ence and Engineer Graduates 
as Nautical Officers has been 
initiated. 

(3) Indian Shipping Companies 
have been advised to consider; 
recruiting Graduate Engineers. 

(4) Indian Shipping Companies are 
permitted to take dired entry 
deck apprentice and workshop 
trained apprentices. 

(5) Restriction under Section 115 of 
the Merchant Shipping Act has 
been brought for employment of 
Indian officers on foreign flag 
vessels except with the permis-
sion of the Director General of 
Shipping. 

(6) To comply with the requirement 
of Section 87(8) of Merchant 
Shipping Act. 1958. all the pass-
port officers have been re-
quested that NaViigating Officers 
and Engineer Officers request-
ing for issue of passport or en-
dorsement exempting immigra-
tion clearance on the strength of 
certificate acquired by them 
should be issued the passport! 
endorsement only after receipt 

of a Ina objection' clearance from 
the Directorate General of Ship-
ping. 

In addition, issue of Continuous Dis-
charge Certificate has been restricted to 
officers desirous of joining an Indian ship. 

Outcom of SAARC Summi 

321. SHRI RAM PYARE PANIKA: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the outcome of the subjects dis-
cussed at the recent summit of SAARC 
countries at Islamabad; 

(b) whether any new pacts were signed 
on the occasion for promoting regional coop-
eration among SAARC countries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A FAIRS 
(PROF. K.K. TEWAAY): (a) A Statement is 
given below. 

(b) No, Sir. 

(c) Does not arise. 

STATEMENT 

At the Fourth SAARC Summit held in 
Islamabad from 29-31 December. 1988. th 
Heads of State or Government discussed a 
wide range of subjects concerning coopera-
tion among the member countries following 
which the following major decisions war 
taken: 

(i) Education was included an 
area of cooperation and aT ch-
nical Committee set up 0 work 
out a programme of wor in this 
area. 
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(ii) Specific proj . s for cooperation 
in the field of trad , manufac-
ture and ~ervices, which are 
feasible immediately, are to be 
identified. 

(iii) 1989 has been designated a 
the SAARC Year for Combatting 
Drug Abuse and Drug Tr ffick-
ing. Member countri r to 
launch a Conc ned campaign. 
as uited to the ituatlon In th Ir 
respective countrie to lignlfi· 
cantly augment th it' effo to 
eliminate drug abu and drug 
trafficking. 

(iv) The possibility of a regional 
convention on Drug Control is to 
be explored. 

(v) 1990 has been designated as 
the SAARC Year of the Girl 
Child. 

(vi) South Asian Festivals aro to be 
held from time to time. India will 
host the first such festival. 

(vii) Suprema Court Judges and 
Members of Parliament of each 
m mbar t;ountry will be able to 
travel to other member countries 
without visas. 

(vi ii) A regional perspective plan 
called uSAARC 2000: A B~sic 
Needs Perspective" is to be 
drawn up. Each Membar State is 
to set development targ~ts for 
the turn of the century in core 
areas of interest such as food, 
clothing, shelter, education, pri-
mary health care , population 
planning and environmental 
protection . These would be con· 
olida ed i .to a regional per-

s )ec IV pi n. 

(ix) A proposal for the establishment 
of a Centre' for Human Resource 
Development is to be consid-
ered. 

(x) The comprehensive Study on 
th environm nt and natural 
disasters undertaken by SAARC 
i to completed in the hortest 
period of tim . A joint study on 
the "Gr enhouse Effect" and its 
impact on the region is to be 
undertaken. , 

(xi) The SAARC Audio Visual Ex-
change (SAVE) Programme i to 
empha i e social, economic 
and t hnical th meso 

Rail f to Flood Victim In H.P. 

322. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the provision of relief to the 
victims of floods/heavy rains etc. in Septem-
ber, 1988, also covers the loss on account of 
damage to land rendering it unfit for culttva-
tion; 

(b) if so, whether relief on this score is 
being provided to farmers in Una and other 
Districts of Himachal Pradesh so as a en-
able them to re-claim their land and make it 
fit for cultivation; 

(c) if not, whether Government will 
include such land ownerslfarmers for the 
payment of relief or would initiate any 
scheme to enable them to re-claim their 
land; and 

(d) if so, the likely date by which it would 
be done? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TU E (SHRI S YAM LA 
YADAV): (a) Yps, Sir. 
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( ) and (c). Out of the total cei.lings of 
expenditure of Rs. 33.40 crores approved 
.for flood relief, rehabilitation and restoration 
to Himachal Pradesh, a ceili'lg of expend;· 
ture of As. 1.70 crores has be en earmarked 
for reclamation 01 damaged lands in the 
affected districts of the State. 

(d) The ceilings ';. f expenditure ap-
proved for flood relief fOI' • ~imachal Pradesh 
are valid till 31 st March, ) ~89. 

T chnology Mission on Drinking Water 

323. PROF. NARAIN CHAND PAR .. 
ASHAR: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the Technology Mission on 
drinking water envisages continUOlJ3 moni-
toring and evaluation of the drinking wat r 
supply schemes: 

, 
(b) if so, whether any schemes or 

villages have been covered by such monitor-
ing and evaluation since the incapt.Jn of the 
Mission till date; and 

(c) if so, the findings thereof alongwith 
mecharlism of monitoring/evaluati,on, State-
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The mechanism of monitoring/ 
evaluation is through monthly, quarterly and 
annual .progress reports in the prescribed 
formats, visits by the offic~rs to StateslUTs, 
discussions in meetings/conferences held 
at uitable intervals etc. The main frndings 
ara that while financial and physical targets 
for coverage of villages and population 

benefited wi,' be achieved on an over ' " 
basi . There will be some hart ails ;n a 'e'N 
States. Any shortfaU is immedia ely brought 
to the attention of the State . 

Uegl latlon to provld mor Power to 
Panchayat 

324. SHRI VIRDHJ CHANDER JAIN: 
Will the Minister of AGRICULTURE b 
plQased to state: 

(a) whether Government propos to 
bring legislation to provide more powers to 
Panchayats and Cooperatives to make thoir 
functioning more effective; and I 

(b) if so, the details thereof and when 'f 
is likely to be brought forward? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF RURAL DEVELOp· 
.MENT IN THE MINISTRY OF AGRICUL· 
TURE (SHRI JANARDHANA POOJARY): 
(a) and (b). The subject of revitalisation of 
the panchayati raj system is under active 
consideration of the Governrnent. 

B. Ed. College under Berhampur 
University a Advanc Institute of 

Education 

325. SHRI SOMNATH RATH: Will th 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state : 

(a) whether Berhampur Un'versity in 
Orissa or Orissa Government have recom-
mended any 8 . Ed., Colleges under Ber-
hampur University to be upgraded as Ad-
vance Institute of Education; 

(b) jf so, the details thereof; and 

(c) whether any team fro Univ r j y 
Grants Comm;s lon has be n depu ad , 
exan.ine and ensure wheth r those co!1 ges 
have requisite infrastructur to b r is d to 
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that status? 

THE MINISTER OF STATE IN THE' 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN TH MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAH I): (a) No, Sir. 

(b) 009 not arise. 

(c) No, Sir. 

Autonomous Statu to Coli go In 
Orl a 

326. SHRI SOMNATH RATH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the colleges in Orissa which have 
been recommended for grant of autono-
mous status in Orissa and the criteria 
adopted therefor; 

(b) whether In event of such recognition 
it i necessaty on part of the State to bear 
any financial burden; 

(c) whether K.S .W.B. College, 
Bhar'ljanagar, Orissa has applied to raise its 
status to that of an autonomous college; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) The following 4 colleges have 
been recommended by the Universities in 
Orissa for grant of autonomous status: 

(i) Ravenshaw College, Utkal 
Cutt ck. Univer ity 

(ii) G .M. College, 
Sambalpur. 

(iii) Regional Engineering Sambalpur 
College, Rourkela. University 

(iv) University College of 
Engineering, Burla. 

According to the guidelines framed by 
the UGC in January, 1987, each Univertity 
has to set up a Standing Committee to exam-
ine the suitability of colleges for autonomous 
status. In determining the suitability, several 
factors like the academic reputation of the 
college, it past performance in examina-
tions and other co-curricular activities, the 
attainments of the faculty, tho method of 
selection of teachers and students, the 
physical facilities, the management and its 
structure, resources, etc., are taken into 
account. The selection of colleges by the 
Standing Committee is subject to concur-
rence by the State Government and the 
UGC. Thereafter the University concerned 
can confer autonomous status on the se-
lected colleges. 

(b) According to the guidelines of the 
UGC on the scheme of autonomous col-
leges, the Commission would provide addi-
tional assistance of Rs. 4-6lakhs per annum 
to Under-graduate colleges and Rs. 7 lakhs 
per annurn to Post-graduate colleges to 
meet their additional and special needs in 
the initial five year period. However, the 
State Government would continue to meet 
the financial liability in respect of such col-
leges. 

(c) Yes, Sir. However, the Standing 
Committe& of Berhampur University was of 
the view that it was premature to confer 
autonomous status on the college. 

(d) Does not arise. 

ttlng up Tin M tal Project In th 
country 

327. SHRI RADHAKANTA DIGAl: Will 
the Minister of STEEL AND MINES be 
pleased to state: 
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(a) whether Government have a pro-
posal to set-up some tin metal projects in the 
country in 1989-90; 

(b) whether any such tin metal project is 
proposed to be set-up in Orissa; 

(c) if so, the places. identified in Orissa 
for the location of that project; and 

(d) the details of the steps taken to issue 
letter of intentto the concern party at an early 
date? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) Govern-
ment have no proposal to set up any Tin 
'vletal Project in the Country in 1989-90. 

(b) to (d). A letter of Intent has been 
granted on 22nd August. 1986 in favour of MI 
s. industrial Promotion and Investment Cor-
poration of Odessa Ltd. (IPICOL), a Govt: of 
Orissa Undertaking for the establishment of 
a new undertaking at Tehsil Choudwar, 
District Cuttack in the State of Orissa for 
manufacture of 200 tonnes of tin metal per 
annum. 

Road Bridge under Con tructlon In 
Orissa 

328. SHRt RADHAKAN17A DIGAL: Will 
the Minister of SURFACE TRANSPORT b 
pleased to state: 

(a) the number of road bridges in the 
Central Sector which are under construction 
in Orissa at present. 

(b) the year in which the can truction 
work on these bridges started; 

(c) the estimated cost of those bridges; 
and 

Cd) the amount spent on the construct-
ing of each of those bridges so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (d) . TherG are 
18 bridges under construction on National 
Highways and 3 bridges on other roads in 
Orissa in the Central Sector at present. The 
position of these bridges is given in the 
Statement-I and II below. 
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Closur of Hlndustan Fertilizer Corpo-
ration Unit 

329. SHRI RADHAKANTADIGAL: Will 
the Minister of AGRICULTUR be pleased 
to state: 

(a) whether the Hindustan Fertilizer 
Corporation proposed to close down some 
fertiliser units; 

(b) if so, the name of units proposed to 
be close down; 

(c) the reasons for the closure of thosp. 
units; and 

(d) the approximate number of workers 
to be affected thereby? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRr R. 
PRABHU): (a) No, Sir. There is no such 
proposal. 

(b) to (d). Do not arise. 

[ Translation] 

Facilities to HaJ Pilgrims 

330. SHRI RAJ KUMAR RAI: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the facilities proposed to be made 
available by Government in the coming 
years to the people going for Haj; 

(b) whether Government have taken 
over the arrangements for providing hotel or 
lodging accommodation to them; and 

(c) if so, the arrangement made and 
how much amount would have to be paid by 
the people going for Haj? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. rEWARI): (a) The following 
facilities will be provided by Government 
during Haj - 19£19: 

(i) subsidised fares in Haj sailings 
for 4686 pilgrims; 

(ii) fares for charter flights for Haj-
1989 (operated by Central Haj 
Committee) will remain at the 
level of Haj-1987 and Haj-1988 
in spite of considerable increase 
in the lATA approved commer-
cial air fare for the India Jeddah 
sector. 

(iii) allocation of Saudi Riyals 4,100/ 
- per pilgrim for 24,000 pilgrims 
during Haj-1989. 

(iv) Medical facilities: 

Permanent dispensary at 
Makkah (which functions 
throughout the year with 
one doctor and two pharma-
cists). 

10 bed Haj seasonal hospi-
tal to be opened for Haj-
1989. 

Deputation of a Medical 
Mission to Saudi Arabia 
consisting of 22 doctors and 
23 para-medical staff. The 
strength of the Medical Mis-
sion is being increased with 
effect from Haj-1989. 

Three Haj seasonal branch 
dispensaries at Makkah 
and t)ne seasonal bran h 
dispen ry at adin. 

Supply of m dici,! from 
Indi orth aboU1 R . 5 
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lakhs. 

(v) Deputation of a few Asstt. Haj 
OHicers and a few Haj Clerks 
during th Haj season from !ndia 
and appointment of some addi-
tional staff locally recruited to 
strengthen Indian Haj Offices at 
Makkah and Madinah to look 
aftar Indian Haj Pilgrims. 

(vi) Opening of reading rooms dur-
ing the Haj season at Makkah 
and Madina (within the building 
of our dispensary where Indian 
newspapers in various Ian· 
guages are placed for informa-
tion of our pilgrims). 

While Government wili continue to 
provide m dical facilities and other 
servicesl0 our Haj pilgrims it would 
not be possible to indicate all the 
facilities which may be made avail-
able in coming years as these are 
reviewed from time to time. 

(b) and (c) . No Sir. 

However, the Saud i Government has 
stipula ed that all the 24,000 Indian Haj pil-
grims during Haj-i 989 who will be proceed-
ing under the sponsorship of the Central Haj 
Committee should stay in pre-arranged 
accommodation at Makkah and Madinah as 
is being don by pilgrims from Iran, Indone-
sia, Malaysia, Pakistan, Turkey, etc. The 
question as to whether the pre-arranged 
accommodat on scheme can be imple-
mented for lndian pilgrims for Haj-1989 
remains under consideration. 

[English] 

K ndrlya Vidyal y Sangathan Review 
Committee Report 

331 . SHAI RAJ KUMAR RAI: Will the 
Minister of HUMAN A SOURCE DEV L-

OPMENT be pleased to state: 

(a) whether Government have taken 
any decision on the recommendations of the 
Review Committee on Kendriya Vidyalaya 
Sangathan; 

(b) if so, the details thereof; and 

(c) if not, the time by which it is pro-
posed to be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HU AN 
RESOURCE DEVELOPMENT (SHRI l.P. 
SHAHI) : (a) to (c). The recommendations of 
the Review Committee of the Kendriya 
Vidyalaya Sangathan are under considera-
tion of the government. 

ReviHed pay Structure. "or Punjab 
Polytechnics Staff 

332. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a scheme of revised staff 
structure was implemented tin Governme:lt 
and Private Polytechni<.:s in Punjab in 1987; 

(b) if so, whGther the posts of all Work-
ing Demonstrators Drawing Instructors had 
been converted into posts of lecturers; 

(c) if not, the reasons therefor and 
details of ~he posts which are yet to be 
converted ; 

(d) the steps taken to convert the re-
maining posts to those of lecturers; 

(e) whether in certain cases. the incum-
ben s have not been given 1he benefits of the 
posts of lecturer due to non fuHiliing the 
prescribed qualifications; and 
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(I) if so. the reasons for not giving 
benefit of th po t of lecturers to all the 
person holding posts of Demonstratorsl 
Drawing In truc.iors when it is simply a case 
of conversion of posts? 

THE MINISTER OF STATE IN THE 
DEPAR~ENTS OF EDUCAT~N AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRt L.P. 
SHAHI): (a) As per information furnished by 
the State Government of Punjab. the 
Scheme was implemented by it in 1987 
excepting in the case of private polytech-
nics, which is under consideration of the 
State Government. 

(b) Yes, Sir. 

(c) and (d). Do not arise. 

(e) .and (f). Yes. Sir. The incumbents did 
not fuKU the prescribed qualifications. 

expansion of H.C.L 

~. SHRI MOHANBHAI PATEL: Will 
the Minister of STEEL & MINES be pleased 
to state: 

(a) whether Hindustan Copper limited 
have forwarded expansion plans to the 
Union Government for clearance; 

(b) if so, the details thereof; and 

(c) the action taken by Government for 
early dearance? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR : (a) to (c). 
Two proposals aimed at establishing and 
exploiting the are reserves in the Singhbhum 
Copper 8 ett in Bihar and Malanjkhan Cop-
per Project in Madhya Pradesh have been 
received by the Government. As regards the 
proposal relating to the Singhbhum Copper 
Belt. clearance by the Govt. has already 

been given for a study for it Integrated 
development. The propo al for d tailed 
exploration and feasibility study for inte-
grated development of Mananjkhand Cop-
per Project is under active consideration of 
the Govt. 

Another proposal of HCL received by 
the Govt. relates to the expansion of li-
censed capacity of the continuous cast 
copper wire rod plant being set up at Ta'loja, 
Maharashtra. Necessary cJearanc has 
been given by the Govt. for augmenting the 
capacity of this plant from 60,000 MT per 
annum to 80.000 MT per annum. 

Pakl tan' Propo al for Solution of 
Ka hmlr I U8 

334. SHRt KRISHNA SINGH: Will th 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(8) whether Governments' attention 
has been drawn to 8 reported statement of 
Pakistan Prime Minister Ms. Benez;r Bhutto, 
as reported in the 'Hindustan Time' of 
January 12, 1989 to the effect that a solu ion 
of the so called Kashmir issue was neces-
sary for total normalisation of Pak r lations 
with India; 

(b) if so. whether the Pakistan Gov rn-
ment has made any proposals towards ra -
lution of the issue; and 

(c) if so. the Government's reaction 
thereto? 

THE MINISTER OF STATE, 1 
MINISTRY OF EXT RNAL A 
(PROF. K.K. TEWARY) : (a) Yes. Sir. 

(b) No, Sir. 

(c) Jammu and K hmir i an in ral 
part of India and the only ;ssu h 'ch r -
mains to be resolved is he vae ion 0 Jndi 
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territory under Pakistan's illegal occupation. 

India' Role In Solution of Kampuchean 
Problem 

335. SHRI KRISHNA SINGH: 
SHRI ANANTA PRASAD 
SETHI: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether Minister of State for 
External Affairs had paid a three day visit to 
Indonesia and Thailand towards the end of 
January, 1989; 

(b) whether the question of ndia play-
ing a leading role in finding a politicrtl solution 
tothe Kampuchean problem was f1iscussed; 
and 

(c) if so, the Government's response 
thereto? 

THE MINISTER OF STATe IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWAAY): (a) Yes, Sir. 

(b) and (c). The KampuchGan problem 
was discussed during the course of these 
visits, including India's role in contribution to 
the process of finding a political solution. 
India's willingness to contribute, in whatever 
way .c~n. to this process has been appre-
ciated. 

Pr ventlon 0 I dian Terrorists Operat-
Ing From USA 

336. SHRI KRISHNA SINGH: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Chairman, U.S. Con-
gr ss Sub-Commi ea on A ian and Pac'fic 
Affairs visited N Delhi in January. 1989 

nd ssured that U.S. would not permit In·' 

dian terrorists to operate from its soil, 

(b) if so, the specific steps taken by U.S. 
Government in this regard; and 

(c) which other countries have taken 
similar action to prevent use of their territory 
for such purposes by the terrorists? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF K.K. TEWARY): (a) Yes, Sir. 

(b) The US Government has cooper-
ated in combating the international dimen-
sions of terrorism directed against India. In 
particular, the following actions of the US 
Government are noteworthy: 

(i) Denial of visa requests to persons 
espousing the cause of extremists. 

(ji) US security agencies have 'made 
elaborate arrangements for secu-
rity of VIPs and officials visiting 
USA. 

(iii) US Government have made posi-
tive statement on Punjab-related 
developments. 

(iv) The US Government and the Gov-
ernment of India have had a pre-
liminary exchange of views about I 
replacing the present eXfradition , 
arrangements between the two 
countries by a formal extradition 
treaty. 

(v) Indian and US experts have been 
consulting on t"e question of anti-
hijacking measures and airport 
security. 

(c) Other countries have their own legal 
and ' dministrative framework for address-
ing the issue of terrorism. 
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New Building for Permanent Mission of 
India h') UN 

·:337. SHRI K ISHNA SINGH: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) "Yhether a new building for a Perma-
nent Mission of India tothe United Nations is 
proposed to be constructed in New York' 

(b) if so, the detaits of the project, the 
build ing schedule and cost thereof; and 

(c) the taps so far taken il1 this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Yes, Sir. 

(b) and (c) It is proposed to bu ild the 
offices of the Permanent Miss ion of Ind ia 
and housing r staff and d iplomatic officers 
of the Perman nt Mission and Consulate 
General in a plot of land in New York owned 
by the Government. The total project, includ-
ing the prepara ion and the actual construc-
tion is expected to take 39 months from the 
time of approval, and is expected to cost 
ap~rox . US $ 16 million 

ur Architect has campi ted the plans 
Government hav s lected the construction 
Manager for the proj .ct, who is In the proc-
ess of ootFlintng local approvals. Actual 
construction IS pected 10 begin in early 
summer o f 1_89 and is scheduled to be 
comp:eted in about 20 months. 

OpS:1 Jng of Indian Visa Office in Tel 
Aviv 

338. SHRI SYED SHAHABUDDIN: 
Will the Ministerof EXTERNA AFFAIRS be 
plea ed to ta ; 

(a/ w ther there hav been formal or 
formal c t ac s be ween the Gov rn 

ments of India and Israel at the diplomatic 
level for opening an Indian visa 0 fice in Tel 
Aviv; 

(b) whether a delegatbn of a Jewi h 
organisation of the USA wh ich r c ntly vis-
ited India also made such a p opo al; 

(c) whether a US Congressman who 
visited India recently also mad similar pro· 
posal ; 

(d) whether any such proposal is under 
consideration of Government ; and 

(e) if so, the rational for the proposal 
and its likely impact on the Palestinian libera-
t ion movement? 

THE MINISTER 0 STAT I TH 
MINISTRY OF EXTERNA AFFAIRS (SH I 
K.K. TEWARY): (a) There have been no 
contacts between th Governm nt of India 
and Israel regard ing the opening of an Indian 
Visa office in Israel. 

(b) and (c). No uch proposal was 
discussed either with the repre ent · ti es of 
fheAnti-defa tionLcagueof theUSorwl h 
Mr. Stephen ' olarz Chairman of the US 
Congr ssional Sub~Comrnittee on Asia and . 
the Pacific. 

(d) and (e) Gov rnmentarenotconsh-
ering any proposdl to open a viSa offic in 
Israel. 

Request for Changes in J ml 
lsi mtc Act 

iJia 

339. SHRI SY -: 0 S AHAB 001 : 
Will the Minister of HUMA RESOU C 
o V· OPM T e plea ad to tat : 

(a) wh therGovernment av r ceiv 
any memoranda fro , t chIng sand 
the uden 0 th J mi ilra I I 
d ~ndin C I, 9 i 1 
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lamia Act, 1988; 

(b) whether a similar Memorandum has 
been submitted by some M.Ps.; 

(c) the reaction of Government to this 
suggestions made in those Memoranda; 

(d) the reasons forthe notification oftha 
Act before due consideration of those 
Memoranda; and 

(a) the manner in which the Govern-
ment propose now to deal with those sug-
gestions? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
R SOURCE DEVELOPMENT (SHRI L.P. 
SHAHI) : (a) and (b).( Yes, Sir. 

(c) to (e). The issue raised in the 
memoranda were taken into consideration 
while enacting the legis lation. 

Repatriation of Tibetan Refugee 

340. SHRI SYED SHAHABUDDIN: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the question of return of 
Tibetan refugees to their homeland was 
taken up during the recent visit of the Prime 

inlster to China; 

) If so, the reaction of China thereto ; 
a 

!c wh the Tibetan refugees, now in 
In n, wit heIr n tural Incr ase can be 
(1 peet d 0 r turn a their homeland in secu-
rI < nd dignify? 

MINIS R OF STATE IN TH 
I TRY 0 XT RNA AF AI S 

OJ . K. . T WARY) : (a) matt r did 

not come up for direct consideration during 
the Prime Minister' visit to China. 

(b) Does not arise. 

(c) This will depend upon the relations 
between the Chinese Government on the 
one hand and the Dalai Lama and the Tibe-
ten community on the other. 

Assessment Regarding Production of 
Wheat 

341. SHRIANANTA PRASAD SETHI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any assessment has been 
made regarding the production of wheat in 
the States during the last three years, year-
wise ; 

(b) the names of wheat growing States 
which have improved the quality of different 
varieties of wheat; and 

(c) the details of area increased and 
brought under cultivat ion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION iN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) Yes, Sir. 

(b) Qual ity of different varieties of wheat 
in terms of productivity, resistant to drought 
and diseases has improved in almost all the 
major wheat growing States of Punjab, 
Haryana, Uttar Pradesh, Rajasthan and 
Madhya Pradesh. 

(c) Area under wheat during the current 
year i.e. 1988-89 is expected to be around 
24 million hectares thereby showing and 
increase of about one million hectares 
against the normal area of 23 million hec-
t~. s. 
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Joint Venture.., with USSR on Process-
ing Fruit and Vegetable Product 

342. SHAI RADHAKANTA DIGAL: Wi" 
the Minister of FOOD PROCESSING IN-
DUSTRI'ES be pleased to state: 

(a) whether there is any proposal to set 
up joint venture with USSR on proc~ssing 
tropical fruit juice and vegetable products; 

(b) if so, the time by which the joint 
venture is likely to be started; and 

. 
(c) the agreement signed in this regard 

with USSR, if any? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER) : (a) 
to (c). A delegation from USSR during its 
visit to India had held discussions with both 
public sector units and private organisations 
engaged in the field of fruits and vegetable 
processing in order to explore the possibili-
ties of setting up joint venturers. No time 
frame has been finalised for setting up such 
joint ventures. 

Facilities for Deinfestation of Mangoes 
Through Vapour Heat Treatment 

Process at Visakhapatnam 

343. SHRI SOBHANADREESWARA 
RAO: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is any proposal to set 
up facilities for deinfestation of Mangoes 
through vapour heat treatment process at 
Visakhapatnam in Andhra Pradesh; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE ANO . 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 

YADAV) : (a) and (b). No, Sir. However, 
there is a proposal to set up facilities of 
vapour heat treatment for disinfestation of 
mangoes on regional basis at Amritsar. 
Bombay, Calcutta, Delhi and Madras. 

Con tructlon of a New Bridge at Kessra 
on National Highway No.9 

344. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether in view of the inconven~ 
ience as well as extra expenditure incurred 
by truck operators due to prohibition of 
heavy traffic through the old bridge on 
Muniyeru at Kesara in Krishna District of 
Andhra Pradesh of National Highway NO. 9 
Government propose to construct a new 
bridge at Kesara; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Con-
struction of a new bridge 30 metre upstream 
of the existing bridge including its ap-
proaches has been sanctioned at an esti-
mated cost of Rs. 499.14 lakhs and the work 
is expected to commence shortly. It IS 

targetted to be completed by 1991·92. 

Performance of eochln, Goa and 
Hlndustan Shipyards 

345. SHRI E. AYYAPU REDDY: Will 
the Minister of SURFACE TRANSPORT b 
pleased to state : 

(a) whether any review has b en made 
of the performance of the Cochin. Goa and 
Hindustan Shipyards; 

(b) if so, the accumu ated loss .s of 
those three Shipyards at the end 0 e y ~ r 
1988· 
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(c) whether any perspective plans and 
schemes have been drawn up for each of the 
Shipyard so as to make them viable and 
competitive; 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) The Ministry of 
Surface Transport has reviewed the per-
formance of eochin and Hindustan Ship-
yards. The Departm ent of Defence Produc-
tion, wh ich is the administrative Ministry for 
the Goa Shipyard has reviewed its pertorm-
anca. 

(b) The information is as follows: 

Accumulated losses 
as on 31 .3.1988 

Cochin Shipyard 

Goa Shipyard 

Hindustan Shipyard 

(c) Ves , Sir. 

Rs. in crores 

91.05 

Nil 

147.23 

(d) The perspective plans for Cochin 
Shipyard and Hindustan Shipyard , inter alia, 
envisage: 

(i) Greater capacity utilisation. 

(ii) Improvem nt in productivity ; 

(iii) Diversification of activities; and 

(iv) Increased Ship-repair program-
mes. 

The perspective plan for Goa 
Shipyard inter alia includes pro-
posals for expansion and moder-
nisation of facilities in phases. 
During this p riod . the Shipyard will 

construct Warships for the Navy, 
vessels for Coast Guards, Tugs 
and Port Crafts for Port Trusts and 
Coastal & Research vessels for the 
Institute of Oceanography etc. 

P.M: gift of EI phant to Sri Lanka 

346. SHRI K. RAMACHANDAA 
REDDY: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether an elephant was sent to Sri 
Lanka as a gift from the Prime Minister; and 

(b) if so, the cost of the elephant and 
amount spent by Government on transpor-
tat ion of the gift elephant from India to Sri 
Lanka? 

fHE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Ves, Sir. 

(b) As. 40,0001- cost and an additional 
Rs. 65.000/~ on transportation from India to 
Sri Lanka. 

Merger of NREP and RLEG P 

347. SHRI K. RAMACHAND RA 
REDDY: Will the Minister of AGR CUL~ 
TURE be pleased to state: 

(a) whether Government propose to 
merge the National Rural Employment Pro-
gramme and ural Landless Employment 
Guarantee Programme; and 

(b) if so, when a final decision is likely to 
be taken in this egard? 

THE MINISTER OF STATE IN H 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY 0 AGRICUL-
TURE (SHRI JANARDHANA OOJARY): 
(a) and (b). Merger of National Rural m-
ployment Programme and Rural L ndless 
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Employment Guarantee Programme is 
under consideration of the Government. A 
final decision is yet to be taken in the matter. 

Loan Agreement signed by Dredging 
Corporation of India with Netherlands 

348. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether Dredging Corporation of 
India has signed a loan Agreement with 
Netherlands; 

(b) if so, the details thereof; and 

(c) the areas where such loan is to be 
utilised? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) and (c). Two loan Agreements have 
been signed for an amount of DFL 
41,460,000 each for procurement of two 
Trailer Suction Dredgers door which orders 
have been placed on MIS IHe, Holland. The 
loan would be repaid in full in nine consecu-
tive annual instalments starting from 31 st 
January, 1996. 

Libraries In Slum Areas 

349. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether some State Governments 

and Union Territories have opened Libraries 
in Slum areas to promote literacy; 

(b) if so, the details thereof, State-wise 
and Union Territory-wise; 

(c) whether Government propose to 
have such libraries opened in slum clusters 
of Maharashtra; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAI l.P. 
SHAHI): (a) and (b). Providing a library-
cum-reading room facility for the purpose of 
post-literacy and continuing education is 
one of the activities of the Jana Shikshan 
Nilayams (JSNs) being set up in rural areas 
and UI van slums for the neo-liberates. A 
statement showing the number of JSNs 
sanctioned in the different States/UTs is 
given below. 

(c) and (d). According to the guidelines 
issued under the scheme a JNS is to be set 
up for a cluster of 4-5 villages with a popula-
tion of 5000 with provision fer relaxation of 
the above norm is thickly as well as sparsely 
populated areas. Subject to this norm and 
also subject to local community support 
being made available, the State Govern-
ment will finalise the location of JSNs in a 
particular area. Government of Maharashtr 
will finalise the location of 1000 JSNs sanc-
tJoned for the state in accordance with the 
abovG norm. 

STATEMENT 

51. 
No. 
1 

1. 

2. 

STATEIUTs 

2 
Andhra Pradesh 

Assam 

No. of JSNs 
sanctioned 

3 
640 

500 
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2 3 

3 . Bihar 1250 

4. Gujarat 2300 

5. Haryana 330 

6. Himachal Pradesh 180 

7. Jammu & Kashmir 210 

8. Karnataka 800 

9. " Kerala 280 

10. Madhya Pradesh 1250 

11 . Maharashtra 1000 

12. Manipur 125 

13. Meghalaya 125 

14. Nagaland 75 

15. Orissa 603 

16. Punjab 250 

17. Rajasthan 1100 

18. Sikkim 48 

19. Tamil Nadu 850 

20. Tripura 90 

21. Uttar Pradesh 1400 

22. West Bengal 600 

23. A unachal Pradesh 135 

24. Goa 8 

25. Mizo am 23 
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1 2 3 

26. Andaman & icobar Islands 25 

27. Chandigarh 

28. D. & N. Haveli 

29. Delhi 

30. Lakshadweep 

31. Daman & Diu 

32. Pondicherry 

Import of High yl Iding Varieties of 011 .. 
Seeds 

350. SHRI PRATAPRAO B. 
BHOSALE: Will the. Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government propose to 
import high-yielding varieties of oil-seeds; 

(b) if so, the details thereof and circum-
stances leading to such imports; 

(c) whether Government propose to 
give assistance to State and Union Territo-
ries to introduce high-yielding varieties; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM lAl 
YADAV): (a) At present there is no proposaJ 
for Commercial import high-yielding varie-
ties of seeds of oilseeds. 

28 

4 

53 

15 

8 

60 

Total 14365 

lb) Does not arise. 

(c) and (d). Financial assistance is 
being given to the States/Union Territories 
for introduction of high-yielding varieties/ 
hybrids of oilseeds through production and 
distribution of seeds of these varieties/hy-
brids under National Oilseeds Development 
Programme (NODP) and Oilseeds Produc-
tion Thrust Programme (OPTP). Assistance 
is also given for propagation of seeds of 
newly released high yielding varietieslhy-
brids through minikit distribution programme 
under NODP and Small and Marginal Farm-
ers Scheme. 

(e) Does not arise. 

Demand for Teachers of Different 
Indian Languages from For ign Un Iv r-

sities 

351 . DR. PHULRENU GUHA: Will th . 
Minister of HUMAN R SOURC DEV l-
OPMENT be pleased to sta e: 

(a) whether foreign universities have 
demanded teachers of different Indi n I n-
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guages from India to do teaching work; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): (a) and (b) . Requests were re-
ceived by the Indian Council for Cultural 
Relations from the following four foreign 
Universities for sending teachers in Indian 
languages: 

Name of the University 

(i) Udayana University. 
Denpasar. Bali. 
Indonesia. 

Language 

Sanskrit 

(ii) Silpakorn University Sanskrit 
Bangkok. Thailand. 

(iii) Metropolitan University Sanskrit 
of Sciences of Education, 
Chil&. 

(iv) 'Ankara University. 
Ankara, Turkey. 

Hindi and 
Sanskrit 

While the teachers have already been 
posted in respect of the universities at (i) and 
(ii) above. the teacher nominated by the 
Council in respect of the university at (iii) 
above is expected to join in September. 
1989. The Ankara University at (iv) above 
has yet to convey its acceptance of the 
teacher nominated by the Council. 

In addition, 8 teachers in Hindi. one in 
Tamil and one in Sanskrit have been de-
puted/nomina1ed by the Indian Council for 
Cultural R lations to teach in foreign univer-
sities under the various bilateral Cultural 

change Programme. One Professor of 
Hindi h also been deputed at the request 
of th Government of Trinidad & Tobogo. 

The University Grants Commission is 
nominating one Sanskrit language teacher 
to Paris-III University in terms of the Indo-
French Cultural Exchange Programme. 

Under Cultural Exchange Programmes 
with foreign countries and under the scheme 
for Propagation of Hindi abroad a few teach-
ers from Kendriya Hindi Sansthan. an au-
tonomous organisation of Oepartment of 
Education. have been deputed to foreign 
countries like Bulgaria. USSR, Guyana etc. 
for teaching Hindi. 

National Expert Committee on Women 
Prisoners 

352. DR. PHULRENU GUHA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the National Expert 
Committee on Women Prisoners has sub-
mitted its report; and 

(b) if so, the action taken by Govern-
ment on the recommendations made in the 
report? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA) : (a) Yes, 
Sir. 

(b) Action has been initiated to imple-
ment the recommendations of the Commit-
tee in consultation with Central Ministries as 
well as the State Governments Central 
Social Welfare Board and Stata Welfare 
Advisory Boards. 

Proposal to Decontrol Aluminium 
353. SHRI HARIHAR SOREN: Will the 

Minister of STEEL AND MINES be pleased 
to state: 
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(a) whether there is a proposal to d9-
con: roJ AlumInium; and 

(b) if so, the details thereof? 

THE M1NISTEA OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) and (b). 
With ~ncreasing domestic production of Alu-
minium m'etal, the question of decontrol of 
aluminium in the context of emerging sur-
plus has been receiving the attention of the 
Government for some time. 

Setting up an Electrolytic Manganes 
Meta' ProJect In Sundergarh District of 

Oris a 

354. SHRI HARIHAR SOREN: 
SHRI SRIBALLA V PANI-

GRAHl: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether there is any proposal to set 
up an Electrolytic Manganese metal project 
at Baraigarh in Sundergarh district, Orissa; 

(b) whetherGovernment is likely to give 
clearance to the project soon; 

(c) if so, the details of the site selected 
for the project; and 

(d) the capacity and the estimated cost 
of the project? 

THE MINISTER OF STEEL AND 
MINES (SHRI M. L. FOTEDAR) : (a) No. Sir. 

(b) to (d). Do not arise. 

Proposal to set up Second St I Plant 
In Oris a 

355. SHRI HARIHAR SOREN: 
SHRI SRIBALLAV PANI· 

GRAHl: 
Will the Minister of STeEL AND MINES 

be pleased to state: 

(8) whether Government have recently 
considered the proposal to set up the second 
s eel plant in Or:issa· 

) if so. thes' eseiected 10rthe project ; 
and 

(c) the steps taken to implement and 
e)(pedite the project? 

THE MI JSTER OF STEEL AND 
MINES (SHRI M.L FOTEDAR): (a) No, Sir. 

(b) and (c). Do not arise. 

Body for Primary an S condary 
School 

. 
356. DR. C.P. THAKUR; Will the Min~ 

ister of HUMAN RESOURCE DEVElOP#-
MENT be p>leased 0 state: 

(a) whetherGovernment propose to set 
up a body like University Grants Com mis-
sion for improvement of primary and secon-
dary education; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION A D 
CULTURE IN THE MINISTRY OF HUMA, 
RESOURCE DEVELOPMENT (SHRi L.P. 
SHAH I): (a) No, Sir. 

(b) Do not arise. 

Implem nt tion of REP I Punj 

357. SHAt KAMA CHAUDHRY: Will 
the Minister of AGRICU TURE be pleas d 
to stat : 

(a) whether Government hay rovid d 
as istance to Punjab in cash r in th form or 
foodgrain under the National l3ur I Em-
ployment Programme; 
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(b) if so, the details thereof; 

(c) whether Government have verified 
that the foodgrains or cash given to Punjab 
Government have actually been distributed 
to agricultural labourers; 

(d) if so, the results thereof; 

(e) whether any misuse in utilising the 
assistance was noticed; and 

(f) if so, the details thereof and the 
remedial measures taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHAI JANARDHANA P00JARY): 
(a) and (b). For 1988-89, the State of Punjab 
was allocated Rs. 446.00 lakhs of cash 
(central share) and 3660 Metric Tonnes of 
foodgrains worth Rs. 60.021akhs worked out 
at a subsidised rates. Out of this, the cash 
component of Rs. 154.54 lakhs :' nd 1830 
Metric tonnes of foodgrains worth As . 30.01 
lakh (valued at subsidised rates) were re-
leased to the state as first instalment in the 
first week of April, 1988. Punjab, however, 
declined to take the del:very of foodgrains 
allocated to it on the plea that they had a lot 
of surplus stocks left overfrom the preceding 
year. The state made out a case that the 
stocks were so much that unless consumed 
quickly, the foodgra ins would become unfit 
for human consumption . Punjab's request 
for cancellation of the foodgrains allocation 
for the year 1988-89 was accepted. The 
state was also allowed to transfer the excess 
stocks, over & above the requirements of 
19B8:89, to be Punjab Distribution system at 
a price equal to the issue price of Food 
Corpn. of India. The cash recovery so made 
wa to be treated as addl. central cash 
allocation for the year to be m tched by the 
stat governm nt as per pr scribed formula . 
Subsequently an amount of As. 279.35 
lakhs w re Iso released to the s te gave. j -

ment during the current year as central 
assistance. 

(c) to (f): The resources made available 
under the National Rural Employment Pro-
gramme (NREP) along with the State share 
equivalent to the cash contribution of the 
Government of India is required to be spent 
under NREP as per prescribed guidelines. 
Government of India have received no 
complaint regarding either the non-utilisa-
tion or the misutilisation of resources made 
available to Punjab. According to the report 
furnished by the State, the State had utilised 
about 70% of the resourCGS made available 
to it till January, 1989. 

French President's Visit to India 

358. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI PRAKASH CHANDRA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the President of France 
visited India in the month of February, 1989 ' 

(b) if so, the outcome of the talks held 
with him; 

(c) whether any agreement has also 
been signed during his visit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): (a) Yes, Sir. 

(b) Extensive talks were held an inter-
national and bilateral matters of interest. 
This high level dialogue between the two 
sides is expected to impart a new dynam ism 
to Indo-French exchanges in var'ous sectors 
and to a better understanding of e ch others' 
position on int rnational isslle ~ of impo -
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tance. 

(c) and (d). An Agreement on Scientific 
and Technical Cooperation in bio-technol-
ogy was signed under which the two coun-
tries will promote cooperation in the field of 
bio-technology related to human health 
among their scientific and technical insti-
tutes, especially those dealing with the im-
provement of preventive vaccines again t 
communicable disease, diagnostics and 
other immunological and biologicals. 

In addition, a Memorandum of Under-
standing between the Indian Council of· 
Medical Research and French National In-
stitute of Health and Medical Research 
(Institute National de la Sante et de la Re-
cherche Medicals) was signed under which 
the two sides will cooperate in the field of 
research in bio-meclical sciences. 

Plans for EI mentary Education 

359. SHRI G.S. BASAVARAJU: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether plans for ensuring elemen-
tary education. as prescribed by the New 
Education Policy, have beEtn submitted by 
all States and Union Territories; 

(b) if so, the number of plans which 
have so far been cleared; and 

(c) by what time the final decision is 
likely to be taken on the remaining plans? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOP~EN; (SHRI L.,p. 
SHAH I): (a) to (c). To im lament the Na-
tional Policy on Education 1986, 3 naw 
centrally sponsored schemes namely , 
scheme of Operation Blackboard, scheme 
of Non-Formal Education (Revised Pattern) 

and scheme of Establishment of District 
Institutes of Education were launched in 
1987 ... 88. The Statement I, II and III given 

.. below indicat th late t position of clear-
ance of proposals r c ived from Stat IUT 
by State Level Empowered Committees. All 
proposals which are in accordance with the 
provisions of the schem are cleared with~ 
out delay. 

STATEMENT-

(i) Scheme of Operation Blackboard 
States In Respect of which Project 
Proposals for 1987-88, and/or 1988-
89 have been cleared as on datt!. 

5/. No. Name of StallislUTs 

1 2 

1. Andhra Pradesh. 

2. Assam. 

3. Arunachal Pradesh. 

4. Bihar. 

5. Daman & Diu. 

6. Delhi. 

7. Dadra & Nagar Haveli. 

8. Goa. 

9. Gujarat. 

10. Haryan . 

11. Himachal Prada h. 

12. Jammu & Ka hmlr. 

1 . Karn ka. 

14. Kerafa. 
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3. Assam. 

4. Gujarat. 

5. Goa. 

6. Haryana. 

7. Himachal Pradesh. 

8. Jammu & Kashmir. 

9. Kerala. 

10. Madhya Pradesh. 

11. Maharashtra. 

12. Mizoram. 

13. Nagaland. 

14. Orissa. 

15. Punjab. 

16. Rajasthan. 

17. Sikkim. 

18. Tamil Nadu. 

19. Uttar Pradesh. 

20. Tripura. 

21. West Bengal. 

Salvage of Dredger attanchery 

360. PROF. K.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT b 
pleased to state: 

(a) whether 1he work relating to the 

salvage of the dredger Mattanchery in Co-
chin Port has been awarded to any frm; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) No. Sir. 

(b) The matter is still under considera-
tiona 

Four Laning of Alway -Ernakulam 
Section of National Highway No. 47 In 

Kerala 

361. PROF. K. V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the work relating to four 
laning of Alwaye .. Ernakulam Section of Na .. 
tional Highway No. 47 in Kerala has been 
approv&d; and 

(b) i1 so, the cost of the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No, Sir. 

(b) Does not arise. 

Repair of Ship 5.5. SanJlvanl 

362. PROF. K. V. THOMl\S: Will the 
Minister of ~URFACE TRANSPORT be 
pleased to state: 

( ) whether th Cochin shipyard took 
more than 200 day for repair of the S.S. 
Sanjivani; 

(b) if so, whether any nquiry was 
conducted to find out the reasons for the 
delay in repair of the hip; and 
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(c) if so, the findings thereof ar,d the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b~ No, Sir. Th time for executing the 
work axc aded the constructed period by 
one month, which is attributed to the mal-
functioning of certain items of equipment 
procured from abroad at the instance of the 
owner. 

(c) Does not arise. 

Sch me for Tackling Unemployment 
problem und r Food Proce Ing S ctor 

363. SHRIMATI D,K. BHANDARI: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) wheth r there is any proposal to 
tackle the fast growing unemployment prob-
lem in the country by launching new 
schemes under 'Food Processing' sector; 

(b) if so, the details thereof; 

(c) whether any programme has been 
drawn up for its implementation In States 
and Union Territories; and 

(d) 'f so, the details thereof State-wise 
and Union Territory-wise? 

HE MINISTER OF STATE OF THE 
MINIS RY OF FOOD PROCESSING IN-
DUSTRIES (SHAI JAGDISH TYTLER): (a) 

nd (b). The major objectives of the Ministry 
of ood Processing Industr es includes in-
er -alia, the objectives to enhance rural in-

COll'e and incr se rural employment. The 
poi!ci s of the Ministry for chievlng its ob-
J ~c IV s ar given in the Statement below. 

(c) and (d). Nodal agencies have been 
set up in the various States to help in the 
implementation of these policies. 

STATEMENT 

Package cleared by the Cabinet on 19191 
1988 for the development of Food 

Processing Industries in India 

The major objectives of the Ministry of 
Food Processing Industries are indicated 
below: 

(i ) To take the lead and act as the _ 
prime force in creating a strong 
and &ffective food processing 
sector; 

(i i) To successfully create a mode of 
operation and management in 
the food processing sector th at 
would ensure increased in-
comes accru ing directly to the 
producers who are in the main 
concentrated in the rural areas ; .... 

(ill) To create increased job opportu-
nities in the rural areas and with 
specific reference to women and 
unemployed youth by develop-
ment of primary produce and 
through a network of processing 
units in the various sectors; 

(iv) To bring to bear the power of 
modern technology and market 
techniques in the aid of the 
farmer; 

(v) Totakethe initiative in mobilising 
cost effective technologies for 
storage, processing and market-
ing of agricultural produce; 

(vi) To think in terms of organisa-
tional re-structuring of the do-
mestic market so that overall 



321 Written Answers PHALGUNA 4, 1910 (SAKA) Written Answers 322 

demand is stimulated which in 
turn wiU lead to the growth of the 
food processing sector; and 

(vii) To ensure that adequate sur-
pluses are created consistent 
with price and quality to further 
exports and earn valuable for-
eign exchange fortht3 country by 
providing critical inputs to the 
industry to foster production for 
exports. 

2. Since this Ministry has been en-
trusted with the task of increasing rural in-
comes and provide for a quantum jump in 
rural employment, maior emphasis would be 
laid on the cottage and small scale industries 
and rural cooperatives which would act as 
pre·processing centres as well as small 
independent units for manufacturing indige-
nous products which will cater not only to 
rural markets, but also to urban areas e.g 
items such as pickles, murabbas, papads, 
snack food such as sukdi, murmura, sav, 
atc. Thus cottage and small scale units could 
be developed by adoption of appropriate 
technologies for which thare is a very strong 
indigenous presence. 

3. The rural population amounting to 65 
percent of the total population in the country 
are eng?lged in agriculture. Due to seasonal-
ity of occupation, a large percentage of this 
population is below the poverty line. Hence 
there is a crying need to ensure increase of 
rural employment and rural income so that 
the standard of revenue wilJ go up considera-
bly and migration to the cities can be pre-
vented. 

4. . h is estimated that fruits and vege-
tables valued at As. 3000 crores are wasted 
every year due to inadequate post harvest 
handling as well as absence of Ilnkage with 
the processors and fresh fruits and vege-
tables market. It is in the interest of our 
economy to see that such losses are pre-

vented and adequate raw materials are 
provIded to the processing units whose 
capacity uti1isation is around 38 percent. 
Equally important in ensuring availability of 
fresh fruits and vegetables to he users 
which 9.oes a long way in ensuring nutrition 
to the vulnerable sections of the population. 

5. The food processing industries in-
cluding packaging and preservation will be ' 
placed in Appendix-I. This will enable larg~ 
houses to enter into food processing sector 
enabling economies of scale to be achieved 
and also take care of post harvest losses 
which is the bane of agriculture today. 
However, necessary effective steps wi" be 
taken to see that the small scale industries, 
cottage industries and tiny sector do not get 
affected in the process.Their place in the 
scheme of things will not get altered. 

6. To achieve economies of scale and to 
obtain higher production levels, to achieve 
common production aggregates utilising the 
available infrastructure, broad banding of 
industries will be permitted. This facility is 
available to some industries at present. 

7. Food processing, packaging and 
preservation industries have to store raw 
materials for a long time and hold finished 

'products also for a long period since the raw 
materials are available only in a particular . , 

season. Consequently, their need of work-
ing capital is very high. Hence, the food 
processing industries will be treated as a 
high priority sector for the purpose of bank 
finance. 

8. The processing units need an as-
sured base for provision of raw materials. 
The processing industries will be able to get 
raw materials by forming coopera~jves in 
rural areas for collection of raw materials. 
They necessarily wi" have to provide 
extension 'services, seeds, fertilizers , tc. so 
that they are assured of a prorer sUf)ply of 
raw materials. These proc ssing indus r i s 
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may also obtain some land for demonstra-
tion purposes. However, this holding of land 
will be ~ubjected to the existing land ceiling 
laws in the ccuntry. 

9. It may be feasible to organise coop-
eratives of producers providing them all the 
inputs and undertaking to buy back the entire 
quantities so produced at the price which is 
fixed very much in advance. While forming 
such cooperatives, foreign collaborators will 
be aHowed to utilise them for the purpose of 
provision of raw materials and eventual 
1000/0 export. 

10. The food processing ir.dustry as on 
today is treated as elitist sector. Conse-
quently, taxes and duties have been slapped 
very heavily on them. Hence after consulting 
various Ministries/Departments, necessary 
fiscal incentives will be provided to the food 
prol"'.es'sing industries. 

11 . Investment in cold storages will be 
encouraged for preserving raw materials 
and finished products. Duty structure and 
other levies which are not helpful to this 
industry will be re-structured after due dis-
cussions With the concerned Ministries. 
While encouraging new cold storages, the 
needs of small farmers will be carefully 
considered and provid d for. 

12. To form overall policy framework in 
respect of fishing industry in the country, a 
National Fisheries Development Board will 
be formed. 

13. Cone rn has been expressed in vari-
ous quarters about non-availability of space 
in our national carriers such as Air India for 
export of our produce as well as the high cost 
01 shipping freight when Shipping Corpora-
tion of India is ntrusted with this task. To 

no Ie processed food exports to enjoy 
cone sSlon I freight structure, an Open Sky 

freight carriers as well as Indian carriers will 
be encouraged to touch dian ports in one 
of their circular routes. 

14. Permission to import state-of-the"art 
technology I both for capital equipments and 
process technology. will be granted. Repeti-
tive imports will not be permitted. When 
there is strong indigenous presence, such 
imports will not be perm itted. Meanwhile, 
attempts wi" also be made to develop indige-
nous capacities through technology adop-
tion and absorption. 

15. The Indian agro food industry will be 
given incentives to encourage joint ventures 
abroad. These joint ventures may export our 
semi-processed food, process them .urther 
and market in those countries. 

16. 30me foreign companies have good 
brand image in the neighbouring countries. 
We shall find out an avenue for export of our 
procelised food by permitting such foreign 
companies market our processed foods 
under their brand names. Consequently, our 
exports get strengthened by taking advan-
tage of the brand name promoted in those 
countries by foreign companies. 

17. In deep sea fishing, joint ventures will 
be permitted with established foreign com-
panies. In such ventures, large houses will 
be permitted to participate. In view of heavy 
investment involved in deep sea fishing 
sector and return on investment being slow, 
it is found necessary to allow large houses to 
enter into this sector utilising the technology 
provided by the advanced countries. A huge 
wealth in our Exclusive Economic Zone 
remains untapped. 

18. The quality control laboratories will 
be upgraded by providing modern instru-
ments for analysis and the skills of the staff 
who man such laboratories, will be up-



325 Written Answers PHALGUNA 4, 1910 (SAKA) Written Answers 326 

Food Pre rvatlon unit In Mahara htra 

364. SHRI BANWARI LAL PUROHIT: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pl~ased to state: 

(a) whether there is any proposal to 
establish food preservation unit in Mahar-
ashtra; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
to (c). Government of India has no proposal. 
However, the Government has received a 
proposal from MAFCO which is for the ex-
pansion of the existing capacityforthe Deep 
Freezing of fruits and vegetables. 

Area Covered under Sugarcane In 
Maharashtra 

(b) if so, the details thereof; 

(c) whether the yield per ton of sugar-
cane in Maharashtra is better than that in 
Uttar Pradesh, Bihar and Punjab; 

(d) if so, the comparative fipures 
thereof; and 

(e) the steps being taken to improve the 
quality of sugarcane so far as yield is con-
cerned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). Yes Sir. The estimates 
of area under sugarcane in Maharashtra for 
the last three years is given below: 

Estimates of Area under Sugarcane in 
Maharashtra 

COCO hectares) 

365. SHRI PRAKASH V. PATIL: Will 1985-86 1986-87 1987-88 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there has been any in-
crease in the coverage of area under sugar-
cane in Maharashtra durtng the last three 
years; 

265.3 279.9 291.9 

(c) and (d). Yes Sir. The estimates of 
yield per tonne of sugarcane in Maharashtra 
vis-a-vis in Uttar Pradesh, Bihar and Punjab 
is given below: 

Yield of Sugarcane (In tannes per hectare) 

States 1985-86 1986-87 1987-88 

Maharashtra 89.4 86.1 85.6 

Uttar Pradesh 49.0 50.5 51.7 

Bihar 33.6 33.3 38.0 

Punjab 64.7 63.0 55.0 
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(e) Improved new sugarcane varieties 
have been identified and recommended 
for early, mid-late and late seasons 
crushing. 

These are: 

Earlyvarietie .. CO-7219, Co-671 & Co .. 
7704 

Mid-late varieties - COM·7125 & Co-
740 

Late varieties .. Co .. 7527 
( 

Production of Ollseeds in Maharashtra 

366. SHRI PRAKASH V. PATIl: Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) the progress in raising the produc-
tion of oilseeds including groundnut in Ma-
harashtra during the last three years ; 

(b) the perspective plan drawn up for 
stepping it up further; and 

(c) the target fixed, if any, for achieve-
ment during the Seventh Plan and how far it 
could be achieved? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 

ADAV): (a): Oilseeds production including 
groundnut. in Maharashtra during the last 
three years had been as follows: 

Year 

1985~86 

1986-87 

1987-88 

Production (Iakh 
tonnes) 

9.8 . 

8.4 (Drought year) 

12.5 

b) Two Centrally Sponsored ~chemes 
namely, National Oilseeds Development 
Project (NODP) and Oilseeds Production 
Thrust Project (OPTP) which are in 
operation in Maharash ra for development of 
oilseeds, will continue during 1989-90. 
Under these schemes various incentives by 
way of financial assistance are provided for 
critical inputs like quality seed, plant protec .. 
tion measures, improved farm implements, 
application of calcium sulphate, large sized 
demonstrations etc. to the State to take up 
oilseeds cultivation on large scale. 

(c) The target of oilseeds production for 
the terminal year of Seventh Plan (1989-90) 
in the State is 15.5 lakh tonnes which could 
be achieved under favourable weather con-
ditions. 

Improvement in the Production of 
Cereals In Maharashtra 

367. SHRI PRAKASH V. PATIL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there has been a marked 
improvement in the production of cereals in 
Maharashtra during the last three years ; 

(b) if so, the details thereof; 

(c) whether some districts of Mahar-
ashtra did not respond well ; and 

(c) if so, the steps now being taken to 
improve the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR1CUL TURf.: AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRr SHYAM LAL 
YADAV): (a) and (b). The year-wise produc-
tion 1985-86 to 1987-88 (during the last 
tree years) is as under: 



329 Written Answers PHALGUNA 41 1910 (SAKA) Writt8n Answers 330 

Year 

1985-86 

1986-87 

1987-88 

Production 
(/akh ton 
nes) 

76.15 

61.69 

96.50 

The production of cereals has been 
fluctuating in the State during the last three 
years depending on seasonal conditions. 

(c) and (d). To increase the production 
of foodgrains, the Special Foodgrains Pro-
duction Programme is being implemented in 
the State since 1988-89 taking districts as a 
unit of planning. In Maharashtra 12 districts 
are selected where the focus is on increas-
ing production and productivity of Rice in 7 
districts and Arhar in 5 districts. 

Food Processing Units in North Eastern 
States 

368. SHRI N. TOMBI SINGH: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) whether there is any proposal to set 
up food processing units in the North East-
ern States like Manipur and Assam on prior-
ity basis; 

(b) if so. the details thereof; and 

(c) if not, the reasons thereof. 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGOI$H TVTLER): (a) 
to (c). The Modern Food Industries (India) 
Limited, a public sector undertaking under 
the Ministry of Food Processing Industries is 
setting up a pineapple juice concentrate 
plant in Silchar. The construction of the unit 

is at an advanced stage. 

Promotion and Developm nt of lan-
guage not Included In th Eighth-

Schedule 

369. SHRI N. TOMBI SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the amount spent during the last 
three years for the promotion and develop-
ment of the languages not included in the 
Eighth Schedule, language-wise and year-
wise, break-up; 

(b) whether Government are aware of 
the discontent among important language 
groups like Manipuri about the present cate-
gorization of languages and dialects; 

(c) if so, whether Government propose 
to restructure the categories on authentic 
and realistic basis; and 1/. 

J 

(d) if so, the time by which it is likely to 
be done? 

THE MINISTER OFr STATE IN THE 
DEPARTMENTS OF 'EDUCATION AND 

~ 

CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. . , 
SHAH I): (a) A Statement is given below. 

(b}~t ' (d). There has been demand for 
inclusi n of certain other languages in the 
Eighth Schedule of the Constitution. It is the 
endeavour of the Govt. of India to develop 
the cultural and literary heritage of all the 
languages irrespective of their inclusion in 
the Eighth Schedule. 

STATEMENT 

The Central Institute of Indian Lan-
guages. Mysore, National Council of Educa-
tional Research and Training, New Delhi 
and Sahitya Akademi, New Delhi are con-
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dutting, inter-alia, programmes for promo-
tion and development of languages not in-
cluded in the Eighth Schedule of the 
Constitution of India. D~tails are as under: 

1. Central Institute of Indian Lan-
guages, Mysore,' 

This Institute is engaged in the pro-
motion and development of tribal and minor 
languages. The expenditure incurred by the 
Institute in tnis respect during the last three 
years is as under: 

Yesr Amount 

1985-86 Rs.8,38,0001-

1986-87 Rs.8,8S,DODI-

1987-88 Rs.13,15,0001 

2. National Council of Educational 
Research & Training: 

NCERT is implementing a project 
under which primerl text-books in certain 
tribal languages are being developed using 
the regional language script for use of chil-
dren studying in classes 1'& II in primary 
schools located in tribal areas. Expenditure 
incurred on this project is as under: 

Year Amount 

1987-88 Rs. 13,486/-

1988-89 Rs. 28,330/-

1989·90 Rs. 43,5001-

3. Sahitya Akadsmi: 

Sahitya A ademi has programmes of 
activities in 22 languages which indud the 

15 languages listed in the Eighth Schedule 
01 the Constitution and English, Dogri, 
Maithili, Rajasthani, Manipuri, Nepali and 
Konkan" The Akademi's expenditure is 
towards a common purpose of promotion of 
Indian Literature in the above languages, 
making an overall provision (as against lan-
guage-wise provision). 

National Highways in North Eastern 
States 

370. SHRI N. TOMBI SINGH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Government are evaluating 
the present limitations and drawbacks of the 
National Highways in the North Eastern 
States particularly Manipur; 

(b) if so, the outcome thereof; and 

(c) if not, whether there is any proposal 
to conduct a study with special reference to 
Manipur's requirement for a third National 
Highway? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI RAJESH PILOT): (a) to (c). Consider-
ing the volume of traffic, etc, there is already 
a sufficient road network of National High-
ways in the North Eastern States including 
Manipur at present and, therefore, further 
study to identify more National Highways is 
not called at this stage. 

Phased takeover of National Hlghways 
by the National Highways Authority of 

India 

371. SHAI N. TOMSI SINGH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the programme of phased 
takeover of the National Highways by the 



333 Written Answers PHALGUNA 4, 1910 (SAKA) Written Answers 334 

proposed National Highways Authol ity of 
India has been fin'alised; and 

(b) jf so, the details thereof including the 
National Highways in North Eastern States 
which are accorded priority in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) (a). No, Sir. 

(b) Does not arise. 

Development of Pahadl Language of 
Hlmacha I Pradesh 

372. PROF. NARAYAN CHAND PAR-
ASHAR: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Union Government had 
received any proposal for the development 
of recognition of Pahadi language spoken in 
Himachal Pradesh; 

(b) if so, when and from whom it was 
received; and 

(c) whether Government have taken 
any steps for the development of th'is lan-
guage and its literature and the ' amount 
provided forthe purpose in the Seventh Five 
year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI) (a) and (b). Yes, Sir. 

A copy of a resolution dated 8.4.88 by 
Himachal Pahari Sahitya Sabha, Delhi was 
received in the Ministry of Human Resource 
Development. It was in respect of inclusion 
of Pahari languages in the Eighth Schedule 
of the Constitution of India and recognition of 

• 4 1o.. ~ C ... hih /::t A ~dAmi. 

(c) The Central Institute of Indian Lan-
guages, Mysore is working on some West-
ern Pahari languages like Maharu, Sirmauri 
of Himachal Pradesh and has also con· 
ducted a socio-linguistic survey of Himachal 
Pradesh to find out the use of various lan-
guages in different domains of Jife. Expendi-
ture on such programmes is met out of the 
total allocation made by it for languages 
development. 

The Sahit~a Akademi, has constituted a 
Language Development Board forthe devel-
opment of languages of desirous of recogni-
tion by the Akademi. The Akademi has 
decided to take up the task of bringing out (i) 
a collection of folk~ore; (ii) translations from 
neighbouring languages and vice-versa; 
and (iii) reprint of soma important dictionar-
ies and grammars, so that those languages 
could sufficiently be developed and then the 
question of recognition by the Akademi 
could be taken up at a later stage. The 
Akademi's expenditure is incurred towards a 
common purpose of promotion of Indian 
literature of the languages desirous of rec· 
ognition. No earmarked budgetary alloca-
tion is pr~vided for this language. 

ILO offer of Technical Expertise for 
Generating Employment In Rural Area 

373. SHRI V. TULSIRAM: 
SHRI BALASAHEB VIKHE 

PATIL: 
SHRI M.V. CHANDRA 

SHEKHARA MURTHY: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI PARASRAM SHARD· 

WAJ: 

Will the Minister of AGRICUL-
TURE b pleased to 
state: 

(a) whether the 'International Labour 
Organisation has offer d technical 9xpertis 
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to explore the possibility of generating more 
employment in rural areas; 

(b) if so, the details thereof; 

(c) the names of the States where ILO 
Projects will be launched for rural employ-
men; and 

(d) the amount of financial assistance to 
be provided by the ILO and Union Govern-
ment to the States for this purpose during 
1989 and 1990? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) to (d). The requisite information is being 
collected and will be laid on the table of the 
House. 

12.00 hr . 

( Interruptions) 

[English] 

SHRt K.S. RAO (Machilipatnam): Sir. 
an MLA in Andhra Pradesh, P.M. Ranga Rao 
has been murdered ... (/nterruRtions) 

MR. SPEAKER: It is a State subject. .. 

( Interruptions) 

SHAI BASUDEB ACHARIA (Bankura): 
Sir, the Election Commissioner has an-
nounced by-election in Durg Assembly con-
stituency ... (Interruptions). 

MR; SPEAKER: I cannot allow it ... 

( Ints"uptions) 

SHAI BASUDEB ACHARIA: There is 
not one vacancy. there are so many vacan-
cies ... (Interruptions) 

MR. SPEAKER: Again you are doing 
the ame thing. I cannot discuss Ele91ion 
Commission ... 

( Interruptions) 

MR. SPEAKER: No. I cannot. 

[ Translation] 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): The doctors in Punjab are 
on strike for the last two months and now 
they have threatened to go on hunger strike. 
The condition of hospitals has worsened in 
Punjab. Please ask the Government to 
remedy the situation ... (Interruptions) 

12.01 hr • 

PAPERS LAID ON THE TABLE 

[English] 

A~nual Account , Audit Report and 
R~vlew on the Audited Accounts of 

New Mangalore Post Tru t for 1987-88 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): I beg to lay on the 
Table: 

(1) (i) A copy of the Annual Accounts 
(Hindi and English versions) of the 
New Mangalore Port Trust for the 
year 1987-88 along with Audited 
Report thereon under sub-section 
(2) of section 103 of the Major Port 
Trusts Act. 1963. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the Audited Accounts of 
the New Mangalore Port Trust for 
the year 1987 -88. [Placed In 
Library. See No. LT -7223/89J 
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Annual Report, Audited Accounts and 
Review on the working of Indian 

Council of Historical Research and 
....-Indian Council of Social Sclenc 
Research, New Deihl for 1987·88 
Annual Report and review on the 

working of University of Deihl for 1986-
87 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND ' 
CULTURE IN THE MINISTRY OF HUMAN/ 
RESOURCE DEVELOPMENT (SHRI L.p l 
SHAH I): I beg to lay on the Table: 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Council of Historical 
Research, New Delhi, for the year 
1987 ·88 along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Indian 
Council of Historical Research, 
New Delhi, for the year 1987-88. 
[Placed in Library. See No. l T-
7224/89] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Council of Social Sci· 
ence Research. New Delhi, for 
the year 1987-88 along with Au-
dited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Indian 
Council of Social Science Re-
search, New Delhi, for the year 
1987 -88. [Placed in Library. See 
No. LT-7225/89] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the University of Delhi. Delhi. for 
the year 1986-87. . 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-

I 
I , 

ment on the working of the Univer-
sity of Delhi, Delhi, for the year 
1986 .. 87. [Placed in Library. See 
No. LT-7226/89] . 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (3) above. [Placed in 
Library. See No. L T -7226/89] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the University of Hyderabad for 
the year 1 987-88. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
me;,t on the working of the Univer-
sity of Hyderabad for the year 
1987-88. 

(6) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (5) above. [Placed in 
library. See No. l T-7227/89] 

National Ollseeds and V getables Oil 
Develcpment Board Regulation ,1988 

and order r8: Supply of fertiliser under 
E sentlal Commodltle Act, 1955 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF AGRICUL TURf: AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): I beg to lay on the Table:-

(1) A copy of the National Oilseeds and 
Vegetable Oils Development Board 
Regulations, 1988 (Hindi and English 
versions) published in Notification 
No. S.O. 990 (E) in Gazette of India 
dated the 27th October, 1988 under 
section 20 of the National Oilseeds 
and Vegetable Oils Dev9'lopment 
Board Act. 1983. [Placed in Libr ry. 
588 No. IT-7228189] 

(2) A copy of th Order, indicating the 
supplies of fertilisers to be made by 
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domestic manufacturers of fertilisers 
to various States, Union Territories 
and Commodity Board during the 
period from 1 st October, 1988 to 31 st 
March, 1989 (Hindi and English ver-
sions) published in Notification No. 
G .S.R. 1189 (E) in Gazette of India 
dated the 21 st December, 1988, 
under sUb-section (6) of section 3 of 
the Essential Commodities Act, 
1955. [Placed in Library. Sell No. 
L T -6229/89] 

Notification under Major Ports Trusts 
Act, 1963 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE T ANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI P . NAMGYAL): I beg to lay on the 
Table a copy each of the following Notif ica-
tions (Hindi and English versions) under 
sub- ctlon (4) of sect ion 124 of the Major 
Port Trusts Act, 1963:-

(i) G.S.R. 1170 (E) published in 
Gazette of India dated the 12th 
December, 1988 approving the 
Cochin Port Employees' (Con-
duct) Amendment Regulations , 
1988. 

(ii) G.S. R. 1172 (E) published in 
Gazette of India dated the 12th 
December. 1988· approving the 
eoch!n Port Empfoyees' (Leave 
Travel Concession) Amend-
ment Regulations, 1988. 

(iii) G .S.R. 174 (E) published in 
Gazette of India dated the 14th 
December, 1988 pproving the 
Mormugao Port Employees' 
(Leave) First Amendment Regu .. 
lations, 1989. 

(Iv) G.S.A . 1175 (E) published in 
Gazette of India dated the 14th 
Decemb r, 1988 approving the 
Mormugao Port Emproyees ' 
(Superannuation and Age R -

12.02 hrs. 

tirement) (Firs Amendment) 
Regulations, 1988. 

(v) G.S. R. 1 i 76 (E) published in 
Gazette of India dated the i 4th 
December. 1988 approving the 
Visakhapatnam Port Trust Em-
ployees' (Allotment of Resi -
dences) Amendment Regula-
tions, 1988. 

(vi) G.S.R. 1185 (6) published in 
Gazette of India dated the 19th 
December, 1988 approving the 
Tuticorin Port Employees' (Con-
duct) Fifth Amendment Regula-
tions, 1988. 

(vii) G.S.R. 1186 {E} published in 
Gazette of India dated the 19th 
December, 1988 approving the 
New Mangalore Port Trusts 
Employees' (Conduct) Second 
Amendment Regulations, 1988. 

(viii) G.S.R. 20 (E) published 
in Gazette of India dated the 10th 
January, 1989 approving the 
Madras Port Trust (Distraint or 
Arrest and Sale of Vessels) 
Regulations, 1988. [Placed in 
Library. Se~ No. L T -7230/89] 

COMMITTEE ON PUBLIC UNDERTAK-
INGS 

Flfty.flr t Report and Minute 

[English] 

SHRI VAKKOM PURUSHOTHAMAN 
(AUeppey): Sir, I b to pre. nt the Fifty-first 
Report (Hindi nd English ver Ions) of the 
Committ on Flubllo Undertakings on Air 
Indl - Fare a peat nd Minutes of the 
sittings of th Committee relating thereto. 
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12.02 112 hrs. 

STATEM~NT CORRECTING REPLY TO 
SQ. NO. 295 DATED 1.'2 1988 RE: 

ANIMAL AND BfRD SACRIFICE 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): Sir, I invite the attention of the 
House to the reply given to Starred Question 
No. 295 in this House on 1-' 2~88. In reply to 
part (a) of the original reply in the 2nd line; 
the name of the State of Haryana is to be 
deleted. 

The original Statement was based on 
the information furnished earlier by the Di-
rector, Department of Animal Husbandry, 
Government of Haryana. While going 
through the information received subse-
quently from the Director, Animal Hus-
bandry, Haryana, it was noticed t.hat the 
State Government of Haryana had not en-
acted a legislation for Prohibition of Animals 
and Birds Sacrifice. Director, Animal Hus-
bandry, Haryana was, therefore, r quested 
to clarify the position. 

Although the Question was answered in 
the last week of the Session, the Statement 
could not be laid on the Table of the same 
Session due to paucity of time. 

I, therefore, crave the indulgence of the 
House to the extent mentioned above. 

[ Translation] 

SHRI CHARANJIT SINGH ATHWAL 
(Ropar): Mr. Speaker, Sir, a Bill was intro-
duced in the U.S. Senate which states that 
human rights do not exist in India ... (Interru8~ 
tions) 

[English] 

MR. SPEAKER: Nothing doing. 

[ Tlanslation] 

SHRI CHARANJIT SINGH ATH Al: 
Then we walk out. 

At this stage Shri Charanjit Singh Athwal 
and some other Hon. Members left the 

House. 

12.03 hrs. 

COMMITTEE OF PRIVILEGES · 

[English] 

Extens'?n of Time for Presentation of 
Report 

SHRI SHARAD DIGHE (Bombay North 
Central): Sir, I beg to move: 

"Th2t this House do further extend up to 
the :ast day of the first week of the next 
session the time for the presentation of 
the Report of the Committee of Privi-
leges in regard to allegation made by 
Shri K.P. Unnikrishnan, M.P., against 
the Minister of State in the Ministry of 
Commerce (Shri Priya Ranjan Das 
Munsi) on 10th December, 1987, during 
discussion on 'No Confidence Motion'." 

MR. SPEAKER: Yes, Mr. Kurup. 

SHRI SURESH KURUP (Kottayam): 
Sir, on December 15, 1987, you , in your 
wisdom had rejected a Privilege Mo ion 
regarding the very same subject and again a 
motion was brought from back·door. During 
the last Budget session, again a motion was 
brought before this House from back-door 
ignoring at! procedural objections ralsed by 
Members of this House and ignoring all 
parliamentary practices. Now I want to know 
why exactly they seek extension of tim for 
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(Sh. Suresh Kurup] 

presentation of the Report of this Commit-
tee. Why this waste of time and energy? All 
this is to save the face of the Prime Minister 
who threw a challenge on the floor of this 
House without understanding its implica-
tions.1t was reported in a section of the Press 
that the Commerce Ministry is taking its own 
time for replying to some of the queries 
raised by the Members and by Shri Un-
nikrishnan himself. and they have not yet 
produced some of the files asked by Shri 
Unnikrishnan and some other Members. 
Anotherthing Is that any inquiry conducted in 
this land should be according to the law of 
this country. I would like to know whether the 
Committee is examining the witnesses 
which Shri Unnikrishnan and some other 
Members have asked to be examlned ... , 
( Interruptions) 

SHRI SHANTARAM NAIK (Panaji) : 
What is this submission, Sir. This is only a 
motion for extension of time. 

PROF. MADHU DANDAVATF (Ra~ 

japur): No, no. there Is opposition. There is 
a notice. You do not know the procedure. 

SHRI SURESH KURUP: Sir. if there is 
to be a proper enquiry. then they should 
examine none other than Shri Amitabh 
Bachchan and his brother. Are they going to 
examinethem? Iwould like to have from Shri 
Sharad Dighe a categorical reply to all these 
questions. Otherwise they are seeking time 
just to save their face. 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, with previous notice, I am 
rising to oppose the extension of time and I 
would like to place before you some argu-
ments so that they will also guide about the 
extensipns in the future. Permit me to remind 
you that Shri P.R. Kumaramangalam had 
already put before you a notice of privilege 
motion. (Interruptions) Sir. how does he 
anticipate what I am going to say ... (Interrup-
tions) I am not challenging. Please listen to 
me. (Interruptions) 

[ Translation] 

MR. SPEAKER: I shall look into it and 
do the needful. Why do you bother? 

[English] 

PROF. MADHU DANDAVATE: Sir. I 
want your ruling. Have I challenged? 

MR. SPEAKER: No. 

PROF. MADHU DANDAVATE: Thank 
you, Sir. So, Sir. on that occasion I had 
already pointed out to you that you had 
rejected the privilege notice and after that 
the matter arising out of the allegations 
made by Shri Unnikrishnan against Shri Das 
Munsi had been referred to the Privilege 
Committee. You draw a fine distinction in 
your fine way that amatter referred to the 
Privilege Committee is not necessarily a 
privilege issue. Sir really it was a great 
revelation to us that a matter referred to the 
Privilege Committee is not a privilege issue. 
To someone it is to be given for investigation 
and you found that here is a Committee 
available and you referred it to it. I am very 
happy that it was not referred to the Consul-
tative Committee attached to the Ministry of 
Health. Anyway it was referred to the Privi-
lege Committee. So, having been referred to 
the Committee .. . 

MR. SPEAKER: The only thing, Profes-
sor, you missed is that it was done with the 
consent of the House. It is the decision of the 
House, not mine. 

PROF. MADHU DANDAVATE: A 
Member may say anything . Ultimately your 
wisdom must prevail in the House. 

MR. SPEAKER: I am a medium through 
which collective expression takes place in 
this House. 

PROF. MADHU DANDAVATE: So, Sii, 
what I was pointing outto you is this when Dr. 
Dighe is going to seek extension for the 
Committees' report to be placed before the 
House, I want to point out to you how the 
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demand is irrelevant. Sir, in the \lery nature 
of things, the Privilege Committee will not be 
able to proceed fu rther to investigate into this 
matter. Really it was not a privilege issue. 
They have tuned their mind to work upon the 
privilege issue and they are given an issue 
which is extraneous to the privilege issue. So 
they started from the beginning with an in-
herent difficulty. (Interruptions) 

SHRt SHANTARAM NAIK: Sir, he is 
making an insinuation (Interruptions) 

[ Translation] 

MR. SPEAKER: Why are you interrupt .. 
ing? 

[English] 

PROF. MADHU DANDAVATE: There 
is no insinuat~n (Interruptions) 

MR. SPEAKER: I can take care of 
myseH. 

PROF. MADHU DANDAVATE: That is 
right, Sir. (Interruptions) 

[ Translation] 

MR. SPEAKER: You are wasting the 
time of the House unnecessarily. 

[English] 

MR. SPEAKER: I can overrule it and I 
can take a decision on my own. I have taken 
that decision and I can take a decision on this 
also. (Interruptions) 

PROF. MADHU DANDAVATE: So, Sir, 
you agree that there is no insinuation. 

MR. SPEAKER: Yes. 

PROF. MADHU DANDAVATE: Thank , 
you, Sir. 

MR. SPEAKER: I am getting threats 
over and over again! 

PROF. MADHU DANDAVATE: So, Sir, 
what I am trying to point to out to you is that 
I will place certain facts by which the Hous 
will know that even if the extension is given 
till the end ,of the lok Sabha or ven if it is 
pined over to the next lok Sabha nothing is 

going to emerge out of this and the r8 on i 
like this. Sir, Mr. Unnikrishnan had made 
certain submissions to the Committee. This 
Committee has not given any time, had not 
applied its mind to consider his submissions 
and give him the necessary reply. He had 
also demanded certain witnesses to be 
called. Even those obligations have not 
been fulfilled and if the Committee is func· 
tioning in that particular manner, we can't 
cast aspersions on the Committ e but we 
can referto the manner in which it is function-
ing because that will decide whether the 
extension of time is necessary whether th 
extension of time can be given. This is the 
manner in which it is functioning. Sir, my 
content·.)n is Shri Unnikrishnan and the 
concerned party make certain submissions, 
there is no response; he asks for certain 
witnesses, no response; he asks for certain 
problems to be investigated, no response. If 
it is a non-responsive Committee, it does not 
deserv the extension of time and therefore, 
I sugg6st to the mover and demand that a 
clean burial be given to this issue. 

MR. SPEAKER: In spite of the fact that 
you were also a party to that! Now, Mr. 
Sharad Dighe. 

SHRI SHARAD DIGHE: Sir, may I ay 
on whatever Mr. Dandavate ha raised? As 
you have rightly said, Sir, thatthl House has 
alre dy referred this matter to thi Commit-
tee and the Committee is seized of the whot 
matter. All t point were also rai ad b 
Mr. Unnikrishnan betor the Committe and 
th Committe will decid on tho point 
a . What ver ,j happenin in th Comm • 
tee . • of coo confidential matter, I 
cannot diSCI e verythin . do no k-no 
how . Dand vat ha co kno that 
uch nd uch thing ha h ned ,in th 

Committee. (Interruptions). Sir. th Report 
wit be subm' ad to th Hous . Th" had 
been 12 ing so far and ,'m y inform my 
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[Sh. Sharad Digh ] 

fri nd that out of these, five Meetings were 
adjourned becaus of the request of Mr. 
Unni ri hn n him elf nd In th other ev n 
Meeting the proceedings were very well 
going on. Written subm'ssions have been 
made by Mr. Unnikrishnan, and the remarks 
had been asked from the Ministry, they have 
also been T celved nd th Committee i 
seized of the matter and i1 will be decided. 
Therefore, this extension is necessary. 

MR. SPEAKER: The question is: 

'''''at this House do further extend upto 
the last day of the first week of the next 

89 ion the time for the pre entation of 
the Aepcrt of the Committee of Privi-
leges in regard to allegation made by 
Shri K.P. Unnikrishnan, M.P., against 
the Minister of State in the Ministry of 
Commerce (Shri Priya Ranjan Das 
Munsi)on 10th December, 1987.during 
di cu ion on 'No Confidence Motion'." 

The motion wa.; adopted. 

12.12 hr • 

USINESS ADVISORY COMMITTEE 

(English] 

Ixty-flfth Report 

THE MINISiTER OF PARLIAMEN-
TARY AFFAIRS A 0 MINISTER OF IN-
FORMAililON AND BROADe STING 
(SHRI I:i.K.L. BHAGAT): Sir, I beg to move: 

"That thi Hou do agfl e with the 
Sixty-fHth Report of th Business Advi-
ory Comm itt e pr sented to the House 

on the 22nd F bruary, 1989." 

MR. SPEAKER: Th que tion is: 

-That this Hou do r 
Sixty-fifth R ~rt of the Bu I 

sory Committee presented to the House 
on the 2200 February. 1989 " 

Th motion was adopted 

12.13 hr • 

RAILWAY BUDGET, 1989-90 

[English] 

MR. SPEAKER: Shri Madhavrao Scin .. 
dia. 

[ Translation] 

SHRI G.M. ~ATWALLA (Ponnani): 
Mr. Speaker, Sir, just look, how the hone 
Minister has stood by rolling up his sleev6s. 
Please protect us from him. ' 

MR. SPEAKER: It seems the confron-
tation will be a very good one. It is better to 
roll up one's sleeves well in time than doing 
so later. One should be always prepared in 
advance. 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Speaker, Sir, the matter relates to Rail-
way ,Budget. We have high regard for Shri 
MadhaVraoji who is very popular. Before this 
Budget is presented, I would like to make a 
submission through you 

Ham safar hamdam rahe par mera dam 
nikale nahin 
Rei patari par rahe, bas patarian badals 
nahin 

( Interruptions) 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MAOHAVRAOSCI DIA): r.Speaker, Sir, 
I r to pr nt the Rev ed Es imates for 
t y r 1 88- 9 nd Budg t Estimates for 
t y 1 89-90 for th Indian Railways. 
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Introduction 

2. Sir, transportation is vitally inter-linked 
with the economicdevelopmentofthe coun-
try. It allows land to be exploited economi-
cally; it leads industry and agro-industry to 
develop; it enables trade and commerce to 
proliferate; and, it motivates labour and 
capital to discover new frontiers. For the 
growth of the national economy, the per-
formance of the transport sector does not 
remain just crucial-it becomes critical. In 
our country, the Railways are the main 
component of the transport sector and, 
therefore, our role acquires a new dimen-
sion. 

Performance in the Seventh Plan 

3. The Budget year 1989-90 syn-
chronises with the terminal year of the Sev-
enth Pian. It would , therefore, be appropriate 
to take this opportunity to briefly review the 
overall performance of the Indian Railways 
in regard to the objectives set at the begin-
ning of the Pian. 

3.1 The main thrust of the Seventh 
Plan was towards the optimisation of asset 
utilisation, the increase in staff productivity, 
and the rehabilitation and modernisation of 
the System. Indian Railways have made 
significant strides· in each of these thrust 
areas, greatly easing the freight transport 
constraints in the economy. 

3.2 In the first three years of the Sev~ 
€lnth Plan, transport output of freight rose by 
~_ut 27% and passenger kilometres by 

l.t ~ut g%. This was achieved with only a 
marginal addition of 0.9% to running track 
kilometres and to ,.O npower, and, despite a 
slight decrease in wagons, in coaching fleet 
and in aggregate motive power (tractive ef-
fort). Efficiency indices clearly reveal the 
improvement in asset utilisation. Net Tonne 
Kilometres Per Wagon Per Day increased 
by as much as 260/0 on the Broad Gaug~ and 
290/0 on the Metre Gauge. Utilisation of 
coaches (Passenger Kilometres) per thou-
sand seating capacity) rose by 16% on 
Broad Gauge and 2~/0 on Metre Gauge. 

Staff productivity, in term of traffJc unit per 
employee, reoorded an incre 8 of ~Io. 
What was noteworthy wa that each year of 
the Sev nth Plan consistently recorded an 
improvement in all key areas and urp sed 
the record of the year previous. This would 
not have been possible without the men and 
women of the Indian Railways at every level 
working as a team towards the achievement 
of a common goal. 

3.3 In this period, emphasis was also 
laid on a comprehensive programme of 
System modernisation. With capacity being 
stretched to the full, investment in oost-
effective technological changes became 
inescapable in order to moet the ever-in-
creasing demand for rail transport. In addi-

. tion to major investment being directed 
towards asset rehabilitation programmes, 
technological changes were initiated in the 
important areas of locomotion, passenger 
coaches wagon bogje design, track struc-
ture, signalling and the telecommunication 
network. 

3.4 The cumulative effect of these 
measures and the resultant increase in 
transport output was duly reflected in the 
financial results. In the first three years of the 
Seventh Plan, the Indian Railways paid their 
full dividend to the General Revenues, ag-
gregating to about As. 1,725 crores, and 
also recorded a surplus exceeding the esti-
mates in eac" year. 

Freight Performance 1987~88 

4. Coming to the freight performance 
of 1987-88, the House would recall that rail 
traffic was severely hit by major disloca ion 
of rail links caused by floods in the e t rn 
and northeastern parts of the country. I 
spite of this, Railways lifted 318 million ton-
nes of originating traffic, which was 5 millton 
above the budget target. and amounted to a 
total freight traffic outp of 231 billion n8 
tonne kilometr against the target of 2 . 
fad, the first three years of t e ev nth Ptan 
togeth r have produced an add .1 9.1 
billion net tonne kilometre • w h i more 
than the entire traffic increa in th pr viou 
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ten yea taken 

5. The financi I r ult for th y r 
1987 .. 88 were eqyally encouraging. Again 
the budget tim at of Rs. 69 erare , th 

urplu hi v R . 84.29 crore . h 
would be pertln nt to point out h r that tbis 
u~u has be n reckoned r the pay . 

m nt of full divid nd of Ra. 638.86 eror. to 
th General Rev nu . 

Fff!ight Performance 1988-89 

6. Th economy nd th tran port -
tion sy t m of country complement and 
supplement each other. The performance of 
the one, in many way , . do affect nd 
r fleet th rform nee of th other. Thi 
int r-d nd nee I recogni ad th world 
o r. In th ye r 1988 .. 89, du to th worst 
draught of th c ntury in th pr viou year 

nd unpr ented flood In th North n 
region thi y ar, th r w drop in th 
offering of freight traffic, particularly of· 
foodgr in , which i a committed and pro-
gr mm movem nt. Speci efforts ha 
bean launched to compen ate thl by liftin 
a much alt rnate traffic po ibl. Th 
ffort hay m t with som uoce and w 

h ful of m ti th ov ~ II fr ight 
target. 

Financial Performsnc9 1988-89 

Ordinary World n at th Bud 
v I. Th will hap to m' m th projecuMJ -urplu, r p ymsnt of full d" nd of Rs. 

719 cro~ to th Gen ral Exchequer. 

p. S 9nger Service 

8. Sir, ther i an ev r-increasing 
d mand for mor and mor passenger 
train . However, in th interest of the na-
tional economy, it is imperative that 1h 
Railway strik a balance .between th 
demand for pas enger tr in nd th r-
qulrement of freight movem nt. The Hous 
is well aware of the fact th r ouree are 
scarce, and in relation to the pressure of 
dam nd, th capacity i limited. Yet, while 
meeting the growth of freight traffic in fuU. we 
have introduced or extended everal pas-
enger serviCes in the current Plan. In th 

first thre years of the Seventh Plan. 114 
non- uburban and 183 suburban train wer 
introduced, 170 non-suburban and 96 sub-

o 

urban trains were extended, and the fre-
quency of 42 non-suburban trains was in-
Cf a ed. So far, during the current year 
1988-89, 66 non-suburban and 42 suburban 
train have been introduced, 8 non-subur-
ban and 23 suburban train extended and 
the frequency of 22 non- uburban trains 
increa edt 

8.1 I am happy to inform the House that 
in the ummer tim t bla, s ral new trains 
will be introduced. These are: 

(1 ) A daily expre train between 
Amritsar and New Delhi. 

(2) A daily express train between 
Katihar and Delhi via Patna. 

(3) A daily express train between 
Secunderabad and Nizam-
abad. 

(4) A daily expr train betw en 
Bh vnagar and Ahmadab d. 

(5) A daily pa senger train be-
een Asansol and Dhanbad. 
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(6) 
Delhi. 

(1) A m· xpr train be-
Gorakhpur and Jammu 

T .. 

89-90 354 

(5) 5 51516 Garib N az superfast 
tr in en 0 i and Udaipur 
from three day a 8 to six days 

k . 

. (8) A tn-weekly expre train be- 8. 1.2 Run of flv isting will b 
tween Tirupati and Varanasi via extended. The are: 
Jaba ur. 

(9) A tn-weekly xpress train be-
tween Saharsa and Son pur. 

(1 0) A bi-weekly express tr in from 
Ujjain to Haridwar and 
Dehradun via Guna and Bina. 

(11) A bi-weekly expres . train be-
tween Chhapra and Sealdah. 

(12) A bi-weekly expres train be-
tween Gorakhpur and l-1ydera-
bad via Lucknow and Bhopal. 

(13) A bi-weekly express train be-
tween Lucknow and Madras via 
Jhansi and Bhopal. 

(14) A weekly express train be-
tween Ahmadabad and Pun . 

(1 5) A weekly expre tra n be-
tween Hap (J mn nd 
Jammu Tawi. 

8.1. 1 The frequency of 
trains wil l be increa ed. Th 

(1) 103/1 04 Howr h· 
Patna) expre tr 

w k to four d 

(2) 

(3) 9291930 H r 
pr train from 
day a 

• • 

d y to 

(4) 91 I 12 r hpur-Cochin 
r in from 0 day to 

x .. 

(1) 181/182 Ahmadabad-New Delhi 
S rvodaya uperfast to Jammu 
T wi. 

(2) 9511952 Cochin-Howrah uperfast 
to Patna on one day. 

(3) 9031904 Trivandrum-Ahmad bad 
superfast to Rajkot. 

(4) 9311932 Hyderabad-Ahmadabad 
superla t to Rajkot. 

(5) 83/84 Varanasi-Delhi Gang -
Yamuna expre to 8hiw nl. 

8. 1.3 It has also been decided to Intra-
duce27 dditional EMU ervic in Bomb y 

.1. 

(1) Pas~eng r 
:'aipur-Vizian 
be di Ii 

(2) 

(3) 

n decid t . 
• 

run dou 
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8.2 Railways have made elaborate 
arrangements at Allahabad Junction, Al-
lahabad City, Nainj, Vindhyachal, Prayag, 
Prayag Ghat. Phaphamau, Jhusi and Dara-
ganj. stations for the convenience of a very 
large congregation of pilgrims for the Ma-
hakumbh Mela. Approximately 2,000 
coaches have been mobilised and 266 
additional booking windows opened. Large 
scale arrangements have also been made 
for drinking water, medical aid, sanitation 
and public announcements. A booking-cum-
enquiry complex has been opened in the 
Sangam Mela area. 

Second Class and Air conditioned 
Sleeper Coaches 

8.3 Our policy in the area of passenger 
services lays special emphasis on meeting 
the travel requirements of the lower and 
middle income groups. With this end in view, 
the major portion of production capacity has 
been earmar'ked for manufacture of Second 
Class cushioned sleeper coaches. In the 
current year. 575 Second Clasco sleeper 
coaches have been added to the fleet, whilst 
the programme of the next year provides for 
another 700. I may mention that in accor-
dance ith our policy direction the entire 
existing fleet of sleeper coac;hes will have 
cushion1ed berths by the end of the next 
financial year. In addition, for the greater 
comfort of the travelling public, 90 Air-condi-
tioned sleeper and Chair Cars have been 
added in the current year, with an equal 
number programmed in the next year. . 

Passenger Amenities 

9. While introducing the Budget for 
the year 1988-89. I had informed the House 
that in order to provide effective coord ination 
in implementing policy guidelines for pas-
senger amenit ies, a Directorate was being 

t up in the Ministry. The Directorate is now 
functional. The allocation for passenger 
amenity orks has been considerably 
stepped up, from an annual avera of Rs. 
5.1 crores in the Sixth Plan to As. , 5.8 crores 

in the Seventh Plan. The allocation for the 
year 1989-90 is proposed to be substantially 
increased to Rs. 25 crores. which would be 
300/0 higher than that of the current year. 

. Computerised Passenger Reservation 

9.1 Sir, the computerised Passenger 
Reservation. System has met with very fa-
vourable passenger response. What is per-
tinent to note is that the extremely complex 
software is a wholly indigenous effort. The 
first phase of this programme, covering the 
four metropolitan cities of Bombay, Delh i, 
Calcutta and Madras, has been compteted, 
except for a few trains in Madras, which 
would also be covered during this ca ndar 
year. An added facility for Delhi and Calcutta 
passengers has been the provision for re-
turn and o~ward reservation through the 
link-up of their respective computer sys-
tems. 

9.1.1 Yet another benefit of computeri-
sation of reservation in Delhi area has been 
the real-time display of availability of re-
served accommodation for each train. The 
indigenously developed system has been 
connected to the Doordarshan Teletext. and 
the current position can be readily ascer-
tained on a TV monitor with a decoder. 

9.1.2. In the second phase of computeri-
sation, we have taken up five more projects 
to cover Ahmadabad, Bangalore, Bhopal, 
Lucknow and Secunderabad. With their 
completion in 1989-90, almost 57 per cent of 
the total reservations on Indian Railways will 
be on the computer. 

9.1.3. I am happy to say that computeri-
sation is proposed at nine more stations, as 
part of the third phase to be initiated in the 
next financial year. These are-Bhubanes-
war, Cuttack. Gorakhpur, Guwahati, Jaipur, 
Jammu Tawi, Patna, Pune and Trivandrum . 

Passenger Information 

9.2. Last year. I had informed the 
House hat the Railways had be&n directed 
to bring about qualitative improve, .ent in th e 
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functioning of the railway enquiry offices. 
Considerable progress has been made at 73 
important stations through measures, such 
as, provision of additional telephones, instal-
lation of hot lines, provision of electronic 
display boards, and the separation of tel~­
phonic enquiry from face-to face enquiry. 
Tape recorded information about running of 
passenger trains is also being givon in ome 
cities. We have recently published a Guide 
Book to keep the passengers informed 
about procedures, rules and facilities avail-
able. 

Bed Rolls 

9.3. Air conditioned sleeper coaches 
have become quite popular. To further im-
prove the service in these coaches, arrange-
ments are being made for keeping an 
adequate number of bed rolls in each AC 
sleeper coach on selected trains for supply 
to all passengers on demand, without having 
to make a prior requisition. 

Model Stations 

9.4. As the House is aware, 67 stati6ns 
have been selected to be developed as 
model stations. The total cost of develop-
ment of these model stations is estimated to 
be about Rs ·100 crores. Work on most of 
these stations is in progress, and some 
phases have been completed. 

Nehru Yatri Tickets 

9.5. As part of the Nehru Centenary 
Celebrations, the Railways have introduced 
'Nehru Yatri Tickets'from 14.11 .1988. Sixty-
one itineraries have been offered, to visit 
places of cultural, historical and tourist inter-
est in the country. 

Safety 

10. Any train accident that occurs on 
the Indian Railways is a matter of deep 
concem and anguish to us. Towards our 
goal of providing safer travel, effort coh-
tinw to be made for creating 9 eater safety 
consciousness amongst raitwaymen. A 

number of modern safety d vice are being 
progressively installed which Include the 
auxiliary warning system, track circuiting, 
route relay interlocking and axle counters. 
The overall safety record has continued to 
show improvement despite significant 
increase in traffic. In the la t three years, 
accidents have progressive y declined 
every year, with each year recording an 
improvement over the previous year. The 
index of safety performance in terms of 
accidents per million train kilometres has 
improved by 320/0 from 1.50 in 1984-85 to 
1.02 in 1987-88, andthetotal numberoftrain 
accidents has reduced steeply by 26% inthe 
same period. In the current year too, this 
improvement continues to be su tained, 
with train accidents up to the end of Januarry 
1989 being lower by 120/0 when compared to 
the same period last year. I would like to 
assure the House that safety is an area of 
paramount concern where no compromise 
will be struck no short-cuts taken. 

Plan Allocation 

11. Sir, our ability to continu making 
an impact in the vital areas of railway work-
ing ultimately depends upon the total plan 
allocation. The original Plan size of the Rail-
ways after taking account of the anticipated 
escalation in costs. would have amounted to 
Rs. 16.917 crores to meet the target of 340 
r:nillion tonnes of originating traffic in the 
terminal year of the Plan. The Railways 

·have been allocated As. 11,908 crores in the 
first four years of the Plan. The allocation for 
the financial year 1989-90 is Rs. 4 ,450 
crores, thus making a total of Rs. 16,358 
crores for the Seventh Plan as a whole. 
which is short of the size envisag d. How· 
ever, I am aware that the Planning. 
Commission have done their best within the 
total resource availability. The House will 
nonetheless, be happy to note that in spite 0 
this reduced investment, the Indian Rail-
ways are hopeful of exceeding the originat-

I 
ing freight loading target of 340 million ton-
nes in the finaf year of the Seventh Plan. As 
far as the freight transport effort is con-
cerned. the System outp t is expected to 
touch 252 billion net tonne kilometres, which 
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i 9.1". high th n t original target fixed 
for t t.rmin I y ar of the plan. Th' vel of 
performance has only been po ible due to 
judicious application of scare resources, a 
marked incr ase in manpower productivity, 
and intensive and rational utilisation of as-
sets. 

11.1 . A striking feature of the investment 
pattern in the current Plan has been an 
increase in the Railways internal contfibu-
tion to the total Plan. After taking into ac-
count the investment financed by the Indian 
Railway Finance Corporation, the internal 
resources contributed by the Indian Rail-
ways in the Seventh Plan work out to 61 %

, 

as against only 4~/0 in the Sixth Plan, and 
25% in the Fifth Plan. 

11 .2. The House will appreciate that our 
effort to achieve optimum utilisation of the 
System has met with a great degree of 
success. A clear indication of the high level 
of utilisation is, that the target of 1,350 Net 
Tonne Kilometres Per Wagon Per Day, origi-
naUy set by the Planning Commission to be 
achieved by 1990, has been surpassed in 
the third year of the Plan itself. It is my 
considered opinion that the time has come 
when some emphasis will also have to be 
laid on the expansion of the System, with 
appropriate arrangements for funding. 

New Lines 

12. I am happy to inform the House that 
during the current financial year. we have 
opened new lines on the sections-Lala-
bazar-Jamira, Balipara-Gamani. and Karur-
Dindigul, totalling 117kilometres. We expect 
that the sections Kota-Chittaurgarh and 
Guna-Miana, CQvering another 197 kilom-
efres. will be completed by 31 SI March. 
1989. 

, 2.1 . We also Plan to open to traffic 
I n w sectIons in the next financial 
here: 

(1 ) Ernakulam·AII~y 57km. 

(2) Chittaurgarh-Nimach 56Km. 

(3) Miana-Kolaras 47km. 

(4) Talcher-Angul 18 km. 

(5) Rai Mahatpur-Una 11 km. 

(6) Bhatinda Byepass 2km. 

12.2. In pursuance of the Prime 
Minister's directive that special attention be 
given to the development of the North-east 
region of our country, I am happy Ito state 
that Indian Railways will fulfil their commit- . 
ment to complete four new railway line proj-
ects in that area in 1989-90. These are: 

(1) Silchar·Jiribam 49km. 

(2) Lal'1azar-Bhairabi 48 km. 

(3) Balipara-Bhalukpong 35km. 

(4) Dharmanagar-Kumarghat 33 km. 

The fifth project, Amguri-Tuli, would have 
also beer ; completed but for a land dispute 
between the two State Government con-
cerned. 

12.3. In the next financial year" some 
important new line projects are being taken 
on hand. These are~ 

(1) Construction of Mangalore-Udipi 
Broad Gauge line, forming the 
second phase of the West Coast 
line; 

(2) Construction of Godhra-Dahod 
Sardarpur-Dhar-Indore and De-
was-Maksi Broad Gauge links to 
develop an alternative route to the 
existing Western Corridor; 

(3) Construction of a rail link betw n 
Beas and Goindwal to serve 
Goindwal Sahi indu tri I 
plex; and 
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(4) Construction of Guwahati-Bur-
nihat Broad Gauge rail link. 

1 a.4 At the end of the Ptan, 26 ongoing 
projects involving a length of 2,315 kilom-
etres will remain, with a residual fund re-
quirement of As. 1,781 crores. 

Gauge Conversions 

13. Two important gauge conversion 
. projects, Suratgarh-Lalgarh and Mo-
radabad-Ramnagar, covering 256 kilom-
etres, have already been completed in the 
current year. In the next financial year, the 
130 kilometre long Cuntur-Macherla gauge 
conversion project, is proposed to be com-
pleted. 

13.1. The conversion of 171 kilometre 
long Chhapra-Aunrihar Metre Gauge sec-
tion has been proposed at a cost of about As 
85 crores. This project would provide a 
through link between the two bro~d gauge 
main line sections of Varanasi-MlJgalsarai 
on Northern Railway and Gorakhpur-
Chhapra on North Eastern Railwa\I, facilitat-
ing smooth movement of traffic to North 
Bihar and to the North-eastern region. 

13.2. At the end of the Plan, eight ongo-
ing gauge conversion projects involving a 
length of 1,205 kilometres wi" remain, with a 
residual fund requirement of As 442 crores. 

Surveys 

14. Surveys for 14 new line projects ( 
2,432 kilometres) and 6 gauge conversion 
projects (1,726 kilometres) are in progress. 
tn the current financial year, some of the 
important surveys which have beentaken up 
are: 

(i) Final location survey of gauge 
conversion of Sawai Madhopur-
Jaipur, Phulera-Merta Road-
Jodhpur, and Merta Aoad-Lal-

garh. and a parallel Broad 
Gaug line between Jaipur and 
Phulera : 

(2) Preliminary Engineering -cum-
Traffic survey for a new BG line 
from Sahjanwa near Gorakl1pur 
to Dohrighat and conversion of 
Dohri~ht-Indjra MG line to BG : 
and 

(3) Priliminary Engineering-cum-
Traffic Survey for a new line 
between Daurala near Meerut 
and Bijnor via Hastinapur . 

14.1. Some of the surveys proposed in 
the next year are for: 

(1) A new line between Ramnagar 
and Chaukhutia; 

(2) New lines between Lalitpur-
Khajuraho-Satna , Mahoba-
Khajuraho and Rewa-Sidhi -Sin-
grauli; and 

(3) Gauge conversion of Burwal 
Sitapur sedion (MG to BG) . 

SHRI. M. RAGHUMA REDDY (Nal ·· 
gOl1da) : The whole budget pertains to 
Madhya Pradesh, not to Andhra Pradesh . 

SHRi MADHAVRAO SCINDIA : 14 .2. 
Survey for a new line between Ar'lravati and 
Narkher is also under consideration. 

Road Over and under Bridges. 

15. During the current financial year, 
12 road over and under bridges are likely to 
be completed. The outlay for such worl~s for 
the year 1989-90 has been proposed at Rs. 
22.3. crores as against Rs . 15 crores in 
1988-89. 

Track Renewals 

16. The House is aware of the ;mpor· 
tance that we have been giving to the reha-
bilitation programme to wipe out the large 
accumul t d log of track rene als, 
wh' ·n ~t th b ginning of the Seventh PI n I 
stood a 9,000 k lometres. Th ace I ra 
pace of renewal was initia f : m y .. 11 
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1 985-8S. We are proceeding according to 
the target set, and expect to wipe out the 
entire backlog by the end 01 the Eighth PI n. 

Railway Elsctrification 

17. The Railways are introducing elec-
tric traction on high density routes. Of the 
routes which were given priority, Delhi-
Bombay Western Railway route has already 
been fully electrified, and Delhi-Madras and 
Bombay-Howrah routes are expected to be 
electrified by the end of 1989-90. As far as 
the Delhi-Bombay rout on Central Railway 
is concerned, electric traction is available up 
to Bhopal from Delhi. and Bhusaval from 
Bombay. The full energisation of this route is 
expected early in the Eighth Fiv Year Plan. 
Despite reduced allocations, the total route 
kllometrage that is expected to be energis~ 
in the Seventh Plan is 3,150 kms. which is 
double th total kilometrage electrified in the 
Sixth Plan. The Seventh Plan would end with 

bout 33% of our Broad Gauge track length 
electrified. 

Technology Upgradation 

18. As mentioned by me earlier. Indian 
Railways have initiated measures towards 
comprehensive technology upgradation. I 
take this opportunity to apprise the House of 
the progress in some of the important areas. 

Track 

18.1. For the permanent way, we are 
using rails of higher tensile strength, im-
proved welding techniques. and 
prestressed concrete sleepers. Modern 
machines are being increasingly used for 
improving the ,quality of maintenance and 
renewal. To enable extended use of existing 
rails, two rail reprofiling machines have been 
procur d and are expected to be commis-
sioned shortly. A self-propelled ultrasonic 
rail-flow testing car (SPURT) , with an on-
board computer, has been obt ined. This 
will help in the imely del c1ion and replace-
m nt of defective rails . 

Signalling & Telecommunication 

18.2. Based on the development and 
successful trials of the solid-state interlock-
ing system at two stations, its extension is 
now planned at 38 more stations. 

18.2.1. The work of providing radio link 
between train crew and train control room, 
on the busy Delhi-Mughalsarai section, is in 
progress. Direct communication would also 
be provided between the Guard and the 
Driver, on selected trains on this section. 

18.2.2. An optical fibre communication 
system between Churchgate and Virar has 
already been commissionf;td. The work on 
Bombay VT-Kalyan section is in progress. In 
the current year, work has been undertaken 
in three sections covering nearly 700 km. 

18.2.3. In keeping with the need to improve 
the working of intensively used terminals 
and junction stations, provision of a Train 
De&criber System is in progress in Delhi 
area, and is expected to be completed by 
mid-1990. Work on the installation of similar 
facility for the Madras area is proposed in 
1989-90. 

Locomotives 

18.3. As far as technology upgradation 
of rolling stock is concerned, eighteenthyris-
tor controlled 6000 horse-power electric 
locomotives have been received and are 
under trial. It has also been decided to pro-
cure 30 freight and 10 passenger locomo-
tives with 3-phase asynchronous technol-
ogy. 

Coaches 

18.4. We have recently placed orders for 
42 high speed coaches. The design of these 
coaches has features like light weight, corro-
sion resistance, better aero-dynamic profile, 
and a modern suspension system. 

2x25 KV Technology 

18.5. Presently. our el ctrification is on 

.... 
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the 25 KV-AC, 50 Cycle System. With the 
recent progress in technology. a new 2 x 25 
KV Autotransformer System has been de-
veloped and is in use in some of the leading 
railroads abroad. This is being considered 
for adoption as an experimental measure on 
Indian Railways. 

Research and Development 

18.6. As the House is aware. new em-
phasis has been laid on Research and 
Development. The success of our march 
towards s9lf-reliance ultimately depends on 
the break-through we are able to achieve in 
developing technology indigenously. Not 
only has the Research, Designs & Stan-
dards Organisation (RDS) , been restruc-
tured in a manner better suited for our 
changing requirements, but it has also been 
decided to set up a distinct Research & 
Development (A &0) Organisation in each 
of our Production Units. An investment of Rs. 
280 crores has been earmarked in the Cor-
porate Plan period for upgrading R&D 
facilities in RDSO, so that it truly serves as a 
nodal agency for indigenous development of 
future generation railway systems. For inte-
grated development, key technology areas 
have been identified, and mission oriented 
synergy g'roups set up, involving RDSO, 
Industry, and Centres of advanced learning. 
Encouraging results are already discernible 
in some areas. Reducing in tare weight of the 
wagon is anticipated to the' extent of over 2 
tonnes, thereby increasing the carrying 
capacity. Laboratory trails have shown pos-
sibilities of considerable reducing in the 
specific fuel consumption of diesel engines. 
Developmental effort in the wider applica-
tions of ROSO's mainframe computer has 
made rapid strides. Similar advance has 
been made in computer-aided designs. 
computer-aided research and developmen-
tal work on microprocessors. Designs for 
wagons, coaches, and locomotives, for next 
generation Metre Gauge Rolling Stock. are 
in progress. It is expected that these techno-
logical advances will have a significant im-
pact on railway working over the next dec-
ade. 

Energy Conservation 

19. Not only on the Railways but in the 
national context too, conservation of energy 
has assumed great importance. The efforts 
-peing made by the Railways, in this sphere 
were given a special focus about two years 
ago. These measures included accelerated 
phasing out of steam locomotives, better 
maintenance of diesel loco sub-systems. 
computerised monitoring of consumption of 
HSD and lube oil, incorporation of low-idling 
features in locomotives, use of rail and 
flange lubricators, and energy audits of 
major railway installations. In fact, the tar-
geted condemnation of 2,000 steam loco-
motives during the Seventh Plan has al-
ready been achieved, one and a half years 
ahead of schedule. We intend to continue 
this accelerated programme. so that steam 
traction can be completely phased out from 
railway service even before 2000 A.D 

19.1. To further enthuse and motivate 
railwaymen at a" levels, vigorous energy 
conservation drives are being undertaken 
over the entire railway system, as well as in 
railway colonies, schools and establish-
ments. Any good work done in this important 
area is being given due recognition. 

19.2. All these measures have paid rich 
dividends, and in 1987-88, we have been 
able to achieve a reduction of over 5% in the 
consumption of energy (in terms of coal 
equivalent units per thousand gross tonne 
kilometres) We are exp cting this process of 
reduction to continue in 1988-89 also. 
Production Units 

20. The performance of our Production 
Units in 1987-88 has been satisfactory. All 
Production Units are likely to achieve their 
targeted out-turn in 1988-89. In fact, I am 
happy to inform the House, that the produc-
tion of electric locomotives at Chittaranjan 
Locomotive Works, will record an impres-
sive increase of 33% in the current y r 
1988-89. The new Coach Factory at Kapur-
thala has gone into production with th fIr t 
coach having been rolled out on 31 st Marc , 
1988. 
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20.1. Considering the demand for rolling 
stock, certain exp nsions of our Production 
Units have been ropos d. The capacity af 
Chittaranjan Locomotive Work . will be fur-
ther increased from 100 to 120 el r"c loco-
motives p ry ar, at an estimated cost of Rs. 
22.5. crores. It i also propos d to increase 
the capacity of Diesel Locomotive Works. 
Varanasi, by another ten diesel locomotives 
per year, at an estimated cost of As 19.5. 
crores, and that of Wheel & Axle Plant, 
Bangalore, from 70,000 0 85,000 wheels 
per year, at an e timated cost of Rs. 31.9 
crores. 

Metropolitan Transport Projects 

21. Sir, all possible efforts have been 
made in the current Plan for progressing 
ongoing Metropolitan Transport Projects in 
Bombay, Calcutta and Madras. I had in-
formed the House on several occasions in 
the past, that the progre s of the two proj -
ects in the Calcutta area had been ham -
pered because of delay in the handing over 
of some critical plots of land needed for the 
Calcutta Metro Project, and in removing 
encroachments on the existing railway land, 
required for the Circular Railway Project, In 
Bombay. with the joint financing efforts of the 
State Government and the Railways. the 
Mankhurd-Belapur project is progressing on 
schedule. A unique feature of this project is 
th construction of the country's longest 
prestressed concrete railway bridge across 
the Thane Creek. The novel construction 
technique adopted is casting of well founda-
tions by floating caisson method, in which 
pr cast caissons ar built on the shore, and 
then. floated to t site by sp cial submers-
ible barges. In Madra , progress of th 
Madra Beach-Luz-Rapid Tr nsit System 

s been commensurate with the funds 
. vila Ie for th i project during the year. 

ighly 

be impossi fa any si gle agency to take 
on 'thi rttSponsibility on its own. I ouki. 
t erefore. like once again to reiterate, that 
the only solution woukl be a joint approach, 
'nvolving the Central Government, the State 
Government, and the City Administration. as 
is generatly the system the world over. I do 
hope that, all those concerned would be able 
to respond positively and expeditiously in 
tackling this major problem, which may oth-
erwise overtake and overwhelm us. 

Staff Matters 

22. Sir, Railways are a labour-inten-
sive organisation. and their most valued 
asset is their manpower. It is on their ability 
and morale that our success depends. 

Housing 

22.1. I have tried to ensure that the Rail-
way family experiences the benefits of the 
atmosphere of general well -being existing 
on Indian Railways. We have progressively 
tried to relieve tho sa engaged in the railway 
exercise . from the day to day worries and 
tension that crop up in present day life. One 
such area of major concern to the serving 
employee is th p. construction of a shelter for 
the family after his retirement. To help the 
Railway employee in the construction of his 
house, I have directed the Ministry to exam-
ine the feas ibility of setting up an independ-
ent apex body, 10 assist the Railway em-
ployee in acquisit ion of land, its develop-
ment, and other activit ies related to con-
struction, on a self-financing basis. 

Train ing 

22.2. Great Importance is being given to 
training and retraining of railway personnel 
in y t m tic manner, so that they acquire 

d quat managerial and technical skills . 
During th year 1987-88, about one lakh 
r i y employees were imparted training in 
v riou institut s. 

Productivity Link@d Bonu 

""21 t: . roduC1rvi y inked SO LIS equal to 
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44 days ages, the highe so far, was 
declared or he year 1987~88. 

StaH Quarters and Amenities 

22.4. The allocation for staff quarters 
and other amenities has been more than 
doubled, from an annual average of about 
Rs. 20 crores in the Sixth Plan to about As. 
47 fcrores in the Seventh Plan. I am propos-
ing to substantially raise the allocation forthe 
year 1989-90, to Rs. 65 crores, which repre-
sents an increase'of 330/0 over the previou 
year. 

Literacy Mission 

22.5. In pursuance of the National Mis-
sion for eradication ,of illiteracy, about 400 
training Centres have been opened on the 
Zonal Railways during this year to benefit 
railwaymen and their families. 

Educational Facilities 

22.6. Efforts are 'being continued to im-
prove the quality of railway educational insti-
tutions. We appreciate the assistc ! Ice given 
by the Ministry of Human Resource Devel-
opment and the Kendriya Vidyalaya San-
gathan, which enablad us to obtain sanction 
for opening another 12 Kendriya Vidyalayas 

. in the current year. 

Sports Activities 

22.7. On the National sports scene, th 
Indian Railways retained their prominent 
position, winning 18 National titles in 1987· 
88, surpassing the previous record of 16 in 
the earlier year. Three sportspersons from 
the Railways were also honoured with the 
Arjuna Award. 

Industrial Relations 

23. During 1988-89. the Railways 
maintained a very cordial and harmonious 
relationship with the Organised Labour. For 
nearty four decades now, a well-established 
Permanent Negotiating Machinery has been 
functioning on the Indian Railways. The 

Corporate Enterprise Groups ·meet regularly 
and consist of representatives of Manage-
ment on the one hand. and thos of the 
Officers and the Organised Labour on the 
other, truly reflecting the team spirit that 
exists 'on our System. 'We value the respon-
sible and constructive a't(~ude displayed by 
the Organised Labour. 1 fully recognise, that 
in the.ultimate analysis, it is fh!3 "man behind 
the Machine' who makes the difference . . 
between success and failure. This is the 
fourth year in succession in the' ,Seventh I 
Plan period, in which the performano~ of the 
Railway team has been of a high drper. I 
would like to take this opportunity to express 
my appraciation to the officers and the staff 
of the Indian Railways. to whom credit mu,s,t 
go in a large measureforthe result achieved. 
I am sure, that their enthusiasm will continu 
unabated, and that their morale will remain 
high, so that they successfully carry out their 
duties in the service of the nation. 

Public Sector Undertakings 

24. I would now like to review the work-
ing of the public sector undertakings under 
the administrative control of the of the Minis-
try 01 Railways. In 1987-88, Indian Railway 
Construction Company (IRCON) registered 
a record turn-over of Rs. 208.5 crores and a 
profit after tax of Rs 14.31 crores, earning 
foreign exchange of about Rs 20 crores. The 
company has seoured four important inter-
national contracts in the current year-one 
each in Malaysia and Turkey, and two in 
Bangladesh. In 1988, the Company r 
ceived seven awards, including the National 
Export Award instituted by the Ministry of 
Commerce, and the overseas Construction 
Council of India Award for the the highes 
turn-over and the maximum earning of for· 
eign exchange. 

24.1 Rail India Technical & Economic 
Services (RITES). maintained its excellen 
progres , earning a profit after tax of R . 
5.56. crores, and foreign exchang of As. 
19.14 crOTes in 1987-88. In the ourrent year, 
the Gompany completed assignments in 
Mexico, Sri Lanka and Jordan. On 0 th 
major contracts being currently ex cut db I 
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them is for the operation and maintenance of 
a high-speed raHway line in Iraq. In the 
current year, the Company has secured five 
important international contracts in Ghana, . 
Nigeria and Zimbabwe. In 1988, the Com-
pany received three awards, including the 
International Trophy for Technology. 

24.2 Indian Railway Finance Corpora-
tion (IRFC), has so far raised about Rs. 960 
crores. It has floated its third issue of Railway 
Bonds amounting to As. 600 crores in the 
current year. I would like to reemphasi e that 
these resources are part of the Railway 
Plan. They do not constitute any additional-
ity. 

24.3 The Container Corporation of India 
(CON OR), has been set up with an Au-
thorised Share Capital of Rs. 100 crores, for 
dev loping a network of Inland Container 
depots 10 handle international and domestic 
containers. 

24.4 The Centre for Railway Information 
Systems (CRIS), is functioning as a Society 
under the Ministry of Railways, and is en-
gaged in the development of computer sys-
tems on the Indian Railways. A mainframe 
computer for the Freight Operation Informa-
tion Syst m has been ordered and is ex-
pect d to be installed shortly. This organisa-
tion has al 0 takan up many other useful 
projects, including the inter-linking of the 
various pas enger re ervation systems. 
and the development of software for the 
Hospital Management System, the Person-
n I Management System, the Coach Moni-
toring System, and the issu of unreserved 
tickets. 

International Cooperation 

25. In the field of international coopera-
tion, the Ministry of Railways sign d three 
Memoranda of Understanding during th 
year with the Governments of U.SSR. a~d, of 
Fr nee. and with the Austrahan Na lonal 
Railway Commis ion. The objec ives out-
lined in the \Aemoranda are for or t r coo 

eration in areas of mutual interest, upgrada-
tion and transfer of technology in selected 
areas and undertaking joint consultancy , . 
and construction projects in third countrtes. 

Budget Estimates 1989-90 

26. Sir,l shall now deal with the Budget 
Estimates for the next financial year 1989-
90. With the size of the Railway Plan fixed at 
Rs. 4,450 crores, the target for originating 
tonnage has been set at 345 million tonnes, 
of which 316 million would be revenue 
earning. The total traffic output has been 
targeted to reach 252 billion net tonne kilom-
etras. 

26.1 The passenger traffic is estimated 
to go up by 3%

, sundry earnings by 4%
, and 

luggage, parcels and other receipts by about 
2%

• On the basis of these assumptions, and 
at the current level of fare and freight rates, 
the gross traffic receipts are estimated at Rs. 
9,757 crores. This is Rs. 381 crores higher 
than the Revised Estimates of the current 
financial year 1988-89. 

26.2 The Ordinary Working Expenses 
are estimated at As. 7,373 crores, which is 
an increase of Rs. 698 crores over the 
Revised Estimates of the current financial 
year. The additional funds being asked for 
are largely to meet the obligations of annual 
increments to staff, payment of Dearness 
Allowance, increase in coal and steel prices, 
costs related to increased activities, and 
lease rental payable to Indian Railway Fi-
nance Corporation . 

26.3 It is proposed to step up the contri -
bution to the Depreciation Reserve Fund 
from Rs. 1,500 crores in 1988-89 to Rs. 
1,715 crores in 1989·90. 

. 
26.4 The contribution to the Pension 
Fund is also being enhanced from the cur-
r nt year's level of Rs. 550 crores to Rs. 700 
crores in the next year. This has become 
necessary following the various Govern. 
ment decisions liberalising PenSionary 
ben fits. 
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26.5 The Railway Convention Commit-
tee, 1985, have bgen deliberating on several 
aspects of railway working. Memoranda on 
the financial arrangements between the 
Railway Finance and the General Finance 
have since been submitted by the Ministry of 
Railways for the Committee's consideration. 
Meanwhile, provision for dividend for 1989-
90 has been made at the same rate as for the 
year 1988-89. On receipt of the recommen-
dations of the Committee on thG subject, and 
after consideration thereof, proposals will be 
placed before the Parliament for approval. 

26.6 With the increase in Ordinary 
Working Expenses and contributions to the 
Railway's Funds, thetotal working expenses 
are expected to be Rs. 9,788 crores. After 
taking into account the net miscellaneous 
receipts of Rs. 100 crores, the net revenue 
will amount to Rs. 69 crores, which would be 
insufficient to meet the dividend liability of 
Rs. 805 crores, by Rs. 736 crores. 

Tariff Proposals 

27. Sir, I am sure that Hon'ble Mem-
bers from all sections of the H use fully 
recognise, that it is in the long term interests 
of the railway system that the organisation 
maintains its financial viability. Any default in 
the payment of dividend to the General 
Exchequer. will advers91y affect the re-
source position of the Government. More-
over. on account of the rising costs of inputs. 
and for the higher generation of internal 
resources to finance Plan investment, some 
adjustments in the ratAs become 
unavoidable. I, therefore, propose certain 
changes in the tariffs to be made effective 
from 1-4-1989. 

27.1 It is proposed to increase the rates 
of goods traffic by 11 per cent. However, to 
provide relief to the weaker and the rural 
sections of society, and keeping in mind the 
special interests ofthe Kisan, I have decided 
to exempt from this increase certain com· 
modities, namely, salt for human consump-
tion, fruits and vegetables, gur and jagree, 
edible oils. oil seeds, oil cakes, fodder, live-
stock, and organic manures. 

27.2 It is also proposed to rationalise the ' 
freight structure by revising the classification 
of low rated commodities. All commodities 
are now grouped into various classes, rang -
ing from Class 80 to Class 300. The differ· 
ence between the minimum and the maxi· 
mum class rate is very high at present. It is, 
therefore, proposed that the wagon load and 
the train load classification of those com:. 
modities which are now charged at a rate 
between Class 80 Special and Class 150,09 
raised by two steps, except in the case of 
foodgrains. pulses and fertilizers, where it 
would be raised by one step only. 

27.3 It is proposed to increase the rates 
of parcels and luggage by 11 per cent. 

[ Translation] 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, I would like to say that: 

Aapne pani piya, mujhko pasina aa 
gaya, 

ho na ho, majhdhar main mera safina 
Aagaya 

[English] 

SHRI MADHAVRAO SCINDIA: I, 
therefore, propose certain charges in the 
tarrifs to be made effective from 1.4.1989. 

27.4 As far as passenger traffic is con-
cerned, the middle and lower income groups 

J constitute the bulk of railway users. Keeping 
their interest in mind, I do not propose any 
increase in passenger fares whatsoever. 

Financial Effects of Proposals 
28. The above-mentioned proposals 
are expected to yield an additional revenue 
of As. 876 crores. Taking this into account, 
and after having paid the full dividend of Rs. 
805 crores to the General Exchequer, the 
financial year 1989-90 is expected to close 
with a surplus of As. 140 crores. The pro-
jected surplus ;s just sufficien to execute 
workschargeabletothe Development Fund, 
such as, passenger amenities, staff welfare, 
and computerisation of reservations. 
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Concessions 

29. During the last two yea ,conoe-
sion were given to variou deserving and 
needy person -to the war-widow, the 
deaf nd dumb, kisans, teachers. children. 
sportspe on • and the widow of P.olice-
men and IPKF personnel killed in adion. 
These will continu . This being the Nehru 
Centenary Year, I have d cided to grant 
som mor concessions for trav I in Second 
elas . Th se are: 

For Emln nt Coach • In game nd 
port 

To all recipients of the Dronacharya 
Award_ concession of 50 per cent. 

For th Cour eou 

To all recipients of the 'Vir Chakra and 
A hok Ch kra series gallantry awards. 
for their courage and heroism in the 
defence of the country, and to the wid-
ows of such posthumous awardees-a 
conc ssion of 50 per cent. 

For th Br v. 

To all recipients of the President's Po-
lice Medal and the Indian Police M dal 
for 9 lIantry, in recognition of their 
brave and fearless service--a conces-
sion of 50 per cent. 

For nlor Cltlz n tok n of our 
con rn and r ct 

For every per on of the ge of 65 years 
nd I bovs. for travel b yond 500 

km .- a concession of 25 per cent. 

Conclusion 

30. Sir, almost forty-two years hav 
al psed si ce that day-15th August, 
1947-when at the stroke of mid-nigh, ,India 
garn d her Independ nee from th coloni J 
yoke. Four momentou d cades h v een 

many vicissitudes-the unfolding of both our 
strengths and 9ur weaknesses-Many 
achievements and some failures--as a 
peop ,as a nation. 

30.1 What we as ~nagement have 
tried to develop on the Indian Railways, is 
the ability to crystallise the hard and unpalat-
able issues, and act on the basis of enter-
prising dedsions arrived at as a result. What 
we must constantly strive for, is an enterpris-
ing polity on the one hand, and a develop-
ment-oriented managerial set-up on the 
other, to carry out the task of transformation. 
We continue to feel motivated by the con-
stant encouragement which we have re- . 
ceived from the Prime Minister,. I have no 
hesitation in saying. that, due to the support 
we have received from him, from the 
Honourable Members, and from the public at 
large, the railway fabric has acquired a new 
lustre. Even amongst those who were criti-
cal, we could always sense a strong under-
current of understanding and empathy. We 
feel privileged, Sir, to have been the recipi-
ents of such sentiments from our fellow 
country-men. We fully realise the enormity of ... 
our task and would be the first to acknowl-
edge that we still have a long way to go. 
Things cannot change overnight-it is a 
process which has to be set in motion. With 
the goodwill and support that we continue to 
receive. we are confident that we shall over-
come the challenges ahead, and succeed in 
establishing a modern and efficient Railway 
System, of which the country can be truly 
proud. 

31. With these words, Sir, I now com-
mend the Railway Budget 1989-90, to the 
House. 

MR. SPEAKER: The House will now 
adjourn for lunch to reassemble at 14.1 5 hrs. 

13.15 hr . 

The Lok Sabha adjourned for Lunch till 
Fifteen minutes past Fourteen of the 

Clock. 
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The Lok Sabha re-assembled after Lunch [English] 
at twenty minutes past Fourteen of the, 

e/ock 
(II) Need to relaa mor fund 

[MR. DEPUTY SPEAKER in the Chair] . for drinking water proJ ct 

MATTERS UNDER RULE 377 

[Eng/ish] 

MR. DEPUTY-SPEAKER: We now 
take up Matters under Rule 377. 

[ Translation] 

(I) Need to withdraw the order abol-
ishing the temporary posts ere .. 
ated in the Directorate of Census 
In 1961 

SHRI K.N. PRADHAN (Bhopal): Mr. 
Deputy Speaker, Sir, census is conducted in 
the entire cou0try after every 10 ye?rs. For 
this there is a Census Directorate in every 
State under the direct control of the Central 
Government. 

Temporary posts were sanctioned for 
running the Census Directorates in 1961 
and staff drawn from various departments 
are working against these posts. In the mean 
time most of the employees have earned 
one promotion also. 

The future of these employees has 
become uncertain as a result of a Central 
Government order which seeks to abolish 
these posts. They will have to revert to lower 
posts in their parent department and this will 
cause heavy reduction in their pay and other 
allowances. 

It may also be noted that these posts will 
have to be filled up after 8 or 10 months for 
the preparation of 1991 census. Therefore, 
the Central Government should withdraw 
such an order and remove the injustice done 
to the employees, 

DR. PHUlRENU GUHA (Contai) : 
Many villages suffer from want of drinking 
water. It is said that the Central Government 
is not giving sufficient funds to State Govern-
ments for drinking water projects. I request 
the Central Government to look into the 
matter and release money for drinking water 
projects. 

[ Translation] 

(Ill) Need to open a Cancer Insti-
tute In KhalBabad, U.P. 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad): Mr. Deputy Speaker, Sir. there 
has been a constant rise in the number of 
cancer patients and those dying of this dis-
ease, but proportionately suitable arrange-
ments for prevention, diagnose and treat-
ment of the disease have not been made so 
far by the Government. 

In eastern Uttar Pradesh, where the 
percentage of literacy is very low. people live 
below the poverty line. Due to non-availabil-
ity of diagnosis and treatment facility for 
Cancer, thousands of them meet an un-
timely death. The State Government is not 
capable to make suitable arrangements for 
the treatment of Cancer with its limited re-
sources. Under these circumstances, it is 
necessary to open a Regional Cancer Insti-
tute in eastern Uttar Pradesh to protect the' 
lives of crores of people. 

I would appeal to the hon. Minister of 
Health to open a Regional Cancer Institu te at 
Khaillabad in the most backward district of 
Basti in Uttar Pradesh without delav so that 
the poor people living in this area could b 
provided timely treatment. 
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[English] 

(Iv) d to Sanction th prop I 
ubml t d by th ovarnm nt 

of K rn t ka for tr n th n-
Ing th ground at r Org n-
I tlon 

SHRI G.S. BASAVARAJU (Tumkur): 
On 20th May, 1987, the St te Government of 
Karn tak had ent a proposal to the Union 
Government to reneW the sanction during 
1988-89 to purchase equipment worth Rs. 
8.99,517/- for strengthening of Ground 
Water Organisation in Karnataka under the 
Centrally Spon ored Scheme. The State 
Government had also requested for import 
licence and for foreign exchange to the tune 
of R . 13lakhs. The Union Government has 
not y t communicated its decision thereon. 

I request the Minister concerned to look 
into the matter. 

[r" nslation] 

(v) d to nsur early paym flt of 
rop In uranc cl 1m of Gu) rat 

f rm r 

SHRI SHANTILAL PURSHOT-
TAMBHAI PATEL (Godhra) : The farmers of 
Gujarst are passing through difficult times 
dueto droughtforthe third consecutive year. 
Mo t of the crop insurance claim for the 
kharif season of 19 6 could be cleared in the 
month of April 1988 only. There is great 
resentment among the farmers on this ac-
count. The farmers of the State are demand-
ing for an arly payment of crop insurance 
claims for the kharif season of 1987. A fur-
ther dfiliay in the payment of claims for the 

harif season for 1987 may lead to a mass 
agitation. 

, 
The figures of exp cted agricultural 

yield based on the estimate of kharif crop for 
the year 1987 has already been sent to the 
Ganera' Insurance Corporation by the State 
Government. The Central Government 
should tak steps to ensure arly payment of 
cr~p insurance c1airyls. 

(vi) N ed to tak taps to Improv th 
condition of v illager and for 
removal of unemploym "t. 

SHAI AAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Speaker, Sir, India i a 
country of the villages. Seventy percent of 
the labourers and farmers live in these vil-
lages but the condition of the villages is 
deteriorating day by day. ConsequentlYJ the 
condition of the farmers and labourers is 
going from bad to worse. Agriculture is be-
coming unprofitable. Youth belonging to 
both farming and labour classes are migrat-
ing from the villages. Unemployment has 
reached serious proportions thereby posing 
threattothe unity and integrity of the country. 
If we want to maintain the unity and integrity 
of the country, we have to make rapid devel-
opment of the villages. Immediate neces-
sary steps will have to be taken to check 
floods, and development schemes will have 
to be undertaken at the village level. Agricul-
ture should be given the status of an industry 
and youth should be stopped from migrating. 
Forthis small industries should be opened in 
the villages. Then only we can hope of 
removing starvation and unemployment to 
some extent. The Government should take 
immediate action in this direction. 

[English] 

(vII) Need to send ICAR tean1 of agri-
cultural experts to study the 
feasibility of establishing an 
Agricultural College in district 
Ganjam in Orissa 

SHRI SOMNATH RATH (Aska): Tr.e 
district of Ganjam in the State of Orissa is 
primarily agricultural. The people of the area 
are hardworking and never relent to work in 
the fields facing all oddities. Practically their 
philosophy is agriculture. The students of 
the district have been all along agitating for 
the establishment of an agricultural college 
in the district. The Indian Coundl of Agricul-
tural Research should collect necessary 
data and explore possibilities of establishing 
an agricultural college in the district. Such an 
institution can go a long way in providing 
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h h r educational facilities in the realm of 
agriculture to the students of the are . The 
college when established, be affiliated to 
Orissa University of Agriculture and Tech-
nology. 

, I would suggest that the ICAR be en-
trusted the responsibility of sending a team 

, of agriculture experts to visit the district and 
see the possibility of establishing a college in 
consultation with Orissa University of Agri-
culture and Technology and Orissa Govern-
ment. 

The establishment of an agricultural 
, College in the district is a long standing 

demand. The Central Government shOUld 
consider the matter sympathetic.ally and do 
the needful soon. 

[ Translation] 

(viII) Need to tran fer he dquart r 
of BALCO from Deihl to 
Bllaspur or Korba In Madhya 
Pradesh 

DR. PRABHAT KUMAR MISHRA 
(Janjgir): Mr. Speaker, Sir, a BALCOplant is 
situated at Korba in Madhya Pradesh. A 
BALCO factory is also situated at the same 
place which is earning profit. There are only 
two plants of BALCD in the whole of I,ndia. 
the Korba plant being the most important of 
them. But the irony is that its headquarters 
are in Delhi due to which the officials have to 
visit Delh i frequently for every work. As a 
result of this, a lot of money and time is 
wasted. If the headquarters are set up at 
Bilaspur or Korba then the wastage of time 
and money arising out of frequent tours of 
the officials can be avoided. Besides. allied , 
industria connected with BALCO can also 
be set up there. Therefore my submission is 
that 'just as the BALCD headquarters have 
been shifted to Orissa, a similar provision 
should be made in Bilaspur or Korba as well. 

(Amdt.J Bill 

14.28 hr • 

OIR eTTA)( LAWS CAME DMENT) BILL 
CONTO. 

[English) 

MR. DEPUTY SPEAKER: The House 
shall now take upfurtheroonsideration of!l'e 
following motion moved by Shri .B. Chavan 
on t;,e 22nd February, 1989, namely:-

"That the Bill further to amend the In-
come-tax Act, 1961, the Wealth-tax Act, 
1957, the Gift-tax Act, 1958 and the 
Direct Tax Laws (Amendment) Act. 
1987, be taken into oonsideratioA." 

Shri S.B. Chavan to Continue his 
Reply_ 

THE MINISTER OF FINANCE (SHRI 
S.B. CHAVAN): Sir, Y sterday I had in-
formed this Han. House about $Om of the 
doubts which were expr s y Hon. 
Members as to what the po ilion' . I would 
like to continue with the sam . 

The first point which I would like to 
clarify will be about the system of valuation 
of the wealth tax. The Han. Member opposite 
said that the evaluation of the weatth tax and 
the system followed hould be such that a 
common man should be abl to und r tand 
as to what exactly are the rul nd the 
producers which he is expected to follow so 
that he is not requir d to 0 to any tax 
consultant for filing hi r turn . Fir t of all, I 
would like to clarify th t th ev luatian under 
the wealth t i going to attract any 
common man a uch. It' yond particu-
lar limit that pe on uppo to file 
their returns for t proc • 
dure has be n I . 
in Rule 7 which in fact' ablK)lUtelV eMtllU' 
about the immovabl pr'ODoetty--wt~I,* 
is a free hold or a lease hold or: talftjlMl\oil.., 

an acquired property. 

All the thr 
B n 41 ·JM;III 
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-elr T L (Amendm nt) Bill 
1988. It elarift itlon about the 
immov bl PVnnaH'IV. I quat : 

"3 Subject to th provi ion of rul 
4,5,6,7. and 8, forth. purpo e of sub-
action (1) of action 7. th value of any 

i",movable prop rty, being a building or 
land appurtenant thereto, or part 
ther of, shall be th amount arrived at 
by multiplying the net maintain a Ie rent 
by the figure 12.5: 

Provided that in relation to any 
uch property which is constructed on 

lea ehold land, this rule shall have ef-
f ct as if for the figure 12.5. 

(a) Where the unexpired period of 
the 'lease of such land is fifty years or 
more, the figure 10.0 had been substi-
tuted; and 

(b) Where the unexpired period 
of the lease of such land is less than fifty 
years, the figures 8.0 had been substi-
tuted: 

Provided further that where such prop-
erty Is acquired or construction of which 
is completed after the 31 st day of 
March. 1974. if they value so arrived at 
is lower than the cost of acquisition or 
the cost of oonstruction, as increased. 
in either case, by the cost of any im-
provement to the prop rty, the cost of 

cqu'sition or, as the case may be. the 
cost of construction, as so increased. 

hall b taken to b the value of the 
pro rty und r this rule-. 

I u 3 i very clear abo how 
.unn .. t ng ha to b calculated. Th ra 

.mlnlll"JU ut it. As regards m in-
c u 4 i bsolutely clear. I 

II'n_lr.. i any scope for any kind 
that is why f have not b n 

r tand what the hon. em r 
hen h said that th whot thing 

mplicated nd com mon peop e. are 

no able to understand what the provi ion~ 
are and that is why they feel compelled to 
approach the tax consultants and thereaft r 
through them they have to file their return~. 
I do not think anything of that nature IS 

required. 

Hon. Shri Vyas raised the point about 
t jewellery and worth of the jewellery held 
by previous rulers. Who is going t~ ~ssess 
the valuation of this jewellery? If it IS less 
than 5 lakhs there is a procedure laid down 
and H it is beyond Siakhs then expert valuers 
are entrusted with the responsibility of trying 
to find out as to what exactly is the valuation 
of the jewEtliery which is in the possession of ~ 

either the Jagirdar orthe Prince who must be 
having tho possession of the jewellery. I do 
not think that here also there is any kind of 
scope for mis-interpretation or ambiguity. 
Might be in the case of expert valuers itself 
differences might arise. That cannot be 
helped. But when once the matter is referred 
to the experts, I think, we are bound by the 
valuation unless there is prima facie evi-
dence that it is motivated malafides Unless 
that is established normally the report of the .. 
valuer is being accepted by the government. 

Another point was raised by Shri H.M. 
Patel. He was the Finance Minister at one 
time aod that is why it becomes very neces-
sary to clarify the point as to why is it that the 
rules have been made part of the statute 
rather than keep them as a rule. I qulte see 
the point. But at the same time we have to 
take note of the fact that different kinds of 
interpretations were being made by different 
people about the rules. There should be no 
ambiguity and the matter , should be 
absolutely clear. That is why it has been 
brought about here. I can well understand 
that if the rules are framed separatelyflexibil-
ity ob ains, H the rules are framed undor the 
statute that give greater power to the Gov-

rnment to frame the rules. But I think we 
have curtail dour pow&rs and brought if 

fore the House. In fact, it is going to be 
d· 'cult for the Government that if any 
change is to be brought abou I we will h ve 
to roach this House and get the rule 
amended. But th t i not against the partie 



385 Direct Tax Laws PHALGUNA 4,1910 (SAKA) (Arndt.) Bill 86 

concerned. Th t I why I have not been able 
to exactly follow what was high point. Most 
probably. he just wanted to ay that Govern-
..... 1 .. Mould have more powers of framing 

ru • I 8gre with him but in these 
Icular eases, there were a number of 

J pretations which were being put on the 
NJes which were being framed. That is why 
we thought it necessary that it should be 
brought under the statute. 

Another very important prOVISion, 
which. in fact, was a bone of contention, was 
about the religious and charitable trusts and 
the possibility of misuse of the amount ... 
which were invested in these trusts. The 
point was made by hon. Member Shri Vyas. 
I am sorry that he is not there I have to clarify 
the point that he has raised. 

A point was also raised by han. Member 
Shri H.M. Patel whether it is going to have 
any retrospective effect. As far as I have 
been able to read the clause, there is hardly 
any scope for living this kind of interpretation 
that this clause can be interpreted to say as 
if it is going to have a retrospectiv} effect. I 
don't think that we propose to do it. At the 
time of 1987 Act, when the Bill was being 
passed. my predecessor had given an as-
surance on the floor of the House that we 
propose to revise the provisions for chari-
table and religious trusts. So, there is hardly 
any scope for feeling that during that period 
some people might have registered trusts 
and thilt is why it should be given a retro-
spective effect. But at least if I have under-
stood the hon. Member Shri H.M. Patel., 
correctly, what he wanted to find out from me 
was whether it was going to have a retro-
spective effect or not. I can make it 
absolutely clear that there is no intention of 
making it retrospective. There is no reason 
also because the intentions of the Govern-
ment were made clear. There is hardly any 
possibility of miscarriage of justice in the 
case of certain trusts which, not knowing 
that such a kind of change is going to ta e 
place. must have got themselves registered. 
That is why when the intentions were kno , 
if anybody has done it, I do not think he can 
claim any benefit under this section. Thaf .... 

why it will have prospective effect and not 
retrospective effect. 

Another good feature that we have in-
troduced in this provision for the t 'usts is 
about the safeguards which hav been 
provided. In fact. cases have been brought 
to Government's notic that funds were 
being used for business purposes and some 
o the trusts were being utilised for that kind 
of purpose. But not it has been made 
absolutely clear in the provisions of the Bill 
itself that you can have a business and the 
profits arising out of the business can be 
credited to the trust and the business profit is 
also incidental to the objective of the trust. If 
it is not incidental, you are free to have you r 
business. But it will be taxable. If it is to enjoy 
the exemption, then it has to be incidental to 
the objective and that point has been made 
absolutely clear in this case also. 

The other conditions that we have put 
on the trusts is that the funds will have to be 
kept in specified assets, utilisation of the 
funds will be for the objects only, accumula-
tion of the income has to be for some pur-
pose which should be clearly mentioned and 
exemption will ot be available for bu ine s 
income unless the same is incidental to the 
objective. All trusts will have to keep audited 
accounts and the department will look into 
them at the time of granting approval or 
renewal.. Actually this is not the all-time 
exemption which wa practised before. Now 
you will have to come t regular interval for 
renewal of exemption which ha been 
granted and at the time of the r n wal. it will 
be the responsibility of the officer to see that 
the conditions which have been mentioned 
under this section have been scrupulous ly 
observed by those who would like to have 
exemption under this section. 

Next point which was raised by some of 
the hon. Members was about additionaJ tax 
of 20 per cent which has been proposed 
under section 141 (1 A) if there is a ifference 
between the assessed income and the de-
cla~ed !ocom . And we have also said that 
sincG w have introduced a new y t m 
under whtch the voluntary return are beln 
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done of the returns filed, the Govemm nt 
coukt have recovered about Rs. 8 aore • 
Th t really shows that the policy d ion 
t n by th Government is being que • 
tloned by the authorities who are aying th 1 
t y have lost Rs 8 crores. Wh~her I. right 
or wrong is different. I do no think th can 

questioned by anybody. It was a deliber-
t nd conscious decision taken by my 

predac ssor and the assess as were given 
this option of filing their voluntary returns. 

SHRI AMAL DATTA : (Diamond Har-
bour) I mentioned about the CAG's Report. 
Ar you aying that the CAG i not to go into 
matters wher the Government has a policy 
and even though it is found that b that policy 
the public revenue is be·ng los or is he not, 
duty bound to bring it to the pu lie to se that 
pursuing the policy brings a oss of so much 

mount of public revenue? 

SHAI S. B~ CHAVAN : I would have 
r plied to your question, but you are also the 
Chairman of the Public Accounts Committ e 
and I would not like to say anything ainst 
the CAG. My understanding of the problem 
is, so far as the policy matters are con-
cerned, Government is fully within its rights 
to take decisions as to what needs to be . 
done; and whether the claim of 97 per cent 
voluntary assessment that is introduced 
statutorily should be done or should not be 
don~. Thi is ultimately the right of the Gov-
ernment and the right of this House. If any-
body tomorrow question that Government 

e ms 0 ha a lost so much amount and that 
i why th' policy is no cor" ; I do not think 
it is . hin t . ir righ s to pass udl vi w. 
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SHRI S.B. CHAVAN: When th , Gov· 
ernm nt take th decision of voluntary 
sch.m of filing returns. at that tim. th 
Go mm nt less consciously takes the 
deci Ion and thereafter that scheme comes 
into operation. Now, if a statutory scheme is 
a 0 being questioned by some of the 
people, I don't think that anybody will be 
within his rights to say that if Government 
had not followsd this policy, Government 
would have got so much more. This is some-
thing which I am not able to understand. his 
a matter of opinion also. So, I can merely say 
that the Income Tax Department has also 
gone into it. They have said that the amount 
was quoted by th CAG, well, I would not like 
to enter into this kind of controversy as to 
what CAG is saying. My only point was 
about the policy decisions and I don't think 
anybody can question the policy decisions 
taken by the Government knowing full well 
the implications as to how much money they 
are going to either get or lose. 

SHRI AMAL DAITA: The question was 
whether you know the implications. 

SHRI S.B. CHAVAN : Might be, accord-
ing to the limitations that we have. We have 
our own limitations as also the Hon. Mem-
bers have. I cannot possibly claim that I am 
a perfect person. According to my informa-
tion I try to take decisions on certain issues. 

Now, the next point, Mr. Deputy 
Speaker, Sir, is about the curtailment of time, 
i.e. it was two years before which has been 
brought down to six moths. I don't think that 
two years period has been brought down to 
six months. 

SHAI AMAL DA ITA: I do not say that. 

SHRI S.B. CHAVAN: Then I think I 
have misunder tood you. 

SHRI AMAL DA IT A: Six months re-
m In but the time for demand is brought 
do n from four years to two years. now. 

SHRI S.B. CHAVAN: Accordin 
n hi • it was two yea hich h n 

brought down. That was th period fore 
nd that is the period even now. What is the 

relevance of th six months p nod is the 
main point. According to the new system, 
once the return are filed, 97 per cent are 
going to be accepted. If there is a prima faci 
case, if the assessing authority 1eels that 
there is a case and the party needs to be 
informed, not only within that six months but 
within that financial year they are supposed 
to intimate the party that there seems to b 
an obvious mistake. a discrepancy, and that 
is why they are going to take up the cas for 
regular scrutiny and after the scrutiny, they 
have to pass order within a period of two 
years. So, the period of two years is meant 
for giving a kind of notic to the party that th 
authority prima facie has come to th con-
clusion that there is a case against the party 
and that they would like to go deep into the 
matter and take decision about it. That Is the 
only point. I do not think ther is ny depar-
ture either in th period of limitation on in any 
other ~oint. 

SHRI AMAL DATTA : There is ad par-
tur "but you are justifying it. 

SHRI S.B CHAVAN : Well it is a Gov rn-
ment Bill and I have to justify the sam . 

The last point made was about making 
available information to people at I rge. 
Nobody can have any dispute about this 
'point. But, if I were to inform the hon Member 
we are in fact trying to do the sam n 
information is being made available to 
people at large with a view to enable them to 
find out as to what the provisions ar and 
what they are supposed to do. I quite e the 
point that there is still cop for impro -
ment. Improvement needs to be don and 

,. people at large need to be informed about 
the various provisions and how they ar 
suppa ed to file their returns and so on. W 
are taking maximum advantage of the 
media available, but still I cannot possibly 
ay that the 01 to; 9 i perf ct and ther 

p for j' •• provement whate ", 9V 
rico for im ~ment. 

t n b c 
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area . Th hOne m m r he r th 
point ha id tha thi in trum nt of tax 
benefits hould al 0 mad u of for th 
dey Iopm nt of b ok ard r . "th ho. 
member i interest' d, I can giv him th full 
information. 

of all; there is a concessional 
provision for th II cal indu ries. 
Especially in the backward areas, 20 per 
cent concession is already available. So 
also in other areas, especially in the North 
Eastern R gion. which i mo tly a tribal 
area, conc ion are available. Since the 
North Eastern Region is mo tly tribal area. 
I do not, think income tax become leviable 
on them. h y do g t , num r of conces-

ions. In the backward ar a and in the 
North Eastern Region, a number of conces-

ion ar availabl under th Incom Tax 
Act nd w r, in fact, trying to encourage 
p rtie who ar interested in locating their 
industries in that area, by giving them central 
investment subsidy, I income tax benefit and 
al 0 conc ssional finance from the term-
lending institutions. Persons interested in 
locating their units in the tribal. areas should 
take full advantage of these major conces-

ions nd try to bring these areas on par with 
the re t of th country. That is the intention 
b hind the whole th ing and that is why, 
d lib r t Iy and consciously we have kept 
th provisions to gtve benefits to the back-
ward ar as. 

Th S9 W ra the few points which were 
rai d and which I have tried to clarify. I do 
no propose to say anything more. I must 
thank th hon. members for lending me a 
p tient ar. 

is: 
MR. DEPUTY SPEAKER: The question 

"Th t th ill further 0 amend th In-
Act, 1961. the W Ith-T 

7, th Gi .. t , . 1958andth 
T w: (Am ndment) ct, 

n into ron id r . n .. 

Th adopted 

. DEPUTY SPEAKER: Th Hou e 
will now take up olau by clause considera-
tion 

Clau 2 

(Amendment of Section 2) 

MR. DEPUTY SPEAKER: Ther i an 
amendment to Clause 2 by Shrl Shantilal 
Patel. He is not present in the House. The 
question is: 

. 
IS : 

"That Clause 2, stand part of the Bill." 

The motion was adopted 

Clause 2 was ac;lded to the Bill. 

MR. DEPUTY SPEAKER: The question 

IIThat clause 3 stand part of the Bill" 

The motion was adopted 

Clause 3 was added to the Bill. 

Clau e 4 

(Amendment s9Ctlon 10) 

Amendments made: 

.. 

Page 4, in line 36, after" business" 
insert unless the business is incidental 
to the attainment of its objectives and 
separate books of accounts are main-
tained by respect of such business" 

Page 6 in line 7. after" business" 
insert unless the business is inciden-
tal to the attainment of its objectives 
and separate books of accounts are 
maintained by it in respect of such 
business" (4) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER: The ques. 
ticn I : 
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"Th 01 u 4, a amended, tand 
p8rt of the Bill. If 

Th motion wa adopted 

Claus 4, a amended, wa added 
to the Bill. 

MR. DEPUTY SPEAKER: The que -
tion Is: 

"That clause 5, stand part of the Bill" 

The motion was adopted 

Clause 5 was added to the Bill 

Clau 8 

(Amendment of s9Ction 32 a) 

Am ndm nt made: 

Pag 8, for lin s 9-13, substitute 

'Provlded that In respect of a ship or an 
aircraft or machinery or plant specified 
in sub·section (88) this SUb-section 
shall hav effect as if for the words 
"wenty-flve per cent" the words 
"w~nty . per cent' had been substi-
tuted.' (5) 

Page 8, In line 28, after "April 1988 .. 
insert unless such ship or aircraft I 
acquired 6r such machinery or plant is 
installed in the circumstances speci-
fied in clause (a) of sub section (88) 
and the assessee furnishe evidence 
to the sati faction of the A easing 
Officer a specified in that clause II (6) 

Page 8. for /Ins 39-45, substitute 

"(BB) Notwithstanding anything con-
tained in sub-section (8) of th notitlc .. 
tion of the Government of Indi In th 
Ministry of Finance (Departn. nt of 
R v nue) No. G.S. R. 870 (E), dated 
th 12th June. 1986. i sued the, un-

der, the provisions of thi action shall 
apply in respect of, _ 

(a) (i) A new ship or n w aircraft 
acquired after the 31 st day of 
March. 1987 but before the 1 st 
day of April, 1988, if the 
assessee furnishe evidence to 
the satisfaction of the Assessing 
Officer that he had, betor the 
12th day of June, 1986, entered 
into a contract for the purchase 
of such ship or aircraft with the 
builder or manufacturer or owner 
thereof, as the case may be; 

(b) 

(ii) any new machinery or plant 
installed after the 91 st day of 
March, 1987 but before the 1 t 
day of April, ;1988, if the 
assessee furnishes evidenc to 
the satisfaction of the Assessing 
Officer that before the 12th day 
of June. 1986, he had purchased 
such machinery or plant with the 
manufacturer or owner or, or a 
dealer in, such machinery or 
plant, or had, where such ma-
chinery or plant has been manu-
factured in an undertaking 
owned by the assessee, taken 
steps for the manufacture of 
such machinery or plant: 

Provided that nothing oontained 
in sub-section (1) shall entitle the 
assessee 10 claim deduction In 
respect of a ship or aircraft or 
machinery or plant referr d to in 
thl clause in any previous year 

xcept the previous year rele .. 
v t to th assessment year 
commencing on the 1st day of 
April, 1989; 
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expedient so 0 do. may. by noti· 
fication in the Offie I Gaze , 
spec in this behalf. (7 

MR. DEPUTY SP AK 
tion I . : 

qu 

"TIl clause 6. as a, .... ~nded, stan part 
of the Bill." 

CJ u 

Th motion w s dopt9d 

6, as am8nded, 
Bill 

as added to th8 

• 
Am dm nt m d : 

ssment y ar 
o s the initial 
block of further 

(S ri S .. Cha an) 

R. 0 PUTY EAK R: The ques-
tion is: 

mended, stand rt 

Th motion w. adopted 

Clause 7, as amlMd, added to the 
Bill 

M . DEPUTY SPEAKER: Th r are no 
amendments to Clau 8 to 12. 

The question is: 

UThe Clauses 8 t 12 stand part of the 
Bill. • 

Th8 motion dopted 

dded to the Bill. 

CI u 13 

(Amendmenfof section 80 CJ 

Amendment made: 

Pag 12. in line 10 aftef' such 
Univer ity- Inseff or a local authority:" 
(1 0). 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER: The question 
is: 

Th claus 13, as amended, stand part 
of th Bill. r: 

The motion was adopts 

Claus 13, as amended, was added to the 
Bill. 

M . DEPUTY PEAKER: There are no 
m ndm nt to Clauses 14 and 15. 

Th qu ion i : 

"That Claus s 14 and 15 stand p rt of 
t Bill. 

Th mot· n w. s adopted 

Clause 14, and 15, eli added to th9 Bill 
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Clause 16 

(Insertion of new section 80 HHD r9: 
Deduction in respect of earnings in 

convertable foreign exchange) 

Amendments made: 

Page 12, in line 37, after" hotel" insert" 
or of a tour operator." (11 ) 

Page 13, in line 32, sftsr coaches by II 
insert .. tour operators already so ap-
proved or by" (12) 

Page, 14, in line 24, after "hotel" insert II 
or of a tour operator". (13) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER : The ques-
tion is: 

II That Clause 16, a amended, stand 
part of the Bill" 

The motion w s dopted 

Clause 16, as amended, was added to the 
Bill 

MR. DEPUTY SPEAKER: There are no 
amendments to Clauses 17 and 18. 

The question is: 

"That Clauses 17 and ·18 stand part of .. 
the Bill. 

The motion was adopteo 

Clause 17 and 18 were added to the Bill 

Clause 19 

(Amendment of Section 115 J) 

mendment made: 

16, in line 5,. after 'Sub-section 
or sub-section (3A)".(14) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER : The ques~ 
tion I : 

"That Clau 19, mended, stand 
part of the Bill-

The motion wa adopted 

Clause 19 as amended was added to the 
Bill 

MR. DEPUTY SPEAKER : There is no 
amendment to Clause 20. 

The question is : 

-That Clause 20 stand part of the Bill. " 

Th motion was dopted 

Clause 20 was added to the Bill 

MR. DEPUTY SPEAKER : Clause 21 
Shri Shanti Pat I. Not pre ent 

MR. DEPUTY SPEAKER: There are no 
amendments to Claus s 22 to 39. 
Clause 21 to 39 may put together. 

Th question is: 

"That Clauses 21 to 39 stand part of the 
Bill". 

The motion was adopted 

Clauses 21 to 39 were added to the Bill. 

15.00 hr 
Clause 40 

(Amendment of Section 234C) 

Amendment made: 

Page 22 in line 15. after ·'due I in t1 It 

or here no such instalment is so due 
by the 31 s day of March of th fin ial 
year . (15 

(Shri S.B. C av n) 
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• DEPUTY SPEAKER; The que tion 

!Tha Clau e 40, as amended, stand 
rt f th Bill" 

The motion was adopted 

Clause 40 , as amended, was added to 
the Bill 

Clau 41 

(Amendment of Section 244 A) 

Amendment made: 

Page 22. in line 38. after It section 143 
or" insert IIsection 144 or' .(16) 

(Shri S.B. Chavan) 

M . ~tPUTY SPEAKER: The question 
is: 

"That Clause 41 , as amended. stand 
part of the Bill" 

The motion was adopted 

Clause 41 as amended, was added to the 
Bill 

MR. DEPUTY SPEAKER: There are no 
amendments. to clauses 42 to 49. The 
question is: 

"That Clauses 42 to 49 stand part of the 
BiIt" 

The motion was adopted 

Clause 42 to 49 were added to the Bill 

Clau as 50 

(Amendment of Section 271) 

Amendment made: 

Page 25, in line 20. for' 1988B substitute 
u 1989 (17) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER : Th que .. 
tlon : 

"T at Clause 50, as amended. tand 
part of the Bill-. 

The motion was adopt9Ci 
\ 

Clause 50 as amended, was added to 
the Bill 

Clause 51 

(Amendment o( Section 273 A) 

Amendment made: 

Page 25. in line 38. for II 1988 substitute 
" 1988" (18) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER :The question 
is: 

"That Clause 51. as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 51 as amsnded, was {!I.dded to the 
. Bill 

MR. DEPUTY SPEAKER: There are no 
amendments to Clauses 52 to 55. The 
question is: 

"That Clauses 52 to 55 stand part of the 
Bill' 

The motion was adopted 

Clause 52 and 55 were added to the Bill 

Clau 56 

(Amendment o( Tenth Schedule) 

Amendment made: 

Pages 28, on line 23 (19) 
(Shri S.B. Chavan) 
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MR. DEPUTY SPEAKER: Th qu t 
• IS: 

'-That Clause 56, as amended, stand 
part of the Bill." 

The motion was adopted 

C/au 9 56, as amended, was added to the 
Bill 

Clause 57 

(Consequentia_' amendments) 

, 
Amendment made: 

Page 30. after line 39, insert (4) in 
section 2738 (as amended by section 
114 of the Direct Tax Laws (Amend-
ment) Act. 1987, after the words" in the 
provisions of II , the words brackets, 
letter and figure II clause (b) of slJb-
section (i) of II shall be inserted.(20) 

(Shri S. B. Chavan) 

MR. DEPUTY SPEAKER : The ques-
tion is: 

"That Clause 57. as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 57 as amended, was added to the 
Bill 

MR. DEPUTY SPEAKER:There are no 
amendments to Clauses 58 to 67. The 
question is: 

--That Clause 58 to 67 stand part of the 
Bill" 

The motion was adopted 

Clause 58 to 67 wef9 added to the Bill 

CI u 

(Amendment of Sfldlon 18) 

Am ndm nt m d : 

Psg 37, in Iin919, for" 1988" substitut 
.. 1989" (21) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That Clause 68, as amended. stand 
part of the Bill." 

The motion was adopted 

Clause 68, as amended, were added 
to the Bill 

MR. DEPUTY SPEAKER :.The ques-
tion is: 

1'Th at Clause 69 stand part of the Bill." 

The motion was adopted 

Clause 69 was added to the Bill 

Clau 70 

(Anendment of section 158) 

MR. DEPUTY-SPEAKER: To Clause 
70 there is an amendment given notice 
of by the Government. 

Amendment made: 

Page 38, In line 38, for" 1988" substi-
tute If 1989" (22) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER : Th que· 
tion is: 

"Ttl t CI U 8 70, m nded, tand 
part of th Bill". 

Th motion wa dopted 

Clause 70 as amended, was added 
to th9 Bill 
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• • 
R. OEPUTY -SPEAKER: Th que -

1hat claus 71 nd 72 rt of 
th Bill 

Th 

C u 71 and 72 were added to the Bill. 

CI u 73 

(Amendment of S 'Ion 34 A) 

Amendment mad : 

P 9 39. in line 25. alter "SuD-section 
(3,- in rt "or subsection (5)· (23) 

(Shri S.B. Chavan) 

PUTY SPEAKER : The qu s-

..", t C u 73, 
part of th Bill.· 

mended, stand 

Cl u 73, a amendlld, was added 
to the Bill 

• 0 PUTY SPEAKER : Th qu s· 
tlon : 

"Th t 01 U 74 to n st nd rt of th 
fir 

Cu. 7410 77w Bill 

u 78 
(In' rtion of ". Schedu III) 

uch house is acquired or the con-
struction whereof i completed 8f-
terth 31 st day of March. 1974 nd 
t house i exclusively u ad by 
the assessee for hi own ra iden-
tial purposes throu hout tha period . 
of twelve months immediately pre-
ceding the valuation date and cost 
of acquisition or. as the case may 
be, the cost of construction. as 
increased, in either case, by the 
cost of any improvement to the 
house, does not exceed.-

(a) if the house is situate at 
Bombay. Calcutta, Delhi or Madras, fifty lakh 
rupees; 

(b) if the house is situate at 
any other place. twenty-five lakh rupees; 

Provided also that where more than one 
hOllse belonging to the assessee is 
ex elusively used by him for resi-
dential purposes, the provisions of 
the third proviso 'shall apply only in 
respect of one of such houses 
which the assessee may. at his 
option, specify in this behalf" (24) 

(Shri S.B. Chavan) 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 78, as amended, stand 
part of the Bill.· 

The motion was adopted. 

Clau 9 78 as 8mend9d, was add9d to the 
Bill 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That Clauses 79 to 85 stand part of the 
Bill. • 

Th motion wa adopted. 

C us s 79 85 9f8 added to the Bill. 
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Clause·86 

(Amendment of section 17) 

Amendment made: 

HPage 59, in line 17, for "1988" substi· 
tute "1989". (25) 

(Shri S.B. Chavan) 

MR. DEPUTY ·SPEAKER: The ques-
tion is: 

"That Clause 86, as amended, stand 
part of the Bill ." 

Ths motion was adopted. 
I 

Clauss 86, as amended, was added to the 
Bill 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That clause 87 to 89 stand part of the 
Bill. " 

The motion was adopted 

Clauses 87 to 89 were added to the Bill. 
I 

Clau e 90. 

(Amendment of section 39A) 

Amendment made: 

Page 61, In line 11, after "sub-section 
(3)", 

Insert, "or SUb-section (5)". (26) 
(Shri S.B. Chavan) 

MR. OEPUTY SPEAKER: 

Th que tion is: 

"That Clause 90, as amended. stand 
part of the Bill." 

The mofio,) was adopted. 

Clauses 90, as amended, was 8lided to 
the Bill. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That clauses 91 to 94 stand part of the 
Bill. II 

The motion was adopted. 

Clause 91 to 94 were added to the Bill 

Clause 95 

(Amendment of Act 4 of 1988) 

Amendment made: 

Page 63, line 10, for 1I(6}, substitute 
"(8)". (27) 

(Shri S.B. Chavan) 

~IR. OEPUlY SPEAKER: 

The question is: 

"Th at Clause 95, as amended, stand 
part Of the Bill." 

The motion was adopted. 

Clause 95, as amended, was added to the 
Bill. 

Clause 1 

(Short title and commencement) 

Amendment made. 

Page 1, in line 6, for "1988", substitute 
111989". (2) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER: Th que-
tion is: 

IIThat Clause 1. as amended. stand p rt 
of the Bill." 

The motion was adopted. 
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Clau e 1, as amended, * 
Bill. 

dd9dto th 

The n ctlng Formul 

Amendment mad : 

Page 1, in line 1, for "Thirty-ninth", sub-
stitute UFortieth". (1) 

(Shri S.B. Chavan) 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That the Enacting Formu la, as 
am nded, tand part of the Bill." 

The motIon was adopted. 

Th Enacting Formula, as amended, was 
dded to the Bill. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That title stand part of the Bill." 

The Long Title was added to dill. 

SHRI S.B. CHAVAN: Sir, I beg to move : 

liTh at the Bill, as amended, be passed". 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill, as amended, be passed" 
Shri Banatwalla. 

SHRI G .M. BANATWALLA (Ponnani) : 
Mr. Deputy·Speaker Sir, we are grateful to 
he han. Minister Shri S.B. Chavan for hav-

ing responded to our representations ith 
respect to charitable trus s and a fs in 
rei tion to direct taxation. I h v risen spe-
cially to than him for the respon . How-
ev r. the response wa a littl partial re-
ponse. here ar certain areas wh'ch n d 

to be con ider d. 

Mr. Deputy-Sp aker Sir for gr ntin 
reli f to a ch ritabl trust und r S ction 

80(F). the Central Board of Direct Taxation 
may impose several conditio~s and such 
conditions may include apPOintment of a 
Government nominee on the board of Tru -
tees ... (Interruptions) 

SHRI S.B. CHAVAN: That Section is no 
more there. 

SHRI G. M. BANATWALLA: That is 
exactly why I have got up to thank you. This 
was 2. very important provision that was 
brought by the Direct Taxation (Amend-
ment) Bill 1987. The Government has been 
very kind enough to s~e that such serious 
intervention is removed. However Sir. I have 
particularly risen in order to impress upon 
the Government that the trusts forthe benefit 
of any particular community and caste es-
tablished after the cOrtlmencement of the 
Direct Tax Laws (Amendment) Act, 1987, be 
held entitled to claim tax deductions. This is 
an area where I do not know why a discrimi· 
nation has been left, and it requires a consid-
eration from the Government. I hope that in 
the Finance bill that we may have. the nec- ' 
essary amendments will be made. 

Sir. a small doubt lingers and it is neces-
sary that the doubt should also be clarified. 
That is the trusts should be allowed to grant 
interest free loans to, which are called Karz-
9-Hac ana in furtherance of their objectives 
of the trusts. Sir. I hope this small point also 
will receive the consideration of the Govern-
mant. Sir, the trusts should also be allowed 
to continue to invest In non interest bearing 
forms or modes including investments in 
immovable properties, etc. The matter is left 
to be prescribed and I hope at the time of 
necessary prescription, at the time of neces. 
sary rules, th is particular point will be taken 
into ~ns ide~ation .The point has a long his-
tory Into which I do not wish to go at this 
particular time. I hop that the trusts will be 
allowed under dion 80F to continue to 
invest in non·int r t9 bearing forms or 
modes including investments in im-
~oveable properties. The maximum mar-
91nal rate of taxation which comes to 52.5 
per cent auld be rather harsh. That also 
needs a particular attention with respect to 
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the charitable trusts and wakfs. I am. of 
course, thankful to the Govemment for re-
sponding favourably to several matters 
which we represented with respect to chari-
table trusts and wakfs But there are, as f 
pointed out, a few areas which require the 
necessary attention and favourable r-
sponse from the Government. I hope tha 
when th Government comes forward w· h 
the Finance Bill, these will receive favour-
abJe response from the Governm nt. 

SHRI. A. CHARLES (Trivandrum): f am 
thankful to the hone Minister for bringing 
forward such a comprehensive legislation. 
In 1987 when the Amendment Bill was 

I passed there was a complaint that it was 
rushed through and the Hous did not get 
enough time either to study or to participate 
in the discussion on the Bill. In fact, several 
complaints have subsequently been made 
that some of the provisions of that Act were 
detrimental to the common man especially 
to some of the charitable trusts. I am thankful 
that the hone Minister was very positive and 
he looked into the whole matter, heard the 
complaints and then brought forward this 
comprehensive legislation. 

As I pointed out earlier, there were big 
charitable trusts which were looking after 
36,000 orphans all over the country. When 
the exemption given to those charitable 
trusts was taken away by the 1987 amend-
ment, all the orphans were on the streets. 
We were afraid as to what would happen to 
them. I understand that there are so many 
institution which were badly affected by that 
amendment. Though there are certain re-
strictions, I feel that those restrictions should 
be there. I am thankful to the hone Ministerfor 
giving these exemptions to the charitable 
trusts. This will benefit the organisations 
which are looking after the orphans in the 
country. 

Another salient feature is the uniform 
year that has been accepted. That has taken 
away the confusion in that area. I think, the 
evasion of tax can also be detected very 
easily. 

While going through this big Bil, one 
wonders how a common man will be able to 
study the details of it. Any way, it is an 
improvement on the existing struct reo I 
congratulate th Minister on that and J 
warmly weloome the Bill. 

SHRI. S.8. CHAVA : I am thankful to 
both the han. Members for expressing hap-
piness over the amendments which have 
been brought now by the Government. 
There eems to be some kind of a misunder-
standing which the on. ember, Shrj 8a-
natwalla, ,is having. Actually, we are not 
taking away any of the concessions which 
were available under the old Act. Prior to 
1987 all the trusts which were enjoying the 
exemptions, they hav enjoyed so far be .. 
cause the operation of the 1987 legislation 
was postponed till 1 st of April, 1989. I was 
done deliberately because of the feeting that 
was expressed on the floor of the House. So, 
those concessions remain and after this Bill 
becomes an Act, they will be continued. So, 
there is no break in the exemption. If they 
had enjoyed before, they are enjoying there· 
after. But now the procedure is that they will 
have to apply and get the permission, and 
this exemption will be for a limited period. 

Forthe properties about wh.ich the hone 
Member has spoken, the guiding principle is 
that the investment has to be in the pre-
scribed manner and in certain assets -
Bonds and other things of the Government -
and if there is any other business which is 

carried out or any investment being made, it 
has to be incidental to the objective. So long 
as that basic principle is being followed, I do 
not think there is any scope for any kind of 
misinterpretation so far as that aspect is 
concerned. I think that was the only point 
which was raised by both the han. Mem-
bers ... (Interruptions). 

SHRI G.M. BANATWALLA: Trusts for 
the benefit of any particular community and 
caste and established after the commence-
ment of Direct Tax Laws (Amendm nt) Act, 
1987 should also be entitled to claim the 
deductions. 
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SHAI S.B. CHAV N: Sir. t 0 j iv 
of th Tru t hould to giv th benefit to 
the community . It hould not be 
r trlcted to rtleul r community .. That i 
my und r t nding of t p obi m. I m ure, 
th hone mbar ill fully convinced 
that though. th m m r of hi community 
might creat Trust but th Trust has to be 
forth n fitofth entir community. There 
i no distinction of ca and cr made In 
th b n fiei ri . Th t i th ppro ch that 

h v to k in th m 

SULAI (anj ri) 
Th on 0 cr t 
Trust m y 0 f ,particul r commu-
nity 0 p rticul r r liglon. 

5H I 5.B. CHAVA : I will very 
difficult for m 0 um all kind of situ-

tion and try 0 , c arify th hoi thing. 
Ultimately. if h r will ny doubt the 
officer r ther to hom ou n ro ch 
and g t cI rification. 

SHR G.M. SA A TWALLA: You hould 
not run aw y; you ould Iso th f'i • 

HAl S.B, CAVAN: 
po Ition? T 

i jmmatenal. The material fact is whether 
that has anything to do with the objedive of 
the trust I think even if it is without interest,. 
so long as h is not in furtherance of t 
objectiv t I do notthink that e will be ab to 
ccept that proposition. 

MR. DEPUTY SPEAKER: ' ques-
tion i : 

..,-nat the Bill, as amended. be pa sed,-

The motion was adopted. 

15.24 hr • 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS 

[English] 
I 

MR. DEPUTY SPEAKER: ow we go 
to item No. 12 - Motion of Thanks on the 
President's Address. Shri V.N. Gadgil. 

SHAI V.N. GADGIL (Pune): Sir, I beg to 
move: 

'7hat an Address be presented to the 
President in the folloWing terms: 

"That the Members of Lok Sabha 
assembled in this Session are 
deeply grateful to the President 
for the Address which he has 
been pleased to deliver to both 
Houses of Parliament as-
sembled together on the 21st 
February' 1989. It 

Sir, in the parliamentary life. the Motion 
of Thanks on President's Address is an 
occasion to review vae o~s problems facing 
th nation an~ also it give opportunity to 
th Government to spell out its policies and 
programmes. But it i also possible to oon-
vert this occasion, to convert this House, into 

hat r. Churchill called the Grand Forum of 
th ion and the -Grand Inquest of the 

Ther fore. my endeavour will be to 
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rai important national issues a objec-
tively as possible without going into details of 
every aspect. The first issue, of course, i the 
security environment of the nation. When 
the present Government took over in 1985, 
if one looked at the map of India what did one 
find? In the North China not very friendly; 
come to the West, Pakistan being armed to 
the t th; com to th Indian ocean, th 
military base in Diego Garcia, come further 
South, in Sri Lanka where attempt were 
mad by people hostile to u to get a foot-
hold; come to North, Bangladesh whar at-
tempt was made to create anti~lndia feeling; 

_. coma further North, the~ are variou tribes 
like 'Karen' and others who 'ar armed and 
hostile to us; internally, Punjab, Assam and 
many other problems are there. So, in 1985, 
it looked if China, Pakistan, Diego Garcia, 
Sri Lanka, Bangladesh, tribals on border, as 
if it looked that there is some kind of con-. 
certed plan of encirclement from without and 
dest bilisation from within. This was the 
situation in 1985. Now, what do you find 
today? A dialogu with China has started, 
relation with Pakistan has improved. In Sri 
Lanka, if I may say so, the wisest and the 

• boldest decision of Mr. Rajiv Gandhi, was to 
send troops there and democratic process 
has triumphed there and come again to 
North, Bangladesh, the situation has im-
proved both in Bangladesh and on the bor-
ders. So, the threat of encirclement from 
without and destabilisation from within has 
receded to a large extent. I am not saying 
that everything is all right. We can proceed 
with some kind of cautious optimism. Now, 
this qualitative change in four years by no 
means is a mean achievement. This is the 
first achievement of this government. Inter-
nally various achievements have been 
made in the field of agriculture, industry and 
in various other areas which have been spelt 
out in the President's Address. I will not 
repeat them. But I want to ask myself a 
question: what is the reason for achieving 
these objectives? My humble answer i that 
the foundation was laid by PanditJaw~harlal 
Nehru whose birth Centenary we are cele-
brating this year. He laid the foundation of 
democratic socialism with planning and 
mixed econ~my. 

Sir. four months back, I had an opportu-
nity to attend in a socialist country, a seminar 
on sociali m. Four days it we~t on. The most 
leading ideologies, intellectual and cade-
micians from the Communist and the Social-
ist world, both from th East and West had 
come, about hundred of them. And what 
were the phrases used in the four days? 
'eri is of socialism', 'distortion'. 'civil liberty 
absence of I, 'no hope'. 'last chance', 'dark 
period'. The atmosphere was such that a 
delegate from Africa said, 'Why don't you 
people becom honest and say that you 
want to compromise with capitalism and you 
want to return to bourgeoi democracy?' 
The delagat from CPI India aid, I am 
returning to India a disappointed man. In 
India we talk about multinationals and politi-
cal destabilisation and here you are welcom-
ing with open hands multinationals from the 
West.' . 

In the ~oviet Union what is happening? 
We 'are wit.,essing· more scope for private 
enterprise. China has gone one step further. 
If the newspaper repc)rts are' 0 be believed, 
they have offered multinationals that if they 
promise a certain production by 2001, all 
kinds of concessions will be given including 
that labour raws will not apply. To that extent 
they have gone. Thi vindicates and rein-
forces the wisdom and validity of Nehru· 
concept of democratic socialism with pfan-
ning and mixed economy. I will say, Adam 
Smith has failed, Karl Marx ha fail d, but 
Nehru ha succeeded. That is th basis. 
(Interruptions). That is th ba i of our 
success of four years. 

Sir, Indiraji laid pecial emphasi on 
poverty alleviation programmes. Our target 
in future from this financial year, our b nefit 
target, must be the people below th poverty 
line. That is why variou programmes are 
being implemented, variou new program-
mes are being suggested mid-day meals for 
children in primary schools. one job for 
family and all those mentioned in the AICC 
Resolution. Sir, the Opposition also talk 
about it, I don't say fNo'. The only difference 
is, we immediately implement it, they go on 
searching for solutions. Sir, I am reminded of 
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the story of Lord Krishna. One day his finger 
w cut. blood tart d oozing out. And what 
h ppen d? What h pp n d was Rukmini, 
hi wit, tarted earching for a piece of 
cloth, she went h r ,ther and everywhere, 
h tarted arching. And what did her 
i t r Oraup di do? She immediately tore off 

her xpen ive sare and bandaged his 
hand. Sir, in India politics Opposition is 
Aukmini and Congress is Draupadi. We 
imm di t Iy bring about ... (lnt rruptions). 

PROF. MADHU DANDAVATE (Ra-
japur): You will have Draupadi vastra-
pahar n. (Interruptions). 

SHRI V.N. GAOGIL: I said atthe outset, 
I do not want to say anything about Opposi· 
tion. If you want to provoke me, I wilt have to 

'/. 

in whose family there is no employ.ment. 
These are the kind of programmes In the 
tradition of Indira-ji. We must implement 
them. Therefore, I repeat that one of the 
basic issues ;s as to how to bring the people 
who are living below poverty-line, ~bove ~he 
poverty-line and uplift them. That IS the kind 
of economic programme that we must have. 
Here. I must point out that there is one 
difficulty. We may make excellent program-
mes. We may devise excellent schemes but 
the question is of implementation. I regard 
the Indian Civil Service, the Indian Adminis-
trative Service and all the other servic s as 
one of the most efficient in the world. But. 
sometimes their approach is negative. 

I remember. as a student. the appeal 
made made by Sardar Patel, immediately 
after Independence to the then service in 
integrating Inaia and magnificently thfaY 
responded in unifying and integrating the 
coun'try. The same kind of approach is ex-

Sir, this programme, the target of which peeted of our civil servants. They must ra-
is the people b low the poverty line, is the spond positivelytothe devalop'!lent projects 
kind of programme that we have 10 imple- for the poor people. It is a common experi-
m nt. That, according to me, is one of the ence of all of us, not all but there are many 
basic i u facing the country, how to civil servants whose approach is negative. 
improve the lot of those particularly who are You go to them. The first thing they will say 
b fow the pov rty line. Sir. I regard it as is: IIcan't be done". To everything practically 

hame that after forty years of Independ.. possible, they will say 'no'. We, the politi-
enc ther ar lakhs of women in this coun- cians say 'yes' to everything because we 
try who do not h ve enough cloth to cover have to win the elections. That is why Pandit 
themselv s. Sir, you remembarthatscene in Jawaharlal Nehru once said: "India will grow 
Attenborough's film "Gandhi" that after he ' when Civil Servants learn to say 'yes' and 
returned from South Africa, on the advice of Politicians learn to say 'no"'. This is the kind 
Gopalkrishna Go hale he toured the whole" of thing that is happening. The civil servant 
of India. He went to on viltag ,went for a will first say: liThe other Department is con. 
bath in a small pond under a river. A few feet cerned. you consult that Department." All 
w y was poor rural woman. She was right, you consulted. Wht)n you go next they 

embarrassed b c u h did not have will say: "Sanction is necessary". All right. 
nough clo h to cover, and the film shows the sanction is obtained. Then, they will say: 

that wh n Gandhijl aw her embarrassment, "There are no finances." But when you show 
there wer tears in hi yes. The e are the finances, then their last resort is: hRules do 
kind of p opla for hom w worked out our not permit." This is our common experience. 
economic programm . Th n, there ar One would like to ask whether rules are for 
families wh re th hu band i employed, men or men for rules. But this is the standard 
wit is mploy d. brother is emp1oyed. sister argument, the last weapon. 
j mploy d, on, daughter nd everybody 
is employ d. On th oth r h nd, th rare 
famHi wh re nobody has employm nt. So, 
the target must tha if theirc ndidates ra 
of equal m rit. rvic must go to th person 

One of our Finance Ministers earlier told a 
very interesting story as to how the civil 
servants function, blinded by the rules. 
There was a temple in a town and a person 
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- like me - a social worker went to the 
Collector and said: "What is happening in 
this town? There is this important temple. 
Everybody is entering the temple with shoes 
and chappals on. What kind of Raj is this?". 
The Collector said: "Don't worry. I will make 
a rule". So, he made a rule saying that 
nobody would be allowed to enter the temple 
unless he removed chappals and shoes. 
Eight days passed. Again the same man 
came to the Collector and said: uSir, nothing 
is happening." The Collector asked: "What is 
happening?" The man said: "You made the 
rule. But people do not know about it." The 
Collector said: "A" right, I will put up a board 
outside the temple saying 'please remove 
the shoes and then only you will be allowed 
to enter'," The Board was put up. Another 
eight days passed. Again the same man 
came and said: "Sir, nothing is happening." 
The Collector asked: "What is the wrong?" 
The man said: "People only read. They enter 
with chappals." The Collector said: II I will 
appoint an officer to implement this." The 
officer that the Collector appointed was a 
wrong kind of civil servant about whom I am 
talking now. Another eightdays passed. The 
same man came to the Collector and the 
Collector asked: "What now?' You asked me 
to make a rule and I made the rule. You 
asked me to put up a Board and I put up a 
Board and you asked me to appoint and 
officer to implement the order and I ap-
pointed. What is the wrong now?" The man 
said: "What kind of an officer he is." The 
Collector then asked: "What happened?". 
The man said" "Yesterday evening I went 
there without any shoes or chappals, with 
naked feet. He stopped me. I asked as to 
why he is stopping me. If The officer said: 
"Government rule is there. You cannot enter 
unless you remove the shoes." The man 
said: "I have no shoes, no chappals." For 
this, the officer said: "Government rule is 
there. Unless your remove you chappals, 
you cannot go." Then he again said : "Go to 
the Government and gat the rule changed." 
The man said: "There is no time to got to the 
Government and get the rule changed. I am 
bare-footed , I came with naked feet. I don't 
have anything." The officer said : "go home, 
wenr chappals and shoes and come here 

and remove them to enterthe tempi ." (Inter-
ruptions) If you have civil servan1s like this. 
the best plans of even the Opposition are 
going to be stalled. (Interruptions) There-
fore, my appeal to the service is that the way 
in which they responded to Sardar Patel's 
call for integrating and unifying India, they 
should in the same spirit. respond to the 
development program mes for the poor 
people. 

SHRI DINESH GOSWAMI (Guwahati): 
In the President's Address, this aspect is 
missing. (Interruptions) 

SHRI V.N. GADGIL: I am referring to 
the issues like that The real poverty is in the 
rural areas. Why? I start thinking and, per-
haps, I may submit that I have seen that 
historically. during the British rule, three 
things happened. Agriculture got com mer-
cialised, industry got urbanised and power 
got cent :alised. Commercialisation of agri-
culture, urbanisation of industry and centrali-
sation of power created a new class of ex-
ploiter in the rural areas. Soon it established 
its link with the traders in the town and the 
monopolist in the metropolitan cities. 
Theses three came together and they be-
came the Brahma, Vishnu and Mahest'l one 
created, the second sustained and the third 
destroyed the market forces of supply and 
demand. What is the remedy? Again, we 
have to go back to Pandit Nehru. lie said: 
Uthe remedy is if you want to strengthen th 
rural poor, you must strengthen the coopera-
tive society." That is the organisation 
through which you can give strength so that 
poor people will become stronger. Politi-
cally, you must introduce panchayti raj so 
that the power go to the people. After twenty 
year's experience of Panchayati Raj, which 
was introduced by Pandit Nehru, what do we 
find? Now, it is said, almost by all people that 
Gujarat, Karnataka, Andhra Pradesh and 
Maharashtra-I mention Maharashtra last 
are the four States where this experiment 
has fairly succeeded. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Panchayat. 
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SHRI V.N. GADGIL: Panchayati Raj. 
Even in th s four States" I am not satisfied 
that there i enough devolution or decentraH-

ation of JX>wer. I have some experience of 
my own State. f can tell you, without 
adequat financial power with them to say 
·that we have given power to th people will 
not be the whole truth. I am happy that the 
President's Address-you wanted me to 
mention the President's Add.ess specHi-
cally-mentions about the Panchayati Raj. 
Now this kind of concept politically is very 
necessary because one oftha issues facing 
the nation is how to give real power to the 
p ople. Power lies in the people. If the power 
lies the people, they must knowthattheir real 
power is in the financial, administrative and 
many other aspects. Therefore, I welcome 
this. 

I do not propose to attack the opposition 
because they do it so well themselves that it 
is not nee ssary for me to attack. 8ut I would 
lik the House to take note of two or three 
things. You have heard a lot about the value-
bas d politics. What do I find? What I find is: 
an agitation is launched against the Chief 
Minis er on the allegation of his corruption, 
students take up the cause, more than fifty 
students are killed, somebody goes on fast, 
Ass mbly is dissolved, the Ci)ief Minister is 
dismissed. And what happens? Soon there-
after, h b comes a respectable and vener-
able member of the opposition. Then one 
Chief Minist r resigns, a very democratic 
person t lis him you cannot resign because 
I a using my veto power. This is the value-
b ad politics. In 103 years of the history of 
Congress, I have nev r come across two 
things. One is the Chairman of the party 
getting up and st ging a walk out from the 
p rty. This is a new v Ius based politics that 
we re having. hen we also have value 
based politics wh r two former colleagues 
threatening ch oth r with criminal prose-
cution and damages sui for Rs. 2 crores. 
This also has not happened in hundred 
years. W must appr ciat th ir contribution 
to he value based poli ies. 

SHAt HAMPA THO ' AS: He was in 

the kitchen of the Prime Minister too. (Inter .. 
ruptions) 

SHRI V.N.' GADGIL: We have a work· 
ing committee of 21, therefore they must 
have a national executive of 180 ... (Interrup-
tions) We have got a 21 point programme; 
therefore they must have a 71 point pro-
gramme. One of the programmes-if I re-
member correctly-Item No. 53 is Irespect 
for the independence of the judiciary". In the 
value based politics we have an opposition 
leader threatening to burn the copy of the 
judgement outside Supreme Court and 
threatening to collect the signature of a 
hundred MPs. for impeaching the Supreme 
Court Judges. ! 

SHRI SOMNATH CHATTERJEE 
(Bolpur): How did you destroy Shah Bano 
case? How did the Prime Minister abuse the 
Supreme Court? What did Mr. Shiv Shankar 
do? 

MR. DEPUTY SPEAKER: You speak 
when your time comes. (Interruptions) 

PROF. MADHU DANDAVATE: I would 
like him to go through the speech of Shri Z.R . ..(, 
Ansari in connection with the Shah Bano 
case. And the Chair had to remind him that 
he was violating the Constitutional rights. 

SHRI E. AYYAPU REDDY: What about 
Mohan Kumaramangalam attacking the 

.. judges of the Supreme Court? 

SHRI V.N. GADGIL: Even Justice 
Khan na whose statue they wanted to raise in 
New York, issued a statement yesterday 
totally condemning this attack on the inde-
pendence of judiciary. But I will not waste 
and more time as I said attha outset because 
they do it so well themselves. 

PROF. MADHU DANDAVATE: I think 
from .our President he can now come to the l' 
PreSident of India. 

SHRI V.N. GADGIL: If I have to accept ... 
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the standard of irrelevance of Prof. Dan· 
davate. I don't know what I will speak. 

These are some of the basic issues. 
The security environment, the concept of 
democratic socialism, programme for the 
people below the poverty line and power to 
the people these are some of the basic 
issues. 

I want to come back to a real fundamen· 
~al ba ie issue facing the country. That is the 
integrity and unity of this country. All kinds of 
forces have come up. I an not speaking here 
as a partyman. All kind of fundamentalist 
forces are coming up. There are threats to 
the unity and the integrity of the country. 
About what we can do, many sugge~tions 
have been made. But Ifeelthatthe best thing 
to do is to emphasize what joins us rather 
than what divides 'JS. 

You go to the Golden Temple, you find 
stories of Krishna and Sudhama painted. On 
the religious Muslim days they sing Qawali. 
And who is the best Qawali singer? Shankar 
Shambu. 'Hari Om Tat Sat this is rendered 
best by whom? Bade Ghulam Ali. In Mahar-
ashtra there is a particular tradition of devo-
tional songs started by Sant Gyaneshwar 
and Sant Tukaram. They use a particular 
idiom. And that idiom of Sant Gyaneshwar Is 
carried on best by whom? Sheikh Moham .. 
mad. Sheikh Mohammad says: 

Sheikh Mohammad is pregnant in his 
heart and the god in his womb - the 
idiom of Sant Gyaneshwar carried on by 
Sheikh Mohammad. 

These are the kind of things we should 
emphasise and fight all forces which are 
trying to break the integrity and unity of India. 
I was wondering how I should emphasise 
this point. Reludantly I came to the ooncilu-
sicn that maybe the message properly does 
not come from politicians it may come ,from 
somewhere else - the scientists and the 
engineers. 

We sit in India and watch the televi-
sion. Thousands of miles away Kapil Dev 

hits a sixer and we apptaud here. But very 
seldom we think how it came about. It came 
about because under Indiraji' eadership 
our scientists achieved a miracle. They 
launched INSAT I B up in the sky. How high 
it is lit is 22000 mile up in the sky they lifted. 
Who are the people? They are: Dr. Dhawan, 
a Punjabi; Shri Pramod Kale from Mahar-
ashtra and Shri Aslam, a 35 years old young 
engineer whose mother-tongue is Kannad. 
So what happens is when Punjabis, Mahar-
ashtrians, Kannadiga, Gujaratis, Ben-
galis-Hindus, Muslims. Sikhs and Chris-
tians-ali come together India is raised high . 
up in the world. Thl is the message that we 
might take from he scientists and decide that 
India shall never break Thi country shall 
always remain. Let us, therefore, resolve on 
this occasion that with confidence in our self, 
faith in our future we hall march unitedly to 
fight all these forces . . 

[ Translation] 
, 

SHRI R.L. BHATIA (Amritsar): Mr. 
deputy Speaker, Sir, I ,support the Motion of 
Thanks moved by Shri Gadgil on the 
President's Address. In his Address the hon. 
President has referred to the achievements 
made by the Government and has also 
pointed out towards certain tasks' yet to be 
fu~illed fully. In so far as the tasks which we 
have been able to fulfil, he has first men-
tioned that the economy of our counlry has 
registered a growth of 3.6 per cent despite 
century worst drought that the country suf-
fered last year. The hon. President has 
stated that in spite of this our country ha 
made considerable progress. Last year 
when our country was struck by a severe 
drought, the hone Prime Minister toured all 
the affected areas and tackled the drought 
situation effectively by successfully monitor" 
ing the programmes. Our second achieve-
ment has been made in the field of agricul-
t,ure. Our country has made significant prog-
ress in this field. The Government have 
enacted a variety of laws and provided a 
number of facilities to the farmers so that 
agricultural production may increase in our 
country. The Government has also rai ad 
the amount of loan mean for farmers from 
Rs. 1800 crores to As. 2500 crores. The 
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banks have been given instructions to pro-
vide more loan to the farmer and fulfil their 
ne ds. Last year commercial banks pro-
vided 17 percent more loans to the farmers. 
Similarly. the rural banks were also directed 
to assist the land owing farmers and they did 
make all efforts to give maximum loan to 
such farmers. Besides, the Government 
also made provision for better quality seeds, 
water and fertiliz rs . Last year production of 
fertil izers increased by 12 per.cent and dur-
ing the last eight months 34.5 percent more 
fertilizers was produced and was provided to 
the farmers so that the agriculture produc-
tion may increase in our country .... This did 
boost upour agriculture production, similarly 
our growth in the field of industries is also 
commendable. Manufacturing sector regis-
tered a growth of 10 per cent last year. The 
Government created a climate in the country 
which was most congenial to higher invest-
ments. The banks also lend maximum finan-
cial assistance to the factory owners and the 
Government too provided a number of facili-
ties by changing its policy and provided raw 
materials and arranged for imports. In order 
to develop any industry I it is essential to pay 
attention to its infrastructure and the Gov-
ernment has made significant achievements 
on this score. The rate of growth in the field 
of coal was 7.3 percent, in railway freight 
was 7.6 percent, in saleable steel was 7.6 
p rcent, in port handling was 10.2 percent, in 
power sector was 9.6 percent and in cement 
it was 10 percent, as a result of which the 
infrastructure of our country's industries 
were extremely strengthened and produc-
tion also Increased. Apart from these 
achievements. the Government achieved a 
land mark in the field of housing and irriga-
tion and various oth r schemes too, due to 
which, as Shri Gadgil pointed out jus now, 
especially the poor section was highly bene-
fited. Among the greatest achiev ments of 
Governm nt. the success achieved on the 
int national front is at th apex. which is a 
h Umark of th success of ourfot'eign policy. 
The foreign policy pursued by Shr; Rajiv 
Gandhi h s enhanced the prestig of our 
country II over the 910 . Our country's 

policy is being referred to everywhere. ThE; 
address which our hon. Prime Minister de,liv. 
ered to the UNO received wide publicity all 
over the world. He also set up the Africa .. 
Fund in Harare. Besides, he also signed the 
Delhi Declaration with Shri Gorbachev and 
this is being appreciated all over the world. 
As a consequence of this, Russia had to , 
change its policy and followed the path of 
non-violence. This brought laurels for our 
country and its policy from all quarters of thE) 
word. The international arena also felt re-
laxeddueto India'sforeign policy. The I.N.F. 
treaty was signed and the two major powers 
of the world agreed to solve their problems J. 
by mutual co-operation instead of pursuing 
the policy of conflict. The Iran-Iraq war came 
to an end and Palestine state was estab-
lished. Talks are in progress to solve Na-
mibia and Kampuchea problems and there 
is every probability of their issues baing 
resolved amicably. Thus the world is head-
ing towards the policy of co-operation in-
stead of confrontation. India has 'also tried to 
take advantage of this situation in its own 
region as well so that our relations with our ~ '" 
neighbouring countries may improve. Not 
only this, the Government made efforts to 
solve the problems with the countries with 
whom our relations had not been good by 
holding talks with them. I would first like to 

, discuss the hon. Prime Minister's visit to 
, China. The Prime Minister of India visited 

China after a gap of 34 years and this visit 
proved to be an historical visit which created 
a climate of trust, a means of mutual trust 
was established and our country entered 
into three agreements with China in the 
fields to trade, travel and culture. As Shri 
Gadgil has pointed out, our relations with 
China were not amicable earlier but due to 
our hon. Prime Minister's visit there, the two 
countries have come quite closer to each 
other. China itself has considered this vis it 
as important and has assured to have co -
operation with us. Steps are being taken in 
this direction, The major issue with Chin . ,. 
was that of boundary. A commission I (. :-
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been set up to solve it and Its meeting are 
now being held. Attempts will be made to 
find out a solution to this problem. 

16.00 hr . 

Our co-operation with China will prove 
. to be extremely beneficial. First benefit will 
be that a market of a country of 100 crore 
people will get open for our economy and our 
country's industry will be able to make use of 
it by means of short route and we will be in a 
position to export good there. China has 
now expressed its desire that Indian capital 
should also be invested there. Itjs prepared 
to go in for a joint venture. China has set up 
5 economic centres there and it wants that 
people from our country should set up fado-
ries there. Labour is quite cheap there, and 
they will provide land and building there. 
Besides, system of one man one window as 
existing in other countries does not exist 
there. If the Indians want, they can set up 
industries there and start their business 
there. As I submitted earlier, the first benefit 
will be that a market of 100 crores people will 
get open for us. The second benefit will be 
that by means of co-operatlon with them we 
will be able to reduce our defence expendi-
ture. This is so because when confrontation 
or misunderstanding give way to co-
operation. tht:J two countries are no more 
afraid of each other. Therefore the Govern-
ment can aiso bring reduction in defence 
expenditure and divert its funds meant for 
defence towards the development of the 
country. The third benefit will be that if India 
and China become friends, it will give rise to 
an unparallel change in the political situ-
ation. 

Besides. the hon. Prime Minister has 
also entered into talks with Pakistan. It is a 
happy fact that Shrimati Bhutto has become 
the leader there by getting votes in a demo-
cratic way. I feel that not only .Members of 
the ruling party but also of the Opposition 
benches have welcomed this and we have 
seen that as a result of talks between Shri-
mati Bhutto and our hon. Prime Minister. 
both the countries have come closer to each 
other. Three wars have taken place be-

tween India and Pakistan earlier and Paki-
stan Is a global strategic ar a for our country. 
Oth r countrie are interfering there by pro-
viding arms to it and creating a tension so 
that India too may manufaaure arms and get 
busy in this task. However, new way of co-
operation and friendship has been opened 
after the talks held between Shrimati Bhutto 
and our hon. Prime Minister. We hope that 
the tension will be reduced as a conse-
quence of such co-operatlon and by adopt-
ing the way of friendship both the countries 
will be mutually benefited. 

Besides, the Indo-Sri Lanka agreement 
has also be n signed. As Shri Gadgil 
pointed out, our forces went there only at 
their request and our Government did not 
send them there on its own. Shri Lanka 
Government asked for our'forces for its own 
help. Tamil has been made the official 
language there and elections have also 
been held. Thu,s normalcy is returning there. 
Part of our forces have returned from there 
and the rest of them will also return after full 
peace is established there. India has fulfilled 
one such responsibility in Sri Lanka which 
was absolutely necessary. 

Apart from this, at the time of coup in the 
Maldives to overthrow Mr. Gayum's Govern-
ment. It asked for assistance from our coun-
try. At that-l1me, Shri Rajiv Gandhi lent a 
'helping hand in a marvelous way with cour-
age and India has earned prestige in the 

.whole world because our country helped a 
friend in need. OurGovernmentviews every 
issue from the aspect of our non-alignment 
policy and only then does it take any deci-
sion. I feel that,the decision of our hon. Prime 
Minister is very good. While we have dis-
cussed our country's policy, there are also 
certain such things which need to be paid 
attention and improved. The issue of prices 
is one of them which is causing concern for 
all of us. The prices are increasing and the 
poor people. the people belonging to fixed 
income groups are suffering. This needs to 
be rectified and the Gov rnment should 
reduce its expenditure. Besides, borrowings 
should also be minimised and production 
should be increased so that prices may 



427 Motion 01 Th nks on FEBRUARY 23, 1989 ths Presidsnt's -Address 428 

[She R.L.Bhatia] 

com to a I vel. It i xtremety es entiat 0 
maintain the priCes becaus 40 per cent of 
our country' popul r n live below pov rty 
line and ha to uff r most. 

MY other ubm ssion is regarding 
Punjab. Our han. Pnme Minister ha don a 
commend ble job in Mizoram and N galand 
and ha brought tho e state In the main 
str. am of th nation and the democratic 
proc ss wa allowed to play its role. For the 
la t 40 y r, they h ve b n waging armed 
conflict but on hest of our Prime Minist r 
they bid good bye to the arms and adopted 
the path of peace. H has b,·ought them in 
the democratic proc s by reaching at a 
decision with them. Thl i v ry ig 
achlevem nt which need to b praised. But 
it is most regretting that the situation in 
Punjab have not yet improved. 

Forthe last 8 y ars terrorists have been 
killing p ople in Punjab and we have not 

ucceeded in improving th situation there 
by any mean. Arms are smuggled into the 
country aero the border and it becomes 
the responsibility of our Government to see 
as to how arms ar being smuggled across 
the border or who muggled them and how 
to check such activities. The Government 
willh vetoch ckthiswithironhands ndwe 
should see a to how best the border can be 
sealed or could b mad some such other 
provision so th t rm may not be smuggled · 
into th country cross 1he border. Secondly 
a provision of these arms should also be 
made in our own state. In my personal 
opinion, a I w should b enacted for Punjab 
under which anyone found to be in posses-
sion of arms should be shot dead and the 
licenses is u d to the peopl by the Govern-
m nt for k · ping fire rms ith them should 
also be withdrawn. Unl S5 th Gov rnment 
takes th afor said m sures, th present 
situation will continue in which it Is the Police 
rut during th d Y nd during th n 'ght it i 
th unbr died sway of th terrorists who 
op nly ro m about carryin 5t nguns and 
other such w apons. T ra i nobody to 
check them. Th refore, I think . at it is 

necessa:y to take legal measures for im-
proving th situation. That is the only w~y 
out to end terrorism in Punjab and. there IS 

no oth r way to it. 

Actually, what I want to submit is that in 
view of the growth in the industrial and agri-
cuttural sectors and our achievements in the 
international field under the leadership of the 
han. Prime Minister, the Government de-
serves congratulations and we should adopt 
the Motion of Thanks unanimously. 

So far as the question of our friends are 
concerned. I regret to say that we the 
Punjabis have been pointing out the fact 
constantly that none of the leaders of the 
opposition parties have ever condem ned the 
situation prevailing in Punjab. Hon Shri V.P. 
Singh has not given any statement so far in 
this regard. He has not condemned terror-
ism. Innocent people are being killed in 
Punjab bl '·. he has nO,t expressed a single 
word of sympathy for them till today. Simi-
larly, these people are thinking of forming an 
alternative Government, an 'alternative to 
the Congress, but how can they do so? 

KUMARI MAMATA BANERJEE 
(Jadavpur): They will not be able to do it. 

SHRt R.L. BHATIA: The Opposition is 
not united. They have 4 leaders and their 
names are, Shri N.T. Rama Rao. Shri Devi 
Lal ! Shri V.P. Singh and Shri Chan-
drashekhar. First, Shri N.T. Rama Rao and 
Shri Chandrashekhar made Shri V.P. Singh 
irrelevant and did not let him be nom inated 
as th chairman in their own state. He had 
taken Shri Mangal Pandey along with him to 
make him a leader and the future Chief 
Minister but he must have realised by now 
that he had been a tool in their hands and 
that they were making a fool of him. The real 
manipulator is Shri Devi Lal who has got his 
own person nominated as the chairman in 
u. P. as well. Subsequently, Shri Devi Lal will 
be removed from his position and after that 
Shri V.P. Singh will also meet the same fate. 
No one knows as to who is their actual 
I ader. Under such circumstances, can the 
people of the country trust such persons? 
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, These people have not got power as yet and 
elections are also yet du but they have 
started quarrelling over their respective 
shares of authority just from now. In such a 
situation, how can they save the country? 
The people of Punjab in particular, having 
observed their atthude, feel that although the 
people are dying in that State, these people 
are wrangling for power. I would submit that 
our country is not safelntheir hands and they 
are misleading people. They have little 
future. They will die quarrelling among 
themselves. They can never be united. The 
congress Party is the only political party 
which has got a heritage and has ever ruled 
the country since Independence except for a 
period of three years when it was out of 
power. The Congress Party has united the 
people and has given the country its policies 
and it is by following them that our country 
has made progress and its prestige has 
been much enhanced. But today these 
people are not united. That is why they are 
not able to ensure a strong Government. 
The people of our country are politically quite 
conscious. They are not blind followers. 
They know that Congress Party is the only 
party which can bring progress and it is only 
by entrusting the reins of power in the hands 
of Hon. Shri Rajiv ·Gandhi that our country 
can march forward on the path of progress. 

[English] 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That an address be presented to the 
President in the following terms:-

That the members of Lok Sabb as-
sembled in this Session are deeply 
grateful to the president for the Address 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together on the 21 st February, 1989". 

Hon. members present in the House, 
whose amend'ments to the Motion of Thanks 
have been circulated, may, if they desire to 
move their amendments, send slips to the 
Table within 15 minutes indicating the serial 

numbers of the amendments they would like 
to move. These amendments only will be 
treated as moved. 

A list showing the serial numbers of 
amendments treated a moved will be put up 
on the Notice Board shortly. In case any 
Member finds any discrepancy in the list, he 
may kindly bring it to the notice of the Officer 
at the Table without delay. 

SHRI DINESH GOSWAMI (Guwahati): 
Instead of giving the numbers, we can say, "I 
move all my amendments." ? Will that do? 

MR. DEPUTY SPEAKER: Giving num-
bers is the usual method followed. 

PROF. MADHU DANDAVATE: They 
prefer to hear from us, ''We withdraw all the 
amendments. " 

MR. DEPUTY SPEAKER: Shri Madhav 
Reddi. 

SHRI C. MADHAV REDDI (Adilabad): I 
rise to express my regrets and to say that I 
am not in a position to support the Motion 
which is before us. Just now, we heard very 
patiently the speeches of the mover and the 
seconder of the motion. I am surpri ed that 
neither of them has touched upon the topics 
mentioned in the address. They are trying to 
make a politica.l speech telling that 

[ Translation] 

"These people will die quarrelling 
among themselves." Even if they are to 
die that way then why should you be 
concerned because it is we who will die. 

[English] 

If this is the rever of the debate of the 
Congress members who are veterans, I 
cannot say anything. 

PROF. MADHU DANDAVATE: YOll 
may offer obituaries in advance. 
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[Trans} tion] 

SHRI C. MADHAV REDOI: Only the 
time will tell who will live ~.nd who will die. 

16.14 hr . 

[MR. SPEAKER in the Chail) 

(English] 

SHRI C. MADHAV REDO I: Sir, as I 
mentioned just now. I am not going to sup-
port th motion which is before us. I regret to 
s y that it fails to mention several important 
problems which are facing the country. The 
Address has painted a rosy picture of the 
Indian economy. It has stated that the 
Gov rnment has solved all the problems 
and that today it is at the top of every con-
ceivabl situation in the country. It is like a 
balance sheet in which only the assets are 
mentioned and not the liabilities which are 
many times more than the assets. It is just 
like the Government of India's financial 
position which thrives on deficit financing but 
makes no mention of it. 

Before I go to many important matters. 
I would like to mention two issues, Firstly, 
hone member Shri Gadgil mentioned about 
revamping of the Panchayat Raj System. 
Bee us that is very much in the air today. 
He was very eloquent about it and said that 
there is a need for grass root level Pan-
chayati Raj system to be strengthened. That 
is the reason why the Address has given a lot 
of importance to this system. 

We have no dispute with the Panchayati 
Raj System being made the instrument of 
implementation of the Five Year Plan pro-
grammes at th grassroot level. We all 
support It. But the way in which this is being 
sought to be done is very highly objection-

bl . We hav some reports of th Meeting 
of th Panchayati Raj tunc ·ionarit3s at the 
viII 9 t v I convened in New Delhi in the 
month of January by the Prime Minister in 
W Ich 7000 people att nded. Nobody 

ows s to h t w re h issues discussed 
. nd wh w r the d cisions taken in that 

meeting. Because nothing can be. dis-
cussed in a mob of 7000 people. What IS the ... 
object of these samrrielans? Why do you do 
it? 

SHRI RAM PYARE PANIKA 
(Robertsgunj): At least the village pradhans 
who attended that meeting know as to what 
are the issues discussed. You may not know 
as to what are the things discussed. 

[ Translation] 

SHRI HARISH RAWAT (Almora): Your 
party does not have any following in North-
ern India, it only exists in Andhra Pradesh. 
Naturally you know little about Panchayat -
Sammelans. 

MR. SPEAKER: 'Why are you interrupt-
ing? What have you been trying to submit? 
Will you not let us know as to what has been 
discuss.Jd? 

SHAI C. MADHAV REDDI: It is not 
necess~ry to have direct connection with the 
information which one is seeking. 

MR. SPEAKER: Why are you insisting? 
Speak when your turn comes. 

SHRI HARISH RAWAT: We were only 
extending a helping hand. 

MR. SPEAKER: I do not need your 
help. 

[English] 

PROF. MAOHU DANDAVATE: South 
India is not India at all: 

SHRI C. MADHAV REDO I: I am repre-
senting my party ... (Interruptions) 

Sir, the Panchayati Raj System requires 
to be revamped. There is no doubt about it. 
Just now the mover said that already this 
system is very good. It is functioning well 
though it has got some defects in the States 
of Andhra Pradesh, Maharashtra, Karna-
taka and one or two States. We have a lot of 
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experience of this Panchayati Raj Sys em in 
these States and other States have to cer-
tainly take advantage of this experiment. If 
it is not functioning well who i at fault? If the 
Election ar not being held in U.P. or Bihar 
or in any part of North India for the last ten 
years, we are not responsible. Who is re-
sponsible for that? Is Congress responsible 
or that? No ragular elections were eld. No 
powers were being given. No devolution of 
powers were there. You have very reason 
to blam~ the Panchayati Raj System in the 
North but you cannot say that that is the cas 
in every State where this system is working 
very well. Where there is a real devolution of 
power to the village level, you have not 
studied that system at all as to how is it 
functioning. Over and above the State 
Governments, the Samm9/ans are being 
organised. There is a proposal to organise 
a Samms/an in the South-in Bangalore. 
The Chief Minister refused to organise or to 
do anything with that. Recently there was a 
meeting of the Chief. Ministers. 

THE MINISTER .oF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): It is wrong. The Chief Minister has 
not said like that. 

SHRI C. MADHAV REDOI: I will come 
to that as to what he said. What he said was 
that if you tell us that the State Governments 
will organise Samme/ans, you come, speak 
and discuss problems. That is what he said. 
But you cannot organise these Samm9/ans 
over and above the Heads of the State 
Governments by-passing the·State Govern-
ment . Do you want to organise this type of 
Samms/an? Are you going to say that the-
Panchayati Raj System is going to be decen-
traUsed? Is it a way of decentralisation or i 
it a way - as somebody has said - of 
backdoor decentralisation? In the name of 
centralisation you want to directly deal with 
the Panchayat Pradhans in the village? 

Why should you do it? Is it practicable? 
Can Delhi directly deal with the panchayats? 
Can Delhi send funds directly to the pan-
chayats bypassing the State Governments? 

Can thi be done? What are you going to 
do? Why do you require the Con itution to 
be amended for this if this is not the only 
objective? The objective is that you want to 
change the subject and bring it in t e Con-
current List. You want to take var the 
functions of the State Governments; and the 
State Govemments are going to be made 
only the coordinating agencies; no pow r 
will be given to the State Government ; and 
the panchayats will be given powers and 
functions directly. (Interruptions) O.K. But 
what is it that you are doing? By that, you are 
striki,.g at the very root of the democratic 
federal structure; and this is highly objection-
able; this can never be supported by the 
States, particularly the States ruled by the 
opposition parties. This should have been 
the duty of the Central Government first to 
discuss !his matter w~h the Chief Ministers. 
There was a Confere'nce of the Chief Minis-
ters here. Why did you not discuss this 
issue? It· ':Jas so much concerned with them. 
But you failed to discuss this issue; on the 
contrary, you discussed some other issues 
and then you dispersed the Illeeting. "this 
is not the i sue you are going to discuss, then 
what are the issues you are going to dis-
cuss? 

There is a dispute between the entre 
and the State. What is that you are ,going to 
do? There is no mention of it in the 
President's Addr$ss. It only said that the 
panchayati system is going to be strength-
ened. But this is how the panchayati system 
actually is not going to be strengthened; it is 
going to be destroyed. We strongly oppos 
this type of concept of panchayati raj system 
where Delhi directly wants to have a connec-
tion with the panchayats so that Panchayat 
Pradhans may come to Delhi all the way 
from Trivandrum and then sit here for ev-
eral days begging for funds and then you 
givethemfunds. I that what you wantto do? 
Is not that you want to establish parallel 
power systems? Why should you do this? 
Thi i a panchayatiraj system for which a lot 
of time has been devoted by the Central 
Government. holding seminars, etc; that is 
absolutely wrong and we are rio in support 
of it. 
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(Sh. C~ M v Reddq 

Coming to th question of several i . 
sues which w r. ra ed he, while moving 
th R . ution. ".rticutarly with regard to 
our r I iOn . h Chin • Paki an, with 
many other countrie ,a lot of attention h 
been paid to the External Affairs, becaus 
the Gov roment thought that thi i an area 
in which Go rnm nt h t c rtain advan-
ta s nd th y can how th ir achi vement 
in th field. But I would like to po nt out, whil 
I upport th Govemm nt of India' r nt 
mov with regard to Chin nd Paid t n, that 
h ng hi v pe ce on th border. which 
you fa I th t you hav chi ved pea~ on 
th bord r, wha i th advantage that you 
have got it? H v you taken any step to 

ithdr w om of our force particularly 
from t centr I ector and from the eastern 

ector? Th re ar about 7 .. 11 divisions, 
mountain divisions. which ara engaged in 
th or • W ar nding erar of 
rupee on th movement of tha e troops, 
becau th r th terrain r so difficult 
that it costly 0 maintain our troops there; 
but w r k pi our troop there. Now. 
wh n you f I that there i peace on th 
bord r becau of the agreement which you 
h n d ith Chin ven though I know 
that Chin ha signed an agreement land 
China will tal to you only on such term 
which are ,very accept ab I ~to them, which 
ar adv ot eou to them ; w know what 
Chin had be n doing in the post· we ar 
happy that now ther i a d tent -but th 
point what n dvent g8 wa get out of it? 
Wh n v ntag w got out of th talk 
W h d With the Prima Mini t r of Paki tan? 
We w leoma democratically elect d Gov-

rnm nt in P kist n; and our Prime 
Mini§t r's going nd tal Ing to the Prime 
MintSter of Pakistan i very ood. But my 
point is hen they ay that 1h Shiml Agree .. 
mant i to honour nd every greem nt 
h to in accord nee ith th Shlmla 
Agreement. w . would like to kno what I . 
the Shiml Agr ment? Th Shiml Agr -
ment· interpr t byth m dHf rently. by u 
in diff r nt m nner. 0 l they yth our 
troop hould fthdrawn from th Slachin 
Glacier re8. 

ow are w prepared to withdraw? 

Similarly, Pakistan has agree? that they 
r not going to interfere in Kashmir, and that 

they re not going to interfere in Punja~. But 
what· the po ition today? What IS the 
po ition wh'en the Prime Minister of Pakistan 
w nt to China? She said that "We have got 

nain doubts about the Indian intentions 
becau a the nuclear submarines of India are 
in th Indian OCean" and they were afraid of 
thi • While we know that the nuclear subma-
rine ra not carrying any nuclear weapons. 
they are only nuclear-powered submarines. 
yet they have got doubts about them and 
th y hav exprassed those doubts to the 
Chin e peepl . And now they say that we 
should withdraw the people from the Glacier 
regions. 

SHRI E. AVYAPU REOOY(Kurnool): 
We have congratulated her. 

SHRI C~ MAOHAV REDOI: Yes, we 
have congratulated hac. The point is that are 
not very practical in certain of our ap-
proaches. While it is true that we have to 
build up the relations step by step-it is not 
so easy. we cannot do it in one day-the 
point is our objectives must be very clear, 
what we want to achieve by these agree-
ments. Our objectives should be very clear 
before u . 

Similarly. a mention has been made. 
about th peace that we have .today in the 
North .. Eastern region. I weloome that the 

orth-Eastern people today ara in the Indian 
mainstream. But the point is, what is the 
position today? 

What is the feeling of the North-Eastern 
peopl ? What is the feeling of the people of 

izoram tod y? What is the feeling of the 
p opl of Nagaland? What s the feeling of 
the people of Tripura today? They feel that 
they have been let down. They feel that the 

I ion w re farce. They were not fair 
nd fr el ions. What is the feeling of 

laldeng today? How does he feel? 

Having signed these peace accords 
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with them, having brought them into the 
mainstream. now, what we are doing is. we 
are repenting in leisure. We do not want to 
observe certain conditions to which we have 
agreed and finally we are repenting why we 
have entered into these Accords. And now 
we are in a po:9itiOn of not taking advantage 
of the position. But we are today repenting 
why we have entered into these Accords. 
We always do that. Every accord that we 
have signed we igned in haste and re· 
pented in leisure. That is the position of 
these Accords. 

Coming to the economic position, it has 
been said that the GOP growth has in-
creased. it has risen to 9 per cent, and that 
the growth rate is about 3.6 per cent. Simi-
larly agricultural growth is very high, we are 
going to have a very bumper rab/crop. and 
so on. Figures have been given to show that 
there is a phenomenal growth in the eeon· 
omy. We do not want to see any dark side of 
the pidure. When you present a balance 
sheet you must also show the assets and 
liabilities. When the liabilities are not there 
and only the bright picture of assets you 
show and tell that these are the assets which 
we have and the balance sheet is very good. 
It is good, as in the budget, as wl~1I as in 
anything, but the balance sheet of assets 
and liabilities is very important. 

SHRt RAM PYARE PANtKA 
(Robertsganj): That we have to show in 
budget. Survey Is coming. (Interruptions) 

SHRI C. MADHAV REDDt: Speaking 
about the liabilities, a mention has been 
made about the alarming position, in the 
Address. (/nt9rrupt/ons) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is a separate balance sheet; not 
the budget balance sheet. 

SHRI C. MADHAV REDDI: A mention 
has been made in the Address of the alarm .. 
ing position of the prices. The prices have 
been increasing and today the wholesale 
price index is as high as 439.3 in the month 
of February, t~ay, which is the highest ;n 

the whole year. That is the wholesale price 
index. 

SHRI SOMNATH CHATTERJEE: The 
Whole-sale price index has risen. (/ntenup-
tions) 

SHRI C. MADHAV REDOI: Thi is 
about Wholesale Price Index. Consumer 
Price Index is further going up. 

Our Balance of payment position is very 
bad. Though our exports have gone UP. our 
imports are increasing alarmingly, in the 
sense that because of th liberalisation of 
imports, we are not able to keep pace with 
the exports. Because of the depreciation of 
the rup98~ even though we feel that our 
exports have gone up, in terms of foreign 
currency the exports have not increased to 
the extent that we are able to show. 

Sir, c ;)ming to the .que~tion of Punjab, I 
expeded my friend Shri Bhatia to speak a 
little in detail about the aduaJ P9sition obtain .. 
ing there. Recently there is a spurt in the 
terrorist activity and not only terrorist activity. 
but the killing are in a different shape. Now 
the people are being hanged and they are 
using bombs to blow the railway and kill the 
people. Now in the Address. it is said that the 
Government is going to initiate certain ac-
tions and the Government is going to see 
that there is a political solution to the prob-
lem. What is the political solution? Mr. 
Bhatia was telling that no oppo ition leader 
is condemning the violence in Punjab. t 
would like to tell him that there wa on Mr. 
Barnala who was at one time our friend, who 
supported us and opposed the terrorists and 
who today has been thrown to the dogs. 
Now he had become a Tan Khaiya and he 
had to shine the shoes. That is the position 
today. Today we have reduced the position 
of Barnala to that extent. Who is your fnend 
In Punjab today? Leave alone the opposition 
leaders at the All India level, I will ask you, 
who , is th opposition leader or your own 
leader who is in a position to figh terrorism. 
Whoever makes this statement, he i going 
to be killed tomorrow. It doe not mean th 
they do not want to condemn, but wh t do 
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[She C. Madhav Reddq 

you xpectfrom them? Th ra are no· ads 
in Punjab Who would Ii to sail along . h 
th Governm nt and ry help you to v 
th Punj p m th Go m· 
ment is totally ·$Olated from th peop . It j 
claimed that th biggest power to deal with 
te rori m I th power of the peop 8. They 

ju cI 1m . But where ar th peopl ? 
Th peep e cert inly not indulging in 
t rrori t cia cs. I adm hat. But th po nt 

• who ar pporting th Gov mm nt to-
d y. and what is th dministration that w 
h v ther -:- corru dministration, about 

ich m ntion w m de by no les a 
person than Mr. Speaker himself. Whit he 
is in Gurdaspur, he said thi and everybody 
kno bout th·. What are the political 
init tive in PUnj • w do not know. Stili the 
DeC>D1 ratangu hing in Jodhpur jail and no 
olution i th r for th m. There ar leaders 

of Ak Ii Oal in 1h Xlr mouth jail , Mr. 
Pr ka h Singh Badal nd then Mr. Tohra. I 
do no kno what type of olution are in 
your mind, but Idem nd that immediately a 
meeting of th OPPOS tion leaders may be 
convened and you con utt really what 
should b th olution and what should be 
the next tepa Already two years are going to 
p . W have impo d Pr ident's Rule in 
May 1 87 nd by M y now, it will be two 
y ar . I do not know for how long we are 
go ng to continu th Pr sident' Rule there. 
I do not any hope in Punjab a far a the 
Government polic r cone rned be-
e u h polici r not t II h Ipful nd I 
do not thin that th solution is in sight. 

joined together and led a procession with 
both the flags demonstrating. This shows 
that the Govemmentthere is not in a position 
to do anything. H a similar situation wo",1d 
hay arisen in any other State ruled by the 
opposition parties. immediately the Chief 
Minister there would have been removed. I 
am not asking for this. What 1 am saying is 
that if secessionist activities take place, the 
Central Government should take action. It is 
not the State Government whioh is capable 
of taking adion. but it is the Central Govem· 
ment which should take action. What is the 
action that the Central Government has 
taken when saces ionist violence is so 
acutely going on there in Srinagar and 
Jammu? 

Coming to the question of some anti-
poverty programmes about which a mention 
was made in the speeches, it was said that 
several schemes have been initiated so that 
the people m.y be brought above the pov-
erty line. Now there is a proposal to merge 
NREP and RLEGP and then call these pro-
grammes as employment assurance pro-
gramme. Whether you merge them or not, 
the fact remains that unless substantial 
funds are allocated to these programmes 
nothing can be done. Already there are 
several studies made by various expert 
bodies including the recently published 
study by the Central Vigilance Commission 

..that of tha loans that had been given in the 
loan melas 800/0 of the loans had gone to the 
middlemen and only 20% went to the bene. 
ficiaries. This is the observation made by 
the Prime Minister himself while addressing 
the AICC in Delhi. He said that 80 per cent 
of the money which is being given to the poor 
beneficiaries, is going to the middlemen and 
salaries and hardly 20 per cent Is reaching 
the people. Even there God knows how 
many middlemen are there. If that is the 
position, what can you do? What is the effect 
of the poverty alleviation programmes in the 
States? 

A mention has been made about fight-
Ing drought conditions in the country. Gov-

rnment J taking the credit for fighting the 
evere drought conditions in the country. I 
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would like to submit that if there is any fight 
with the drought condition~ it is the State 
Government which have taken the whole 
brunt. The Central Government has given 
certain funds. Even about funds only a few 
States got what they actually wanted. As a 
matter of fact, it is not even one-tenth of what 
they wanted and the States have to manage 
funds from various quarters. They have to 
spend lot of money for fighting the drought 
and the flood situations. The Central Gov-
ernment has given a very meagre amountto 
the States. So the States have to be given 
credit for fighting the drought conditions. 

Similarly, with regard to the program-
mes and projects relating to the develop-
ment of the States, no mention has been 
made. There are several States, particularly 
those-ruled by the Opposition Parties, from 
whom many proposals are coming but they 
are not being cleared. Whether they are 
proposals for projects or any other propos-
als, they are not cleared. Even bills which 
come here for clearance, are not being at-
tended to. 

Another important factor - and that is 
the last that I would like to mention and then. 
I will finish my speech - is with regard to 
Governors. The appointment of Governors 
has been a subject of too much of heart-
burning for the States. Some of them are 
transferred from one State to another State. 
Prof. Nu(ul Hasan, who was the Governor of 
West Bengal, was transferred to Orissa 
before he completed his term. His term did 
not expire. Who gave the power to the 
Central Go"ernment to transfer the Gover-
nors? I can understand if you dismiss one 
Governor and appoint another Governor, 
but transferring the Governor from the State 
to another State is not the power which is 
given to the Central Government. But Gov-
ernors are being transferred. I know, Prof. 
Nurul Hasan has been transferred only for 
the reason that he was not prepared to 
engage in a continuous fight with Jyoti Basu. 
They want Governors who can be irksom'e to 
the State Chief Ministers, they want Gover-
nors who can act as the Congress leaders, 
they want Governors who can establish a 

Congress office in the Raj Bhavan, they want 
Govemors who do not clear the Bill ~ who do 
not give assent to the Bills passed by the 
legislatures. There are certain legislatures 
which have passed Resolutions against the 
Governors but no action has been taken in 
spite of clear Resolutions passed by the 
Legislature. These Governors are acting as 
the agents of the Central Government, they 
are not acting as the Constitutional Heads of 
the States. This attitude should be changed 
because unless this attitude is changed, he 
cannot maintain good Centre-State rela-
tions which are very essential forthe smooth 
functioning of the federal policy in this coun-
try. Thank you. 

DR. D~TTA SAMANT (Bombay South 
Central): I beg to move: 

That at the end of the motion, the fpllowing 
be added, namely:-

"but rec;ret that there is no mention in the .. 
Address about conducting of an opinion 
poll in the disputed border areas of 
Maharashtra and Karnataka to resolve 
the border dispute." (13) 

That at the end of the motion, the following 
be added, namely:-

~but regret that there is no mention in the 
Address about the policy of the Central 
Government to allow sale of surplus 
land by textile mill owners in Bombay 
which has led to closure of certain textile 
mills, and rendered thirty thousand 
workers jobless." (20) 

That at the end of the motion, the following 
be added, namely: 

-but regret that there is no men ion in the 
Address about the fad th . • of 
steep rein prices of nt I 
commodities, transport ell 
ing etc .• the 0 arne AIIo·"""f'V"OII~ 
th employees has gone down because 
of faulty Consumer Pr ce lndex.-
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lYE 
So 

motion, 

Th th end of th mali n, t tot 
added, nam Iy:-

Addr d not 
mention Gov rnm nt' t ilur to get the 

uthoritie of th Union Carbid pun-
had for their crim gain t th Bho 

citiz n o· (34) 

mo ion, t following 

"but r r that ther i no mention in the 
Addr s about the growing discontent-
ment mong t th ckw rd cll~':Ii~ 
and oth r minoritle becau of non-
impl m ntation of recommendations of 
M ndal Commis on.· (35) 

h nd of th motion, th folio Ing 
• n mely:-

ut regr th there no m ntion inthe 
Addre about hu arre rs of hare of 
provid nt fund du from th indu trial-
i ." (36) 

Th t th nd of th mot on, t following 
be ddad, nam Iy:-

folio · 

8 nom 

otion, 1he 'followir:.g 

r ret that there . no m tion in th 
Add aboutthe f ilore of the Govern-
ment to gi timely a adequat finan-
cial assistance to flood-affected 
Sate ." (39) 

Tha at t end of tn mol' n, the following-
added, namaly:-

"but regret that there is no mention in the 
Address about specific timB-bound 
scheme to give employment to all." (40) 

That at the end of the motion, tl1e following 
be added, namely:-

"but regret that there is no mention in th 
Address about schem~ to give unem-
ployment allowance to a1l unemployed." 
(41) 

That at the end of the motion, the following 
be added, namely:-

Ubut regret that there is no mention in the 
Address about the need for immediate 
implementatron of recommendations of 
Mandai Commission." (42) 

That at the end of the motion, the following 
b dded, namely:-

-but regret that the Address does not 
make any reference regarding implem-
entation of Mahajan Commission Re-
port on the Karnat~a-Maharashtra 
boundary dispute." (174) 

That at th end of the motion, the fonowing 
be added, namely:-

r r " t that the Addre doe not 
make any reference to th setting up of 
the Vijayanagar Steel Plant in Karna-
t a for hich the foundation stone was 
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laid ~ th n Prim Min' r in 1971.· 
(175) 

That at the end of the motioo. the following 
be added, namely:-

'but II ret that the Addr does not 
contain the concret steps which th 
Gov 111m nt uld t e 10 the 
Punjab probI8 • (176) 

That at the end of the motion, the following 
be added, namely:-

'but r~ret that the Addr does not 
spell out any concrete steps to · curb 
communal disturbances in the country.w 
(117) 

That at th end of the motion, the fol 'ng 
be added, namely:-

'but regret that the Address ~oes not 
contain any reference to tackJ the 
naxalit prob m in 1 country.· (178) 

'" That at the end of the motion, the following 
be added, namely: 

'but regret '1hat the Addr does not 
make any reference for the mprove-
ment·of administration of State eleCtric-
ity ~ard in th country.· (179) 

That at th end of the motion, the follOwing 
be added, namely:-

"but r ret that the Addr doe not 
m . a any refera to take ov th 
Vi veswaraya Iron and St I.l.; d. in 
Karnataka" (180) 

That at the end of the m.otion, t fol~1iftft 
added, namely:-

'but regret that the Add" 
make any raf8fi nee to i .... 1Ma 
1nIIrascon system in 

~111I .w (181) 

reg" that the Addr. 
mention about any concret eps' to 
taken to solva th probI m of 
lumdwella in· (182) 

That at ttl end d th motion, I 
be added. namely:-

'but regret that the ~ 
mention about make DOMG ....... 
and AIR as autonomo bod 

That at th end of the motion, the follOwing 
be 4l(kIad, nam Iy:-

-t>ut regret that the Addr not 
mention about implem ntation of ISsr-
karla Commission r~ qn Centre-
State relations.· (184) 

\ 

That at th end of the motion, the following 
be added, namely:-

I 

-oot reg~ that the Addr doe not 
make any ~ ference to the problem of 
increasing ickness in Indu ri • 
(185) 

That at th e~ of the motion, the folio ng 
be added, namely:-

'but regret that the Addres doe not 
mention about the Steps to be taken to 
eliminate rna practice in th admini-
stration.· (186) 

That at the end of the motion, the folio ing 
be added, namely:-

-oot regret that the Addre doe not 
mention about th need to deem 
some more road as Nationa' Hlan, •• rs 
'n Kam • (187) 

end ~ motion, t 
lidcild" namely:-
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AR VAD V ( al-

m IOn, t fol ing 

-but r t th t th Addr doe not 
t 8 no of th d· proportionate rise in 

Con urner Price Index compared to 
....... , .... ~ ."' .'""., eha e n th ho -sa price in-

of th nil commoditie .• (58) 

. th nd of the motion, t following 
be dded, namely:-

ut regre th t th Addr d s not 
mention about th ver increasing 

• umb r of big and mall industri s fail-
ing ick. (59) 

·ngbe 

r t th9.t th ddr does not 
Governm nt' conc mover 
t d po pon m nt of the pro-

po dint rn tional confefi nee for 
conv rting the Indian Ocean into a Zone 
of pe CB." (60) 

t th end of th motion, the following 
dded, namely:-

Ubut r ret th t the ddres does not 
m ntion about he n d to give unem-
ployment lIowance to the unem-
ploy.· (61) 

Th t th nd of the motion, th folio ing 
dded, n m .-

h motion, the folio . 

t ion of a composite price policy ensur- ., 
n remunerative prices to peasa • 
parity between the prices of agricultural 
produce and industrial products and 
inputs, limiting the difference in the 
prices paid to the primary producers 
and charged from the actual consumers 
to twenty per cent and guaranteed 
supply of all essential commoditie at 
controlled prices through a network of 
public distribution system by nationali-
sing wholesale traders." (63) 

That at the end of the motion, the following. 
be added. nameiy:-

"but regret that the Address does not 
mention about the failure of the ·Govern-
ment to revamp and extend public distri-
bution system whi.ch is essential for 
checking price rise and ensuring supply 
of daily necessities to the people ... (64) 

That t the end of the motion. the following 
be added, namely:-

"but regret that the Addres does not ... 
mention any measures to nationalise 
jute, cotton, textiles, sugar, vanaspati, 
medicinal drugs and 'other essential 
food producing industries." (65) 

Tha at the end of the motion, the following 
be added, nameiy:-

"but regret that the Address does not 
take nota of the fact that funds allocated 
for agriculture, irrigation and rural de-
velopment mainly go to the 'beneflt of 
t e rich while the poor section are 
den· ed these benefits.· (66) 

That at the end of the motion, the fo 'ng 
be add ,namely:-

"b r ret that the Addre not 
men1ion th fact that in most of the 
State the implementation land 
re orm inc uding the and C8 ng 
d· ution of surplu land to t Ii r 
ha com to a dead h •• (61) 
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Th at nd of the motion, t following 
be added, nameiy:-

1Hjt r ret that the Addr does not 
m ntion that the existing laws relating to 
the minimum agricultural wag are not 
being faithfully implemented in a num-
ber of States as a re uh of the influence 
of landlords on the Governm nt and the 
administration. (68) 

That at the end of the motion, the following 
be added, namely:-

1>ut regret that the Address not express 
serious concern over the fact that even 
after 41 years of independence nearly 
one third of the Indian villages have not 
been provided even with drinking wa-
ter.- (69) 

That at the end of the motion, the following 
be added, namely:-

'but regret that the Address does not 
mention the urgent need to enact a 
comprehensive Central legislation for 
agricultural workers.(70) 

- That at the end of the motion, the following 
be' added, namely:-

1>ut regret that the addres doe no 
mention about the need to put effeetive 
curbes on the drain in our national II 
sources as a result of remitta of 
profits, interest, royalties·and dividends 
by the multi-nationals and big business 
from this country ... (71 ) 

That at the end of the motion, the following 
be added, namely= 

'but regret that the Address does not 
mention about the growing regional 
imbalances and the steps to correct 
them.- (72) 

Th nd of th motion. the folio .ng 
bf' added, namely:-

'but reg that th Address doe not 

mention about th mount 
ment and under-employm nt 
country.- (73) 

That, at the end of the motion, wing 
be added, nam Iy:-

J 

1lut regret that the Add e doe 
take not of th failure of the Go m-
ment to unearth black rhO eft 
tively.- (74) ( 

il I tn 
That at the end of th motion, th f01lbwing 
be added, namely:-

,I ( (..(1 Ie '£( 

"bul regret that the Addr. doe , not 
mention about the need for recognition 
of trade union through ballot.-
(75) " 

That at the end of the motion, th 
be added, namely:-

lowing 

-but regrQt that the Addfe does Aot 
take note I of the continuous r rati -
tion of Industrial policy in favour of 
monopolies and muhin tionals. - (76) 

That at the end of the motion, the following 
be added, namely:-

-oot regret that the A~dr- ss , doe not 
mention anything about the increasIng 
m nace of dowry and dowry deaths In 
the country. - (n) 

That at th end of the motion, he foOowing 
be added, namely:-

"but regret that the Addre 
mention' any proposal to ~ erve 
cent of jobs for women in Go!VM'NII1MI 
and semi-Govemment offi 
to find a solution to t 
women' unemployment. - ((8) 

That at the end of th mo· 01 , 
be addeJ, namely:-

"but regret that th 
expre any CD 
ued exploitation of AOIVIUI_ 

( ., 

mi 



451 Moiion of Th nks on BRUARY 23, 1989 the President's Address 452 

[Sh. Vijoy Kumar Yadav] 

owners engaged in illegal mining 
opera1ions in the tribal areas of Orissa, 
Bihar and Madhya Pradesh." (79) 

hat at th end of the motion, the fo!lowing 
e added, namely:-

but regret that th Address does not 
mention about the proportional repre-
sentation as a measure of electoral . 
reform .- (80) 

That at the end of the motion, the following 
I be dded, nam Iy:-

r r t that the Address does not 
concern about the growing 

~~"'ic disparities resulting in more 
.. people going below the pov-
rty 'n ,. (81) 

That at the end of the motion, the following 
b added, namely:-

ut regret that the Address does not 
m ntion about the necessity of taxing 
the gricultural income to raise internal 
resources." (82) 

t the end of the motion, the following 
dded, namely:-

"but regret that the Address does not 
mention the necessity of reexamining 
the automobil policy and giving more 
str on efficient and reliable public 
tr n puft." (83) 

That at the end of the motion, th following 
b added, namely:-

"but regret that the Address does not 
mention any propos I to formulate a 
National Pension Scheme for old and 
infirm p opla in the country. • (84) 

That at the end of the moron. the following 
be dded, nam ly:-

"but regret th t h ddr ss d s not 

take serious note of the growing irr u-
larities and other malpractices ~ing 
committed by the managements of '1 
various nationalised banks in th dis-
bursement of loans and the need to 
institute an independent inquiry into the • 
matter and to get the accounts of all the 
nationalised banks audited through a 
separate audit commission." (85) 

That at the end of the motion. the following 
be added, namely:-

"but regret that the address does not 
express serious concern over the pro-
longed imprisonment of the black 
leader Mr, Nelson Mandela and the 
need to urge upon the racist regime in 
South Africa to release him forthwith 
unconditionally." (86) 

That at the end of the motion the following be 
added, I ,amely:-

"but regret that the Address does not 
tako serious note of tHe prevailing 
communal tension in different parts of 
the country following the unlocking of 
the controversial Ram Janama 
Bhoomi-Babri Masjid Complex in 
Ayodhya and the need to solve the. 
dispute by declaring the complex as a 
national monument and handing it over 
to the Archaeolog ical Department." (87) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the need to fix a ceiling 
on income and expenditure," (88) 

That at the end of the motion, the following 
be added, namely:-

"but regret trCtt th Address does not 
mention about ttK. need 0 review the 
working of foreign ban in the country 
and to take steps for their nationalisa- " 
ticn ... (89) 

That at the end of the motion, the following _ 
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be added, namely:-

"but regret t t Addr not 
mention anything about the for 
inclusion of the 'Right to Work' as a 
Fundamental Right In the COnstitution.-
(90) 

That at the end of the motion, ,the following 
be addeQ, namely: 

"but regret that the Address doe not 
tak eriou note of unabated rise in th 
urban land prices, particularly, in the 
metropolitan cities and the need to take 
ff~ive measur to put an end to 

speculation in land prices." (91) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure of the Govern-
ment to tackle rural housing problem 
effectively. M (92) 

That at the end of the motion, the following 
be dded. namely:-

"but regret that the Address does not 
take serious note of the prolonged river-
watet disputes between various states 
in the country which hamper the prog-
ress of several irrigation and hydroelec-
tric projects and cause huge, losses to 
the country in agricultural and power 
sectors and the need 'to resolve these 
disputes immediately." (93) 

That at the. end of the motion. the following 
be added, namely:-

"but regret that the Address does not 
express serious concern over the grow-
ing drug addiction among the students 
at th school, and university levels and 
the need to evolve suitable measures 
by involving social and voluntary organ-
isation to tackle the problem effec-
tively.· (94\ 

end of th motion, the following 

Addr do not 
fact that th medical 

faciO las provo in most of the vil-
lage • particularly In remote areas of the 
country are inadequate and there is an 
urgent need to cha -out a comprehen· 
ive programme on priority basi for: 

providing adequate medical facilities in 
such villages.· (95) 

That at the end of the motion, the following 
be added, namely:-

'1>ut regret that the Address doe not 
mention about the gradual privatisation 
of the public sector and entry of multina-
tionals and monopolists into the sphere ' 
of activities of the public sector and th 
need to put an immediate halt to th 
policy that spells ruination for th eco-
nomic ~elf-relianC8 of th country.- (96) 

That at the end of the motion, the following 
be added, namely:_ 

-but regret that the Address doe not 
mention about the need to immedia 
stop the large-scale, import of 'technol-
ogy and goods which are detrimental to 
the indigenous developm nf of indus-
try .. (97) 

. That at the end of the motion, the folloWing 
be added., namely:-

"but regret that the Address does not 
express concern over the poor partici-
pation of women in economic, social 
cultural and political fields and the need , 
to take the remedial measure such as 
to make Primary School available to 
every child within a maximum distance 
of one kilometre; free mid-day meals for 
school children; and day-care centres 
for children of working women." (98) 

That at the end of the motion. the following 
be added,' namely:-

-but regret that the Address doe not 
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expre concern over th continued 
fforts of the Government to hand the 

power system and pow r generation to 
prtvate s ctor and mu~inationals which 
is not in the Interest of self~reliance of 
he economy and all-round develop-
ment of the national economy." (99) 

That at th 
be add 

nd of the motion, the following 
I namely:-

"but regret that the Address does not 
m ntion about the failure of Govern-
ment to curb the growth of monopoly of 
industrial houses in the country ." (100) 

That t the end of the motion, the following 
be added, namely:-

"but regr t that the Address does not 
mention about the progress made in the 
implementation of National Health Pol-
icy." (1 01 ) 

That at the end of the motion, the following 
be added, namely:-

'but regret that the Address does not 
mention about the Adult Education 
Programme and the steps proposed to 
be taken for its reactivation." (102) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the US imperialism as 
the main factor for not allowing to 1urn 
Indian Ocean into a zone of peace. 
(103) 

That at the end of the motion, the following 
be dded, n mely:-

"but r 9re1 that the Address does not 
mention about the countries ndanger-
ing world peace, particularly the peace 
in Europe." (104) 

Th t t the end of the motion, the following 

be added, namely:_ 

"but regret that the Address does ~ot 
mention about the growing expansIon 
of the US military base in Diego Garcia 
and arms building up including nuclear 
arms there." (105) 

That at the end of the motion, the following 
be added, namely:-

Ubut regret that the Address does not 
mention about the steps for inclusion of 
Nepali, Manipuri, Maithili, Konkani. 
Santhali and Bhojpuri languages in the 
Eighth Schedule to the Constitution." 
(106) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mantior about the increasing tentacles 
of multInationals in Indian economy." 
(107) 

That at the end of the motion, the following 
be added, namely:-

"but ret;ret that the Address does not 
mention about any steps for the aboli-
tion of bonded labour and proper reha-
bilitation of bonded labourers in the 
country." (108) 

That at the end of the motion, the following 
be added. namely:_ 

"but regret that the Address does not 
mention about any scheme to effec-
tively check the terrific floods and 
drought which occur every year in differ-
ent parts of the country." (109) 

That at the end of the motion. the following 
be added. namely:-

"but regret that the Address does not 
mention about the need to grant pen-
sion to aged agricultural workers." (110) 

That at the end of the motion, the foliowing 
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be added, namely:-

'but regret that the Address does not 
mention about the continued brutal 
atrocitie on Harijans and Adivasis in 
different parts of the country, particu-
larly in Bihar: and Uttar Pradesh.· (111) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the mal-practices in the 
implementation of various programmes 
such as IAOP, NAEP, and AlEGP." 
(112) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
take note of the policy of the Govern-
ment regarding attacks on trade union 
rights and repressive measures and 
Government's reluctance to repeal 
such laws as ESMA.· (113) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the ever-increasing for-
eign debt repayment liability." (114) 

That at the end of the motion, the following 
be added, namely:- . 

"but regret the Address does not men-
tion about the Indian women who are 

ictims of obscurantism, semifeudal 
outlook and despite the equality of sex 
proclaimed in the Constitution are de-
nied equal treatment, inc'uding equal 
wages." (115) 

.-
That at the end 01 the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the frequent eruption of 
communal violence in various parts of 
the country disrupting communal har-

mony .. (116) 

That at the end of the motion, t e following 
be added. namely:-

"but regret that the Address does not 
mention about the failure of the Govern-
ment to provide compulsory education 
for all children until they complete the 
age of 14 years as provided in the 
Constitution." (117) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the needfortaking effec-
tive and immediate steps to fill the va-
cant posts reserved for Scheduled 
Castes and Scheduled Tribes." (118) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about slums in all major cities 
and the measures to ameliorate the 
condition of slum dwelters." (119) 

That at the end of the motion, the following 
be added, namely:-

Ubut regret that the Address does not 
mention about the need for granting 
sufficient funds to ameliorate the condi-
tion of drought-affected people in vari-
ous States." (120) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the need to introduce 
workers' participation in management. tt 
(121 ) 

That at the end of the motion, the following 
be added, namely:-

'but regret that the Address does not 
take serious note of power crisis in the 
country affecting the utilisation of exist-
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ing capacity in the in ustrial sector and 
the steps to taken to solve he prob-
lem.- (122) 

That at the end of the motion. the following 
be added, namely:-

ut regr that th Addres does not 
mention abou the interference by the 
World Bank and the International Mone-
tary Fund in Indian economy, which has 
become more pronoUnced and that t 
World Bank has been d manding abo-
lition of food and fertilizer subsidies and 
the pressing for reduction of consump-
tion standards of the people. It (123) 

That at the end of the motion, the following 
may be added, namely:-

"but regret that the Address does not 
mention about the need for implement-
ing the r commendations of the Mandai 
Commission regarding reservations in 
Government services." (124) 

That at the end of the motion, the following 
be added, namely:-

Ubut regret that the Address does not 
mention about the c~ippling effects of 
the liberalised import policy on the in-
digenous capital goods industry." (125) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention any concrete steps to contain 
the unabat d rise in prices of essential 
commodities and the inflationary trends 
Weakening the economy of the coun-
try." (126) 

hat at the end of the motion, the following 
be added, namely:-

"but regret that t e Address does not 
mention about the deteriorating law and 
ord r situation in the country as a 

whole.- (127) 

That the Elnd of the motion, the following be 
added namely: -

Mbut regret that the Address does not 
mention about the need to bring about a 
Central legislation for banning capita-
tion fees in medical and engineering 
colleges.- (128) 

That at t end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the need to evolve a 
uniform wage policy for Junior Doctors 
all over the country.· (129) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention the need for providing school 
buildings and other infrastructures for 
elementary education in thousands of 
villages clamouring for school-buildings 
for elementary education when crores 
of rupees are being spent on model 
schools and residential schools." (130) 

That at the end of the motion, the following 
be added, namely:-

IIbut regret that the Address does not 
mention the need to effectively elimi-
nate the dowry system in the country." 
(131 ) 

That at the end of the motion, the following 
be added, namely:_ 

"but regret that the Address does not 
mention the Government's failure in 
taking effective steps to check ever-
increasing accidents in coal mines." 
(132) 

That at the end of the motion, the following 
be added. namely:-

"but regret that the Address does not 



.l't'llA1'IIIIr1ilft _~ . elarge-scale pilte 
af 'coal from 'the min 

(133) 

motion. the following 

the Addr doe not 
m t . ncraasing labou 
Iprdblem ·n the country .. (215) 

That th ,end of t 
be added. name :-

. n, the folio . ng 

,regret that the Addres does not 
th ts probl m 

UWlI": ... million of paaSan all over th 
countty are ag. sting for remunerativ 
onc::as of the· products and other de-
.n.,rv'le • (216) 

the nd of the 'maUon, the folio .ng 
aac:'80, nam Iy:-

" r fI tha the Address doe not 
m nf ,ut the i piem ntation of 
Sarkaria Commi ion report.· (217) 

Th. th 'end of t motion, the following 
be added, name1y:-

ut regre that the Addr doe not 
mention a ut th communal incide'nts 

ich pi ntIy in Jammu and 
mi.- (218) 

Thsd th 'end of t e motion, the folio .ng 
be added. nam Iy:-

"'but reg~ t at th Address doe 
t of the Pu ic resentmen 

ainst t' settlement between the 
Gov mmen of India and th multina-
tional co pany Union Carbid agr 

n uate oompensation to the 
Bhopal ga tragedy victims.· (219) 

at at th end 0 the motion, the folio ing 
added.na :-

e i no mention in t 
MC"'~ GIl"""" the need to ena mor 

at t end d th motion, th fo . ng 
be added, name~:-

Addre doe not 
ftn+v ...... about t need to modify the 

d fin· of dowry and effedive ma-
chi for th imp ementation of laws 
aimed at g .. ng relief to women.· (221) 

SHRI 
ikara): I 

..... -,-PAN THOMAS (Mav-
to mo : 

That at th end of the motion, the following 
be added. nam ty:-

-oot ragl"1 that the Addr .. do not 
mention about the failure of th Govern-
m provid ~equate compensa-
tio . t e victim of the Bhopa'i trag-
edy.- (134) 

That at the end of the motion, the following 
added, namely:-

but regret that the Addre doe . not 
mention Government' f~ilure to get the 
author' of the U ion Carbide pun .. 
ished for their crime against the Bhopal 
citizens.· (135) 

That at th end of the motion, the folio ing 
be added, namely:-

f8 ttl ther i no m ntion i t 
ut n for immecf 

im ntation of recomm ndatio of 
ndaJ Commission.· (136) 

Th t nd or the rna °o~, the following 
be added. namely: .. 

r re t atthara is no mention in the 
Addre about the growing di cont t-

ama he back ard d e 
oth m °noritia because non-

II'I'IWf'IIJIaM'n,anfat'ion 0 r mmendation 0 
IUlArV"la Commission.· (137) 
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That the end of the motion. the folio ng 
be addftd, namety:-

"01 r r th there no m6~ift 
Addrs about huge arr 
provid nt fund due from th 
1st .• (138) 

That at the end of th motion. the following 
be added, namely:-

Th 
be 

ut regretth ther i no mention inth 
Addres about need for rehabilitation of 
thousands of workers who have been 
r tr neh d in Bombay during th periOC 
of rik in mills.· (139) 

following 

ut regret that there no m noon in the 
Address about the failure of the Govern-
ment to oive timely and d quale assis-

nee to drought 'affected States. a (140) 

That at the end of the motion. ~he fo'io ing 
be dded, nam Iy:-

1>ut regret that there is no mention in th 
Addres about the failure of the Govern-
ment to give timely and dequat finan-
cial ssistance to flood-affected States. 
(141 ) 

Ttl a the end of th motion, th folio ing 
b added. namely:-

"but r gretth there i no m ntion in the 
Address bout pecif'c time-bound 

eme to 9 've employment to all un-
mp!oy d p r on . (142) 

the nd of the motion, t e following 
ed, nam Iy:-

ut regret that there 's no mention in 
Address about soh me to giv 

unemploym nt aHowanc to "un m-
ployed.· (143) 

That at the end of the motion, the following 
added, namely:-

"but regret thatthere is no mention in the 
. Address about making of Doordarshan 

and All India Radio as an autonomous 
corporation." (144) 

That at the end of the motion, the following 
be added, namely:-

but regret that there is no mention in the 
Address of any proposal to expedite the 
formation of Inter-state council." (145) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention inthe 
Address for providing remunerative 
prices for agricultural produce." (146) 

I 

That at the end of the motion, the following 
be added, namely:-

"but regret that is no mention in tna 
Address regarding scheme for provid-
ing potable drinking water to every vil-
lage in the country.- (147) 

That at the end of the motion, the following 
be added, namely:-

but regret thatthere is no mention in the 
,\ddress about need for intensification 
of family planning programme." (148) 

That at the end of the motion, the following 
be added, namely:-

Mbut regret that there is no mention in tna 
Address about need for abolition of 
Child labour.· (149) 

That at the end of the motion, the following 
be added, namely:-

but regret thatthere is no mention in the 
Address about need for steps to reduce 
disparity in income and expenditure." 
(150) 
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That at the end Of the motion, th following 
be added, namety:-

1lut regretthatther is no mention in the 
Address about need for providing of 
compulsory universal education to all 
children below 14 yAais.· (151 ) 

That at the end of the motion, the following 
be added. namely:-

'but regretthat there is no mention in the 
Address about the solution to settle th 
Punjab problem.· (152) 

. SHRI BASUDEB ACHARIA (Bankura): 
I beg to move: 

That at the end of the motion, the following 
be added, namely:-

'but regret that the Address fails to 
mention about the growing threat to 
national unity and integrity emanating 
from divisive-secessionist forces and 
religious fundamentalists." (153) 

That at the end of the motion~ the following 
be added, namely:-

"but regret that the Address fails to 
mention about the increasing penetra-
tion of multinational corporations in the 
Indian economy.- (154) 

That at the end of the motion, the following 
be added, namely:-

'but regret that the Address fails to 
mention about the elitist bias in the 
economic policy leading to the mass 
impoverishment at the base and mass 
despondency." (155) 

That at the end of the motion the following be 
added, namely:-

1>ut regret that the Address fails to 
mention about lack of balanced di ribu-
lion of resources and fruits of develop. 
ments.· (156) 

• 

That at the end of the motion. th following 
be added, namely:-

-t>ut regret that the Addres fails to 
mention about the growing influenc of 
black money in the country. • (157) 

fhat at the end of the motion, the following 
be added, namely:-

"but regret that the Adart1.,s fails to 
mention about the increasing external 
and internal debt liability at alarming 
rate leading to debt trap.· (158) 

. 
That at the end of the motion. the following 
be added, namely:-

-but regret that the Addr,ess fails to 
mention about the increase in admini-
stered prices of cement. ste91. coal and 
rice for public distribution system." 
(159) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address fails to 
mention about the increasing en-
croachment of the Centre into the fi-
nances of the States. It (160) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure of the Govern-
ment to implement the Punjab Accord 
or to find a solution to the Punjab prob-
lem: (161) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does no 
mention about the failure of the Cent al 
Government to supply food grair.s to ttle 
States for efficient lu ctioning of th 
public distribution system." (162) 

That at the end of the motion, the following 
be added, namely:-
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Th at t nd of the molio • t t 10 .ng 
be dded, namely:-

-but ragr t th 1 th f' to 
mention about th im ~"' n of n. 
Con um r Price Ind x for the . ndustrial 
work rs . to th d trim of rker 
'nt r .• (164) 

Th h end of th motion, t folio· ng 
be added, namely:-

Gov rnm 
or thro t 

m na ment to the priv 
(165) 

ector.-

Th th nd of th m . n, t folio ing 
be Oded. nam Iy:-

ndofth m 
ety:-

io, to ·ng 

the agricu 

That the end ~ th motion. the fo • ng , 
dded, namely: 

'but regret that the Address fails to 
mention about the fact that onl,y 38 per 
cent of our population is literate and the 
new education policy is restricting edu .. 
cation to a few.- (169) 

That at the end of the motion, the folio ;ng 
be added, namely:-

-t>ut regret that the Address does not 
mention about the failure of the Govern-
ment to protect men from atrocities 
and implement the .existing protective 
legislations for women.· (170) 

That at the end of the motion. the following 
be dded, namely:-

"but regret that the Address fails to 
mention about the increasing sickness 
in many industries leading to the clo-
sures and lock-outs of factories.» (171) 

That at the end of the motion. the following 
be added. namely:-

"but regret that the Address fails to 
mention about the increasing unem-
ployment in the rural and urban areas.» 
(172) 

That, at the end of the motion, the folloWing 
be dded, nameiy:-

-but regret that 1h Address faits to 
mention about the corruption at high 
places.· (173) 

SHRI A ANDAPATHAK(Darjeefing): I 
to move: 

nd of th motion, t e, following 
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Th at the end of the mention, the follow ng 
be added. namely:-' 

1>ut reg retth at there is no mention 1n the 
Ad ress about the wi pread re nt-
ment among the people against th 
agreement between thf) Government of 
India and Union Carbide regarding th 
Bhopal Gas Tragedy.· 191) 

That at th end of the motion thefo11owmg be 
added. namely:-

"ut regret that there i no mention' 0 the 
Address about the rising tempo of se-
cessionist movement in different parts 
of th country.· (192) 

That at the end of the motion the following be 
added, namely:-

'"but regret that there is no mention in the 
Address about the failure of the Govern-
ment to supply all the essential com-
modities through public distribu ion 
system at uniform price throughout the 
country .. {193) 

That at the end of the motion, the following 
be added, namely:-

Mbut regret that there is no mention inthe 
Address about the incroasing foreign 
debt repayment liability. • (194) 

That at the end of the mention. the following 
be added, namety:-

Mbut regret that there is no mention inthe 
address about the disturbing feature of 
the balance of payment position of the 
country." (195) 

That at the end of the motion, !he' following 
be added, namely:-

'but regret that there is no m&ntion.in the 
Address about the failure of the Govern-
ment to check atrocities on Scheduled 
Castes, Scheduled Tribes and Adivasis 
in different parts of the country." (196) 

That at the end of motion. the following 
be added, namefy:-

*1>ut regret that there is no ment.ion in the 
Address about any steps to be taken to 
carry out basic land reforms .. (197) 

That at the end of the motion, th follow' 
be added, namely:-

1lut regr that here' no mention in the 
Addre a u the need or incJu ion of 
Nepali 1 uag 'nth Eighth Schedule 
to the Constitution of Indi • (198) 

That at the end of :he motion. the following 
be added, namely:-

IIbut regret that there IS no mention in the 
Address about '~he need for special 
Central Assistance for the industtial 
deveJopm t of Darjeeling district. 
(199) 

That at the end of the motion, the following 
be added. nameJy:- ' 

IIbut regret that there is no mention 
about the need to setup a thermal power 
project in Islampur sub-division of the 
district of West Oinajpur in West Ben-
gal." (200) . 

That at the end of the motion. the following 
be added, namely;-

"but regret that there is no mention in the 
Address about !Ilcorporating of th 
'Right to Work' as a fundamental right in 
the Constitution." (201) 

SHRI E. AYVAPU REDDY: (Kurnool): I 
beg to move: 

That at the end of the motion, the following 
be added, namely-

'but regretthatthere is nomention inthe 
Address about the judicial reforms in--
spite of the 125th Report of the La 
Commission suggesting the re-organ-
isation of the Suprem Court to effec-
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tively tackle the delays in the disposal of 
,cases." (202) 

That at the end of th motion, the following 
be added, namely:-

but regret that th~re is not mention in 
the Addrf3Ss about the much needed 

dministrative reforms for the purpose 
of effectively bringing accountability in 
the administration inspite of the unani-
mous reports of th Public Accounts 
Committee, suggesting urgent adminis-
trative reforms to that effect." (203) 

That at the end of the motion, the following 
be added, namely :-

Ubut regret that there is no mention in the 
Address about the urgent problem of 
bringing wastage and under utilisation 
of the water resources of the country 
especially utilisation of the Godavari, 
Krishna and Kaveri rivers of South In-
d ia'" (204) 

That at the end of the motion, thq following 
be added. namely:-

"but regret that no mention has been 
made in the Address for reviving the 
imbalances and under development of 
drought prone areas like Rayabseema 
in Andhra Pradesh. " (205) 

That at the end of the motion, the following 
be dded,' namely:-

"but f69r8t that no concrete steps have 
be n s alt out in the Address to tackle 
the ever rowing menace of unemploy-
ment and under employment among 
the ducated youth. (206) 

That at th end of the motion, the following 
b added. namely:--

"but regret that the Addr ss faits to 
cognisance of the growing dispariti s 
between the urban rich and the rural 

poor resulting in total imbalance in 
social and economic values and struc-
ture." (207) 

SHRI DINESH GOSWAMI: I beg to 
move: 

That at the end of the motion the following be 
added, namely:-

"but regretthatthere is no mention inthe 
Address about the flood havoc in the 
State of Assam and other States and 
permanent remEldial measures." (213) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the Centre's apathy for 
implementation of the Assam Accord. tt 
(214) 

[ Translation] 

That at the end of the motion. the following 
be added, narnely:-

"but regret that there is no mention in the 
Address about any concrete pro-
gramma for finding an effective solution 
to the Punjab problem through consen-
sus." (232) 

That at the end of the motion, the following 
be added. namely:-

"but regret that there is no mention in the 
Address of any d~termined resolve to 
complete the pending projects within 
the scheduled time which are lagging 
behind at present." (233) 

That at the end of the motion, following be 
added, namely:-

Ubut regrst that there is no mention in the 
Address 0 awarding punishment to the 
persons found respon ible for the riots 
in country in November. 1984." (234) 

That at th end of the motion, the following 
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be added, namely:-

"but regret that there is no mention in the 
Address of any effective steps to imple-
ment the Assam accord without any 
further delay." (235) 

That at the end of the motion, the following 
be added. namely:-

"but regretthat there is no mention in the 
Address of any effective programme to 
check the continuing depreciation in the 
purchasing power of the Indian Rupee." 
(236) 

That at the end of the motion, the following 
be added, namely:-

"but regretthat there is no mention in the 
Address about implementing special 
schemes in order to bring all hilly, back-
ward and tribal areas of the country at 
par with the rest of the country by expe-
diting their development and by accord-
ing priority to these areas." (237) 

That at the end of tho motion, the following 
be added, namely:-

'Cbut regret that there is no mention in the 
address of any concrete steps to reduce 
the cost of production in agricultural 
field ." (238) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address of any assurance by Govern-
ment agencies of not increasing the 
prices of essential consumer goods at 
present and in the future." (239) 

That at the end of the motion. the following 
be added, namely:-

"but regret that there is no motion in tho 
Address of implementing any concrete 
program me 0 ensure the use of re-
searches made in the agricultural field 
and the latest technology by farmers." 

f 

(240) 

That at the end of the motion, the following 
be added, namely:-

Ubut regret that there is no mention in the 
Address about taking effective steps to 
do away with the disparities prevailing 
in the educational system at present in 
urban and rural areas." (241) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about taking any effective 
steps to clear the huge arrears of pend-
ing cases at all levels in the courts of the 
country." (242) 

That at tre end of the motion, the following 
be added, namely:--

"but regret that there is no mention in the 
Address of bringing out a white paperon 
the working of the industrial undertak-
ings in the public sector without delay." 
(243) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the determined resolve 
to eliminate ever increasing unemploy-
ment within a specified period by under-
taking labour oriented projects for in-
dustrial development of the country." 
(244) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the need for act on by th 
Government to check viol nt activi i 
of various sections being indulg d in th 
country for petty ,political inter t .' 
(245) 

That at the end of th mot on, the fol ow; 9 
be added, namely:-
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Ibut regret tha he Addres does not 
mention about the injustice done to the 
victim of Bhopal Gas Tragedy and soft 
attitud of Government towards the 
muttl-national companies. It (246) 

That at th end of the motion, the following 
be added, namely: ....... 

'1>ut r gret that there is no mention in the 
Address regarding need for concerted 
efforts to find out the facts in orde,r to 
remov the doubts created in the minds 
of the common man in regard 10 pay-

I ment of commission in certain fo eign 
trade deals." (247) 

That t end of the motion, the following be 
dd d, n mely:-

''but regret that the Address does not 
m ntion about the urgent need to find 
out the amount of money deposited 
illegally be Indians in Bar.ks in Switzer· 
land so that the defaulters can be iden-
tified and punished ." (248) 

[English) 

SHRI O.S. PATIL (Kolaba): I beg to 
move: 

That at the nd of the motion, the following 
be addod, namely :-

"but regret that th re is no mention in the 
Address about the need to evaluate the 
after·effects of legislation reversing the 
Shah Bana Case judgement. (249) 

That at the end of he motion, the follOWing 
be added. namely:-

"but r gre thatth r is no mention inthe 
Address abou the n ed to solva the 
R m J n m Bhoomi-Bab i Masj'd dis-
pu 9 amic bly. (250) 

Tn t nd of th otion h following 
b dded. n m Iy:-

• but regret that there is no mention in the 
Address about the unemployment 
problem arisen out of the closures and 
lockouts of thousands of industries." 
(251 ) 

"11 • 
That at the end of the motion. the follOWing 
be added, namely:-

"but regret that there is no mention in the 
Address about the steps to be taken to 
provide sufficient unemployment allow-
ance to the unemployed." (252) 

That at the end of the motion, the following 
be added, namely:-

"but regret tha'~ there is no mention in the 
Address about non-implementation of 
laQaur laws in general and Minimum 
Wages Act for Industrial workers and 
agricultural labourers in particular." 
(253) 

That at the end of the motion, the following 
be adderl, namely:-

"but regret that there is no mention in the 
Address about the vicious stranglehold 
of ,nulti-national companies on the 
nation's economy and ways and means 
to curb this evil." (254) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the steps to be taken to 
unearth black money and to stop its 
generation." (255) 

That at the end of the motion, the following 
be added, namely:-

'_ 

"but regret that there is no mention in the \ 
Address about the efforts of the Gov- --'I 

ernrnent to privatise the public sector 
and n ed to stop this policy." (256) 

T at at th end of the motion. the following 
be added, namely:-
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"but regret that there is no mention in the 
Address about any time-bound pro-
gramme to supply pure and sufficient 
drinking water to all villages and ham-
lets ." (257) 

That at the end of the motion, the following 
be added, namely:-· 

"but regretthat there is no mention in the 
Address about the steps to be taken to 
arrest the rise in non-plan expenditure," 
(258) 

That at the €nd of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the increasing hazards 
caused by air and water pollution in 
spite of legislation in this regard ." (259) 

That at the end of the motion, the following 
be added, namely:-

"but regretthat there is no mention in the 
Address about the steps to ba.taken to 
eliminate middleman bE)tween agricul-
tur al producers and consumers as well 
as between industrial producers and 
consumers." (260) 

That at the end of the motion, the following 
be added, namely:--

"but regretthat there is no mention in the 
Address about non-fulfilment of quota 
reserved for Scheduled Castes and 
Scheduled Tribes in all categories of the 
posts and the need to facilitate such 
fulfilment by making special efforts in 
this regard." (261) 

That at the end of the motion, the following 
be added, namely:-

'but regretthat there is no mention in the 
Address about the increasing presence 
of foreign powers in the Indian Ocean." 
(262) 

That at the end of motion, the following be 

added, namely:-

IIbut regret that there is no mention in the 
Address about the need to stop use of 
fertile agricultural lands for non-agricul-
tural purposes." (263) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure to implement 
the recommendations of the Mandai 
Comm ission." (275) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure to solve the 
boundary dispute between Maharash-
tra and Karnataka." (276) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure to establish 
Development Boards for Marathwada 
and Vidarbha regions in Maharashtra." 
(277) 

That at the end of the-motion, the following 
be added, namely:-

"but regret that the Address does not 
mention anything about establishing of 
Development Board for Konkan region 
in Maharashtra." (278) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure to giv remu-
nerative prices to the farmers for th ir 
produce." (279) 

That at the end of the motion, t a fo lio 
be added, namely:-· 

ut regret that the A d ess 
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mantion about the failure to initiate new 
legislat on for land reform ." (280) 

That at the end of the ma ion, the following 
be added, namely:-

"but regret that the Address does not 
mention aDout the need to evaluate the 
effect of land-legislation resulting in 
eviction of tenants and cornering of 

urplus lands due to loopholes in land 
legislation." (281) 

Th at. th end of the motion, the following 
b added, namely:-

but regret that the Address does not 
pell out any concrete scheme for reha-

bilitation of the persons affected by 
etting up of projects by way of giving 

adequate job opportunities to their chil-
dren." (282) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the need to freeze land 
prices in urban and semi-urban aress." 
(283) 

That at the end of the motion, the following 
be added. namely:-

but regret that the Address does not 
mention about the need to provide 
secondary and higher educational fa-
cilities in Adivasi areas, hilly areas and 
in ,are s which have no facilities of 
econdary and higher education .. (284) 

Th t at the end of the motion, the following 
b added, n mely:-

1>ut regr tha ther I no mention in th 
Addres about any .ffectiv st ps to be 
taken to op roc' ies on SCs and 
ST .. (285) 

That a the end of the motion, h following 

be added, namely:-

Hbut regret that there is no mention i~ t,he 
Address about steps to check atrocltl9S 
committed on women." (286) 

That at the end of the motion. the following 
b added, namely:-

Ubut regretthatthere is no mention in the 
Address about the provisions for pen-
sions to landless agricultural labourers 
and small farmers, " (287) 

That at the end of the motion, the following 
be added, namely:-

I 

"but regret that the there is no mention 
in the Address about the steps to arrest 
price rise to essential commodities and 
to bring them down." (288) 

That at the end of the motion, the following 
be added, namely:-

IIbut regret that there is no mention in the 
Address about insufficient supply of 
food articles through public distribution 
system." (289) 

That at the end of the motion, the following 
be added, namely:-

IIbut regret that there is no mention in the 
Address about need to write off loans of 
farmers which have become overdue 
as a result of unremunerative prices of 
agricultural produce," (290) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure to provide 
sufficient assistance to the states to 
meet the natural ealam ities." (291 ) 

That at the end of the motion, the following 
be added, namely:-

Abut regret that there is no mention in the 
Address about the failure to curb the 
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evils of fundamentalism." (292) 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : I beg to move: 

That at the end of the motion, the following 
be added, namely:-

"but regretthat1here is no mention in the 
Add ress about indifference towards 
permanent eradication of famine in the 
chronic drought prone areas like Ray-
alaseema and Rajasthan and other 
parts of the country. " (264) 

That at the end of the motion, the following 
be added, namely:-

"but reg ret that the Address does not 
mention about steps for prevention 
recurrence of famine in areas like Anan-
tapur in Andhra Pradesh." (265) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about steps to stc rt various 
industries in drought prone areas par-
ticularly those in AnantaplJr District." 
(266) 

That at the end of the motion, the following 
be added , namely:-

"but regret that the Address does not 
take into consideration the large num-
ber of unemployed in the country." (267) 

That at the nd of the motion, the following 
be added, namely:-

"but regret that the Add ress does not 
contain any steps for providing suffi-
cient credit to the farmers in the country 
and the need for supply of cred~ at low 
rate of interest." (268) 

hat at the end of the motion, the following 
be added, namely:-

"but regret the Addr S5 does no men-

tion about measures tor giving remu· 
nerative prices to the farmers." (269) 

That at the end of the motion, the following 
be added, namely:-

IIbut regret that the Address does not 
mention about the failure to improve 
that law and order situation in the coun-
try as a Whole." (270) 

That at the end of the motion, the following 
be added, namely:-

Ubut regret that the Address does not 
mention about the people of Punjab 
who are being exterminated regularly' 
by the terrorists and the need to the lives 
of poor people from the hands of terror-
ists." (271 ) 

That at the end of the motion , the following 
be adderi, n~mely:-

"but regret that the Address does not 
mention about any initiative to solve the 
Punjab problem which is being allowed 
to drag on for many years. " (272) 

That at ~he end of the motion, the following 
be added, namely:-

"but regret that the Addresc; does not 
mention about the deteriorafng Centre~ 
State relations." (273) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the need to enur ciate 
any steps for containing and countering 
spiralling prices which are causing 
enormous sufferings to t poor 
people." (300) 

That at the end of the motion, the following 
be added, namely:-

"but regret thatthere is n ent'on in th 
Addre about the acute shortag of 

lactd ity and the slackn s in gen ra · 
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ing the power in the country." (301) 

That at the end of the motion, the following 
b added, namely:-

"but regret that there is no mention in the 
Address about the sufferings of the 
industrial workers who are thrown out of 
war due to closure of Industries." (302) 

That at the end of the motion, the following 
be added, namely:-

"but regret thatthere is no mention in the 
Address about he steps to the taken to 

at a large number of closed Industries 
opened." (303) 

That at the end of the motion, the following 
be added, namely:-

'Ibut regret that there is no mention inthe 
Address about the need to check the 
I bour unrest in the country. · (304) 

That at the end of the motion, th·. following 
be added, namely:-

;-

"but ra ret that there is no mention inthe 
Address about the need to enunciate 
steps to contain the activities of extrem-
ists in the country." (305) 

That at the end of the motion, the following 
be added, namely:-

IObut regr tthatthere is no mention inthe 
Address about the continued silence 
over clearance of various important 
projects of States like TeluQu-Ganga in 

ndhr' Pradesh. (306) 

Th t t the end of the motion, the following 
b dded, namel -

"but regr t th t thor is no m ntion in th 
ddr ss abou th n ed to utilise the 
normous gas A ilabl in Krishnn-

Godav i riv rs b In in Andhra 
Pr,desh.' ( 7 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the need to exploit the 
underground mineral deposits found in 
Anantapur and Anandapet in Andhra 
Pradesh." (308) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the need to take steps 
for rapid industrialisation of rural areas." 
(309) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the need to provide fi-
nancial assistance to State Govern-
ments to give loans to the poor people." 
(310) ~ 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in the 
Address about the need to improve 
medical facilities in the rural areas." 
(3 11 ) 

That at the end of the motion, the following I 

be added, namely:-

"but regret that there is no mention in the 
Address about the need to supply es-
sential commodi ties like rice, sugar and 
cloth to the poor at subsidised rates." 
(312) 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Speaker Sir, I am grateful to you for giving 
me some time to speak. I am surprised that .. 
a junior Member like me shou ld have been 
given an opportunity to speak. 

·Just now I was listening ver > =tttentively 
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to what my hone colleague was saying. 
Which set me thinking that day cannot be-
come night merely if one says so. Nothing 
need be said about our achievements as it is 
a well-known fact. There is no need to show 
a lamp to the Sun. Hon. Shri Gadgit rightly 
said that there has been a marked charg in 
the environment existing 3-4 years back and 
the one that exists now. 

16.44 hrs. 

[SHRI SHARAD DIGHE in the Chait1 

We are surrounded by hostile neigh-
bours. Our country has been troubled by" 
China, Pakistan, Nepal and Bangladesh. 
(Interruptions). All problems were dealt with 
one by one. India's friendship with China is jn 
itself a great achievement. One cannot say 
that India is wrong in being friendly with 
China. Looking into the 3000 years old his-
tory of China, we find that China has never 
extended t~e hand of friendship in this 
manner towards any country. I can say this 
with certainty as I have read the history of 
China. We have tried to solve the tangle in a 
very diplomatic way. When Shri. Deng and 
Shri Rajiv Gandhi stood shaking hands for a 
pretty long time the repercussions were felt 
throughout the world. It symbolised the 
beginning of a new chapter in international 
relations. This is by no means a small 
achievement. A committee has been consti-
tuted to go into the border dispute between 
the two countries and serious thought is 
baing given towards reaching a solution. 
Trade and cultural relations between he two 
will strengthen. All this shows the comiflg 
together of the two giants of Asia. We can 
expect a sea change in the global environ-
ment. Our cordial relations with Pakistan III 
be a model for other countries. Another 
aspact to which much attention has not been 
paid is India's good relations with Jap n. 
Today economic development is synony-
mous with Japan. Japan has become eco-
nomically the most prosperous nation in Ih 
world leaving th~ U.S. way behind. We have 
strengthened our relationship with Japan. 
The progress made by India in the interna-
tional fieJd will have an effect on the natio al 

economy. My constituency is adjacent to 
spat Nepal was cold towards India as long 

as he latter's relationship with China was 
not good. When India's relationship with 
China improved, Nepal changed its attitud 
towards India and our country has gained in 
the process. That is why I say it is a great 
achievement. Good international relations 
directly affect the nation's economy and 
today everyone is very much impressed by 
India's economic stability. The World 8ankf 
I.M.F. , Japan and eminent economists the 
world ovar have said that India has made 
unparalleled progress in the democratic 
process. Do we need certification from any 
other source? One should have the courage 
to face the truth. The Presidential Address 
says that all possible efforts are being made 
to control extremists. Extremists of Bihar 
and Andhra Pradesh have also been men .. 
tioned therein. we are happy to note that the 
Central Government has taken a serious 
view of this problem. Terrorism is inc easing 
in Bihar mainly due to economic reasons 
there are lakhs of people who do not get two 
square meals a day, are shelterless and 
exposed to the vagaries of weather. While 
denouncing their activities I want to explain 
why they have taken to extremism. Why 
terrorism is on the increase in Bihar I urge the 
Centre to take a serious view of this situ-
ation. Something which can effectively 
needs to be done for the economic develop-
ment of Bihar. Something check its unem-
ployed from migrating to Delhi, Faridabad, 
Ghaziabad and Ballabhgarh in search of 
employment. Everyday we hear that mi-
grants from other states are disturbing the 
beauty and the economy of Delhi. Locat 
employment opportunities should be cre -
ated. For no fault of theirs the prosperou 
families of North Bihar have los their assets 
in the floods which have become a regular 
feature. People who once owned 50-60 
acres of land are now working as labourers 
in Oehlfs Chandni Chowk. , am pained to 
see their plight. Steps should be taken to 
tam the rivers flowing from Nepal into North 
BIhar. This will ben fit both Nepal and India. 
Electricity produced in the process wilf be far 
morethan the requirements of Nepal andthe 
surplus can be used by India. This will 
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change the .industrial map of North India. 
Any hortfall in funds should be made up 
through world Bank aid. Every year a lot of 
silt is deposited on the fields of North Bihar. 
One of the main causes is the large-scale 
deforestation in Nepal. There should be an 
agreement between the two countries pro-
viding for Indian forest officials visiting Nepal 
to assist the afforestation process there. 
Afforestation in Nepal will directly benefit 
India. Co-operation between the two coun-
tries will be in our interest. 

Without doubt the 20- Point programme 
has improved the lot of poor in our country. 
But I am sorry to point out that there are 
mal'Y States where the needy are not getting 
the help that they deserve. The hon. Prime 
Minister has himself said that preS3nce of 
middlemen is an obstacle to reachil1g assis-
tance to the needy. There should be a 
monitoring system which to ensured that 
funds meant for the poor reach proper 
hands. I want to mention a few mor I points. 
By bringing about electoral reforilS our 
Government has taken a good step. But the 
Presidential Address says that booth-cap-
turing has been made a cognizable offence 
and. as a result, the practice of booth-captur-
ing should come to an end. Mere framing of 
this I w is no remedy for this malaise. What 
is needed is proper implementution. And the 
strictest possible measures should be taken 
to do so. Qtherwise. The writ ing on he wall 
is very clear. The next election could well see 
the end of democracy in the country. In many 
States I Lathis', guns or bombs are used to 
capture booths. Weapon such as 'Iathis' 
e . kill any ra istance from the police. 
A school tach r who i appointed as a 
paUing Off' . r or pre . ding officer is unable to 

he f r for his r . Thi is a 
f pol f l) ckmail. 

~'~"'r~' tha if uch politi· 
, ~ t uture of 

; untry t in peri .. I would, 
ue t for ystem wherein 

___ ice • Uic' I from ot r tare 
oy8d in the States w r here is a 

Sftll'lQlr of booth-cap1uring. Only h n ca! 

elections be held in an impartial manner. 

I want to discuss a few more points. 
Some tlme back our Government coura-
geously handled the situation arising out of 
widespread drougnt in our country. But at 
that time North Bihar was reeling under 
floods, which were probably the worst in the 
last 100 years. We had to wage a lone battle 
against the floods as nobody came to our 
aid. We would have considered ourselves 
fortunate jf any Central Minister had come to 
assist us. An earthquake too struck Bihar. 
The hon. Minister was kind enough to visit 
the villages affected by the earthquake. But 
the assistance given was inadequate, The 
entire nation is afflicted by some problem or 
the other be it drought, floods or earthquake. 
It is the Government which is responsible for 
the well-being of the nation. It is we who have 
to work together towards the progress of the 
nation. If we lose direction and purpose, 
what will become of the millions affected by 
these calamities. 

In the end. I would like to say that our 
country has made good progr~ss in the 
sphere of exports. There is no doubt that 
exports have picked up momentum. If cer-
tain other export incentives are given, we 
could see greater economic progress. Al-
though the performance of the public sector 
has shown improvement as compared to the 
past. we cannot consider it wholly satisfac· 
tory. I feel that without a strong public sector 
our country cannot make rapid economic I" f 
progress. 

[Eng/ish] 

SHRI THAMPAN THOMAS (Mavelik- -
era): Mr. Chairman, I rise to oppose the 
Motion of Thanks on the President's Ad-
dress. This Address is a mere gimm.icks and 
juggler of words and again the Government 
is trying to befool the people. But the people 
have given the answer through Tamil Nadu 
elections and also in the by-elections whic 
were held in India after th general elections. 
The p pte of India cannot be befooled. In 
1977 lhey gave the answ r. Now also they 
have given the answer through he Tamil 

I 
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Nadu elections. They will also give the an-
swer in the nextforthooming elections. They 
are the only thread of tha democratic fibre 
which still stand on the confidence of the 
people. The people will be able to under-
stand what is meant by the President's 
Address this time which promises many 
things and hides many things which were 
promised earlier. 

Shri V.N. Gadgil while making his 
speech pointed out a situation where in there 
is a threat to the country from outside and 
therefore, we were in such a situation in 
1.985 and that the situation may be over-
come and that there is a better relationship 
with the neighbours. May I ask who is re-
sponsible for the previous situation? If we 
had a foreign policy by which we had a better 
relations with our neighbouring countries, 
the future of the country would have been 
different. The people who were responsible 
for "he same situation earlier cannot claim 
now that it has eased or that situation is no 
more there. Also many of these situations, I 
feel are artifiCially created, justto showto the 
public that there is such a situation and, 
therefore, you vote us and we alono can 
solve it. This is just like threatening a child 
saying that some bad creature is sitting 
outside when the child is crying and that it 
would come and catch the child. In the same 
way, Shri V.N. Gadgil was saying that the 
neighbouring countries were against India 
and the situation is such that it is only for the 
purpose of threatening. Instead of moving 
this motion, if Shri V. N. Gadgil had gone 
through the five .Addres::;es of the earlier 
Presidents just to narrate and calculate 
which are the promises given which stand 
unfulfilled and also which are the promises 
repeated, that could have given a clear pic-
ture how the Government has gone back 
from the Commitments. I had the time jus to 
go through the five Addresses of the earlier 
Presidents made every time befor the 
Budget Session after the election of this Lok 
Sabha. It also eems, in th is Address of the 
President, it is said that this 's the last year of 
Parr ment. I hope that will not be the final 
word. This is in the fourth paragraph of the 
Addr ss saying that this Address is bein 

given to the last Parliament. I fear whether 
the democratic fibre of this c~untry is thr. t-
enad at the hands of the Congress Govern-
ment because Parliament i a cq,ntinuity in 
the Constitution and when t 9 Rajya Sabha 
is there, people retire and the President 
himself is a part of Parliament and only this 
Lok Sabha term is being over. I say that it is 
the fifth year of this Parliament and President 
is making his fifth Address. Just you go 
through the Addresses which were made 
earlier. You could see that fast year when the 
Address was delivered, certain promises 
were made. One is drink;ng water facility for 
all; and the other promises are eradication of 
illiteracy; universal immunisation; improved 
production of oil-seeds and manufacture of 
edible oils and improved communications. 
These were narrated in Paragraph 14 of last 
year's Presidential Address and what is the 
position of these things today? Just have a 
comparative study. Today the President in 
his says that 1,50,000 villages are not get-
ting drinking water. The gap between last 
year's promises and this year's implementa-
tion is very clear. The iUiteracy of this country 
is much more than that of the population at 
the time on Independence of this country_ 
Last year, It was promised that illiteracy was 
to the eradicated. This year, when he re-
peated that, iIHteracy is there, More than the 
population of India a the time of independ-
ence is still illiterate. You will fInd tha none of 
the promises made in the speeches earlier 
has beenfulfiUed and no attempts have been 
made by the Government to fulfil any of 
them. 

Anot r important aspect is that now IA g 
are talking about the Punjab issue, religio JS 
issue and aft that and when Giani Zail Singh 
was the Pr sident. when e address d the 
MPs in the Central HaU, he said hat the 
Gov rom nt ill take steps 0 delin olitics 
from religion. Is tha promise uj HIed at? 
Still the rel'gious in titutions and fundamen-
talists ar having much more power in th 
Indian polity and they ar continuing th ir 
influen e n yare WI having aU sort of 
power v hr. 9 Meerut inc'dents 
the Bhiw n i inc'den ~. th f in m 
Janma r urn; and Babri h 
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rything i continuing. Even th or I r -
form hich er ra ntad th Hou e in 
the last S ss' n, didn't s y that th r would 
be . prohl ition of r Ii iou partie . Inst ad 
of pres Ating thi tion. yo jus h ve a 
look through th five Addres the Presi· 
dents made during thO term. Wh ar the 
thing which have b en pledged? What are 
th condition t y? In v ry issu • retro-
grade steps have been taken. Of course, as 
I said, h people have given a proper reply 
to all these things. 

Sir one admission has been made by 
the President in his Address is about the 
price increase and the other about increased 
9 p in balance of trade po ition. There is the 
pr'ce increase. Why the pric increase is 
taking place in this manner? last year, when 
the Budget was presented, the deficit was 

omewher around Rs. 3000 crores or a little 
more than that. The increase in the admini-, 
ster d price of teel, increase in the railway 
freight and hike in postal tariff created an 
inti tion and finally the d ficit", lS more than 
R . 10000 crore • The economic policies 
adopted by the Government ar such that 
they landed in trouble. Price is increasing 
automatically. Price increase is automatic. 
Th justification given is that it is not that 
much exp cted. But th reality is the com-
mon man has no purchasing pow r. All the 
attempts of th common man to have a 
better standard of living have been denied. It 
may also be noted that about five years 
back, 35 p r cent of th population was 
und r poverty-l ine. Today it is 48 per cent. 
What i the Improvement? What is your way 
of ppro ch? What is the basic pproach of 
this Governm nt in regard to this? Can this 
Government claim that they have safa-
gu rd d the intere ts of the poor p opla? 

Sir, I do ramem r about the questions 
that w r rid bout unemployment. I am 
awar of the magn' ude of unemployment. 

ill date, the unemp oym nt ratio is incr as-
ing. Today, the hon. A ilway 'nister has 
pr sent d the ailway Budg 1. 1 got an 

n r. Sometime back, in thi Hous ., it 
w tated that the Rai ay is emploVJOg 
about 17 and odd lakh peopl . Today, the 
employ men roll of the Railway shows that it 
. I th n 14lakhs. A Public Sector Under- , 
t Ing. within a period of one or two ~ears 
could reduc the employment potentIal to 
the tun of three lakhs. What is the effect of 
that on the unemployed masses of this 
country? Similarly, in the case of private 
sector undertakings, last year's economic 
survey showed thatthe private sector under-
takings could not generate any more job. 
Instead, they could reduce it to the tune of 
1.7 percent. Only in the Public Sector, a few 
employments could be generated. What is 
the position? What is the position of unem-
ployment in the country? Even, in my small 
State, more than 35 lakh youngsters have 
registered their names in the Employment 
Exchanges and they are waiting for jobs. 
Has the Government got any commitment? 
Will the Government agree that it is the duty 
of the Government to provide jots to the 
unemployed people? I moved a Private 
Member's Bill to make right to work a funda-
mental right. • 

Sir, the Supreme Court in the Rajasthan 
case said that right to life and right to work is 
correlated. A man who has got right to life 
has a right to earn his bread and to earn his 
bread, the Government, if it is dedicated to 
sociaUsm, has got the responsibility to see at 
jot is given to him. Could this Government do 
this? Instead of that, the unemployment is 
increasing. The Govemment could not take 
any steps to alleviate the situation. 

Sir, while Shri Gadgil was speaking, he 
was saying about our Prime Minster's visit to 
China, I had occas'on to visit china about 
eight years ago--in th year 1980. I am not 
a supporter of Chines ideas. But I say that 
they have a commitm nt. What have they 
done? Th y. h v provided c nt percent 
employm nt. They hav provided shetter to 
the pl . Shelter i given by the Govern- _ 
ment. Th y ay that they will give shelter for 
all peopl . Re arding food item, they supply 
at r duced rates. Everybody, is offered a 
meal ortwo meals a day. What is the position 
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in thl country? How many peopl are dying 
becau 8 of starvation? Could you give 
employment to th paopl? H the Prime 
Mini 8r ha vi it d China and he is taking 
, • on from th m. h should first commit to 
the ideology that at 'east thi Government 
will ensure one meal a day to the masses of 
this co:.mtry. The Govemment's polley 
should be in this direction. Is there a pro-
gramme for that? There is no such pro-
gramme. Unemploymen, starvation and 
poverty are. increasing. When we look at 
these things, we find only there is agony. 
What is happening on the other side? Cor-
ruption is rampant. Every step which th~ 
Government takes, it uses for its own pur-
pose. 

The last story is about the sale of the 
Indian people to a multinational company 
the Union Carbide in the gas leak tragedy 
case. I know, I happened to be a delegate to 
the I.L.O. I do remember ILO's Resolution on 
multinationals. I attended the session imme-
diately after the Bhopal gas tragedy. In the 
Convention of the ILO, they discussed the 
point that the tortious liability of the multina-
tionals which go to other cCuntries, should 
be on the basis of the country to which they 
belong. If that is the case, if the tortious 
liability of the Union Carbide is to be fixed on 
the standard that is in the United States, 
what would have been the amount that 
should be paid to India. If Rs. 478 crores 
could be settled, I feel something fishy in it. 
I am not criticising the Supreme Court 
Judges. I am submitting about the people 
who managed to compromise on this. Today 
th paper has carried a news that the same 
,Supreme Court people have filed a suit that 
the offer of the Union Carbide which was 600 
million dollars last year is reduced to Rs 470 
crores this year. What is the reason for this 
600 million dollars? Somebody has filed a 
suit about it. That is the offer which is given. 
Wh n we discuss this, it really hocks the 
con cience of the human beings in the world 
because when people tell that hopal gas 
tragedy should not be repeated, then multi· 
nationals also should not exploit under-de-
veloped and developing countrie • And 
wherever any developing country or third 

world country is there and if a multinational 
company goes there, that company should 
have the standard of its own country. ' But 
here is a Government which is not paying 
any heed to that. 

I would like to submit that India has 
become a market place and a grazing land 
forthe multinationals. At last, Pepsi-cola has 
come back. Coca Cola is coming. All these 
multinationals are utilising the opportunity 
which is available to them in these develop-
ing and under-developed countries to their 
own benefit. This Government's policy is 
such as to invite such people at the cost of 
indigenous technology and the Indian 
people. All this has he.ppened. If at all any 
Indian industrialist has come up or Indian 
industry has developed and if· you look at the 
developments, you can see that there is 
some other hand behind it. Recently Reli-
ance has made a big profit. Ambani could 
make a big profit. How? On textile fibre, a 
duty concession was given and within a day 
he could earn. Rs 238 crores. Much more 
than that of a State's share for development, 
one individual could gain. Such people who 
are being fattened and who are being given 
support by the Government, they can make 
money. For others, it is not possible. 

On public issues, the Government talks 
about kisans. I do remember, during the last 
session, we witnessed a scene in the Boat 
Club where the kisans came In lakhs and 
staged a dharna Here is a Government 
which was pranking in front of kisans and 
was putting pop music before them. Is this 
not a resemblance of this Government which 
is working against the interest of the people 
of this country? When the kisans demand 
the basic needs forthem, police used mike to 
pop music. This was the symbolic example 
of the policy of this Government. Towards 
the policy, towards the people, nothing could 
be done. You look at the industrial scene. 
How many industries are closed. when I 
asked this question in this House in the y ar 
1985. the industries closed wer 65,000 and 
inth year 1986 it was 82,000 and odd. In th 
year 1987, it was ono lakh five thousand. In 
the year 1988, one lakh 48 thousand indus-



495 Motion of Thanks on FEBRUAR 23, 1989 the President's Address 496 

[Sh. Thampan Thomas] 

are closed. Wh ep we could tak n 
this matter? We co Id not. h s industrie 
ar till eto d and the work rs who re 
th r ar out of job. There is an increase of 
t n per cent in the roduction in th industrial 
sector. If we had prop rly applied our mind 
and if we had utilised all t e resources for 
increasing he Gross Natio al Product of this 
country I how much mor would bean the 
GNP? When these factori are clos d and 
no new avenues ar th re, we can gan rat~ 
this much of profi . If we could I 0 ilise and 
utilise the antir opportunity, then he s arva· 
tion in this country auld have 9 n and 
poverty would have en alleviated. Ther -
fore this Government has faile in ta kUng 
th e issues They hay shut their eyes 
owards it. 

SHRI A. CHARLE In spite of th 
growth' 

SHRI THAMPAN THOMAS: The 
growth is nominal. Growth would have been 
ten tim s more if the Government had prop-

rly pplied th things. Pov rty could have 
been alleviated. 

I remem a t the Prime Minister speak-
ing in Tamitnadu and saying that socialism is 
costly or India, we cannot afford it. These 

er the r ports which came in the Press. A 
commitment in the Constitution which h 
r bu d. Sub qu ntly he said something in 

ombay. 

SHRI A. CHARLES: I wa there in 
T milnadu. H never spok lik this. This is 

di tortion of f ets and this is untrue. 

SHRI HAMPAN THOMAS: You can, 
IIn1.ak wh n your turn come . And the Prime 

r deni d it in Bombay (Interruptions) 

About balance of yment, why this 
, in th b I nc of paym nt creating 

..... ' ...... Ilog s ua ion? tt i because of the im-
. ' __ . __ ... parleY. V ry oonvani ntty the 

ot men ionad anyth.n about 
I no h im rt of g m nd 

jewell ry. Get them, polish them and send 
back by export and say that there i~ a ,good 
exportllnvestment in one of the major item 
of th export last year was gems and jewell-
ery. Gems and jewellery were imported and 
th n they w ra polished and sent back. tn 
the other way in all the spheres wherever we 
ook at the import has increased. A trade 
balance has come in this manner. The rea-
son for that is application of the principle in 
he wrong mann r. 

I will en ion about the Governors. I am 
ery much affected in Karata by the appoint-

ment of vernors again t the Sarkaria 
Commission's recommendations. Without 
looking into it, recently an AICCI General 
Secretary was made a Governor. In Kerala 
on e of the Congr ss ctivists had b en ent 
as a Governor. Then Kerala High Court has 

iven a verdict when sh nominated people 
o the university using her capacity as the 
Chancellor 01 the university that the Gover-
nor had acted beyond her jurisdiction. I think 
the Governor should at least reali e the 
constitutional propri ty, the role of the Gov-
ernor. 

When the Governors are doing this, 
what are the officers doing? They are now 
agents of Congressmen. I know in Karala 
what is happening. The civil service is being 
used by the Centr I Government for t eir 
own purposes. . 

Th Governor, the exec tive head of 
the State, is doing this. If Governor invofv s 
In politics naturally the Seer taria who are 
paid from the exchequer by th tax-payers of 
this country, become the henchm n of the 
Congress Party Where is the d mocracy? ... 

Therefore I hop the word used in this 
speech last year of the Pariiament-wUl not 
come trU9. There will be demoeracy nd the 
democratic fibre of this country will conlinue 
and the people of this country will k p vigil 
on it. 

SHRt N. TOMBI SINGH (Inn r M -
nipur): Mr. Chairman, I sup rt h oroo 
th n i th Ra htra atiji for i ddr 0 
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the joint session of the Parliament this year 

This is a very comprehensive and s9lf-
contained document. I covers all the impor-
tant points as far as the Government policies 
are concerned. This is a recapitulation of the 
achievements and the polic1es so far imple-
mented by the Congress Government under 
the leadership of Shri Rajiv Gandhi during 
the last four years. This year being the last 
year of this 8th lok Sabha's term and this 
being the last Budget Session. it is quit 
appropriate that this speech is reflective of a 
recapitulation of the past. 

Sir, the President has aptly mentioned 
that this year we are celebrating the birth 
centenary of Pandit Jawahar Lal Nehru. In 
the very beginning of the Address mention 
has also been made very prominently that 
the whole of North-East is now deeply in-
volved in the nation's democratic main-
stream. This is very relevant because of 
Pandit Nehru's understanding and sympa-
thy for the North-eastern small States with 
different entities. This is a policy that was 
started soon after Independence and then 
followed very effectively by Smt. Indira 
Gandhi and now ably followed by our pres-
ent leader, Shri Rajiv Gandhi and in this 
con xt it is necessary that all the political 
parties rising above their party affiliations 
should have a look at the real problems of 
North East. 

Sir, I was listening with deep attention to 
Shri C. Madhav Aeddi's speech. He was 
making this allegation that the people of 
North-East have been let down by the Prime 
Minister, Shri Rajiv Gandhi. I do not know 
what is his basis for saying this because , 
belong to North East. Not only that but also 
during my forty-three years of public life I 
have been associated with every political 
step that had taken place in the process of 
political, social and economic development 
of North East. ~n this process of taking the 
main tr am to the North East I had occasion 
to meet Panditji in my young days on many 
an occasion. I knew how Panditji maintained 
a soft corn r for North-Eastern areas and 
that sympathy and deep understanding led 

to the present political re-organisation of the 
North-East comprising seven sister States. I 
do not know what is the basis of the Opposi-
tion leaders' charge that Congress has Jet 
down North East. How can Congress let 
down North East? I was there in Mizoram \ 
and Nagaland campaigning during the last 
elections and I had the occasion to talk to the 
common people in Mizoram and Nagaland. 
They said since Laldenga failed to maintain 
a liaison between the Centre and his Gov-
ernment how could we support him as a 
Chief Minister because Mizoram could not 
remain in isolation from the mainstream. He 
should have established a good liaison be-
tween his Government and the Centre. He 
failed there. He also failed to establish a link 
between him and his people. He preferred to 
remain where he was during his under-
ground days. 

Sir, coming back to the point this being 
birth cerl Lenary year of Panditji we cannot 
ignore the natural conclusion of his policies. 
Small States were formed inspite of opposi-
tion from different quarters. Now they have 
come to stay and ours being a welfare State 
we have to look after the backward States 
and bear their responsibilities too. Along 
with this political settlement there are certain 
outstanding issues also. These issues 
should be solved within this birth centenary 
year of Pandit Jawaharlal Nehru under the 
leadership of our able and young Prime 
Minister, Shri Rajiv Gandhi because unless 
we do that the natural conclusion of that 
poUcy certainly will have to be read some-
where else. I would like to refer, for example, 
to the national policy on languages relating 
tQ the Eighth Schedule of the Constitution. 
We have a number of languages already in 
that Schedule. Most of the leaders of our 
Government like the status quo and we do 
not like to increase the number of languages. 
We can understand this. Fifteen languages 
is already a big number. When we had 16 or 
17 States, we said, we have too many 
States. Now we have 24 States and mor 
are likely to come because we cannot stop 
the natural conclusion. There are language 
in India. I do not plead for every langua e. 
let us treat the languages on merit. My point 
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is that languages should be treated om 
merit. 

For instance, I will quote Manipuri. 
Manipuri was the language of our sovereign 
State up to 1891 when the British concurred 
Ma"lipur. After that, it became British India 
for some decades up to 1949 when under 
Sardar Patel's leadership and initiation all 
the native States were merged. 1949 was a 
crucial year for the whole of the country 
because in this year, the Constitution was 
finalised. On 26th January 1950, our present 
Constitution was inaugurated. We started 
functioning according to the new 
Constitution. The list of tho languages was 
decided before 1950-before the entry of 
Manipur in the Indian Union as one of the 
component States. This is very special situ-
ation. Academically, this language is used 
as a medium of instruction and examination 
up to higher secondary and in the colleges 
h ving Honours classes. Manipuri is a sub-
ject and then MA, Ph.D, and research. This 
is written in Manipuri. 

Manipuri is an international community 
in one sense. We have Manipuris in Bangla-
desh. We h ve Manipuris in Burma. In the 
national context, it is a very widely distrib-
ut d community . It is not confined to Manipur 
alone. In Assam, Manipuri pockets are 
th rG. In Cachhar, for instance, next to 
Bengalis, Manipuris is very ·significant and 
s91.;ond community. In Tripura, among out· 
siders? Next to Bengalis, Manipuris must 
com second. In the same way, even in 
West Bengal in th Navadwip district, we 
hav Manipuri pockets. In Mathura, Bar-
indavan and Radhakund. we have the well -

attl d Manipuri community. Ther are as 
many as 25 major temples run by the Ma-
nipuri community in strategic positions in 
Radhakund and Govardhan alone. it is a 
very widely distributed community. From the 
point of view of modern d velopment. Ma-
n'puri is a developed and recognised lan-
guage by the Sahitya Akademi. Perhaps this 
I ay be a kind of a pinprick to some peopl 

t 0 a not very favourable to the ahitya 

Akademi because among some Hindi scho~" 
ars and other scholars, we see that recogni-
tion by the Sahitya Akademi does not m~an 
much. What is the status? They recognise 
dialects also. This is the view of some inter-
ested pundits. I do not challenge. 

MR. CHAIRMAN: Please conclude. 

SHRI N.TOMBI SINGH: This is a very 
rare opportunity. I represent not only my 
State but I represent a very large region. I 
hope you will give me a few more minutes as 
you have been indulgent to me on other 
occasions too. 

Sir, this language is developing. On the 
translation front, it has translated all the 
Sanskrit scriptures, like the Mahabharata, 
the Ramayana, the Gita the Upanishads, the 
Puranas. This performance is rarely 
achie'led by other languages in the Eighth 
Schedule also. This shows that we are 
deeply affiliated to the mainstream. This is a 
language which is not Sanskrit based. If you 
admit it in the Eighth Schedule, then you will 
be doing a good service-giving recognition 
to a language which does not belong to the 
Sanskrit group. It belong to the Sino-Tibetan 
or Mangolian groups. This happens to be the 
most advanced language and the reply 
given by the bureaucrats and generally !fom 
the Ministers is that if they include this lan-
guage, they may face problems from other 
languages. There mayor may not be prob-
lems from othe r languages. That is why I 
suggested that we should look at this lan-
guage from justice point of view and merit 
point of view. Every language may have is 
own merit, its own justification. I do not liKe to 
stand in their way. Let them also come up but 
I would plead that the Eight Schedule should 
be revised. I think under the leadership of our 
Prime Minister, Shri Rajiv Gandhi, this deCI-
sion will be taken in this year of Jawaharl .. I 
Nehru's Birth Centenary. I am not talking In 
wilderness while making this suggestion. I 
am :naking this suggestion to responsive 
and understanding ones. 

The next point is regarding Panch 'l YClt 
Raj. It is a most relevant subject 'olnd I wouid 

, 
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Ii e to throw some light on it, b ' c,~use au,r 
Prime Mir,lster is very keen on this subject 
We lIke his keenness and he should sue-
c8ed. There are certain difficulties. The hilly 
arc-as have certain rural level organisations 
and district level organisations. The names 
may differ. This diffIculty might have been 
exp9rienced in other States also. When we 
talk of centralisation uf power, development 
and money and all that , the same person will 
talk at' different levels in two different ways. 
For instance, when a person is a leader of 
panchayat, he speaks for panchayat. When 
he becomes a Mirtister overnight , he be-
comes more interested in the profession of 
M;nistership and centralisation of puwer. 
This is experienced in my area. There are 
District Councils. In Manipur. the people, 
whether they are tribals or non-tribals or 
Muslims or Christians, belong to the same 
stock. \Ve do not have the Sixth Schedule. 
Naturaily. the hilly areas enjoy their auton-
omy through Distl jct Councils. The function-
ing of he District Councils is supposed to be 
~nder the realm of centralised power. The 
Chairman of the District Council may be-
come an MLA. Then he will be the first 
person to oppose any distribution of power, 
distribution of funds to the hilly Clieas. Cen-
tralisation is welcorTlt? but I would like to 
caution our leaders that the psychology the 
attitude of fop leaders talking in tWO differ nt 
ways at two different levels should oe 
stopped. 

The last point :s about rural industriali-
sation. This is a very attractive point because 
rural industrialisation IS very much appli-
cable to our areas because big houses have 
not come there and they refuse to go there. 
They remain c')ntent and satisfied with small 
industria l projects. To this end, in the last 
session of Parliame'1t, I had raised a supple-
mentary 0 my Starred Question. The Indus-
tnes Minister gave a list of small industries 
which was very long and which contai ed 
such items as cycle workshops, pan shops, 
etc. It was a big list covering all the States 
Including Assam . ,t was not necessary at alt. 
We should be practicable. here should b 

few it ms which suit and wor in that r 
I; ms need at be so many. h y should be 

meaningful so as to suit the people there. 
Sir, so far we have not done this . Neither the 
State Government nor the Central Govern-
ment have been able to identify the signifi. 
cant items of small industries so as to im-
prove the conditions. If this is taken in right 
earnestness in this financial year or during 
the planning process for the next Five Year 
Plan, I think it will be a right step towards the 
development of the North-eastern States. 

With these words thank y'ou and I 
support the Mot ion of Thanks moved by Shri 
V.N. Gadgil. 

[ Translation] 

SHRI ABDUL RASHID KABULI 
(Srinagar): Mr. Chairman, Sir, I rise to sup-
port the Motion of Thanks. Still 1 would like to 
say something on the issues which have 
been raised in the House in this co"text. Shri 
Madhav geddi. who IS an honourable 
member ut Telugu Desam Party , has drawn 
the atten' ion of the Membel s of the House 
towards certaiil issues. He has mentIoned 
that terrol ism has assumed V3S1 dimensions 
in Kashmir and the Central Govet nment 
should uc"'!d all their powers at theIr di ~pos~ 1 

to check his terrurism. Telugu Desam party 
itself is in power in one of thA states. Wher -
ever, the Government of India intends to 
take an effective maasure in that state, Tel ~ 

ugu Desham Party complains of the inter~ 
ventio" ot Centre in their affairs. I have been 
shock d to know that they compelled the 
Central Gov~rnment to exerci:~ e their pow-
ers to check terrorism in that State. 

Mr. Chairm n. Sir, so far as terrorism is 
concerned, I would like to make it clear in the 
House that the loblem of terrorism in that 
State is not so a U nnd even then there is 
great res~ntment mong the people on 
account of it and' h II h va to admit the fact 
that people have lost faith in the National 
Conference and Congr ss Party. The ac-
cord betw en t:1e Conqr ss nd the 
tional Conf oJ ene, h · d ssured th peopl 
that the r _sources wo ;td be utili d fo th ir 
d .v fopment nd un ti1ploym .n1 nd ck -
wardness would total!y I IPO ~ . 0 )If 
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expected that the problems of export and 
import, poverty and starvation would be 
solved to some extent. But nothing hap-
pened as such. I would like to submit that it 
is Stata Government which is responsible 
for the erosion of National Conference and 
the Congress and also for the mounting 
dissatisfaction among the people. 

Unfortunately, I myself belong to the 
National Conference. But for the deteriorat-
ing conditions in Jammu & Kashmir, the 
present Government of the State is respon-
sible. I am compelled to submit that the 
leaders and the Government of the State 
have not been able to meet the basic re-
quirfJments of the people. Dr. Farooq Abdul-
lah had assured the youth that the problem 
of tneir unemployment will be solved t devel-
opmental projects will be undertaken and 
backwardness of the State will be removed. 
But the State Government have not done 
anything in this regard. Due to this, people 
have been losing faith in them. 

SHRI RAM SINGH YADAV (Alwar) : Are 
you the member of the National Confer-
once? 

SHRI A DUl RASHID KABUlI : Yes, I 
am a memb r of the National Conference. 
But so far as the National unity and interests 
are concern d, I do not bother that it hurts 
the feelings of Dr. Farooq Abdullah. who is 
the teader of National Confer nce. But so far 
as Jammu & Kashmir is concerned , such are 
the situations in the State that if adequate 
and timely attention is not paid to it, it would 
adversely ffect the national interests. 
Hence in the light of this fdet t when we are 
going to have a discussion on the matters of 
national interests while discussing the 

resident's Address in this House, t would 
like to discuss the point of national int gra-
tion in the context of the President Address. 
It is a matter of great regret that corruption is 
increasing here. The outh of he 5t te re 
faced sometimes. with poverty nd at tim s 
with the price rise, som times th y hav to 
ftght for th po er supply whic is n rally 

off constantly for five days week. Poverty 
has crossed all the limits, Srinagar-Jamrnu 
Highway is also not maintained properly. It 
remains ;n a dilapidated condition. 

[English] 

Tourism is a complete failure and it is in 
a shambles. 

[ Translation] 

In such circumstances, it is in all fitness 
of things that the youth raise their voice 
against unemployment and demand for the 
fulfilment of the basic requirements of life. 
They can struggle fortheir rights in India and 
to get their demands conceded. But unfortu-
nately our new Government have not been 
paying any attention to it. 

[English] 

Dozens of young men have been killed. 
They were massacred on the roads. 

[ Translation] 

I am sorry to bring it to the notice of the 
Central Government that in my own constitu· 
ency, children between 15-18 were shot 
dead or massacred cruelly. 

[J;ng/ish] 

SHRI P. NAMGY~L: Did you say that 
1506 young men have been killed? 

[ Transiation] 

SHRI ABDUL RASHID KABUlI: No, my 
submission is that instead of discussing the 
demands and satisfying them, the Govern-
ment preferred to gun down the children 
between 15-17, 12-18 who had come for-
ward to raise their voice against the power 
cut and stress theirdemandsofthe industrial 
development of the State. It is the bounden 
duty of the Central Government to look to the 
d ,elopments t king shape in the country. 
We have been told that a financial ass is-
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tance worth crores of rupees has been given 
to the State by the Central Government. I 
would like to know the details'of how it has 
been utilised by them. I can tell out of my 
experience that all ttre Ministers are involved . 
in corruption which has now crossed all its 
limits one way or the other and some of the 
Ministers belonging to the Congress on one 
hand and some belonging to the National 
Conference on the other have been pocket-
ing this money and playing with the life and 
future of the people.. These people are bring-
ing bad name to both these parties. They 
have lost credibility there. 

I would like to submit that the contribu-
tion of National Conference in the freedom 
struggle has been quite impressive and the 
party has formed a magnificent tradition of its 
own. I am proud of it and as I am a volunteer 
of the National Conference, I will follow the 
traditions and programmes of this party to 
the last. I still bear the vision of secularism 
and democracy which was brought forth to 
the people of new Kashmir in the year 1931 . 
But I regret to say that the present State 
Government is breaking away from the basic 
ideology of the National Conference, and 
their basic ideals have been dying out. 

I would like to mention that when the 
Congress was there in power and the Na-
tional Conference was in Opposition, they 
used to' point out the shortcomings of the 
Congress. Similarly, the Congress as the 
Opposition in the Conference-ruled-State 
struggled for the interests of the people to 
safeguard them and thus they maintained a 
balance. Today, I would like to apprise this 
august House, thgt some of the Ministers 
belonging to the Congress or the National 
Conference are busy filling their own coffers 
and thus looking only to their own ends with 
the least care of the people's grievances. 

[English] 

MR. CHAIRMAN : Please do not criti-
cise the actions of the State Government. 

• [ Translation] 

SHRI ABDUL RASHID KABULI: If the 
legitimate demands of the people are not 
conceded, I suspect, the situation can give 
rise to extremism. The younger generation 
cannot be held responsible for involving 
themselves in extremist activities if their 
genuine grievances are not redressed. For 
all that, the State Government will be re-
sponsible. 

I would like to say that the Central 
Government under the leadership of Shri 
Rajiv Gandhi should look to it, whether in-
vestments made under tho previous accord 
has really benefited the people or not. I am 
aware of the fact that the Central Govern-
ment have been giving adequate financial 
assistance to the State but I also know that 
the people have not been able to get the 
benefits of this amount. This has lead to the 
political unrer~ there pushing the youth of the 
State to the bounds of extromism Effective 
measures should be taken to solve their 
problems to bring them back to t~e main-
stream. Ruthless crushing of the people 
won't do. But in that state, even the minor 
incidents are met and reacted with sticks, 
bullets and g .. m shots. I ~uld like to ask the 
hon. Chief Minister of that State ... 

[English] 

MR. CHAIRMAN: No, that is not al-
lowed. You cannot ask questions about your 
Chief Minister in Parlia~")"t. 

[ Translation] 

SHRI ABDUL RASHID KABULI: Any-
how, I would like to request the Central 
Government to solve at least some of the 
problems of Kashmir. The State is facing 
acute shortage of power and the Govern-
ment has not been able to fulfil the aspira-
tions ~f the people. Government of India 
should make certain additional special provi-

. sions for improving the power supply posi-
tion because power supply in Kashmir re-
mains disrupted for longer int rvals of 6 days 
a "eek. Secondly, it is the duty of the Central 
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Governmentto examine and investigate into 
the charges of corruption levelled against 
the Ministers of the State ... 

( Interruptions) 

{English] 

MR. CHAIRMAN: Do not mention about 
corruption charges against those Ministers 
h,re. This is not the forum. 

SHRI ABDUL RASHID KABULI: Sir, 
this is a sensitive border State. That is why 
in that context, I want to raise this issue. 

MR. CHAIRMAN. : ,That makes no dif-
ference. It is an internal matter of that State. 

[ Trans/ation] 

I would like to submit that democratic 
process in that State stands threatened. The 
corrupt and illegal practice which had been 
resorted to during the elections held in Ka-
shmir during the year 1987, has posed a 
threa,t to the natio~al integration. The great-
est force in this country is the power of ballot. 
I find that the State Government seems to 
have developed the tendency of d~liberate 
destruction of all the democratic institutions 
in the State. Through you, I would liketo urge 
upon the Government to restore the demo-
cratic and economic rights of the people 
there. It is for the Hon. Presidenno see that 
the people of the State enjoy those very 
rights which are being enjoyed by people in 
other States and also see that if the Govern-
ment formed by any political party functions 
on the grounds of injustice, suppression or 
loot it should not be allowed to continue. 

[English] 

It shou'd not be allowed b cause this is not 
in the interest of the nation. For the integra-
tion of this country whosoever may be the 
person heading the State, he should not be 
allowed to ahead with such mar-practices. 

[ Translation] 

I fully appreciate and support the ~eso­
tution moved by Shri Bhatia on the PresIdent 
Address and Motion of Thanks. I would like 
to have full justice on the issues. I have 
raised hero and urge upon the Central 
Government to pay full attention towards all 
these problems of the State of Kashmir and 
take effective measures to solve them. With 
these words, I conclude. 

KUMARI MAMATA BANER.JEE 
(Jadavpur): Mr. Chairman, Sir, I am very 
grateful to you that you have provided me an 
opportunity to spe~k. I rise to support the 
Motion of Thanks on President's Address 
and I support it and as also I want to con-
gratulate our Government. This year is the 
centenary year of Jawahar Lal Nehru. He 
was the first Prime Minister of our country. It 
was he who was pioneer in'making the First 
Five Year r:>lan and our new education policy 
for making India strong. We do temember 
him on this occasion. It is a happy note that 
our Government has formulated a national 
perspective plan for women. Our Govern-
ment has brought electoral reforms by 
lowering the voting age. The new education 
policy formulated by our Government is also 
a welcome one. The announcement of our 
Government to give more powers to Pan-
chayatiraj institutions for the benefit of 
commonman is a praise~worthy af 1ion. Our 
cOtJntry faced a severe drought and floods 
last year. I want to congratulate the Govern-.. 
ment for its efficient handling the situation 
and providing help to the people. The crisis 
in the eastern region of Mizoram, Nagaland 
and Assam has been resolved to a great 
extent, of course, Assam is still having some 
problem. The G.N .. L.F. Movement in Darjee-
ling was brought to an end and the matter 
was amicably settled through an agreement 
which could be possible because of initiative 
taken by the Central Government. Central 
Government deserves congratulation forthe 
same. We very ohen talkof having peace but 
it is regretted to state that even the Member 
of Parliament are not fully safe. Shri Gurung, 
a Member of the Rajya Sabha, was mur-
dered Under this very democracy. If ~ 
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member of Parliament could be murdered, 
one can well imagine the fate of a common-
man: It is more shameful that not even a 
single culprit has so far been apprehended. 
I invite the Government's attention to it. 
There is democracy in our country and a 
Member of Parliam~nt has been murdered, 
even them no action has been taken to 
apprehend the culprits. Why do you not take 
action against' the persons when they in 
stead of becoming a defender turn an of-
fender. Similarly, Shri Ranga Rao, an M.L.A. 
of A. P. Legislative Assembly, while he was 
si~ing on hunger strike in Andhra Pradesh, 
was murdered. Ir the land of Mahatma 
Gandhi who preached peace throughout his ~' 

life, occurrence of such incidents is a matter 
to be most regretted. 

SHRI BASUDEB ACHARIA: Please 
speak about murder of Safder Hashmi also. 

KUMARI MAMATA BANERJEE: You 
may take it this way that I am yet to name his 
murderers. I will also talk about Hashmi 
Saheb. It is like pricking the guilty conscious. 
We have condemned this incident too. Who 
will tell about those thousands Safder 
Hashmi who have been killed in your state? 
If'some body is murdered, we do not term it 
as a good thing. But the member of Parlia-
ment who was murdered belonged to C.P.I. 
tne people belonging to that party do not 
raise it but we have raised our voice against 
it. Safdar Hashmi had gone there to stage a 
play in favour of C. P.1. and was killed there. 
We condemn it but you people are trying to 
take undue advantage of his murder. Should 
we adopt some tactics in case of murder of 
Shri Gurung? The Central Government 
should see as to why legislator or M.P. is 
being murdered in this way as it is not a 
question 01 me.e law and order problem. It is 
the duty of the House to provide protection to 
the members. Minister for Home is re-
quested to pay attention to it and ensure that 
the persons responsible for the murder are 
arrested. In the President's Address, stress 
has been laid on peace. We too want peace. 
But there are a number of movements which 
have been going on for a long time in W. 
Bengal Punjab and Tnpura. There is aJhark-

hand Movement in Bihar. Recently, Bodo 
Movement was started in Assam. The way 
Bodo Movement is getting momentum, qur. 
Government is concerned about it 4nd 
wants peace to be established in the ctjun-
try. while one problem is solved, andther 
problem crops up due to launching of new 
movement. In this way, numerous move-
ments, one after other are going on in this 
country. Nobody knows how many people 
have been killed in the Bodo Movement. Our 
Government should ~ntervene in the matter 
and should find a solution to this problem by 
taking the State Government into confi-
dence, otherwise it may take heavy tolls in 
terms of human lives and properties. Jhark-
'haoo Movement is gaining momentum in 
Jamshedpur, Chot\lnagpur, Midnapur, Pu-
rilia and at other places. Government should 
pay attention to it so as to find a solution to 
this problem in order to bring to an end to the 
movement. If this movement is allowed to 
spread fu '.her, It may prove harmful to our 
country. h is our duty to bring peace in this 
country. 

SHRI BASUDEB ACHARIA (Bankura): 
YourGhani Khan Chowdhary is supporting it 
and shaking bands with them (Interruptions) 

KUMARI MAMATA BANERJEE: What-
ever is being said by our Ghani Khan Cho-
wdhary is being said in self-defence. You 
should know it. But you are killing persons 
belonging to all political parties. You do not 
spare anyone. Truth is a bitter pill, that is why 
you are n01 taking it in good taste. I said this 
in the morning also. (Interruptions) 

. [English] 

Please don't disturb me. 

[ Translation] 

It is good that if you keep disturbing me 
like this I may get chance to speak tomorrow 
also. So you may disturb me as you can. 
(Interruptions) It will be known only tomor-
row whose last chance it is . Only God teH 
who remains alive till tomorrow. Not deviat-
ing from the main point, I want to continG 
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myself tathe President Addre s only. We do 
not want violence, we want peace. Every 
.... itizen of this country is ~oncerned for peace 
at present. There is unemployment problem 
in OlAr country. This is the biggest problem. 
Our Government has formulated 'Garibi' 
Hatao' scheme in this country. 

[English] 

They are disturbing me, Sir. You tell 
them to stop, Sir. 

MR. CHAIRMAN: Please order, order. 

KUMARI MAMATA BANERJEE: Don't 
disturb m . You can go to the lobby (Inter-
ruptions) 

[ Translation] 

KUMARI MAMATA BANERJEE: There 
re about 2 crore educated unemployed 

youths in our country today. I do not know the 
exact number, the number might be more. I 
welcome all the programmes formulated in 
our country to remove unemployment. But 
along with this, I would like to stress that the 
Government should take early steps to 
remov unemployment and work should be 
started right now. Immediate steps are re-
quired to be taken to lift the ban on recruit-
m nt in public sector which was imposed in 
1983. so that unemployed youths may get 
employment. Lakhs of notified vacancies 
are now available in various public sectors 

like railways, banking N.R.E. P. and CO.f. l 
India. If all these notified vacancies are filled 
up, lakhs of unemployed youth will get 
employment. Therefore Government should 
immediately withdraw the ban on recruit-
ments. 

I want to say one thing more. I t'lave 
already drawn your attention towards it and 
I want to reiterate it that there should be 
separate employment exchanges for vacan-
cies in Central Government (Interruptions) 

18.00 hrs. 

Sir, I have said it earlier also and I again 
reiterate that there should be separate 
employment exchanges for the states and 
the central services. I want to tell one thing .. 
( Interruptions) 

KUMARI MAMATA BANERJEE -
Plea~,e listen to me. Whatever I talk I talk f( 
the youths, you shGuld listen to me atter 
tively. 

[English] 
'~ I 

MR. CHAIRMAN: You can continue 
tomorrow. 

18.01 hrs: 

" , 
The Lok Sabha then adjourned till Eleven 
of ths Clock of Friday, February 24, 19891 

Phalguna 5, 1910 (Saka) 
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